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L 'I'be Iadlaa Roads aDd 'lraD8port nevelopmeDt A-.ociaUon LImIted, Bomba,. 
(Ple48e Bee their memorandum at Appenfllix I). 

Spolceamen.: 
(1) 8hri E. A. Nadirshah. 
(2, Shri B. V. Vagh. 
(3) Dr. J. M. Rene. 

(4) 8hri A. 8. Irani 
(5) 8hri Durga Das. 
(6) 8hri C. S. Nair. 

(Witnu,e, We1'e called in and they took thei,. .eats). 

CIIainDu: Gentlemen, you have 
liven us a memorandum copies of 
which have been circulated. Mem-
bers have gone through them. You 
may give evidence in support of the 
points that you have raised in the 
memo by way of adding to them or 
clarifying them, and any new points, 
in which case you might say, this is 
a new pOint. 

8hr1 NadJrshah: Practically we 
have covered most of the points 
which We would like to bring forward 
in our own memo, unless any new 
points arise out of the discussions 
which we may be able to answer. I 
do not know whether you would like 
me to give the salient points of the 

·J]lemo. That would only be a waste 
of time . . , 

a..muD: That is what I suggest-
ed. Vie have an idea of the points 
and the topics that you have raised 
in the memo. You may, if you wish, 
add to or amplify any of them. Of 
course, Members will put questions 
lilter on. 

8hr1 B. K. Mooilerjee: It would be 
more convenient if they are asked to 
state their salient points afresh just 
now and then we may cross-exa-
mine. 

8hrI NacUnbah: If you want me te 
explain the salient points which we 
have covered in the memo, I should 
say that we would like to conftne 
ourselves to Chapter IV which broad-
ly deal" with the restrictive provi-
sions in road transport. I do not 
want to go into the history of Chap-
ter IV, .because it is well known. It 
was done in times when there was 
rail road competition. At present, 
'there is no question of competition 
today or any competition arisinl even 
after 10 or 15 years. One point that 

I would like to make clear is this. 
Today, to get through more transport 
by the railways, you ha~e to spend 
a lot for increasing its capacity, lines 
and everything. So far as the road 
is concerned, we have already spent 
about Rs. 300 crores and we are going 
to spend another sum of Rs. 400 
crores under the Second Five Year 
Plan. What we say is this. We are 
not able to utilise the road capacity 
to the fullest extent. Railways, 
naturally, you are utilising to the 
ftI11est extent. We would like to 
stress that we are not utilising the 
road to the fullest capacity as will be 
seen from the figures that we have 
already given. The intensity is hard-
ly about 21 trucks or cars per mile 
whereas in other countrie<; it goes to 
22 or 23 trucks or cars per mile. That 
means that with the existing road& 
and the new roads under construction, 
you can have far more vehicles very 
easily accommodated without spend-
ing much more. 

Our next point is this. We thought 
that this Act was going to be better 
than the old Act; and we have been 
fighting for this. In one or two res-
.pects, I fear, it is not so. For in-
stance, take the laden weight, weight 
of a vehicle. The Indian Roads Con-
gres1, which is naturally a technical 
body,-the Government of India have 
recognised this and there are Road 
Engineers from allover India on this 
body-have laid down that the total 
weight may be 32,000 to 72,000 pounds. 
In the new Act, the provision is 
18,000 pounds. That means that on 
the axle itself, it will be only 12,000 
pounds whereas under the old Act 
it was 10,000 pounds. There is no 
great increase. Here, we say, you 
have got roads and bridges which can 
take up that traftic, which can take 
that load. But, you are trying to 



restrict that. So, we suggest that 
though you may not go to 32,000 or 
'12,080 pounds as suggested by the 
Roads Congress, at least it be speci-
fied as 27,000 pounds which would 
mean 18,000 on the axle. 

We also submit that the overriding 
power to prohibit certain vehicles on 
certain roads should not be there. We, 
as Engineers, know that most of the 
roads can carry the trafftc. In the 
case of certain bridges where it is not 
possible, they can do in exceptional 
cases only in consultation with the 
centre. We make this submission for 
the sake of a uniform policy in all 
the States. 

The next point is this. We want 
to develop road transport, not with a 
view to compete with the railways, 
but as complementary. It has been 
aClknowledged by everybody that now 
the time has come when road trans-
port must take up the traffic which 
it is called upon to take up. This can 
enly be done if certain restrictions 
such as limitations on account of de-
terioration of road system, differentia-
tion between long distance and other 
traffic, etc., and regional transport res-
trictions are removed. Besides, at 
present, a permit is given for 3 to 5 
years. We suggest that it should be 
at least for 5 t.o 8 years. When this 
period of 3 to 5 years was laid down, 
the cost of the vehicles was one-
fourth of what it is today. At least 
to cover to a certain extent the dep-
reciation, it should be four times more 
now. We suggest that it should be 
at least 5 to 8 years so that it· could 
encourage private owners to purchase 
new trucks. 

Now, we think it necessary to re-
move an impression that there is 
going to be road rail competition. 
There cannot be any such possibility 
as we have pointed out in our memo. 
The Railways fear that the roads may 
take away any traffic from them and 
also that the high-rated commodities 
would be taken away. This fear can 
be removed by fixing a particular tar-
get of production so that there can-
not be over-production and competi-
tion. At the same time, on an All-
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India basis, rates for the h!gh-ratecl 
commodities may be fixed by a hiP 
power body with representatives of 
transport interest.. in it. Formerly, 
they said that certain roads had a bad 
surface 0." that they were not good 
enough and therefore, traffic should 
be restricted. I think that fear should 
also be removed. The Government 
have taken over the national high-
ways and they are improving the 
highways and bridges. I am sure ow 
roads can be compared well, in point 
of surface anei other things, with the 
roads in any other country. In fact, I 
may say for the information of hon. 
Members that there was a deputation 
of prominent American Highway 
Engineers that came here. We went 
round with them and saw some of our 
roads, in order to get an idea of our 
mistakes and how to improve the 
surface, etc. We were very glad to 
learn from them that the type of 
construction that we are doing was 
the best. Some of them agreed that 
it was even better than what they 
were doing in America. That meana 
our roads are in no way inferior-in 
width it may be, but not in the sur-
face. 

The Code also provides for regulat-
ing motor transport by diltances. In 
the 1939 Act it was not there, but this 
was sought to be imposed by the 
Code. In this" Bill this has been 
brought in in the Act itself. This is 
rather not trying to improve the Act, 
but on the contrary it will make it 
more rigid. 

Coming to these delivery vans, the 
Bill provides that a private carrier's 
permit should be valid throughout a 
State without counter-signature from 
the regional authorities. This is • 
very good thing and we approve of 
it. At the same time, we would sug-
gest that for the same reason a pri-
vate carrier should also be exempted 
from taking out a permit if its gross 
laden weight is the same as that of a 
car of seven passengers. 1 would 
like to stress the point that if a per-
mit is valid throughout the State 
without counter-siiDature, that 



privilege should also be extended to 
a private carrier. 

Coming to special permits propos-
ed to be issued for public servk=e 
vehicles which are operating in any 
region or State, the same concession, 
we would stress, should be extended 
to contract carriages like taxis etc. 
This will prevent the use of private 
cars doing the work of contract car-
riers. At present a taxi cannot go 
from one region to another. Natu-
rally a private car doe' that job and 
nobody can stop that. 

On the question of nationalisa-
tion I think all the States should 
strictly follow, the policy that has 
already been laid down by the 
Ministry of Transport, that there 
should not be nationalisation at least 
as far as goods tratHc is concerned at 
least till the end of the Second Five 
Year Plan, though we would like 
that also to be extended to another 
five years so that more private peoplt~ 
can come in and buy more trucks. 

The last and important question js 
in connection with compensation. 
This is a rather tricky question as far 
as people are concerned. Naturally 
they would not like to go out of the 
business. They have earned a certain 
amount of goodwill and so on, and a 
summary decision that they will get 
only so much of compensation should 
be avoided in our democratic set-up. 
At least we would suggest that a 
responsible tribunal must be appoint-
ed. They must hear both sides and 
then let them give their own judg-
ment and we can abide by that. 

I do not want to take more of your 
time. These are the important points 
which we should like to stress. 

CllalnDaa: One point I should 
have mentioned earlier. The evidence 
that you or your friends give would 
be liable to be published. If there is 
any material aspect which you would 
like to keep confidential, you might 
mention that. Otherwise, the whole 
~~ing is liable to publication. 

4 
Sbri NadJ.rahab: All far as we are 

concerned, what we have said so far 
can be published. There is nothinc 
confidentiaL 

Shrl V~h: Can we publish our 
memorandum or is it to be treated 
as confidential? 

Chairman: It is co~dential. Only 
your evidence may be published and 
placed on the Table of the House if 
necessary. 

Shri C. S. Nair: Can we publi ... 
the evidence? 

Chairman: No. 

Shrl C. C. Shah: About compensa-
tion you have said there should be a 
tribunal set up to decide it. You 
will observe from the Act that nC) 
compensation is provided where a 
renewal of a permit is refused alto-
gether. Do you suggest that com-
pensation should also be paid where 
renewal is refused or do you agree 
with the suggestion in the Act that 
no compensation is payable? 

Shri Vaa-h: The main point in this 
discussion is this, that consistently 
with the present requirements of the 
country which is expansion of trans-
port, our suggestion is that nationali-
sation shouiii not be .carried out in 
areas which are at present being 
served because in that way you are 
definitely not going to expand trans-
port. 

I am coming to the second point. 
Arising out of this, our suggestion is 
that until the expiry of the present 
permits, they should not be cancelled 
by the regional transport otHcer or by 
the States. Mter the expiry, a num-
ber of questions will have to be dealt 
with-for instance, vehicles, work-
shops, stat! and a number of thin .... 
Any question in regard to the com-
pensation of this should be decided. 
by the tribunal which is proposed to 
be set up under section 110. At pre-
sent the idea of section 110 is that 
that tribunal should be confined only 
to claims. Our suggestion is that It 
should be a general tribunal to deal 
with all matters-claims as well as 
COmJ)f'DsatiOll. 



Shrl C. C. Shah: Do you SUigest 
that compensation should be paid 
where renewal of a permit which has 
already expired is not granted? That 
is the plain question. 

Shrl Vagh: Yes, certainly. Also for 
the number of vehicles which will be 
lying idle. He has to sell them. 

Shrt C. C. Shah: You suggest that 
either the assets should be taken over 
or compensated for. 

Shrl Val'h: Yes, but somebody will 
have to decide the quantum of com-
pensation for the assets taken over, 
and we suggest that should be done 
by the tribunal because in its com-
pensation there is a judicial person 
present. 

Shrl Nadlrshah: I might add to 
what Shri Vagh has said that though 
according to the permit rules natu-
rally the Government is at liberty 
not to give any compensation after 
the expiry of the permit--we note 
that because the permit has been 
given on that distinct understandin. 
-we plead that that will not be fair 
and reasonable, and that compensa-
tion as decided by the tribunal should 
be given. 

Shrt C. C. Shah: There is a provi-
sion made for claims tribunals for 
motor accidents which ousts the 
jurisdiction of the court$. The ob-
ject is to expedite the settlement of 
such claims. Do you approve of that 
provision generally? 

Shrl Vagh: The same tribunal 
should deal with claims as well as 
other matters. 

Sbri C. C. Shah: Do you think that 
it is better that tribunals set up 
under the Act should deal with aed-
dent claims rather than the courts 
dealing with them as at present? 

Shrl VIII'h: I think it is better. It 
will be more expeditious. 

Shri La! Bahadur Shutrl: I m~bt 
inform the Members that the acquisi-
tion of assets ts purely a States' sub-· 
jed and the Centre cannot; legislate on 
that. 

s 
Sbri C. C. Shah: About compeosa-

tion for assets. It is not acquisi-
tion. 

Shrl Lal Bahadur Shastrl: That i8 
also covered by the State List. 

Shrl R. P. Sinha: How about having 
a clause on compensation? 

Chairman: We shall discuss it later 
amongst ourselves. . 

Shrt V&I'h: It has been mentioned 
that this is a State subject. What is 
our objective? Are we trying to 
develop transport, or are we asking 
the people to go from Peter to Paul? 
When somebody raises some point, 
the State says it is a Central sub-
iect. When we go to the Centre, the 
Centre savs it is a State subject. 
Surelv as between the Centre and the 
States there should be no great difft-
cultv in establishing healthy conven-
tions in the national interest to decide 
lar~er implications. If we were to 
take our stand on technical points, I 
do not know whether we will be 
able to solve any problem at all. 

Let me expand this, because we 
have had the pleasur~ of seeing the 
hon. Minister on these implications 
more than once. Take the question 
of the Inter-State Board which the 
Act is proposing. The States would 
not agree to it, but ultimately the 
Centre has come forward with this 
in the national interest. If you see 
it is permissible, it is all right. You 
have to be guarded, I understand it, 
but let us not overlook the bigger 
national implications. It it DO use 
saying "You go to the States." When 
we go to the Regional Transport 
Oftleer, he asks us to go to the State 
Transport. 

Sbrl R. P. SlDha: Can he enlighten 
us on this particular point raised by 
the hon. Minister, whether the Centre 
has the constitutional power to legis-
late in the manner in which he 
wants? 

aaaIrman: That is exactly the 
point I wish to bring to the notice of 
the witn~ses. That is why I started 
it. 



The point is the Constitution pro-
vides certain jurisdiction in respect 
of certain matters to the States ex-
clusively, some to the Centre exclu-
sively and some concurrently. So far 
as inter-State trade and relations are 
. concerned, the Centre has jurisdic-
tion. Therefore, these inter-State 
bodies and other things would come 
under that jurisdiction. But as re-
gards the things exclusively within 
the competence of the States, it would 
be difficult to legislate except to 
persuade them "and bring about a 
healthy convention. That is the dis-
tinction which Y9U might keep in 
mind. 

Shri Vacb: .So far as the technical 
part is concerned, you are in the best 
position to find a solution. We are 
concerned with voicing before you 
our difficulties and grievances. 

Cbairmu.: Very well. 

Shri R. K. Mookerjee: How do you 
propose to delimit the spheres of 
priVate enterprise and nationalisation 
80 far as this transport is concerntld? 

Shrl Vagb: We have said the object 
of nationalisation should be to ex-
pand the services and not to restrict 
them in any way. 

Sbrl R. E. MooII:erjee: I want a 
practical proposal as rep.rds the deli-
mitation of the spheres. 

Shri V .... b: Nationalisation should 
be confined to areas where there are 
no services at present. Seventy per 
cent. of our populatIon has no means 
of communication and road transport 

. is the only transport which is going 
to serve them. If the States were to 
nationalise the cream, we are not 
going to expand the services. Ours 
is a Welfare State and let the State 
bend it. energies to provide trans-
port facilities in areas where there 
are no transport facilities at pre'lent. 

Sbrl R. K. Mookerjee: Do you SUI-
eest any kind of procedure by which 
notices of nationalisation on behalf of 
the State can be issued? 

6 
SlUt Varh: That has been mm-

tioned in the Act. It has been pro-
vided that the State should prepare a 
scheme, publish it and invite criti-
cism. To that particular section wt! 
are proposing two amendments. On-
is that the Minister's declaration Oft 
the fioor of the House that nationali-
sation of goods transport llhall not bf' 
carried out except with the approv"l 
of the Centre should be strictly fol-
lowed. The second is that nationali-
sation of passenger transport should 
be started in areas where there are 
no services at present. We accept the 
procedure which has been laid down. 

Sbrl R.· K. Mooke~ee: Who will be 
the final authority in decIding whl're 
nationalised transport should operate 
or should be introduced? 

Sbrl Vach: The States subject to 
the guiding principle that service~ 
should be started where there arl! no 
services. The States can do it auto-
matically, there is no difficulb. 

Shrt B. K. Mookerjee: Have you ,ot 
any idea as to the scheme by which 
the claims for compensation can be 
elaborated? 

Shri Vagh: We say that it should 
be referred .to a tribunal. 

Sbrt B. K. Mooirerjee: From the 
'point of view of accounting, may I 
know whether you have any ideas by 
which we may be guided in workin, 
out the compensation scheme? What 
is the average cost of a passenger 
bus? 

Shrt Val"h: In -this connection, we 
can be guided by the experience in 
other countries. In the UK, they 
nationalised transport some yearp. 
ago, and they adopted certain prin-
ciples. Subsequently, however, they 
had to denationalise. But here. we 
would not have anything like that in 
this country. Anyhow, so far as thtt 
principles are concerned, they are al-
ready well-known. 

8hrl B. K. Mookerjee: You are not 
answering my question. I want to 
know how you will proceed to malte 
your claim for compensation. You 



are not at all clear about yeur own 
position. 

8hrl C. S. Nair: In the United 
Kingdom, when they nationaHsed 
goods transport services, they der.i~
ed that compensation for goodwill 
should be paid to operators on the 
basis of two to five years' profits 
earned by them prior to nation ali-
sation. 

Shrl R. It. MookerJee: But what 
about the principal sunk in the enter-
prise? What about the assets, and 
what about the cost of the bus? What 
is the rate of depreciation? Have you 
gone into these questions? 

Shrl C. S. Nair: The book-value was 
paid in respect of the assets. 

Sbrl B. K. Mookerjee: What is the 
extent of wear and tear allowed? 

Sbrl C. S. Nair: That is according 
to the book value. The books show 
the depreciation written off and tht" 
existing value of the vehicles. 

Sbrl B. K. Mookerjee: I want to 
know whether while making the 
claim for compensation, you will 
take into account not merely the 
amount of principal sunk in the busi .. 
ness but also the rate of yield or in-
come? How will you present your 
account.s? 

Sbrl C. S. Nair: They said that the 
profits assessed to income-tax should 
be the basis of calculation, and com-
pensation for loss of goodwill or loss 
of business should be paid at the rate 
of two to five years' profits. 

Sbl'l R. P. SiDba: How many ope-
rators in India maintain accounts 
like that? 

Shl'l C. S. Nair: In India, even 
though the accounts may not show 
you any profits, yet income-tax is 
collected on the assumption that 
every vehivle does make a profit. 

Sbrl R. K. MookerJee: Your Mea is 
that the principles on the basis of 
which compensation is to be allowed 
to private enterprise should be some-
thing like centralised prmciples 
applicable to every State. 

1 
Sbrl C. S. Nalr: That is why we 

have suggested a tribunal. The tri-
bunal will be able to lay down the 
principle. 

Shri B. K.. Mookerjee: Is it your 
idea that in this Bill we should put 
on a uniform basIs, the principles on 
the basis of which compensation will 
be given? 

Shrt Vagh: That would be desir-
able, if that can be done. 

Sbrl B. It. Mookerjee: There are no 
local conditions to be considered, in 
accounting for the compensation to 
be paid? 

Shit Vagh: That will be as in the 
income-tax schedule, where they de-
preciate the assets at a certain rate, 
assess certain profits, and then cal-
culate the cost of the vehicle. The 
principle should merely follow that, 
here also. 

Shrl R. It. MookerJee: As regards 
the argument against nationalisation, 
I wish to know how you will be abIt. 
to guarantee security of service to th.! 
public, by way of repairs and proper 
maintenance of the vehicles? Should 
there be any such condition by which 
the efficiency of the working of the 
buses should be secured? 

Shri Vagh: The Act provides for 
inspections of all vehicles in periods 
of six months to two years. And 
obviously, the police will see to it, 
and the Road Transport Authority 
will see to it that if any vehicle is 
not roadworthy, it is not allowed to 
be put on the road. The Act pro-
vides for that. 

Shl'i R. K.. Mooker~ee: What do you 
think of this new provision as re-
gards licensing of conductors? 

Shri Vadl: That is a step in the 
right direction: 

Shrl R. K.. MookerJee: You approve 
of this? 

Shri Vagh: Yes. 

ShII'I Amaraatb VlcI7a1lUlkar: Do you 
not think that in the interest of plan-
nln,. it 1. necessary to demarcate the 



spheres for the different types 01 
transport? I think you have suggest-
ed something like that in your 
memorandum too. 

Shrl Va~h: May I repeat that ques-
tion to make sure that I have under-
stood it properly? Your question is: 
Do you suggest allocating spheres to 
various forms of transport? '!'he 
answer to that is, no. 

Shrl Amamath Vldyalaakar: You 
think that no demarcation is necessary, 
and there should be no spheres 
allotted to the different types of 
transport? 

Shrl V~h: That is not possible. 
That is not being done in any part 
of the world. . 

Shri Amarnath VldyalaDkar: In IndIa 
there are different types of transport. 
And you suggest that heavy vehicles 
should be given more sphere, and 
the medium and light vehicles also 
should freely ply on all the routes. 
In view of the condition of our road:;, 
and in view of the fact that the 
indigenous types of transport must 
get also some sphere in the home in-
dustry, is it not necessary that Gov-
ernment should step in, and in the 
interest of planning, they should de-
marcate and allot different spheres 
to different types of transport, so that 
each type of transport may be pro-
perly encouraged and may have its 
proper share in the whole industry? 

Shrl V~h: The criteria of trans-
port is the cost to the consumer. 
And the trader, who is interested in 
that, obviously knows which form of 
service is economical and suitable to 
him. So, if we were to introduce 
any regulations, it is simply going to 
complicate matters. 

Shrl Amamath Vld)'alaakar: Sup-
pose, in view of the poor condition of 
the roads, we provide that the heavy 
type of transport should be relerved 
only for long distances. What would 
yeu think of that? 

Shrl NadIrIIIah: The question, liS 
pointed out by Mr. Vagh, is one of 
tICOIlom,y. I do not think that we 
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should lay down any restrictions f01" 
a heavy-laden vehicle or for a 
medium-laden vehicle on particular 
roads. I have already pointed out 
in my preliminary remarks that to-
day, in India, our roads are really not 
so bad as we think. Except for a few 
exceptions, they are in a position to 
take up the load that we are SpecI-
fying. Therefore, I say, that let the 
people decide from the economic 
point of view as to which vehicle will 
suit them, whether a medium or a 
heavy vehicle. 

Shrl Amamath VidyalaDkar: But 
there are so many factors to be taken 
into account, such as the condition of 
the roads, the requirements of dif-
ferent places, the various types of 
trade and so on. 

Shrl Nadirshah: I might say that for-
merly during the war also, we had 
restrictions on certain vehicles 'In 
certain roads and certain bridges. But 
the war has proved that far 
more vehicles did go over 
those bridges and did go over 
those roads, without much bad effect. 
Therefore, we are. taking it for 
granted that these restrictions about 
roads and bridges should not come in 
our way. 

Sbrl Amamath Vldyalanka.r: In a 
nationalised industry, in one way or 
the other, the whole community takes 
some share. Can you suggest some 
method by which the workers and 
the community as a whole could take 
some share in the transport industry. 
even in the private sector? Now, the 
tendency is to associate the workers 
also in the management of the indus-
try. At present, in the transport in-
dustry, however, the workers do not 
have any such participation. Can you 
suggest some way by which the wor-
kers could participate in the private 
sector of the transport industry? 

Shrl NadInbah: I think that maT 
not be found very difftcult, because I 
know of one instance in South India, 
where Mr. G. D. Naidu is workhlg ex-
actly on that system. In fact, it is 
more as a co-operative concem of the 
drivers, the cleaners, the mechanics 



and the owners, and they all have 
lot a share in that concern. 

Therefore, what you say is cor-
rect, that so long as you can get com-
mon people also interested, probably 
it will work better. Surely if Mr. 
G. D. Naidu has found out a solution 
for that, since the last ten or fifteen 
years-he has been working very 
well on that system, and I have spen 
it myself-one could work on that 
line, if one wants to. 

Shrl Shree Narayan Das: In your 
memorandum, you have stated that 
the import of Chapter IV should be 
so altered as to emphasise the need 
to develop road transport, and not to 
restrict it by using such words as 'pro-
hibition', 'restriction', 'limit' etc. And 
you have urged in that connection 
that the provisions should be libo-
ralised, and the period of the permit 
should be raised from 3-5 years to 
5-10 years. I would like to know 
the basis .for this sucgestion. 

Shrl Nadlrshah: I have already 
said in my preliminary remarks that 
formerly, the cost of a vehicle was 
about Rs. 5,000 <before the war), and 
therefore, they thought that a vehicle 
could be written off in about thret' to 
five years; so, the period fixed in those 
times was 3-5 years. But today, Yo'e 
know the cost has gone up by four 
times. And of course, we would like 
to have the period increased to four 
times, but as that would be too long 
a period for a vehicle to be in one-
ration, we have been very moderate 
in !tur demand, and we have suggest-
ed only 5-8 years instead or 3-5 years. 

Shrl Sbree Narayan Du: What 
were the proftts earned in 1939, and 
what are the proftts being earned to-
day? 

Slirl Vach: But the expenses also 
have gone up. If the cost of the vehI-
cle Is four' times, the interest is also 
four times, the depreciation also is 
four times, and the cost of repairs 
also is four times. Again, the wages 
have gone up by nearly three to four 
times. 

Shrl Shree Narayan Das: But the 
freight charges also have increased. 

Shrf Va,h: The freIght charges 
depend primarily on taxation, insu-
rance costs, costs of repairs etc. All 
theSe factors will determine the frei,ht 
charges. Supposing the charge was 
two annas before. and now it is six 
annas, it does not mean that thl~ dift'e-
rence bc!tween two and six annas is 
going into the operator's pocket. His 
margin is practically the same; it 
may be ten per cent. or fifteen per 
cent. Ht~ cannot earn more than that. 
Otherwise, he will go out of his busi-
ness. , 

Shd Shree Narayan Das: Suppos-
ing the! period of the permit js ltept 
at five years, do you think it would 
be profitable to run the roud trans-
port? 

Shrl Nadlnhall: We will only be 
too glad if it is increased from 5 to 
8 years. 

Chairman: The question is whether 
by the increased cosi of the vehiclE'S. 
its utility also is guaranteed to last 
as many times. 

Shrl Nadirshah: At least the modern 
vehicle-Mr. Irani will confirm this-
will come for 8 to 10 years. 

Shrl Valh: There are operators 
who will be able to say it from their 
own experience. 

Shrl Shree Narayan Das: If your 
suggestions are accepted, \!I'iJI not 
the small-owners be a1fected? Will 
they not be replaced by big financiers 
owning a higher number of vehicles? 

Sbrl C. I. Nair: The policy of the 
Planning Commission is to induce bie 
viable units to come into existence by 
voluntary amalgamation of small 
units. 

Shrl Va~h: It is in the Interests ot 
efficiency also that the unib should 
be large. There was a time when it 
was better to have individual opera-
tors, but now the times have changed 
and it is desirable that there should 
be large viable units. 

Shrt Dnrp Das: In U.P. the latest 
pol~cy is that they issue only one per-
mit to one family. If a family has 



more than one permit, it should be 
transferred to someone ebe uncon-
nected with the family. On the one 
hand the policy seems to be that there 
should be viable units and co-ope-
rative societies, but 011 the other, we 
are discouraged to the extent that we 
cannot have more than one permit 
for one family. My iiuggestion is that 
the U.P. Government &hould be asked 
not to enforce that policy. Other-
wise, efficiency will suffer and indivi-
dual operators cannot have the pro-
per staff; they cannot yive the ser-
vice that is needed by the public. 

Shri Shree Narayan DaR: I think 
that if all your suggestions ar,' 
accepted, the smaller owners will be 
thrown out and t.h(~ bigger owners 
will come in. That is one aspect. I 
want to know whether at present 
there is any co-operative union of 
transport owners workin-g in India 
and whether there is any likelihood of 
these co-operatives being developed 
in this country? 

Sbrl Durra Das: There are quite 
a number of co-operativcs in Punjab 
and Delhi. If co-operatives are en-
couraged, there will be many more 
of them. 

Sbrl Shree Narayan Das: So, it is 
your suggestion that there must be 
certain provisions to give encourage-
ment to co-operative societies tak-
ing part in tihs transport industry. 

Shri Dar,a Das: Yes, Sir. 

8hri Varh: Even at present there 
are a number of co-operative trans-
port operators functiorLinil in BOl:lbay. 
The main principle is that if they get 
financial assistance from the co-opera-
tive banks, there should be no diffi-
culty in forming large viable units 
on a co-operative basis. 

Shri C. S. Nair: It is the 'policy of 
the Government to encourage such 
viable units. 3 or 4 companies have 
now been formed recently. 

Shri NacUrshah: In reply to the 
previous question auont the duration 
of the truck, I may add that even the 
State Transport have taken the life 
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as 10 years at the time of nationali-
sation. 

8hri B. K. Das: A tribunal haS 
been suggested for fixing the compen-
satiol'l. Evidently trie association does 
not accept the formula that is given 
in the Bill. Supposjng a tribtlnal is 
not acceptable to the Government or 
to the Committee, can you suggest any 
alternative formula? It was mention-
ed before that income fflust be taken 
into consideratoion. Suppos~ng the net 
income of a particular tram:port is 
tak·en into consideration, Ihow will the 
income be related to the compensation 
that has to be given'f 

Slui Vqh: The figure mentioned 
in the amending Bill has nothing to do 
with compensation--Rs. 50 for PSTt of 
a month not exceeding fifteen days 
of the unexpired period of the per-
mit and so on. The principles affect-
ing the interests of such a large num-
ber of people should not be dealt 
with in such a peremptory manner. 
Compensation ShOUld mt'lude l(i)SS of 
our business, loss of goodwill, 10'35 ot 
our assets etc. 

Shri B. K. Das: My question has 
not been answered. How is the in-
come to be related to cOmpensation. 
In the case of estate acquisition in 
different States: the net income is 
taken into considerittiun and the com-
pensation is related to that income. I 
want to know w:\t~thcr there is E:f1Y 
suggestion like t.hat which lTlay be 
considered by the committee. 

8hr1 Varh: This is such an impor-
tant question and the facts and data 
vary from State to State. This should 
be left to a judicial committee. It 
could not be done by executive 
action. 

Shri B. It. Das: In the memoran-
dum, at page 5, it has been pointed 
out that during the last 15 years, 
many restrictions have been placed 
on the road transport system, so that 
proper development has not been 
possible. May I have some concrete 
examples about that? 

Shri Varh: There are a number of 
examples. Everyone who is acquaint-



eel with the history ot road trans-
port development in India knows that 
if you apply for a pennit, you simply 
do not get it. There are thousands of 
cases. It is so very well-known that 
the restrictions imposed on Inntor 
vehicular trafftc have become scand-
alous, if that is the parliamentary ex .. 
pression to use. 

8hrt Nadlnhah: There is the res-
triction in regard to distance, for ex-
ample. Sometimes permit is given 
only for a distance of 50 miles. That 
is never economic. 

8hrtDurp Das: The taxation is 
extremely high; it is the highest in the 
world. 

8brl B. K. Das: I want some con-
crete examples. One i:; the discrimi-
nation about distance. If there are 
any others, we may consider them. 
This sort of general statement does 
not probably help us. 

8hri C. S. Nair: When I was in 
Madras two months ago, there was a 
complaint that as against 300 appli-
cations submitted, only 50 permits 
were given. 

Sbri R. P. 8aksena: One gentle-
man said that the U.P. Government 
should be asked not to do something. 
I could not follow that. I would re-
quest him to let me know what it is, 
so that if it is in public interest. I 
may take up the matter with the U.P. 
Gov·ernment. 

Chairman: What he wanted was 
this. In U.P. a family is given only 
one permit and if there are more per-
mits than one, the members of that 
family are compeJled to transfer it 
to some others. He wanted that thill 
policy should be stopped. 

8hrt B. P. Susena: In the 10111 
exposition of the first gentleman who 
put the ease before the committee. I 
am sorry to state that I did not find 
any human touch in the expresston of 
the manner in which the transport 
owners wanted to Sclve the lives Il! 
the public which are lost by the ope-
ration of motor vehicular trafftc. 
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CbaInnaa: Instead of cnticlling 
the witness, you can elicit the facts 
you want. 

8IIrI B. P. Sabena: This is any 
impression. 

The second point is that motor 
owners are predominantly inftuenced 
by the proHt motive and by no other 
motive. The entire picture is domi-
nated by the proftt motive. My point 
is this. There was some talk that 
nationalisation of road transport 
should not be attempted during the 
plan period. I beg to submit that 
there is no point in discussing the 
matter of nationalisation here in this 
small committee. It should be 
decided by Parliament alone. 
No decision of this committee, on be-
half of anyone of us including the 
Chainnan can be binding on the 
Parliament. Whether motor traffic is 
going to be nationalised or not can be 
raised and decided only in Parliament. 

Chairman: The point raised heft is 
not the policy of nationalisation or 
no nationaliSBtion, but, as a conse-
quence of the nationalisation, what ,is 
the compensation to be paid. That is 
all. They only say that if there 
should be nationalisation the private 
owners' interests may be taken into 
consideration, both with regard to 
duration and compen.tion. 

Shri Varh: There has been a refe-
rence to profit motive. The shop-
keeper works for profit, the doctor 
works for proftt; everyone is working 
for profit. That· is Dot the argument. 

Chairman: The Whole world is work-
ing with a proftt motive; but, the proflt 
motive should be controlled in the 
interests of the nation. 

8hrl Va .... : Even tlhe nationali-
sation is based on the profit motive 
because the Government will get more 
money. 

Dr. K. P. Dube: I want to ask a 
question. I think somebody has asked 
that question but I want more infor-
mation on that. Do you suggest, when 
you say that the, life of the permit 
from three to ftve years should be 



inereased to five to eight years, that 
the present trucks or vehicles are 
stronger than the old ones? You said 
that the life of the truck should be 
increased to eight years. 

Shri NacUrsbah: I have already ex-
plained this point. But I would like 
to make it clear again to the hon. 
Member and that is this. It is not a 
question of the trucks being made in 
a better way today than formerly. 
Trucks were quite good in the past 
also. In other words, the trucks 
in fact are of the similar quality even 
today. The main point here is econo-
mic point. Formerly, a truck used to 
cost only as. 5,000/- which we could 
very easily write off in. three or five 
years. Now a truck is costing 
Rs. 20,000 to Rs. 25,0001- and there-
fore, it is natural that more years 
should be given to order depreciation. 
Otherwise, it will not pay anybody to 
purchase vehicles at a cost of 
Rs. 20,000 or Rs. 25,000/- and write it 
off in three years' time. 

Dr. B.. P. Dabe: You are of the 
opinion that the cost is more and that 
irrespective of the construction of a 
truck, it should be given a longer 
life. 

8hri Nadlrshah: May I point out 
one thing more? Apart from the 
fact whether a truck is stronger or 
not, road conditions, when compared 
to 1939, are definitely better now ~d 
the!), are improving. This is certainly 
very important when we calculate the 
life of vehicles and as such nationa-
lised transport all over the country 
has taken a minimum of eight years 
as the life of vehicles. 

Dr. a. P. Dube: Now, the other 
question I want to ask is this: you 
said that during the Second Five-Year 
Plan period, transport is more needed 
because. there will be more production. 
That means, for instance, a truck 
which used to do 5,000 tons a year 
will do now 10,000. 

8hrl Nadlrshall: It will do more. 

Dr. a. P. Dube: It will do more 
work than it used to do in the past. 
That means, when the life of a truck 
was 3 to 5 years, it was doing less 
mileage than it is now going to do and 
still you say you want the life of the 
truck to be increased from five to 
eight years. 

Shri Vagh: The number of miles 
run by a truck cannot be strict-
ly in proportion to the life of that 
vehicle. 

Dr. B.. P. Dabe: It is news to me, 
anyway. I thought that if you do not 
use a truck very much, it will last 
for sometime. 

8hrl Nadirshah: I think my col-
league Dr. Rane has made this point 
very clear. I am sure that my 
friend Mr. Mathrani will agree that 
today the condition of roads is far 
better than it was in 1939 and accord-
ingly the life of a car also must go. 

Dr. B.. P. Dube: It is not a fact that 
now you find cars ..... . 

8hri Nad1nhah: I am talking 
about trucks and not cars. 

Chairman: The whole point is that 
they want the .life of a permit to be 
longer than before and that is based 
on the. fact that more investment is 
involved now and therefore there 
must be some security of a longer 
period of life. That is the whole 
substance. Whether the roads have 
improved or whether they have to 
replace parts suddenly are other mat-
ters for consideration. The present 
point is that the period of term should 
be longer than before so that the man 
who invests greater amount now than 
before will get a chance of ,.ttina 
something more and also as the road 
condition is better now the vehicle is 
likely to last long. 

8hr1 T. B. Vittal B.ao: Our friend 
has stated regarding the competition 
between railway and road transport 
service. He has referred to that. But 
in actual practice, what you see is 
that road transport does not carry 
low-rated traiDr. notwithstandin. the 



fact that the railways are llot able to 
transport, for instance, their coal, fire-
wood, iron etc. Why cannot the road 
transport carry this whereas sor.ne 
road transport carry the high-rated 
traffic? Can he enlighten us? 

Chairman: The point is whether 
private transport can come in to 
assist in the transport of low-rated 
commodities rather than doing hifh-
rated commodities. 

Shrl Va,h: There are a number 
of commodities which are being 
handled exclusively by road, for 
instance, sand, cow-dung, fuel, etc. We 
have seen hundreds and hundreds of 
trucks carrying these things. I would 
like to know on what basis this state-
ment has been made. 

Chairman: You see the cor.nr.nodities 
which you are relt!rring io are gene-
rally carried on short distances. The 
whole point of Mr. Vittal Rao was 
that there is plenty of scope for 
private transport to come to aid and 
share the huge amount of traftlc that 
is available for low-rated cor.nr.nodities. 
That is his point. Whether it is 
economical or not is the point. 

Shri Nadlnhah: I entirely apoee 
with the hon. Member. It is possible 
for trucks and road transport to come 
in provided of course certain restric-
tions which are at present in force on 
road transport are removed. Then. 
naturally, I am sure road transport 
will cor.ne to the rescue of the nation. 
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Shrl T. B. Vlttal Rao: My second 
question is this: The gentleman who 
referred to the nationalisation said 
that there was an assurance from the 
Minister of Transport in this connec-
tion. But our experience is that the 
nationalisation came in 1932-not only 
in Hyderabad State-and during these 
24 years there has been nitt~ol\ali
sation in various States of various 
kinds of services and what we see is 
that even after nationalisation of 
transport there has been increase pro-
portionately in the development of 
the. road transport service and private 
enterprise. We, therefore, feel that 
nationalisation has not impeded the 

progress or developr.nent of road 
transport service or other private 
enterprises. In view of the fact that 
we have not reached the saturation 
point in the matter of road transport, 
why is this assurance to the effect 
that there will be no r.nore nationali-
sation required? 

Shri Nadlrsha.h: We are not dis-
puting at all about the nationalisa-
tion question. We entirely apoee 
that nationalisation policy is good for 
the Government. What we only want 
to point out is that nationalisation is 
really necessary and should tilke 
place. in areas and in places where it 
is really wanted. But nationalisation 
should not replace an ordinary pri-
vate truck owner w'ho does his work 
well. Inst·ead of that, we should go 
in for nationalisation in other spheres 
where at present there is no trans-
port at all and we want to stress 
that point so that private owners 
r.nay not be unnecessarily replaced. 

Chairman: His point was that the 
sphere of imr.ninent nationalisation 
has in fact not affected private trans-
port owners coming into the field and 
therefore why should the question of 
giving a longer period for vehicles or 
of giving of some assurance of no 
nationalisation cor.ne in? I do not 
know whether I have made myself 
clear. 

Shri Yap: Can it be said that 
natioRalisation has not ir.npeded the 
growth of transport? Including pas-
sengers and goods vehicles, only 9 per 
cent. of the nur.nber of vehicles are 
nationalised and 91 per cent. of tlhe 
vehicles are in private hands. How 
can you say that it has reached the 
saturation point in nationalisation? 

Shri T. B. Vltfal Rao: I said it has 
not reached the saturation point and 
that there is scope for development 
still. 

Shrl Vach: When nationalisation 
comes private entrepreneurs are afraid 
to come in the field because they fear 
that their transport will also be 
nationalised shortly. If you put in 
Rs. 20.000 or Rs. 25,000/- in the bust-



ness, you should be given suftl.cient 
time to recoup and there must be 
some security. The person concerned 
should be allowed to run it for some 
fears. 
• Dr. R. p. Dabe: You have lust ,aid 

that only 9 per cent. are nationalised 
and 91 per cent. are in private hands 
and in spite of the fact .... 

Shrl B. N. MIsra: They have come 
here to give evidence and not to be 
cross-examined .... 

Chairman: Yes, I know. 

Shri Nadirshah: What we only 
want to point out is that we are not 
against nationalisat,ion as such and 
nationalisation has taken place .... 

Shri Lal Bahadur Shastri: (Minis-
ter of Railways and Transport): Do 
you agree to that? 

Chairman: The Minister wants to 
know whether you have any objection 
to nationalisation. 

ShrA Nadirshah: But there is this 
difference .... 

Shri Lal Bahadur Shastri: You 
may have differences in regard to 
details. But as a question of policy, 
I take it, you have no objection to 
nationalisation. 

Shri Nadlnhah: To the extent of 
nationalisation, I would agree. 

Sbri La! Bahadur Shastri: Both in 
goods as well as in passengers? 

Sbri VlaCb: I am speaking about 
passengers service. 

Shrl La1 Bahadar Shastri: There is 
nationalisation in goods 8e4"Vice to 
some extent in Bombay al'ld in U. P. 
also, it is there to a small extent. 

CbaJrmaD: Even now, the 
policy statement says that the goods 
transport will not be nationalised 
unless with the consent or approval 
of the Central Government. There-
fore, there is no prohibition against 
nationaliaation. 
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Shrl Lal Bahadlll' SbaItri: As a 

policy it has been accepted. 

Shri Vach: Nobody is saying it 
should not be nationalised. 

Shrl C. S. Nair: The U. K. Govem-
ment has had rather an unhappy ex-
perience with nationaliaation of ,oods 
transport. In 1950 they nationalised 
it, but in 1952 they were forced to 
denationalise it on the ground that the 
nationalised services were not able to 
render to the industry the economic 
services rendered by private enter-
prise. 

Shrl Lal Bahadur Shastri: That may 
be entirely different. 

CbaInnaD: Then Government will 
come and dena tiona lise it! 

Sbri R. P. SiDha: The memorandum 
discusses the question of transpprt 
generally. Now, I would like to put 
a question to the witnesses whether 
their attmtion has been drawn to the 
Study Group recommendations in 
Chapter I where they say: 

"The first step to be taken is for 
Government to announce formally 
their policy in regard to the deve-
lopmetllt of different means of 
transport. 

We feel that unless the policy of 
co-ordinated development is em-
bodied in a statute, the compara-
tively weaker elements in the 
transport system such as road and 
inland water transport, will not 
have proper scope for develop-
ment." 

Do you think that such a declara-
tion of policy will help the cause of 
deveolopment of road transport parti-
cularly and transport generally? 

Shrt Vqb: We have raised thLcc 
point in the past also. Last year we 
waited in deputation upon the hon. 
the Tranport Minister, and we raised 
the same point. The Motor Vehicles 
Taxation Enquiry Committee in 1950 
suggested the adoption of an Inland 
transport policy. The Study Group 
supported that, and finally the Taxa-
tion Enquiry Commission also stron,ly 



lupported that. We mentioned it in 
our deputation to the hon. Transport 
Minister, and we have said that the 
recommendation of the International 
Chamber of Commerce that a trans-
port policy sho~ld be adopted by 
Parliament under Entry 35 of the 
Concurrent List, should be carried out. 
The hon. Ministell' may be able to dis-' 
cuss it in some detail. 

We also suggested at that time that 
the present body, that is the Transport 
Advisory Council, is not sufficient for 
the purpose-for two reasons. One is 
that it is advisory in character. 
Secondly, it mee,ts only once in 
twelve months. Thirdly, there is not 
even a single representative of ninety-
one percent of the road transport, on 
it. There, may be twenty representa-
tives representing only nine per cent. 
of road transport. And our suggestion 
has been to form a statutory body on 
the lines suggested by the Interna-
tional Chamber of Commerce, The 
suggestion was made to the League 
of Nations. It has been accepted and 
implemented by a number of countries 
in the world, and in our own country 
it has been consistently recommended 
by three' committees. That, to our 
mind, will therefore have to be the 
first thing to do in discussing any 
transport problem in this country. 
And it should relate to railways, roads, 
inland water transport, coastal ship-
ping, etc. It should be composed of 
compe,tent men, with their own secre-
tariat who will go into the economics 
of the. thing and discuss it objectively 
and not from any parochial point of 
view of any interest or other. 

Shri R. P. Sinha: The witness has 
covered many points in reply to my 
question, and I am glad that he has 
done so. But I would again put a 
direct question to him with regard to 
the declaration of the transPQrt policy. 
I would like to know what are his 
experiences, how such a declaration 
of policy in the United States of 
America has helped the de,velopment 
of transport generally in that country. 

IS 
Shri Varh: The object behind it is 

that the' Central Transport Council 
decides on major issues of policy, to 
remove the bottlenecks, to facilitate 
eoXpension bearing in mind the indus-
trial interests of the country and the 
free movement of goods. Those are 
the broad lines on which the whole 

. thing is based. The experience, in 
other countries is that it has pro-
duced excellent results. 

Shrt R. P. Sinha: What are your 
experiences regarding the Transport 
Advisory Council? I hope your atten-
tion has been drawn to paragraph 46 
of the recommendations of the Study 
Group wherein they say: 

"The constitution and working 
of the Transport Advisory Council 
should be changed so as to make 
it a less unwieldy body which 
could take quick decisions. Efforts 
should also be. directed towards 
making the decisions of the Coun-
cil binding on the State Govern-
ments." 

What do you think about that 
recommendation? 

Shrl Nadlrshah: I think it is a very 
good suggestion and we entirely agree 
with the suggestion made by this 
Study Group. 

Chairman: Mr. Sinha, we, are con-
cerned here not with the general 
policies that might be considered and 
laid and improved upon and declared. 
We are concerned with it so far as it 
relates to the Motor Vehicles Act 
with respect to the policy now stated. 

Shri R. P. Sinha: I am just coming 
to it. 

The witnesses will see that under 
the proposed section 63A we are. going 
to have an Inter-State Transport 
Authority. We will also be having 
Intell'-State Authorities for different 
zones. 

Do you think that this body will 
serve the purpose that you have in 
view, with regard to. the. statutory 
Commission about which you talked? 



ShrI Vach: No, it wOn"t. The body 
which is proposed will have limited 
functions; it will have nothing to do 
with the general control of transport; 
it relates to roads and inter-State 
matters. The one I have in mind will 
consider all the forms of transport 
and deal with co-ordination; that is 
a very wide one. 

Shrl R. P. Sinha: You know, we 
have the different State Transport 
Authorities, the Regional Transport 
Authorities, etc. Now, they are sup-
posed to be quasi-judicial bodies. 
What is your experience with regard 
to their working? 

Sbri Vach: My experience of the'le 
bodie3 is none too happy, and beyond 
saying that I would not like to go into 
many details . unless you want me to 
do so. 

Cbalrmaa: It is unnecessary now. 

Sbri R. P. Sinha: Your attention 
must have been drawn to page 31 
(para 39) of the Report of the Motor 
Vehicle Taxation Enquiry Committee 
in which they have said: 

"The intention of this provision 
(and the same delegation of 
quasi-judicial powers exists in 
the United Kingdom and in the 
United States of America) is to 
prevent political considerations 
having any influence on the grant 
of permits which are to be given 
solely in the interests of the pub-
lic generally, the interests being 
determined, as prescribed in the 
Act, mainly with a view to pre-
vent unhealthy competition and 
other malpractices which might 
compromise the efficiency of 
transport in any region or in the 
country as a whole." 

Now, you are a body vitally 
interested in the subject of road 
transport development. Do you think 
that these Transport Authorities, as 
constituted under the present Act and 

. as will now be also done under the 
proposed measure, will function inde-
pendently and that no political 
considerations will weigh with them? 
1)0 you think iIi the past political 

~onsiderations have weighed with 
them? Do you agree with the findings 
of the Enquiry Committee? 

Sbrl Vacb: I would not like to go 
into the question of political conside-
ration. Our experience of thE' func-
tioning of the State Transport 
Authorities and the Regiona] 
Transport Authorities so far has been 
that they have been influenced by 
only one thing under the sun so far, 
and that' is the railways. Beyond 
that they do not go. Anything else 
they suspect, and even if it is remote-
ly concerned with the railways they 
stop. To what extent the Inter-State 
bodies are going to function, it is too 
early to say. But my submission is 
that the Inland Transport 'Commission, 
to which I have made a ref.:!rence in 
reply to a question earlier. is a larger 
body. 

Chairman: Mr. Sl.r.lha, the point is 
whether in the matter of granting 
permits political considerations etc., 
that is considerations other than 
economic considerations, have inter-
vened. You have gone into the 
findings of the Enquiry Committee 
itself that it should not be so, and the 
witness does not wish to go into those 
matters further. 

Shri R. P. Sbaba: I want to put my 
question, and it is for him to answer 
it or not. 

Cha1rmaIi: I suggest you refer more 
to matters of immediate concern to 
the Bill and the clauses involved in 
it. 

Sui La! Babadur Sba.ui: I am 
not quite sure about it myself, but 
has the number of permits increased 
during the last three or four years 
or not-permits on the same routes, 
note on different routes? You might 
be knowing it better. 

Shrl C. S. Nair: The number has in-
creased to some extent, but not In 
proportion to the actual needs of the 
country. 



Sbrl La) Babadar' Sbastrl: That is 
a different matter. Therefore, you 
cannot say that because of the rail-
ways, permits are not being issued or 
that a restriction is being imposed. 

Sbrl C. S. Nair: To take Bombay, 
for instance, they have laid down 
definite numbers as regards permits. 
In the Poona region it is only a 
thousand; in the Kolhapurregion so 
many permits, and so on. Those res-
trictions were removed two years ago 
on the recommendation of the 
Planning Commission, and now per-
mits are being issued. But because 
they are issued only for one year at a 
stretch, many applications have not 
been received. 

Sbri Lal Bahadar Shastri: That is 
a different matter. 

Shri C. S. Nair: What I say is that 
the objec.t has been' defeated by 
restricting the duration of the permit .. 

Chalrmllll:. He only watrted to know 
whether they have increased or not. 

Shrl C. S. Nair: There were only 
86,000 trucks previously, but today 
there are about 97,000. 

Cbalrman: The argument may not 
be absolutely correct, because the 
figures show that the number has in-
creased-that is what he has said. 

Shri La) Babadur Shastri: I have 
got figures for 1948-49, 1951-52 and 
1952-53. In 1948-49 the figure was 
2,69,000 vehiclee-total, lIuses. etc. 
And now the figure has gone up to 
3,33,290. It includes motor cycles, 
private cars, taxis, buses. Goods 
vehicles have risen from 72,000 to 
95,000. 

Shl'i La.l Babadur Sbastrl: That 
was the position in 1952-53. Today, 
the position will be much better. 

Shri Vach: When I say that permits 
have not been issued freely, I do not 
wish to suggest that that no permits 
are issued. The data which you have 
referred. to show that some 'permits 
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are being issued. Nobody denies that. 
The point at issue is, is the number 
of permits ~ommensurate with the 
requirements of the country. 

Shrl La. Bahadur Shastri: The hOD. 
Member mentioned the name of Rail-
ways and Gaid that permits were not 
issued, and restrictions were imposed. 
But, the restrictions recently imposed 
were on different grounds, 

Shrl C. S. Nair: Except in the 
Madhya Pradesh. In Madhya Pradesh, 
they have limited the route length to 
75 miles to protect the railways. 

Shri Lal Bahadur Shastri: I am 
prepared to agree that. in the case of 
distance ..... . 

Sbrl C. S. Nair: That prevents the 
people from coming forward. 

Shri Lal Babadur Shastri: For 
shorter distances I do not think there 
has been any restriction on account of 
railways. 

Sbri C. S. Nair: For shorter dis-
tances, there is no restriction for the 
sake of railways. 

Shrl R. P. Sinha: What do you think 
India's requirements in transport 
during the next five years will be 
and how much will be met by the 
Railways and how much will be taken 
care of by road transport? 

Shrl Vach: We have referred' to 
this point in our memo. Consequent 
on the increased capacity under the 
Second Plan, the railways can carry 
1.95 million tons per annum. That 
means that there will be a gap of 3 
million tons unless the railways are 
able to get an allotment of more 
money. They are trying to do their 
best and we are all full of praise for 
the railways. But, our feeling is that 
in a highly organised institution, the 
scope for improvement will not be 
to the extent of 35 per cent. of the 
gap. I might also mention that during 
the First Plan, in spite of the fact 
that there was a reduced percentase 
of sick wasons and l~om6tivee and. 



"n improvement in the turn over of 
wagons and locomotives, the railways 
themselves have said that the position 
was not satisfactory. Against an anti-
cipated increase of 35 per cent. in the 
traffic, we think that the wagon 
capacity of the railways could not 
handle more than 25 per' cent. We 
have already mentioned all this. 

I 

Coming to the 33 million gap, we 
have gone into this question from the 
point of transport facilities available 
in the country. In 1954-55, the total 
traffic handled by inland waterways 
and coastal traffic was 5'11 million 
tons. Even assuming that it is possible 
to double this quantity in the Second 
Plan, it means that they can handle 
only 5 million tons more. As against 
that, we have imports of steel, im-
ports of cement, imports of Burma 
rice, wheat and dairy products under 
the new programme which would be 
more than 5 million tons. Even 
assuming that the capacity of water 
transport is doubled, the gap of 33 
million tons will still remain. We 
must also bear in mind that our Gov-
ernment have under consideration a 
scl\eme for increasing food produc-
tion. That means, in all probability 
this 33 million tons will go up at least 
to 40 million tons. The Railways 
have been allotted Rs. 1125 crores 
which is nearly one-fourth of the 
total expenditure in the public sector. 
They do not seem to have. a chance 
of getting more money. The only 
thing that we can do is to develop 
the road transport. It is absolutely 
impracticable that the road transport 
industry would be aJ:?le to handle 
this, with the target of production of 
automobile industry which we have 
in the country, within the next five 
years. 

Chairmaa: One seneral question 
lea.ds to matters of general pol,icy 
with which we are not directly con-
cerned here. but are only indirectly 
concerned. In this way, discussion can 
go on. We must confine ourselves to 
the business on hand. 

Sbri R. P. Sinha: What do you think 
would be the requirements for handl-
~8 this saP? . 
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Shrl Vach: I can give that infor-

mation. We estimate that 20,000 trucks 
and 20,000 truck trailer combi-
nation would·' be able to 
handle 33 million tons for an average 
distance of 300 miles, which is the 
average. 

Shrt R. p. SiDha: Do you think that 
under the provisions of this Bill, this 
supply will take place? 

Shri Varh:. No, Sir. That is the 
reason why we are suggesting that 
there should be no restriction. 

Shrl R. P. SiDha: Do you think that 
the target of 40,000 commercial 
vehicles to be produced during the 
next five years as set out in the 
Second Plan will be taken over by 
the road transport system? 

Chalrmur. May I request you 
kindly to confine yourselves to the 
provisions of the Bill? 

Shrl R. P. SiDha: I am asking 
generally. 

Chairman: ProductiOn! of 80.000 
vehicles may be necessary 'in the 
interests. of the country. But, we ate 
not going to consider here the 
quantity that is to be manufactured 
in this Act. 

Sbrl Nadlrsbab: I may point ollt. 
that we have already said that we are 
not making"' full use of our road 
transport system. I am sure, even if' 
you double production, the road 
transport system can take up that 
production. 

Cbabmaa: We are all agreed on 
these matters. 

Shrt R. P. SiDha: Coming to laden 
weight, we are now going to have 
18,000 pounds which will mean 6. 
tons. You ha,{e suggested 27,000 
pounds. What WQuid be the repercus-
sions on our roads and bridges if 
your recommendations are accepted. 



Shri Varh: Our bridges have been 
built for a load of 111 tons with a 
life of 100 years. On the specifica-
tion of the Roads Congress, 27,080 
pounds come to III tons. You can 
see .that the 2'1,000 pounds that we 
have suggested is absolutely safe for 
our. national highways. 

-Government have authorised the 
manufacture of vehicles with a groSs 
laden weight of 27,000 lbs. in tnis 
country. Are we going to prevent 
their use by restricting the laden 
weight on the roads to 18,000 lbs.? 

Cha1rman: A vehicle might be 
constructed to carry "a particular 
weight, but whether the road can take 
that weight is another matter. Your 
question is: what is the meaning of 
asking vehicles of a particular type 
to be manufactured and then not 
have the roads fit for it? But we can 
go only to the maximum that the road 
can safely take. 

Shrl Lal BahadUr Shastri: It is 
said in the Act also that the State 
Government may with the approval 
of the Central Government, by noti-
fication in the Official Gazette, specify 
in relation to each make and model 
of a transport vehicle the maximum 
safe laden weight for such a vehicle. 
So, the State Government has been 
given the power. 

Shri Va&'h: The powers have been 
~ven. Under section 74 they have got 
over-riding power to stop the use of 
any vehicle on any road. Our hum-
-hie submission is that since Govern-
ment have authorised the manufac-
ture of 27,000 lb. vehicles, they should 
be allowed to ply subject to the over-
riding power. 

Shri Mathran1: There has been no 
restriction on the States to allow 
them. 

Shri Vqh: The States interpret 
it in a different way. You know it 
from your own experience. 

Shrl Lal Bahaclar Shaml: What 
you have stated about the manufac-
ture of trucks of a particular weight 
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is of course not relevant to the" Bill, 
but I think that is a point which 
should be gone into. The Commerce 
Ministry is concerned with the manu-
facture of the vehicles. I think it 
would be wise on the part of the 
Transport Ministry to bring this mat-
ter to their notice. Because our 
roads and bridges are not capable of 
taking such big vehicles, it is but pro-
per that this matter is brought to 
their notice. 

Chairman: In other words, the 
Minister suggests that the present 
permit to manufacture vehicles of a 
particular capacity may have to be 
reduced in view of the actual state 
of roads. 

Shri NacUnbah: The limit propos-
ed is 18,000 lbs. We would say that 
the maximum limit, looking to the 
condition of our roads and bridges, 
should be 27,000 lbs. with the limit-
ing or over-riding power with the 
States. If in particular cases It is 
found necessary they may allow vehi-
cles of lesser weight, but fix the maxi-
mum at 27,000 lbs. 

Shrl Lal Bahadur Shastri: Tpat 
can also be considered because there 
may be certain roads on which the 
bridges are strong enough to take 
them. The States are therefore being 
authorised, and if they so like they 
can register those vehicles and give 
permits to them on a particular or 
different routes over which they ean 
ply where the bridges can take them. 
So that power is there and even if 
eertain vehicles of 27,000 Ibs. are be-
ing manufactured, they ean be uti-
lised on those particular routes. 

Shrl Nadlrsltah: I entirely agree, 
but our main difficulty is this. Once 
you lay down a maximum of 18,000, 
the States will not allow vehicles be-
yond 18,000. 

Shri Vqh: The definition in 
clause 2 (9) says: 

II 'heavy motor vehicle' means 
a transport vehicle or omnibus 
the reeistered laden weiaht of 



which or a motor car or tractur 
the unladen weight of which ex-
ceeds 18,000 pounds avoirdupois;" 

ChalrmaD: This matter concerns 
the quantum of transport that would 
be resulting if the weight is increased. 
Everybody agrees that vehicles can 
be permitted only according to the 
actual physical condition of the road. 
The only difference is that if the de-
finition is 18,000 lbs. the States will 
be reluctant to increase it or permit 
heavier load vehicles. Therefore, we 
may have a higher limit and within 
that, if the road's condition is bad they 
may reduce it. The Minister also 
says the matter requires to be consi-
dered, and it will be considered. 

Shrt C. S. Nair: Laden welaht of 
18,000 lbs. means that the front axle 
will carry 6,000 lbs. and the rear 
axle 12,000 Ibs. So, 18,000 Ibs. laden 
weight is equal to 12,000 Ibs. axle 
weight. In other countries, they use 
vehicles with three axles. So, even 
with a restricted laden weight, a 
higher laden weight is possible with-
out ciamaging the bridges even with-
in the capacity of the existing road 
system. If the definition of "heavy 
vehicle" is based on axle weight in-
stead of laden weight, you will still be 
able to encourage use of multi-axle 
vehicles within the capacity of the 
road system. So, we want axle weight 
to be used in place of laden weight. 

Shri Vach: Under the lold Act of 
1939, the moment you put in 14,500 
the States would not allow beyond 
that. 

Shri Varh: It is subject to a num-
ber of over-riding powers. Our sug-
gestion is this, that we accept the 
Indian Roads Congress standard sub-
ject to the over-riding power which 
gives the States the power to prohibit 
its use anywhere. 

Shrl La1 Bahadur Shaatri: There is 
no such provision except 2(9) which 
says: 

.. 'heavy motor vehicle' means 
a transport vehicle or omnibus 

, the registered laden weight of 

which, or a motor car or tractor 
the unladen weight of which, ex-
ceeds 18,000 pounds avoirdupois;" 

Sbrt V .. b: The moment you say 
not exceeding 18,000 lbs. laden weight, 
the States will stop heavier vehicles. 

ChalrmaIl: The point simply is 
this. You have stated that the maxi-
mum should be 27,000, and that if the 
axle weight is taken, more goods can 
certainly be transported. The mat-
ter will be considered. 

start It. P. Sinha: I would like to 
seek a clarification from the expert. 
before I put my question. He has 
said that our bridges are capable of 
taking up to 12 tons. 18,000 lbs. 
comes to 61 tons and 27,000 Ibs. 
comes to 121 tons. Can we find out 
a via media for which a free permit 
could be issued exceeding 18,000 lbs. 
but within 27,000 lbs. that is between 
61 and 121 tons? 

Chairman: This point has been 
accepted and the matter will be exa~ 
mined when we come t.o it. Thcr." is 
no question about it now. 

Sbrt R. P. SlDha: He will explain 
it in two minutes. 

Chairman:. He has explained and 
the sum and substance of the whole 
thing is that the condition of the 
roads is such that they can take a 
little more than the maximum fixed. 
The Whole matter will be considered 
when the clauses are considered. 

Shri R. P. Sinha: I would like to 
know how the regulation of dis-
tances under the Code and in practice 
has worked. Will the distance restric-
tion affect the developm.ent of road 
transport has been provided here. 

Shrl Vach: Most certainly. 

Cha1rmaD: Most certainly. EverY-
body knows that. They want the 151} 
limit miles to be removed. 

start R. P. SlDha: What i. the-
maximum distance you think the road 
transport can take care of without in 
any way affecting the traftlc? 



Cbalrman: Their anSWer was no 
limit. They said so even now. 

Shri NadIrshah: Formerly a truck 
used to go from Bombay to Peshwar 
and Calcutta. , 

Cbalrman: Then the railway inter-
est came in. That is the substance of 
their whole memorandum. It is in the 
memorandum. 

Shrl R. P. Slnba: We have fixed 
a limit of three to flve years as 
period for a permit. It is stated that 
no compensation is to be paid if re-
newal is refused. Compensation is 
to be paid only when the permit is 
cancelled during its currency. How 
many years do you think it takes to 
recover the price of a truck or a bus? 

Chairman: At an earlier time the 
whole question was discussed, and our 
friend put the question. They wanted 
8 to 10 years to recoup. 

ShrJ. R. P. Sinha: I am limiting 
my question to this, under the condi-
tions of working today in how many 
years the price of a truck can be 

. recovered. 

Chairman: Eight to ten years. They 
have already answered. 

Shrl Durga Das: The permit is 
only a regulatory devise. The ques-
tion of the permit should not come 
in the calculation of the compensa-
tion at all. The compensation should 
be based on the profits or other rele-
vant matters, but not the permit. 

!lhrl R. P. Sinha: In how many 
years do you think that the cost will 
be recovered? 

Shl"l Nadlnhah:' Elght 
years. 

to ten 

Shrl R. P. SInha: That Is the Ute 
of your bus. You cannot recover it 
in five years? 

Chairman: TheY have deflnitel7 
said that the cost can be recovered in 
eight to ten years' time. 

ShrJ. R. P. 8Iaha: When a permit Is 
eancelled, and you have got a bus or 
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a truck left with you, what shall you 
do with it? 

Chairman: They will make such 
use of it as they can. 

Shrl NacUnhah: They will go in-
to cold storage, to the waste of the 
country. That is a national waste. 

Shrl B. P. Slnba: If we have a 
provision that these assests should 
be taken over by the State under-
takings, do you consider that the 
quantum of compensation could be re-
vised? Do you like to have compen-
sation as such, or do you like to have 
compensation for the recovery of your 
assests and for the loss of business? 

S'hrJ. Nadirshah: As we have al-
ready stated, this is a question which 
has to be gone into in detail, by a 
special tribunal or a judicial com-
mittee. Each case will differ, and 
the decision will have to be taken on 
merits. As regards the compensa-
tion, I do not think that in a commit-
tee like that, we can fix a certain 
compensation on general lines. 

Shrl Dabhl: From what you have 
stated at page 4 of your memoran-
dum, it seems that you do not wilnt 
any restrictions whatsoever. Do you 
mean seriously that all the conditionl' 
laid down in proposed section 48 
(vide page 24, clause 42) should be 
removed? 

Chairman: What /-hey want to im-
press is that the old Chapter IV was 
more concerned with preventing 
road-rail competition. Therefore, the 
words 'restriction', 'prohibition', etc. 
were used. But now, the whole pic-
ture has changed, and this chapter is 
inconsistent with our present pur-
poses. That is the very general state-
ment that they have made, and not 
that all restrictions should be re-
moved' while granting the permits. 
They have not said that. 

Shri Varh: It you would kind17 
go through the list of the amendments 
we have suggested, you will see what 
restrictions we want to have remov-
ed. 



Sbrt Dabbi: But they have stated 
that there sho~ld be an absolute re-
moval of all restrictions. 

Chairman: They have generally 
stated that as the policy. They have 
stated that as the general charge 
against the chapter. 

8hri Dabhl: At page 7 of your 
memorandum, you have stated: 

...... no permit should be re-
fused on the ground that a cer-
tain road is not fit for traffic". 

Do you seriously mean that what-
ever be the condition of the road, the 
permit should be given? 

ChaIrman: What they have said is 
that within six months, it must be 
possible for Government to set the 
road right, and therefore, for six 
months alone, the restrictions should 
apply. After those six months, 
whether the roads have been set right 
or not, the v/?hicles should be allowed 
to ply. They have stated this in an 
extreme way. 

8bri Vacb: The point at issue Is 
that the road is the means to an end. 

Chairman: That is the issue which 
you have raised. But can we compel 
Gov'ernment to set the roads right 
within six months? 

Sbri Vagh: If there, is no prohibi-
tion, they will automatically do it. 

Chairman: You can desire the 
States to do that. But the point is 
whether you can 'compel them to do 
so? 

Sbri Vacb: SUrely, the finances 
that they are getting today 150 times 
those in 1939. 

Chairman: You have argued that 
matter already. But is it practi-
cable? 

Shrl Dabbl: You yourself have 
stated that the conditions . of the ' 
roads have fast improved. If that is 
the case, why should you be afraid 
of restrictions with a view to pre-
ventinl the deterioration of road 
surfaces? 
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Cba1rman: We shall discuss that 
amongst ourselves. 

Sbri Dabb1: They have made such 
a statement. That is why I wanted 
to know. 

Sbri Nadlrsbab: There is a provi-
sion here that they have got power to 
restrict a vehicle on a particular road, 
on the ground that the road surface 
is not good. That is what we are ob-
jecting to. There should be no res-
trictions, in the modern times, when 
the roads have been fast improved. 
In case, there is any such road, which 
may be a rail-road or something of 
that sort-naturally, the exceptions 
are always there--other measures 
should be taken to impr..ove that 

. road in a reasonable time. That is 
what we are suggesting. 

Stui Dabb1: As page 9 at your 
memorandum, regarding the inspection 
()f vehicles, you have stated: 

"While admitting the need for 
frequent inspections of transport 
vehicles we are of the view that 
the pr9Posed intervals are both 
unnecessary and impracticable." 

After all, the inspection will be 
made by Government. So, where is 
the difficulty, from your point of 
view? For the sake of safety, the 
period may be reduced, but that wouid 
be the concern of Government. You 
say that it is unnecessary. But there 
is nothing to harm you. Then you 
say, it is impractiable. But that is a 
matter for the State Government con-
cerned to look into. 

Chairman: The point is that the 
more frequent the inspection, the more 
will be the trouble in getting the fit-
ness certificate. The fitness certiftcate 
may not be get so easily. And they 
have put it in this way. 

Shrt V&J'h: I would point out that 
there are administrative difficulties 
also. Actually. in Bombay there is 
a law for this purpose, ~d yet they 
are not enforcing it because of the 
administrative d!lftcuIties. 



Chairman: Apart from that, as 
practical people, we know that get-
ting a f\tnes~ cel'tificate is often a 
problem. 

Shrl lram: About two years a,o, 
1itness certificates were issued every 
six months by the Bombay Govern-
ment. But they found it so hard that 
eventually they had to increase the 
period to one year. And for new 
vehicles, they increased the period to 
11-2 years. So, if you provide a mini-
mum period of three or six months, I 
cio not think it is going to be practi-
cable; at the same time, it would put 
the operators also to a lot of troubles. 

So, today, a vehicle is capable of 
running at least for a period of one 
year. That has been the position in 
Bombay· for the last two years. 

Chairman: These are all practl-
oCal matters. As men of business, we 
know that frequent checkings will 
.simply give a handle to other people, 
and will not conduce to ,moth work-
ing. These are all matters for consi-
deration. 

Shl'l Irani: If you provide for a 
minimum period of three months, and 
a maximum period of one year, thtm 
they will stick to the minimum of 
three months, and the result will be 
that there will be a lot of hardship to 
the operators. 

Shrl Dabhl: You have stated that 
'compensation should be given even in 
·cases of non-renewal of permits. I 
would like to know whether, when 
the permits are given for a particular 
period, any guarantee or any assu-
rance is given that these permit:; 
should be renewed. If that is not the 
case, then how can you expect com-
pensation for non renewal of permits? 

Shrl Durp Du: The permit is 
renewed, unless the operator has done 
something wrong· during the runninl 
of the vehicle. 

Shrl LaI Bahadur Shastri: What is 
the period that you suggest for new 
vehicles? Are you su"esting 1 i 

:,years? 

Shrl V .... h: Six months is the 
minimum, and instead of the maxi-
mum being three years, it may be 
reduced to tWl. years. 

Shri Lal BaJwlar Sballtrl: You 
are suggE'Sting six months for the 
new vehicles aE well as the old vehi-
cles? 

Chalrmaa: I do not think they 
have made any ~uch ~istinction. 

Shrl Val'h: W", have made a dis-
tinction. . 

ChaIrmaa: You have not made any 
distinction between old and new 
vehicles, in your memorandum? 

Shrl Varh: We have suggested six 
months t? two yeRrs. 

Chairman: Withnut making any 
distinction between the new and the 
old ones. 

Shri 1r8.Dl: No, because Govern-
ment have fixed 1. years for new 
vehicles. 

Chairman: That is a reasonable 
thing. Shri Dabhi'<; question was 
whether there was any obligation tc 
the effect that the permit would be 
renewed. If there is no· such obli-
gation, then, now can you claim com-
pensation? 

Shrl Varh: It is not a question of 
any obligation. When thP. man loses 
thea business, he will incur financial 
1081. 

ChaIrman: That is not a legal 88-
pect, but a practical aspect. 

IShri Nadlrshab: We have already 
submitted that when a pennit is re-
fused, the man cannot do anything. 
He has to submit to it. But is it fair 
and reasonable that we should dQ 
like that? Some justice is neces-
sary. 

Sardar IqtIal SIDIh: You have su,-
gested in the memorandum that pro-
duction should tJe controlled, and 
restrictions should not be imposed on 
the issue of permits. May I ask how 
ibis is possible in a larle country 



lite ours, where some regions are 
more developed than others, while 
some other regions are not well-
developed at all. Could you kindly 
explain how control over production 
can effect development of road trans-
port? 

Shrl Nadirshah: What we say is 
this. There may be a fear of rail-
road competition today. Suppose, 
40,000 trucks can take up a surplus 
of 33 million Ibs. then we should 
restrict ourselves to that much, so 
that there may not be any competi- , 
tion. If, instead of 40,000 trucks, you 
put 80,000 trucks on the market, 
naturally, there will be competition, 
and the railways may suffer. That is 
the reason why we ourselves have 
suggested that there should be a con-
trol on the production of trucks, so 
that nobody can put them on the 
road a~ all. 

Shrl La! Bahadur Shastrl: There is 
the other side of the picture also. 
Not only the railways, but even the 
present operators also might suffer. 

Shri Nadlrshah: That is correct. 

Sardar Iqbal Stnch: If we accept 
your argument, it means that regions 
which are more developed from the 
point of view of transport will be 
developed still more, because they 
have the (,Rpacity of trucks, tpeir 
organisation is much more perfect 
and so on, while regions which are 
backward and less developed will 
remain undeveloped. 

CbalrmaD: Your question is that 
there might still be local congestion. 
But their view is an all-India one; for 
transporting so much of goods, So 
many vehicles are to be put on the 
road. But in Calcutta or Kanpur, 
the vehicles may be concentrated, 
and there may be terrible conges-
tion. IS that your questio:l? 

Shd Varh: This ta a matter whlnh 
the Planning Commission has to go 
Into The flrst thing is that they 
~ aseertain the trafBc require-

ments, and the second is to fix the 
targets for trucks, so far as manu-
facture is concerned. The distribu-
tion is a' matter of detail. 

lardar Iqbal SIn,h: In your memo-
randum, you have suggested some 
via media for the co-ordination of 
fares and freights. So far as goods 
transport is concerned, can you give 
us some concrete suggestions as to 
bow this co-ordination of fares and 
freights can be put into operation, 
for, here, there is no proper organi-
sation at all at present? 

Shri Va,h: We are suggesting a 
solution in this way. Firstly, con-
ttol the number of vehicles to be. in-
troduced in the country and secondly, 
road transport excluding the feeder 
transport should be allowed to carry 
that percentage of high-rated commo-
dities as the railways will carry 
themselves, so t!hat there would be 
no question of competition at all. 

Chairman: The contention is that 
a minimum should be fixed for 
transport of high-rated commodities 
by road, So that there may not be 
any competition. 

Sardar Iqbal Sin,h: In the case of 
goods transport owned by the indi-
vidual holder, how will the freights 
for !high-rated commodities be fixed? 

Sbrl NacUrshab: We have already 
suscgested in our memorandum that 
an All-India Schedule of such high-
rated commodities should be drawn 
up in consultation with all transport 
interests concerned. That being a 
matter of detail, it can be worked 
out when this body is appointed. 

Shrl Dar,a Das: There is also a 
provision for having booking agen-
cies, t!hrough which individuals can 
operate. 

Sardar Iqbal Sinl'h: Now that you 
have mentioned booking agencies, I 
want to ask a question. You are an 
expert on transport. In your opi-
nion, are the booking agencies work-
. ing effectively in this country? Are-



they not taking away more profits 
without any investment? Do 'you 
think booking agencies will prove 
beneficial to the development of 
lOads transport in the country? 

8hr1 D1II'I'a Das: The idea is that 
booking agencies should be licensed 
and they should have a minimum 
number of vehicles with them. 
Therefore, those who do not own 
any vehicles and who have not made 
any investment will be stopped from 
operating. Unless they have a mini-
mum number of vehicles the booking 
agencies will not be given licences. . 

Sardar Iqbal Slnch: There are 
hilly regions where' the roads are 
not as good as the roads in the plain 
regions. Do you think there should 
be two types of carriers, one for the 
hilly regions and the other for plain 
regions? A carrier which carries a 
particular load in the plain region 
can carry only a lesser load in the 
hilly region, 

Shri Vqh: 'Dhe load factor will be 
controlled by the operator himself. 
If the region is hilly, he will put less 
load on the carrier. He cannot 
afford to have two types of vehicles, 
one for this and one for that. 

Shri Nadirshah: It is a methOd of 
adjustment only. 

Sardar Iqbal Singh: In the memo-
randum you have sugges~ed that con-
tract carriages must be allowed to 
~ly in the whole of the State. Do 
you think that this will be beneficial 
to the trade and also' to the public? 
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Shri C. S. Nair: "Contract car-
riages" means small taxis plying for 
hire. In Bombay the experience is 
that taxis cannot go to the other re-
gions, not even to the Thana which 
i;~ 17 miles away. So, people are 
made to violate the law by making 
use of private cars as taxis for hire. 
So, the existing law gives en-
couragement to sudh a violation of 
the law. To avoid it, the Bombay 
Government has created a special 
type of permit for contract clll'l'iales. 

Sardar Iqbal Singh: You say in· 
the memorandum that special per-
mits should be given to ti.le goocia. 
carriers also, Should there be any 
restrictions on the issue of such 
permits? 

Shrl C, S. Nair: There will be 
restrictions in respect of stopping5-
in between. They will run from 
one point to the destination with-
out stopping on the way. 

Shri Vagh: There will be a sort. 
of an Express Service as in the case 
d railways. 

Sardar Iqbal Singh: About private . 
carriers, you have suggested in your 
memorandum that the expression 
"except in connection with the busi-
ness of the applicant" should be sub-
stituted by "for carrying goods for 
hire or reward". If t!his modifica-
tion is accepted, do you nQt think 
that every goods carrier will be con-
verted into a private carrier and 
there will be loSs of revenue? 

Shrl Vagh: At ;lresent if I have a 
private carrier and if I am con-
structing a factory, 1 will not be 
able to carry the building material!': 
in the carrier, although it belongs to 
me. Therefore, we have suggested 
this modification. 

Sardar Iqbal Singh: How can th1a 
restriction be made effective? If 
your modification is accepted, every-
one will say, "I am not carryine 
goods for hire or reward" and every 
goods carrier can be converted into 
a private carrier. 

Chairman: He is concerned WiUl 
the misuse of the provision. 

Shrl Vagh: r understand. But the-
person who applies for a private car-
rier will be a person of Some status, 
after all. . 

Shri C. S. Nair: There are only 
13,000 private carriers as against 
125,000 private cars. These privatt> 
cars can very well ply for hire. How 
con we check them? 

Chairman: They are trying to db. 
it by omitting the explanation. 



Sarclar Iqbal S ..... h: About light 
'vehicles, you have suggested that 
there should be no restriction on 
them. I want to seek one clarifica-
tion. Will this not hit the Gadhas 
·etc. by which some people earn their 
living by carrying goods in small 
places? I am not speaking of 

. Bombay or Calcutta, but the small. 

. places. 

Shrl C; S. Nair: It will not. The 
'whole idea behind the suggestion is 
that the vehicle can go anywhere in 
the country. 

Sbrl Vagh: It is of the san Ie weight 
as the motor car. . 

Sardar Iqbal' Slnch: Regal'ding the 
fitness certificate, you have suggested 
in the memorandum that the inter-
val should be 3 years. I feel that 
three years is a long period and It 
will not be in the interest of every-
body. It may be 1 or 2 years, but 
3 years is too long a period. 

Chairman: They have also suggest-
.ed that· it may be two years. 

Sardar Iqbal SIDCh: In the memo-
randum it is urged !.hat the Code of 
Principles and Practice must be 
abolished. It is said that except 
Madhya Pradesh, the other Statev 

have not agreed to it. May I know 
the reasons which have convinced 
you that this Code should be abo-
lished? 

ChalrmaD: Their argument is that 
only one State has accepted it. 'ven 

·the Government of India have asked 
the States to reconsider the matter 
and they are reconsidering it. So, 

. their argument is, ''It is not in exis-
tence; why should we continue it?" 

Sardar Iqbal SlDch: Lastly, you 
have suggested a tribunal for deciding 
the payment of compensation. In 
your view, should this be a judicial 
tribunal or should it consist of repre-
sentatives from the industry, Govern-
ment etc. 

Shrl Varb: There is a provision in 
·the Act under section 110 for • 
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Claims Tribunal. We are suggest-
ing . the sa~e tribunal for this pur. 
pose also. 

Sbri H. P. Sakseu: A statement 
has been made that "the full c!apat"ity 
of transport is not being utilised". 
As a matter of fact, it is a serious 
charge on somebody. May I request 
the gentlemen who made that state-
ment to explain what they actually 
mean by it and what is the remedy 
they suggest by which the full capa-
city of transport may be utilised fu-
lly? It is a waste of national time, 
energy and money that the transport 
capacity Is not fully utilised. 

Shrl Nadirshah: What I meant 
was that we are not making the 
whole use not of transport itself but 
the roads which carry the transport 
and I have given certain figures to 
the effect that density of a vehicle 
here is 21 per mile whereas in other 
countries it goes from the minimum 
of 31 to 4 to 221 to 23 nnd therefor!! 
we say that we have already invested 
300 crores in the roads and we are 
going ~ invest another 400 crores 
in the two Five-Year Plans. We must 
make use of the road capacity to a 
greater degree by providing more 
trucks. 

Chairman: Have you heard h:s t:x-
planation? 

Shri B. P. Sabeaa: Your remedy 
is to provide more trucks. 

SlIrl Nadirshah: That is, by 
using roads more frequently. 

Shrl R. P. Sinha: Is there idle 
capacity in the road transport as 
such? 

Shrl Yap: Not to our lmowledge 
at all. 

Chairman: 'lbere is plenty of it 
Your vehicles are permItted to 10 
longer distances. 

SbrlR. P. Sinha: You have caUGht 
my point correctly. 



Chairman: I want to put to you 
one or two point~. Tne impression 
in my mind when I read t.hrough all 
the memoranda is that this nationali-
sation statement that goods traffic 
would not be taken within the Second 
Five-Year Plan period must ftnd 
a place in the Act itself. Do you 
want this thing to be part of the legis-
lation or do you want to be satisfied 
with the assurance given that this is 
the policy of the Government. . 

Sbn Nadtrshab: So long as the 
assurance is there, we do not want 
to say that there must be a law to 
this effect. After all what We want 
is the result. 

Sbn Vqb: Supposing this is not 
incorporated in the Act, then a.ccord-
ing to the wording of the Act as it 
stands, will any State be entitled to 
say that it is free to nationalise goods 
transport because there is nothing 
against this in the Act? 

Chairman: Under the Act . they 
will be legally entitled to say that and 
you will be helpless too. 

Sbrl Vagb: Our position is 
that except with regard to nationa-
lisation of goods traffic, such a scheme 
should have prior approval of the 
Central Government. 

Chairman: So far as goods transpcrt 
is concerned, they have provided that 
it should be with the consent or ap--
proval of the Central Government. 

S'brl Vagh: No. 

Chairman: They have. 

Shri Lal Bahadur Shastri: The 
State Governments were consulted 
and except Bombay, generally all the 
States have agreed that they would 
not like to nationalise goods service 
in the next five years. 

Shrl T. B. Vlttal Bao: I take it that 
they will not further nationalise goods 
transport. 

Chairman: Of course, further. 

Shri Lal BaIwlur Sbastri: Where It 
is already there, We cannot help. 

Cball'IIl&D: One other thing that 1: 
wanted to ask is this: There haa 
been a lot of discussion about the-
limit of 150 miles and some memo-
randa argued that beyond 150 miles 
alone it will be economical. The dis-
tance of 150 miles was limited as the-
Government felt that only within 150 
miles it· can work economically. What 
is your opinion? Is a longer distance-
bound to be more economical or is it 
the short distance? 

8hrI A. S. 1raDf: With the modern 
type of diesel vehicles which we are-
getting now, we see that the longer 
they go the better it is from the 
economic point of view. It is more 
economical on the long run. 

Chairman: You modify it with 
'modem and diesel'. 

Shri A. S. IranI: Modem in the 
sense that carrying capacity is higher-
and due to that running cost is low. 

Chairman: In other words, you 
are deftnitely of the opinion that the-
longer distance or distance beyond 
150 miles is economic in the case of 
diesel modern type of engines. 

Sbrl Darga Das: Whether it is-
petrol or diesel engine, the longer it. 
runs the more economical it is. 

Shri Lal Bahadur Shastri: It. 
depends ,upon the type of goods and 
the trucks have to carry. For inst-
ance, if- you carry coal, beyond 156-
miles it is not going to be economical. 

Sbn Durga Das: It is a question of" 
margin .... 

Shri La! Babadur Sha8trl: This: 
matter will not be decided unilateral-
ly. It will be discussed between the' 
railways and the road transport. 

Chalnnan: My point was this: The-
study group and others have consider-
ed this and there is one volume of-
opinion that 150 miles is taken as a: 
limit because in it economical run iJ 
possible and some of the memoranda: 
urged, as yoU are now urging, that. 



. 
longer distance and heavier load are 
'<Certainly economical and that 11S0 
miles limit is not economical. That 
-is the difference of opinion. I wanted 
to have a broad view. 

Shrl Nadirshah: What I feel is 
'that there should not be any restric-
tion like 150 miles, 200 miles, etc. 
We do not want any restriction. I 
mean to say that the longer a vehicle 
runs 'the more economical it will be 
in operation costs. Suppose, for argu-
ment sake we say that it is not 
economical, in that case, the person 
''Concerned himself will not run it. 
Why should we lay down any limit? 
If a particular truck can do 1,200 
miles and the owner can earn more, 
let him do that. Why should we 
restrict him to go to that particular 
distance? If a particular vehicle is 
not capable of going beyond 150 miles, 
'the owner himself is not going to do 
that. So, we iShould not have any 
limit. It should be left to the indivi-
duals to decide based on economical 

-conditions. 

8hrl Vagh: In other countries, 
for instance, particularly in the U.S.A. 
'vehicles go from east to west and 
.from north to south covering a dis-
tance of 4,000 miles. If that had not 
been economical enough, they would 
.not have done any such thing but 
would have said that beyond 150 or 

· 200 mi1e~, it is not economical. 

Shri A. 8. irani: There are some 
· ·products like vegetables, potatoes, etc. 
which have got very good market in 
Bombay State .... 

8hri La! Bahadur Sba8trl: Railways 
.are prepared to allow you to carry 
r.oal from the collieries. 

Shri A. S. Irani: Could you allow 
· us a pay-load' to the tune of 20,000 
tons for a distance of 300 to 500 miles? 

Sbrl La! Bahadar Shutrl: I am 
speaking for the Railway,s because 

-Railway is also in my charge .... 

Cha1rmaa: You can 'seriously offer 
:.a scheme and the Minister will con-
sider it. The Minilfter is prepared to 
-consider sympathetically a scheme for 

carrying coals and ores for long dist-
ances. 

Shrl La! Bahadur Shastri: But we 
cannot guarantee any return tramc 
for them. The Railways do not take 
such a guarantee. You cannot ask 
for that. 

Shrl Vagh: The road trans-
port and railway 'transport, both be-
long to this country. Therefore, there 
should be some sort of co-ordinating 
scheme. They should sit down and 
work it out. 

ChaJmlan: The Minist'!r is prepared 
to consider it sitting with you 

Shrl Lal Bahadar Shastri: It does 
not mean that you should necessarily 
ask for the removal of the limit of 
150 miles. 

Chairman: Certain things will be 
permitted. 

Shri Lal Bahadar Shutrl: We can 
sit down and work out a co-ordinated 
scheme. As regards the distance, 
there is no law involved in it. Even 
today we have told the State Gcvern-
ments that they should specify it by 
rules, even if it is beyond 150 miles . 
It may be 300 miles or 400 miles. If 
they want permits to be given on a 
particular road or in a number of 
roads where railways are not able to 
carry goods, there is DO objection. 

Shrl Vagh: I will tell you 
that the limit of 150 miles has to be 
calculated like this: 1l miles on road 
have to be taken as equivalent to one 
mile on rail. This is the definition 
and I can show that it is like that. In 
other words, 150 miles on road are 
just 100 miles on rail. 

Shrl N. M. AJ)'er: We have got it 
here. 

Chairman: The fact is not disputed. 

Shrl La! Bah.dar 8hutrl: This 
matter can only be discussed between 
the different- wings of tran'Jport who 
deal with this. 

Shrl Vach: My point is that 
there should be no restrictions. 



Chairman: Their point is that when 
your railways are not able to carry 
thingS from point to point, why not 
permit them to do that work. 

Shri Lal Bahadur Shastri: I am pre-
pared to agee to that, namely, between 
point and point. But what they 
want is to carry the goods on parallel 
routes. That will be duplication. 
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8hri Vagh: Shall I say some-
thing? To start with, roads were not 
built parallel to the rail but the rail-
ways were built parallel to the roads. 

8hrl Lal Bahadur Shastri: The pre-
sent roads--almost all of them-are 
being made parallel to the railways. 

Shrl Vagh: 50 per cent. of the 
railways are parallel to roads. The 
pre-planned traffic carried by the 50 
per cent. was 72 million tons. Today 
the road traffic h 33 million tons, 
more or less half of 72 milliOn tons. 

Chairman: These are other princi· 
pIes which the Minister is prepared 
to consider very sympathetically-
that is, between point and point, be-
yond 150 miles and all that. In con-
junction with and with the co-
operation of the States it has to be 
worked out. The Government is 
fully realising the transport bottle-
neck, because all the trouble is on 
account of that. Crores cannot be' 
invested on the Railways. There-
fore, there is not much point in 
stressing that. It is a matter of 
practically working it out. 

Shri T. B. Vit.tal Rao: In some States 
they are giving beyond 150 miles: for 
instance, between Madurai and 
Madras. 

ChairmaD: The rule simply says 
that with permission it can be taken. 

Shrl Lal Bhadur Shastri: The Code 
is not being implemented at all. 

Shrl B. P. SlDha: He said that up 
to 500 miles they can carry coal. 1 
would like to ask whether it will be 
at the same rate as toe railways. 

Shri A. S. 1raDl: Provided the pay 
load Is . increased. 

Shri R. p. Sinha: Do yoU want a 
condition about return traffic load 
also? 

Chairman: What he says IS, there 
is no deftriite opinion about that. It 
is a matter where two opinions can 
be had. 

Shrt R. P. SiDba: I would like to 
know whether it is possible for them, 
with the increased load, to carry coal 
at the same rate as the railways if 
they are given one way traffic, or 
whether they insist on the return 
traffic also. 

Chairman: The Railway Minister at 
an earlier stage definitely stated. to 
him, "I am prepared to examine it 
and permit it also, if it is economical". 
They are prepared to consider it.-

Shri B. P. Sinha:: 1 want to know 
whether it is economical. 

Chairman: He did say it is economi-
cal, and the Railway Minister said 
he was prepared to elJamine it. 

Chairman: Yes, one way. That is 
what they said. 

8hri R. P. Sinha: One way? 

Shri Vagh: Sir, I would make an 
appeal to you. You have been discus-
sing all the'>e things for years toge-
ther, and 1 do not know whether you 
consider Us competent enough to ex-
press an opinion generally on controls. 
But, in our humble experience, per-
manent controls have nowhere in the 
world solved any problem. And in 
support of that I may mention the 
case of our own food position. If it 
had not been for the foresight of the 
late Shri Kidwai. ... 

Shri La! Bahadur Shastri: You want 
control on the number of permits 
being issued. Do you want a control 
on that or not? 

Shrl Val'h: According to the num-
ber of trucks. 

Shrl La! Bahadur Shastri: For that 
you want. I personally sometime 
think there should be no control at 
all, let the permits be issued freely. 



:et everyone drive 
operatives Or group'l. 
·certain restrictions. 

his truck-co-
But you want 

Shr:i Varh: For controlling the 
number of vehicles and limiting 
them. 

Shrl La! Bahadur Shastri: When 
you are generally against control .... 

Shri Nad1rshah: It is not that we 
want control. :But because the rail-
ways say that such and such a thing 
will happen, we give our part of the 
guarantee that we would not put so 
many truck, On the road, so that 
there maJ be competition. It is to 
meet that argument. But if the con-
trol is removed completely, We will 
probably be very glad, as an associa-
tion. 

Shri La! Bahadur SbutrI: I am ex-
tremely doubtful whether it will be 
in your interest and that of the 
country as a wpole. 

Chairman: There will be a lot of 
competition. Very well, these are the 
larger points. Thank you, gentlemen. 

Shri Nadirshah: On behalf of our 
Association I thank you, Mr. Chair-
man, an~ all the Members for giving 
us an opportunity of ventilating our 
views, and we do hope that something 
will come out of it. 

(The witnesses then withdrew.) 

D. The Motor Vehicles and AWed 
MerchaDts ABHllatlon Llmlted, 
Madras. 

(Please see their memorandum at 
Appendix II) 

Spokesman: 

Shri T. S. Santhanam. 

(Witness was caned in and he took 
his seat.) 

Chairman: Mr. Santhanam, we have 
been discussing the general principles 
involved in the consideration of this 
BllJ with the previous witnesses 
fairly at length. Your memorandum 

which has been submitted to the Com-
mittee gives aU the details about the 
particular sections and the amend-
mente;, and you have elaborated your 
arguments in support of every amend-
ment which you would like to be put 
in a particular way. Over and beyond 
what has been stated in your memo-
randum, if there is anything which 
you want to supplement or explain 
or clarify, you might do so. 

Shri ·T. S. Santhanam: Sir, in the 
first instance I would like to say 
something about our Association. The 
Motor Vehicles and Allied Merchants 
Association is about thirty years old. 
having been founded in 1926. It is a 
unique association combining the in-
terests of consume" and producers. 
We have on' our register about 195-
members out of whom 120 represent 
road transport interests and 75 rep-
resent manufacturers of motor 
vehicles, rubber companies, oil com-
panies, motor vehicle manufac-
turers and so on. It is a combination 
of the interests of producer and 
consumer. 

Our Association has been mainly 
confined with the South, by which I 
mean Madra'!, Andhra, Mysore and 
Travancore-~ochin, and we have been 
making representations to the Central 
G<>vernment as weB, because one of 
our members, Mr. Krishna; who is 
Managing Director of the Southern 
Roadways has been making repre-
sentations on behalf of this Associa-
tion. 

In our memorandum we have only 
gone into the various clauses of the 
Bill and suggested how those amend-
ments will affect the industry, how 
they will to a certain extent retard 
the growth of the road transport in-
dustry. The general principles we 
bave not discussed, because it was 
felt that I could do it before the 
Committee. I am the Vice-Chairman 
of the Association, and I have been 
the Chairman for about seven or eight 
years, and our committee said that I 
could make a submission to the Par-
liamentary Committee. Therefore, I 
would like to speak a few words OD 



the general principles, with your per-
mission. 

The point I wanted to say is this. 
When you take the total number of 
vehicles on the road-goods transport 
-it is '1,10,000. Their carrying 
capacity is nothing as compared to 
the railways, that is to say the carry-
ing capaCity or the potentiality of the 
railways. Therefore the oft-repeated 
argument that road transport is a 
competitor to the railways is, I think, 
a myth-if I may use that word. It 
does not exist, because the volume of 
traffic that could be carried by road 
transport is negligible. After the 
war, the expansion of road transport 
has not been rapid. And, with the 
First Plan and the Second Plan and 
the successive Plans that are likely to 
follow, there is vast scope for im-
provement of road transport. 

Looking at it from the angle of 
South India, there are about 16,000-
if my memory serves me aright--of 
trucks operating in the South, that is 
in Madras, Andhra, Mysore and 
Travancore-Cochin. The increase in 
the past ten years has not been 50 
per cent., unit-wise; capacity-wise it 
has been 100 per cent. We have.been 
able to persuade Ilhe Madras Govern-
ment and the Andhra Government to 
liberalise the grants of permits in 
respect of goods transport vehicles; 
and in 1956 both Governments have 
increased the number of vehicles on 
the road by 25 per cent. because we 
have been able to tell them that it 
will bring more revenue and from the 
exchequer angle it is a good thing 
for Government to liberalise it as the 
railways will not be able to handle 
the traffic. 

Looking from the point of view of 
traffic offerings, I think under the 
Second Five Year plan the scope tor 
expa:usion of road transport is about 
200 per cent. From 1,10,000 vehicles 
On the road-I am only giving a very 
optimistic figure-it could go up to 
3,00,000 vehicles. Even at a conser-
vative level, it can expaud by a 
hundred per cent. without any detri-
ment whatsoever to our nationalised 
railway industry. 

Dr. R. K. Mookerjee: How many 
vehicles does your. Association run? 

Shri T. S. Santhanam: The Associa-
tion is not in the road transport busi-
ness. We represent members who are 
in the road transport business. It is 
an association of road transport users. 

Chairman: My suggestion to you is, 
some of these facts are well accepted 
now. The very purpose of this 
amendment is to liberalise and to have 
more effective road transport. We 
are generally agreed that this must be 
done. The only thing is it should not 
harm the nationalised industry in any 
particular respects. 

Shri T. S. Santhanam: It will not 
harm. If I may say so, I can talk 
with some practkal experience be-
cause my firm happens to be the 
largest . Indian road transport company 
in the Indian Union. I am a director 
of the T.V.S. Limited, and we operate 
about 400 vehicles including buses 
and lorries, out of which 340 are 
buses. And over a period of 17 years 
we have collected and collated statis-
tics about operational costs. The 
Deputy Minister of Railways and the 
hon. Minister know about our trans-
port operations. And figures have 
been given. Our submission is that 
road transport can never compete with 
the railways on an economic tooting. 
Therefore, there is no competition, in 
the real sense ot the term, betweer, 
road and rail. In short, my submis-
sion is that the Act should be 10 
amended that the truck owner, parti-
cularly will have freedom to operate. , . 
One of the points we have mentIon-
ed is that there should not be a res-
triction of 150 miles. After all to-
day, the cost of a truck is Rs. 35,000 
whereas in the prewar days, before 
1939, if I remember aright, it was 
about Rs. 3,500. So it has gone up by 
ten times. 

Chairman: I think we shall adjourn 
now and meet at 3-30. We shall go 
on till 5-30 P.M. 

(The Committee then adjourned for 
hmch and reassembled at 3-30 P.M.) 



Cball'llWl: I think we can com· 
mence now. The witness may 
continue. 

Shrl T. S. Saath·Dam : Mr. Chair-
man, I want to establish a few points. 
In the morning, I gave you some idea 
of the road transport operation, parti-
cularly as it relates to the south. 
The main point that I am emphasis-
ing is that there is no competition 
whatsoever between road and rail. 
The reason is this. From the ftgures 
which we could get from one of the 
biggest road transport companies, the 
operation cost per ton mile of a truck 
is about three annas, that is, based 
on diesel operation. If it is based on 
petrol operated vehicles, it is more 
than 3 annas; it h about 31 annas per 
ton mile. When you take a truck or 
lorry as it is called, the cost of opera-
tion is about 3 annas or 3; annas 
depending on whether it is operated 
on diesel or petrol. The maximum 
rate on the railways is about 3; 
annas. I am sure you will appreciate 
that there i'1 no competition whatever 
between road and rail. 

Shrl R. K. Mookerjee: I know of 
many plaees where there' is very keen 
competition. 

Shrl T. S. SaDthanun: We are talk-
ing from the eeonomic aspect as to 
what it eOlts. 

Shri R. K. Mookerjee: You are 
begining with a fact whieh is not 
clear. You must assume there is com-
petition and then say. 

CIudnDaD: The point is, competition 
is not becau.'Je of the cost involved, 
as much as the income to the one or 
the other or the distribution thereof. 

Shr1 T., S. Saathanam: I may ela-
borate this point. There may be rate 
cutting if there are violations of the 
law. A truck is permitted to carry 
four tons. If it carries 8 tons, which 
is against all regulations, he may 
charge les'1. What is required is en-
forcement of the rule and not a penal 
provision.' Whereas the honest 
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operator is penalised, you want the 
people to become unlawful. I am 
10,?king at the que'iltion from the point 
of view of the law of our country, 
and if you conform to the law, what 
would be the cost of operation. I 
am prepared to substantiate my state-
ment, which is based on the operation 
figure; of two transport companies 
which have been in business for the 
last 17 years. This has been accept-
ed by -the Madras and Andhra Gov-
ernments. . From the economie point 
of view, there can be no competition 
between road and rail. 

Sbrj La! Bahadur Shastri: You art 
talking about the goods side? 

Shrl T. S. Santhanam: Yes. I will 
come to the passenger side later. 

When you take the number of 
vehicles on the road, the rate of in-
crease particularly in the last four 
years, is very discouraging and dis-
appointing. I am sure, hon. Membel'! 
are aware that the automobile indus-
try is a nascent industry and the pro-
duction of motor vehicles, particular. 
ly in 1953 and 1954 was very low, 
about 14,000. The Planning Commis-
. sion has provided in the Second Plan 
that We should reach a target of 
57,000 vebj,cles. In a country which 
h mainly dependent on agriculture, 
in which 70 per cent. of gross volume 
of national product is dependent on 
agriculture, we need transport in the 
villages. We have 600,000 villages and 
we need more vehicles. The Plan-
ning Commission has suggested tha1 
we can produce at leao;t 40,000 trucks. 
The automobile industry has not only 
to look after the handling of trans-
port, it is also a strategic industry. 
During the Second World War, we had 
to depend on American vehicles. 
From that point of view also., we need 
more trucks. The point that I am 
emphasising io; that there should be 
greater encouragement to the road 
transport indu'!ltry, particularly on the 
goods transport side. I make these 
points for your sympathetic consi-
deration. 



Th~ cost of a vehicle h Rs. 35,000. 
When I say a truck, I refer to a 
vehicle which has a gross weigl.lt of 
roughly 8 tons. As far as the States 
of Madras, Mysore, Andhra and 
Travancore-Cochin are concerned, the 
maximum permissible gross vehicle 
weight is 8 tons, of which 4 tons will 
be the weight of the vehicle. This 
sum of Rs. 35,000 is, as I said before, 
ten times the cost of a vehicle in pre-
war day'3. On this investment of 
Rs. 35,000~ you provide employment 
for 7 people. In the case of 
nationalised transport, it may be 
more. The point that I am driving at 
is that for an investment of Rs. 35,000, 
you provide useful employment for 7 
people, or for an investment of 
Rs. 5,000, you provide employment for 
one man. The foremost problem 
facing our country is the problem ot 
unemployment. If you look at the 
que1tion from the point of view .... 

Shri R. K. Mookerjee: Will you 
make i1. more clear? How do you 
calculate Rs. 5,000 for one man? 

Shrl T. S. Santhanam: Assuming 
that you pay for the chassis, for the 
body, etc., the cost of a truck comes 
to about Rs. 35,000, with a total 
carrying capacity, including its own 
weight, of 8 tons. There are a num-
ber of people directly employed in a 
truck. When I say directly, I mean 
the driver, the conductor, the 
mechanic, the manager and clerks, 
time keeper, etc. I am not referring to 
the people who are indirectly em-
ployed like the motor vehicle dealer, 
people employed in the tyre indUStry, 
etc. 

Shrl R. K. Mooker,jee: For a unit. 
you pay Rs. 35,000. You cannot say 
Rs. 5,000. The business must be 
taken as a whole. For Rs. 35,000 you 
provide emplQyment for 7 people. It 
is not correct to say Rs. 5,000 for one 
man. 

Chairman: Roughly; t~at i1 how he 
is putting it. 

Shrl R. K. Mooker~ee: That is very 
unreal. 

Sbrl T. S. Santh-nam: You prcw.lcle 
employment for 7 people. I am de-
ducing the proposition that for a 
capital of Rs. 5,000 you provide useful 
employment to one man. From what 
I know, there is no other industry or 
trade, whether it is the steel industry 
or the textile industry or sugar indus-
try in which you can with such a 
bw capital of Rs. 5,000, employ a man 
far all the 365 days in a year. There-
fore, my submission is that road 
transport is an industry where you 
can provide employment with the 
minimum capital. It is labour-
intensive. Considering that there 
are now 160,000 vehicles on the road 
and out of them 110,000 are trucks, 
and considering the scope of the 
Second Plan, the increase contem-
plated under the heads of agriculture, 
under industry and various other 
aspects, I am confident that the total 
number of trucks and buses on the 
road can be increased by 200 per 
cent. Even taking it at 100 per cent, 
it will mean that we can provide em-
ployment to a million more people in 
the Second Plan period, and that too 
at an average investment of 
Rs. 5,000. So, this is a matter that 
requires serious consideration of 
Parliament. It is a thing which 
should appeal to people because this 
is a thing which can be brought 
about very quickly. 

From the ownership of these 
vehicles,-I am confining myself again 
to the S'outh because I am only 
familiar with the statistical data in 
the South, i.e., Madras, Andhra, My-
sore and Travancore-Cochin-it is 
found that 5,000 to 6,000 people own 
16,000 lorries from the figures publish. 
ed by the State Governments. My 
point is it is widely owned. There 
is no gigantic combine or monopoly. 
Many of the persons own one, two 
or three lorries. It is not in the 
hands of big business or big people. 
The truck industry is in the handa of 
mostly the small man and he depends 
on this for his livelihood and he sup-
ports many people. In view of this 
the road transport needs encourage-
ment. 



The Motor Vehicles Act of 1939 
was unduly regressive. In fact, it 
penalised the eftlcient and honest 
operator because enforcement was 
not there in many States. I have 
discussed this matter with the Trans-
port Commissioners in the various 
States. We have been agitating that 
there should be· liberalisation. This 
Code of Principles was like a death 
knell, it was going to completely kill 
the road transport industry. I find 
part of it' has been brought in this 
Bill. My submission is that there is 
an urgent necessity for liberalising the 
provisions of the Motor Vehicles Act 
and not tightening them up, because 
it will not be in the interests of the 
country, it will not be in the.interest'! 
of the smaller meR who are running 
the trucks, and it is not necessary also 
if I may say so from the point of our 
'Country and the railways. Many of 
the provisions in the Act are unduly 
regressive, and some of the penal 
provisions are, I should think, very 
harsh, and some of the other pro-
visions about which I will talk a little 
later require to be softened. 

These are my general observations. 
CbalnDall: You have provided a 

fairly detailed memorandum com-
plete with agruments and the sug-
gestions as to what you consider 
would be in the interests of liberalis-
aUon and public interest also. Do 
you wish to add anything on any 
particular clause? 

Sbrl T. S. Saatbaum: There are a 
lew points. We have not over-stressed 
this question of nationalisation. I 
would like to touch upon that point. 

As an . Association, We are not 
against natianalisation on 'principle, 
but our submission is that in the 
case of passenger transport, there 
has been nationalisation all over 
India but fortunately or unfortunately 
in the South it has not made much of 
a headway. Coming to the point, 
nationalisation without fair com-
pensation is unfair. The provisions 
made for compensation are, I think, 
not fair to the operator. Secondly, 

when there is nationalisation, there 
must be provisron for taking over of 
all the assets of the person whose 
permit'! are suspended or terminated 
or who goes out of business. There 
should be provision for taking over 
not only his vehicles, but his work-
shop facilities, buildings etc., so that 
when he winds up his business, the 
Government will take over every-
thing. 

I would invite your attention to 
section 36. It disposes of Form F 
under the Motor Vehicles Act, 
Schedule VII: In place of the existing 
practice under the Seventh Schedule 
where the gross vehicle weight is to a 

. certain extent governed by the tyre 
capacity, a rather cumbersome for-
mula has been outlined. The Govern-
ment will lay down the standards tak-
ing into consideration the manufactur-
ers' recommendation of axle weights, 
tyre capacity, chassis weight, safety 
factor and so on. It may be all right 
because now our country is produc-
ing only six makes of vehicles, but 
there are still vehicles 15, 16 years 
old running on the road and there are 
nearly 100 different makes of such 
vehicles. To get the front axle weight, 
the rear axle weight, chassis weight, 
all this will be very cumbersome and 
will entail a "lot of hardship. 

Cbalrman: Those details are al-
ready there, I suppose. 

Sbrl T. S. SantbllG&lD: It is being 
based so far as on the F Form sub-
mitted by the vehicles owner which il 
a form furnished to him by the motor 
vehicle dealer which is on the infor-
mation furnished by the manufactu-
rer. In the proposed Bill that is goin, 
to be completely ingnored. Govern-
ment will have a technical committee 
which will decide what shall be the 
total weight. My point is that is going 
to create a lot of hardship. 

Cbalnnaa: It does not necessarily 
mean that the particulars available 
under the F Form will be scrapped 
and they will re-start and find out 
the whole thing. 



Shri T. S. Suath&lWll: The F Form 
is working satisfactorily. The only 
point to be taken into consideration 
is the safety limit the vehicle can 
carry. Actually the spring and chassis 
are sufficiently strong in vehicles to 
carry a larger capadty than what 
the manufacturers mention. With a 
slightly larger tyre size they can, 
within the safety limit, carry more 
load. Therefore, alternatives are 

also suggested. The F form may be 
continued with such modiftcations as 
the Government thinks necessaTY ins-
tead of taking it away completely and 
bringing this new formula. It is more 
fOr convenience of the us~d one the 
road. 

Chairman: There will be a breach 
of warranty, and escaPe very easily 
for the manufacturer. That is the 
point. . 

Shri T. S. Santhnam: Under the old 
Act consideration was given to oper-
ation of unremunerative services be-
cause particularly in passenger trans-
port service, it is not every route 
that is remunerative. In the South 
particularly, preference was given to 
people who were operating unre-
munerative routes because generally 
there is a tendency by people to ply 
on profitable routes and completely 
neglect unremunerative routes which 
serve the villages whim is very 
necessary. This is being done away 
with under the new amendment. My 
submission is it should be there be-
cause if thi'S incentive is given to the 
operator that if he runs a certain 
number of unremunerative routes his 
application will be given preference 
for remunerative routes, there will 
be greater transport facilities avail-
able for the rural population. Other-
wise, you will find many people may 
not come forward tG ply on routes 
where there is no profit which means 
denial of transport facilities to the 

- village folks. 

Shrt La! Bahadur Sha8trI: There 
is some judgment of the Madras High 
Court, and that is why it has been 
omitted. 

Shrl T. S. Santha.nam: Government 
can consider how to overcome it. 'In 
the same judgment there is mention of 
public good. More transport facilities 
are in the public good. 

Chairman: The matter should be 
considered. 

Sbrl T. S. Santbanam: Section 48(ix) 
deals with postal mail contract. The 
conditions of the contract should be 
imposed by the regional. transport 
authority and not by the postal de-
partment. I wish Members of Parlia-
ment read the contract. You will 
find some of the clauses must have 
been drafted before 1914. We have 
refused to sign the agreement. For 
instance, for every vehicle employed, 
you must haVe a spare vehicle. At 
that rate no person can run the trans-
port business. Then they seem to 
think that carrying mail is a great 
privilege. 

Shrl T. S. Santbanam: My conten-
tion is that they should not be left at 
the mercy of the postal autorities. The 
present Act provides that the regional 
transport authorities shall fix rates. 
We want that provision to be there. 

In regard to section 55 (i) (h), Wi! 
submit that there should be provision 
for consulting the associations, even 
as you have in section 47. I am not 
elaborating on this. 

Then, I come to section 56 (1) . 
Under this section, there is a provi-
sion to restrict the area of operation. 
And it has been put in here that the 
route should be restricted to 150 
miles. As it is, in Madras and 
Andhra States, the vehicles are 
already running for distances over 
200 miles. I am referring here to 
passenger transport vehicles. Bet-
ween ~dras and Nellore, passenger 
transport vehicles are already run-
ning for a distance' of 216 miles; 
similarly, between Madras and 
Gudiyatham, they are running for a 
distance of 220 miles. Between 
Shimoga and Mysore, they are cover-
ing a distance of 200 miles. So, thero 
are many places where passencer 
transport vehicles are allowed to lUll 
for 200 miles and more. 



The reason for this is as follow::I. 
A passenger bus today costs roughly 
Rs. .0,000, which is about ten time:. 
the pre-war value. They are equip-
ped with a more expensive piece of 
machinery, and the vehicles that al'e 
now being produced are certainl;v 
more precision-made, and can lasl 
longer than the pre-war vehicles. 
Therefore, to restrict the operation to 
150 miles, which means only seven 
to eilht hours of useful work, would 
be to waste the machine. When Ii 
textile machinery can work three 
shifts, a truck costing Rs. 40,000 can 
easily work for nearly sixteen hours. 
What we need is to have two shift, 
of drivers. When we know well that 
our country is not able to produce 
all the trucks .that we need, because 
of the cost' involved, and when the 
cost of the truck is very high, my 
submission is that this restriction on 
the operation of the route is not fail', 
for that would mean that then! 
would not be economy in operation. 
So far as the south is concerned, 
where the vehicles-I am referring !o 
passenger buses-are already allowed 
to run for distances over 200 mile:;, 
and trucks are allowed to run up to 
400 miles (for example, we are run-
nine on routes of 400 miles at n 
stretch; and we are covering from 
Bezwada to Trivandrum a distance 
of 800 miles) thio; restriction of 150 
miles is not fair. 

From the economic angle, this WH.I 
not be fair. A truck can work lor 
much more than eight hours. It call 
easily do 200 to 300 miles, withOut 
any detriment to its mechanicai 
efficiency. All that is required is to 
ensure that no person shall be 
employed for more than e~ght hour:; 
a day. That will .take care of tht! 
employees' position. My submissioi1 
is that the route should not be 
restricted to 150 miles, but to 400 
miles. 

Sbri La! Babadur Shastri: There is 
no bar to that. 

ChairaIaD: The very example quot-
ed by you show that lonl distancet 
have ... been pennitted. 
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Sbri T. S. Suth ...... : But when 

the1 heve the new Act, they can 
immediatel,.. stop it. 

Shrl I.al Bahadur Shastri: But 
there is a proviso also, which reads 
as follows: 

"Provided further that no such 
pennit t;hall, without . the 
previous approval of the State 
Transport Authority, be granted 
for a route exceeding one hun-
dred and fifty' miles and serving 
places connected by railway .... 
Shri T. S. Santhanam: Why should 

this proviso be added? Why should 
not long distance traffic be encour-
aged? If the proviso comes in, it 
becomes a little difficult. 

Sbri Lal Bahadur Shastri: Probab-
ly, the suspicion is that with this 
prOVlSIon, the State Government~l 
may take a conservative at. tude. 

Sbri T. S. Santhaoam: If you would 
pardon me, I would say that the 
State Governments have already been 
very narrow-minded in interpreting 
the Motor Vehicles Act. I eto not 
want to say it so bluntly. But the 
fact remains that they tire very 
narrow.minded. 

Chairman: But you yourself havi' 
quoted instances where they ha\'e 
been liberal-minded. 

Shri T. S. SaothaD&lD: But there is a 
reason for it. I think you are aware 
that a 50-seater bus in Madras pays 
a tax of Rs. 8,500, where as i:l 
Punjab, the same bus pays a tax of 
only Rs. 450. So, they get a return 
which is 20 times more. So, fron: 
the taxation angle, it is advantageou .. 
to them, and therefore, they are 
allowing maximum utilisation of thl! 
vehicle. 

Next, I come to section 58 (2). Thi!'; 
~ub-clause is now sought to be 
deleted. In the past, preference WR'l 
liven to the existing operators. Now, 
this is being done away with. Th~ 
Planning Commission themselver. 
have sUicested that there should be 
viable units. Perticularly, in the case 
of passenger transport; the small 
operators, that is to say, personQ 



having just one or two or three 
vehicles do not have the necessar:' 
facilities to provide adequate and 
reasonable comfort to the travelling 
public, for, these small units are cer-
tainly not able to render that amount 
of service which the Motor Vehicle., 
Act contemplates, and which Gov-
ernment also desire that they should 
give. 

So, when we want viable units, the 
best way to achieve it is to give pre-
ference to the existing operators. 
Therefore, I would submit t~at th~ 
present provision where preference 
is given to existing operators may be 
retained and not deleted. 

Sbri Amamath Agrawal: But this 
is as a result of a High Court judg-
ment, where the point was made out 
that such preference was not ill 
public interest but only in the inte-
rest of the operator. So, the que~

tion of preference cannot be there. 

Shri T. S. Santhanam: My submis-
sion is that, other things being equal, 
preference may be given to the exist-
ing operators. By 'other things' I 
mean the conditions governing the 
grant of a permit, as laid down in the 
Motor Vehicles Act, in section 57, 
namely, that public interest shall pre-
vail, there must be a certain mileage, 
the person must have the necessary 
fa·cilities. experience and so on. If 
there, are two parties fulfilling these 
ronditions, the person who is already 
operating may be preferred to the 
other man. That was what was pro-
vided for in the previous Act, since 
1940 onwards. 

Chairman: But when the man goes 
to court, this becomes the rock on 
which the whole thing explodes. 

Shrl T. S. SaDtbuam: The other 
man also satisfl.es all those conditions. 

Chairman: But this is brought 
under discrimination. That is the 
difficulty.' However, we shall have to 
examine that position. 

Shri T. S. SuthaDam: I now come 
to section 59 (2). This should be 
amended to suit the present type of 
vehicles fOr replacement. The words 
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in the' existing provision are 'nature' 
and 'capacity', that is to say, when a 
vehicle is replaced by another, the 
factors that shall be taken into con-
sideration are 'nature' and 'capacity'. 

We would suggest a more precise 
defl.nition, because, the vehicles that 
we are getting today for replacement 
are larger vehicles. In the past, we 
had passenger buses which were 25-
seaters or 30-seaters, but the buses 
that we are getting today are 40-50-
seaters. So, considering the eXIsting 
conditions, it would be better if 
instead of the words 'nature' and 
'capacity', we say, not exceeding 175 
per cent. of those of the replaced 
vehicle. 

In fact, there was such an amend-
ment in the Madras Motor Vehicles 
Rules. They provided for a 50 per 
cent. increase, which could be sanc-
tioned even by the RTO, without 
going to Government. We are sug-
gesting that 75 per cent. increase 
should be allowed. That would 
mean that better transport facilities 
will be provided to the public. If a 
person replaces a 1945 model with a 
1953 model, he should be allowed to 
do so up to 75 per cent. increase. 

Shrl Lal Bahadur Shastri: You 
want 175 per cent. in all? 

Shri T. S. Santllanam: Yes, because 
the chassis that are now bein, ob-
tained haVe a larger seating capacity 
than the old ones: 

With regard to section 63A, we 
would again emphasise that there 
should be an inter-State transport 
authority, because in the absence of 
such an authority, we find that there 
is 'quite a lot of delay. I have ex-
perience of that between Madras and 
Andhra, and Madras and Travancore-
Cochin. It has taken two years to 
get a permit. 

Shri Lal Bahadur Shastri: The pre· 
sent provisions have only a restricted 
application. These are applicable at 
the special request of the State Gov-
ernment. 

Shri T. S. Suthanam: In the case of 
Madras ana Andhra, it may be all 



right. But in the case of Travan-
core-Cochin, the difficulty comes in, 
because they say that they do not 
want this transport, since they are 
having a nationalised transport IYS-
tern. 

Shrl La) Bahadar Shastri: Shri 
Matthen from Travancore-Cochin i& 
not present here to throw light on 
this matter. 

Shrl T. S. SantbaDam: My submis-
sion is that if it is left to the States, 
then some States may say that they 
do not want it. 

Shrl Lal Bahadur Shastri: We shall 
have no objection provided the States 
are prepared to take. We cannot 
compel them. 

Shrl T. S. Saathanam: You know 
more than I do about this matter. 
OUr point is that we are put to a lot 
of trouble in pursuing these things. 

Chairman: The difficulty is im-
mense, and we should try to have 
some solution. 

Shrl T. S. SlUlthanam: Now, I come 
to section 68. This deals with the 
assets of the operator being taken 
over. I have already covered this 
point. 

Chairman: This is with regard to 
compensation. 

Shri T. S. Santhanam: Then, I would 
invite your attention to sections 102, 
121, 122 etc. We find that in all 
cases, the penal provisions are being 
stiffened. I presume that it is not 
the intention of Parliament to make 
these penal provisions a revenue-
machinery. 

Chairman: They want to prevent 
instances of pleading guilty and then 
going on as if it means nothing. 

SbrI T. S. Santhanam: That Is not 
happening. Actually, what is hap-
pening is that there is lack of enforce-
ment. U the Motor Vehicles Act and 
the rules thereunder, as they stand to- • 
day, without these amendments, are 
strictly enforced, you will find that 
there would be greater relief to the 
public. But the position is that the 
enforcement is not there. 

Shrl Lal Bahadur Shastrl: What i~ 
the maximum fine prescribed at 
present? 

Shrl T. S. Santhanam: I would sub-
mit that it is not a question of the 
money-fine that you put in. 

Shrl Lal Bahadur Shastri: Suspen-
sion of licences is not provided for. 

Shrl T. S. 'BanthaDam: You have 
provided in certain cases, up to six 
months. When the court says, you 
can suspend for four to six months. 

I would suggest that instead of 
these Rs. 500 or Rs. 1000 or Rs. 250 
fine, there may be a history-sheet for 
each bus or truck-owner and what-
ever violations of the permit condi-
tions he makes may be noted there, 
and you can give the owner some 
black-marks as is being done in cer-
t:lin States already. If a person's 
history-sheet is bad, you can refuse 
to grant him permits, saying that he 
is not an efficient operator. That is 
a better way of enforcing the Motor 
Vehicles Act rather than putting a 
penalty of Rs. 250 or Rs. 500. This 
Rs. 200 or so of increase in penalt:v 
is not going to deter the man. 

Shri Dabhl: If he does not want 
the fine to .be enhanced, would he 
agree to imprisonment being provid-
ed for? 

Shrl T. S. SaathaDam: We woul'd 
like the fines to be lowered, because 
we do not want the penal provision 
of money-fines to be so rigorous. 

Shrl Shree Narayan Das: But I 
would like to know whether black-
listing will be effective, because the 
permit can be taken in the name of 
others. 

Shrl T. S. Saathanam: It Is not so 
easy. 

Shrl Shree Narayan Das: It is so 
easy in India. 

Shri T. S. SUlthanam: In the case 
of road transport, I can say from 
personal experience that it .has not 
been so easy. 

Shrl Shree Narayan Das: This 
black-listing means nothing. 



Shn T. 8. SanOlanam: Then, I 
would like to say a few wOrds about 
passenger transport. The number of 
passengers who travel in our country 
is far too much, and there are so 
many festivals and melas. As a bus-
owner, I would benefit from that, 
economically. But I fin'd that there is 
a lot of lmnecessary travelling. 

In the case of passenge~ transport, 
my submission is that the smaller 
operators generally are not able to 
provide the necessary comfort and 
convenience for the travelling public. 
And it is waste of money to have 
people operating just one, two or 
three or even five vehicles, because 
in the case of passenger transport, it 
is not a question of just carrying 
people, but we have also got to 
consider the safety of the people 
travelling. We have got to consider 
their comfort also. 

In our country, people do not 
generally complain much, unless they 
are put to very severe hardship. 
They are prepared to stand a lot of 
things. 

Therefore, my submission is that, 
as the Planning Commission has sug-
gested, encouragement should be 
given to viable units. I am not even 
suggesting 50 or 25 vehicles, as sug-
gested by the Planning Commission. 
but I am only saying that we must 
start with a viable unit of at least 10 
vehicles, to begin with. A man who 
operates 10 veqicles will be able to 
provide for the necessary comforts 
for the passengers. He will be also 
paying more tax to the Government 
out of his profits. If there are 
smaller units, the rate of tax is also 
lower and they do not pay much in-
come-tax. 

I may als() mention here that after 
the war all the smaller units were 
forced to combine together, and there 
were units of 20 vehicles and above, 
From about 1600 operatorl'l in the 
former Madras State, the number 
ha s come down to 470. I am sug-
gesting a unit of 10 vehicles, if not 
20, because in that case the labow' 
also will get a proper return. I am 
sorry to say that the smaller busi-
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nessmen generally do not provide the 
minimum comfort for their 
employees. They have got to pay 
the minimum wage, provident fund, 
medical relief etc., but these are not 
being done. The labour tribunal 
went into this matter and Mr. Venka-
taramiah's investigation has revealed 
that by and large the smaller opera-
tors do not provide the minimum 
comfort for their employees. It there 
is a viable unit, Government will be 
able not only to enforce the regula-
tions with regard to efficiency, but 
also to see that the labour is proper-
ly paid and necessary facilities are 
provided to them. 

8hn Lal Bahadur Shastri: Your 
suggestion is that we should start 
with a unit of 10 vehicles. 

Shrt T. S. &anthanam: Yes; later 
on we can increase It. 

Shrl B. K. Das: What is your for-
mula for acquiring the assets at the 
time of nationalisation? 

Chairman: He wants that the as-
sets must be acquired at market 
value. 

Shrl . T. S. SanOlanam: Government 
have a particular procedure with 
regard to that. 

Shrl K. L. More: In page 4 of your 
memorandum, with regard to section 
56(5), you have said: 

"It is accepted 011 all hands 
that railways cannot carryall the 
traffic generated by the progres-
sive implementation of the 
Second Plan." 
This means that there will be in 

creasingly greater traffic. How can 
you explain that the restrictions in 
favour of the railways will take 
away the scope of traffic with regard 
to road transport? 

Chairman: He has simply made a 
Itatement that it is accepted that the 
/'ailways are not capable of handling 
all the traffic. 

Shri K. L. More: Will it mean thal 
it will take away the scope for road 
transport? 



Sbri T. S. SaDtbaaam: It is not so· 
fhe hon. Railway Minister himself has 
admitted that the railways today are 
not able to handle all the traffic tha' 
is aftered. This point was discussed 
in the Transport Advisory Commit-
tee, Madras. 

Cbalrmaa: The dispute is not about 
the fact, but how does this act as an 
argument against railways and in 
favour of road transport? 

Sbri T. S. SantbaDam: There should 
be liberalisation of the Motor Vehicles 
Act, so that there is greater freedom 
of operation. 

Shri K. L. More: How will it take 
away the scope of th.e private 
carriers? 

Cbairman: It does not take away 
the scope; he says, there is ~re 
scope and therefore be liberal. 

Shri T. S. Sanibaaam: Section 56(5) 
defines the places served by the rail-
ways. For example, whenever f.l 

permit was sought for operation on .l 
route parallel to the railway line, 
the argument was advanced that rail~ 
ways were national assets and the~ 
should be no competition with them. 
My submission is, there is no such 
competition. There is scope not onl:.' 
for these two, but for even other 
modes of transport. Therefore, the 
definition of railway routes and 
places served by the railways is un-
necessary. 

Sbri K. L. Mo",: How will it take 
away the scope of the private 
carriers? 

Shri T. S. Santhanam: If the vehi-
cles are allowed to run with greater 
freedom and to compete with the 
railways, the businessman will have 
the option to choose whichever mode 
of transport he likes. 

Chairman: It does not take away 
the scope of the private carriers. He 
says that more vehicles can be per·· 
mitted between different railway 
stations also. There is scope for both. 

Sbrl T. S. S.albanam : In short, I 
do not want any restrictions on vehi-
cular traffic. 

Shri K. L. More: The second point 
is, you have said that the l~ngth of 
the route should be not less than 4()0 
miles and it shOUld not be restricted 
to 150 miles. But you have not given 
us any illustrations or reliable data 
to show that 150 miles will not be 
economic. 

Chairman: Even· in the general 
remarks, Mr. Santhanam has been 
saying that this limit of 150 miles is 
unnecessarily restrictive and there~ 
fore, longer distances will be econo· 
mical. 

Shrl T. S. Saathanam: When you 
buy a vehicle fOr Rs. 40,000, why 
shOUld you use it only for 8 hours? 
You can use it for 16 hours. For 
example, I happen to run a tr8nsport 
service where the vehicles are running 
350 miles a day. They are doing more 
than 100,000 miles a year. 

Shri K. L. More: At page 5 of your 
memorandum, with regard to section 
127, you say that you are against 
fixing the responsibility on the drivel', 
the conductor etc. Your suggestion 
is that the responsibility should be 
fixed on a person named by the com-
pany. 

Shrl T. S. 8antbanam: Yes; to rope 
in ali the directors etc., is unfair. 

Shri It. L. More: Will you point out 
the advantages in fixing th~ responsi-
bility on a certain person named by 
the company? 

Shrl T. S. Santhanam: At present, if 
there is a violation of a rule by thp. 
driver, then the directors of the COIn-
pany are asked to appear before the 
court. They mllY not be in a position 
to explain, which means it is vexa· 
tious and it may not be in the inte-
rests- of road transport itself. The 
purpose of this Act is to see that the 
company does not evade the responsi-
bility, l;lecause it is only the driver 
who committed the offence. Each 
company may be asked to say who 
will be the perSon responsible--either 
the General Manager or the ExeCl t-
tive Director etc. My suggestion is 



that instead of roping in all the 
officers, if it is a private limited com-
pany or a public limited company, 
the company may be asked to say 
who will be the person responsible, 
for purposes of this Act. 

Shri K. L. More: Another point is 
regarding the quantum of punish-
ment. You say it is sever at present. 

Shri T. S. S ... tbaum: It is being 
made more sever. 

Shri K.. L. More: Don't you think it 
will go to prevent offences? 

Shrl T. S. Santhanam: It will not; 
people have not stopped murdering 
others because of the sentence of 
banging. 

Chairman: Punishment and pre-
vention of offences is a huge ques-
tion. 

Shrl K. L. More: I want to know his 
view about pUnishment. 

Chairman: He does not want it to 
be increased. 

Shrt T. S. Santhanam: I want it ~o 
be lowered. 

Chairman: His point of view is that 
the fine and imprisonment in the ex-
isting Act should not be disturbed, 
except that they may be reduced. 

Shrl T. S. Santhanam: Yes. 

Shrl R. K. Mookerjl: What will be 
your policy where there is keen 
competition between road transport 
and railways, yet both being neces-
sary for the public? 

Sbrt T. S. Santhanam: For the next 
few years, during the periOd of the 
Second plan, there cannot be any com-
petition Whatsoever, as far as truck 
transport is concerned. Takin~ the 
case of passenger transport, the Motor 
Vehicles Act provides that certain 
'!onditions have to be fulfllled if the 
operators want to increase the num-
ber of vehicles. For instance, if you 
are running a bus service from Delhi 
to Ambala, you cannot increase the 
numbel' of buses unless the Road 

Transport Authority feels that trans-
port facilities are inadequate and 
there should be more buses on the 
route. There are certain regulations. 
Therefore, the competition cannot be-
come suddenly unhealthy. 

Sbrl R. K.. MookerJi: Your arill-
ment is that competition can be llmi-
ted by controlling the private enter-
prise by being more rigorous with re-
gard to permits for private buses. My 
point is that the public demand is so 
high that it can be met both by road 
and railway transport. But there 
may ba a very unfair competition 
with the result that the railways 
come to lose. I have a specific CIBe 
in view-the' Darjeeling-Himalayan 
Railway. There you cannot possibly 
do away with the bus traffic. At the 
same time, the railways are unable 
to increase their service. This prob-
lem may appear elsewhere also. What 
is your policy in regard to this? 

Shrl T. S. Santhanam: Under section 
57 of the Motor Vehicles Act, for grant 
of permits, a provision is made that 
if the transport facilities are inade-
quate, the various villages in that 
particular route may send petitions 
and the bus owners will be given 
fresh permits. If the traffic is great, 
the transport operators vie with each 
other in applYing fOr permits. They 
submit data stating that there is 
SCope for increased transport facili-
ties. The Act gives sufficient power 
to the State Transport Authority or 
the Regional Transport Authority to 
increase the number of vehicles if 
the present facilities are inadequate. 
It is not the pecuniary aspect of the 
operator but public interest that 
governs the increase in road trans-
port facilities. 

Shrl R. K. Mookerjl: There is a 
rompetition in lowering the fares 
and the railway cannot possibly meet 
this competition. 

Shrl T. S. Santhanam: It is not 
possible. If you take the present 
economics, no man running a bus 
service can afford to go below the 



railway rates. For example, we are 
running a bus service. Our rate is 
6 pies per mile, whereas the railway 
rate is 5 pies per mile. Running on 
the same routes parallel to the rail-
way lines, we 'are able to make money 
and get off with 80 per cent. of the 
occupational ratio, as we call it. 

Sbrl R. K. Mookerjee: I wanted 
some scheme to be formulated on the 
basis of whiCh you can a'djust the 
conflict of interests of both the private 
enterprise and the railways. 

Shrl T. S. SaDthaDam: There is no 
conflict as I see. The hon. Minister 
may know better. From my ex-
perience in the south, there is no con-
fiict as such or rate-cutting by pri-
vate owners. A private operator is 
unable to lower his rates. There may 
be instances ..... . 

Sbri R. K.. Mookerjee: I know that 
the Himalayan-Darjeeling railway. is 
running at a great loss for the sake 
of the public, only because there is 
a cut-throat competition between the 
railways and the private transport. 
Of course, I am speaking subject to 
correction. . 

Shrl Lal Babadur Sbastri: On cer-
tain narrow gauge railways there is 
this cut-throat competition and rail-
ways a'l'e incurring losses. 

Dr. a. P. Dube: It is up to the 
Railways to initiate suitable action 
on this. If we ask him for .... 

ChalrmaD: Let us not dispute the 
question put by him. 

Shrl T. S. Santhanam: As far as I 
know I can say from my experience 
in the south, that it does not ihappen. 

Shrl Lal Babadur Shastri: The one 
example which has been quoted by 
Dr. Mookerji is in respect of a nar-
row gauge. 

Sbrl T. S. Santbanam : That may 
be a mountain railway. 

Sbrl Lal Babadur Shastri: Even on 
broad gauge it happen sometimes. 
For instance, in the Northern Rail-
way, between Pathankot and Muka-

rian we have constructed a ney line 
three years ago and what happened 
we.s that the State Government-in 
this case it was the Punjab Govern-

.ment-indiscriminately gave permits 
to private transport. The general 
practice is that· whenever permits are 
to be issued the State Government 
concerned, that is, the Regional 
Transport Authority or the State 
Transport Authority consult one of 
the railway officers and then only 
issue permits. But somehow or 
other, this is what happened there 
and the present position on that par-
ticular line is that the Railway is be-
ing run at a loss. This is a broad 
gauge. 

Sbri T. S. Santhanam: Probably 
that means there may not be enough 
people travelling to justify the tra-
vel facilities given. 

Sbrl Lal Bahadur Shastri: As it is 
a loss to the Railways, it is a national 
loss. If there is a Railway, then the 
number of permits to be issued should 
be restricted. 

Shri T. B. VJttal Rao: There is one 
question that I want to ask and that 
is about the restriction of the dis-
tance to 150 miles. It has been said 
that by restricting the distance to 
150 miles, there is no proper or full 
utilisation of vehicles. If a vehicle 
goes 150 miles and returns the same 
day, the mileage covered is 300 miles 
and that distance will be done in 16 
hours. How could we say that there 
is no full utilisation of the vehicles in 
this case? A vehicle cannot be utilis-
ed for more than 16 hours a day. 

Cbalrman: They only want longel 
distances and more number of vehi-
cl~s. It is quite possible that they 
will say: 'we will put two vehicles 
and give us longer distance'. 

Sbrl T. S. Santhanam: It can go 
300 miles at a stretch and stop there 
and return next week. 

CbaJrmaD: At an earlier stage your 
argument was that if a vehicle is al-
lowed t('l run only 150 miles and stop 



there, there will be no full utilisa-
tion of that vehicle. Now, he says 
that the vehicle can come back in 
which case the argument that the 
vehicle is unoccupied for long hours 
does not hold good. 

Shri T. S. Santhanam: If the dis-
tance is 250 miles, you cannot come 
back. You cannot do 500 miles in a 
day. 

Shri Lal Bahadur Sbutri: We made 
enquiries from the State Governments 
to know how many people had asked 
for permits for over 200 miles and 
our information is that they have 
not received any application for over 
200 miles. 

Chairman: It may be due to the 
fact that the rule is there already. 

Shrl Lal Bahadur Shastri: This 
rule is not working at all. It is a 
dead letter. 

Shrl T. B. VittaI Rao: There are 
cases where permits have been gran-
ted beyond 200 miles. 

Shri T. S. Santhanam: As it is, 
what has happened is this: They 
have allowed 200 miles for Madras 
and Andhra city routes vehicles. In 
the case of districts, they have ftxed 
it at 160 miles. We are agitating for 
200 miles. 

Shrl La! Babadur Shastri: I think 
it is more .... 

Shri T. S. Saothanam: In the case 
of goods transport, they have allowed 
350 miles but for passenger trans-
port, they have restricted the dis-
tance to 160 miles. 

Shri Lal Bahadur Shutrl: The 
more important is the goods traffic. 

Shrl T. S. Santbanam: That is why 
we have put 400 miles in the case 
of buses. 

Shrl T. B. Vltial Rao: In the case 
of nationalisation, Government have 
to take over the assets. Does the 
term 'assets' include, drivers, con-
ductors, etc.? 
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Chairman: He means the person-

nel. 

Shrl T. S. Santbanam: No, sir. 

Chairman: He did not include 
them. Naturally, they all go. We 
cannot throw them out of employ-
ment. Otherwise, there will be un-
employment. 

Shri T. S. Santbanam: It is not for 
me to suggest. It is for Government 
to consider. 

Shrl R. P. Sinha: I am drawing 
your attention to your memorandum, 
page 2, regarding section 36. Now, 
the present sections 36 and 37 are 
being changed by clause 32. How 
you have said in your memorandum 
that you doubt whether the State 
Governments will be able to fix the 
laden weights, etc. What is the basis 
for this? 

Shrl T. S. Santhanam: We have 
now six manufacturers like Mack, 
Reo, etc. producing trucks for which 
representatives are not here... Sup-
pose you want to get data in respect 
of a vehicle which is 16 years old 
abou,t its speciftc capacity, actual 
ratios and things like that. It may 
not be possible to get the data be-
cause the representatives of the firms 
are not in this country. I do not 
know whether the Government have 
got specifications and data of all the 
makes. This will be extremely diffi-
cult. 

Chairman: It is not very difficult. 
However, we have discussed this. 
enough.' He fears that the Govern-
ment will have to do the whole thing 
anew and it will be an enormous 
load on the Government. Government 
might have to take few more emplo-
yees. He suggests that Form 'F' 
may be retained. 

Shri T. S. Santbanam: No vehicle 
will carry more load than specified 
because the chassis or springs wID 
otherwise break. 



CbalrmaD: The real point is tha, 
the guarantee supplied blP the Com-
pany might not be there. 

Shri R. P. Sinha: We shall have 
after the operation of Schedule VII 
a difterent specification with regard 
to weights etc. for all the .states, 
This is what you have said; that the 
State Govel'nments will fix the speci-
fications with the approval of the 
Central Government so that therE 
should be uniformity as otherwise 
there will be trouble .... 

Shrl T. S. SaDtbanam: That may 
be all right with regard to the vehi-
cles now being manufactured in this 
country. But I visualise there will be 
difficulty in' the case of vehicles 
which are over 10 years of age and 
for which necessary data will not be 
available. 

Shri R. P. Sinha: So the difficulty 
is only in respect of old vehicles and 
not the new ones. 

Chairman: You are more bothereci 
about the old vehicles. 

Shri T. S. Saath.oam: Even with 
regard to the new vehicles, the main 
factor is that a vehicle should carry 
the load within its safety limits, 
without any damage to the vehicle 
itself or to the goods. Form 'F' pro-
vides for this and that is why I say 
it should be retained. 

Shrl Lal Babadllr Shastri: Ten 
year-old vehicles will go out of the 
road very soon. 

Shrl T. S. SanthaDam: They are 
not going. They are still running. 

Shrl R. P. SIDha: What is yOUI' 
area of operation with regard to 
Andhra, Madras and Travancore-
Cochin? 

Shri T. S. SIUIthaaa m: We art! 
continuing 'F' Form. 

Shri R. P. SiDha: What is th~ 
maximum laden weight? 

Shri T. S. SaDthaoam: Eight tons. 

Sbri R. P. Sinha: What is the 
~asis for fixing this? 
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Shri T. S. Santbanam: It is fixed 

on the basis of the condition of the 
road, culverts, bridges, etc. It is of 
course governed by the capacity of 
the vehicle also. That ipcludes the 
weight of the vehicle. 

Shrl R. P. Sinha: You think. that 
the provision relating to the carrying 
capacity of heavy motor vehicles will 
adversely affect you? 

Shri T. S. Santhanam: We 'have 
been agitating that it should be raised 
to 10 tons. We are getting vehicles 
of 3 tons (6,000 lbs. is the weight of 
the chassis); it can carry 7 tons. We 
need heavy trucks. 

Sbri R. P. SiDha: Do you think that 
the bridges and roads in that part of 
the country will stand it? 

Shrl T. S. Santhanam: I can be 
very frank. There are many persons 
who carry fifty per cent. over the 
limit. Five ton carriers carry 76 tons. 

Sbri R. p. Sinha: Are the State 
authorities willing to permit it? 

Shri T. S. SaDthaDam: •• It is under 
examination"-that is the reply we have 
received from the Minister of Pub-
lic Works. ' 

Sbri H.:~. Sakseua: So you are 
fully conscious of the violation of the 
law in your part of the country? 

Shrl T. S. Santhanam: As an Asso-
ciation we do not close our eyeS to the 
sins of OUr members! 

Shri R. P. Sinha: May I refer you 
to page 3 of your memorandum 
where you refer to Chapter IV, sec-
tion 42 (3) (i)? According to you, the 
laden weight of a trailer is 2,400 lbs. 
Do you mean to say that we shall 
not have any trailer to be drawn by 
ordinary motor cars with 1,700 lbs, 
that is now being provided? 

Shrl T. S. Santhanam: Even' a jeep 
trailer weigh's more, Certain vehi-
cles have been carrying two wheeled 
trailers. Cutting it from 2,400 lbs. to 
1,700 Ibs. in the cue of passenger 
cars will be a hardship. 

Shri R. P. SiDha: You have said 
thpre is no vehicle with a laden 



weight of 1,700 lbs. and even a jeep 
has a laden weight of 2,400 lbs. 

Shrl T. S. Santbanam: Our submis-
sion is that the laden weight of a trailer 
even now is 2,400 Ibs. By the pro-
vision of this clause it is intended 
to cut it down to 1,700 lbs. We are 
saying that only two-wheeled trail-
ers are generally attached to a jeep 
or to some of these small cars, mostly 
and if the permissible weight is 
reduced to 1,700' lbs. it will cause a 
great hardship. We have said that 
even a jeep trailer has a laden weight 
of 2,400 Ibs. as per present Schedule 
VII. We are saying that there should 
be this provision of 2,400 Ibs. 

We have also suggested that there 
is no special provision for special-
purpose or dual-purpose vehicles. But 
I did not repeat what is already given 
in our memorandum, because Mem-
bers would be aware of it. 

Shrl R. P. Sinha: You said that 
when a permit is not renewed or is 
cancelled, with regard to the com-
pensation the assets of the operator 
should also be taken up. You also 
insisted that there should be viable 
units. Do you think that these viable 
units shall provide for workshops 
and other facilities, amenities for 
traffic. whether it is passenger or 
goods? 

Shrl T. S. Santhanam: Generally 
they do. I have travelled widely in 
the South, and my experience is that 
most of these units having fifteen or 
more units have workshop facilities; 
and they generally have better facili-
ties for labour as well, and have 
amenities for passengers. Even other-
wise. I would go to the extent of 
suggesting that provision could bf) 
made in the Motor Vehicles Act that 
these units should .have certain minI-
mum standards with regard to repair 
facllities, with regard to amenities to 
passengers. It can be provided in the 
Act, which will be good . for the 
public. 

Shrl B. p. Sinha: We are provid-
ing that the limit of the period should 
be three to five years. We are also 

providing that in case of nationalisa-
tion, compensation will not be paid 
when there is a refusal for the rene-
wal of permits. So, do you think 
that in the case of three to five years 
your investments and works and the 
other amenities that' you will pro-
vide, will be recovered? 

Shrt T. S. SaDthuam: Not at all 
Shrl R. P. Sinha: So it will lead 

to further deterioration with regard 
to the provision of workshop and 
other amenities if we have such ' a 
clause? 

Shrl T. S. SlAthanam: I think this 
provision of 3-5 years for a permit 
period is far too low. We have been 
saying atso $0 in the past. When the 
Motor Vehicles Experts Committee 
C1lscussed this matter, it was repre-
sented to them that the mmunum 
period should be ten years and the 
maximum fifteen years. When you 
look at the condition 'or the average 
life of a vehicle, truck or bus, it is 
ten years. We have always suggested 
that the minimum period should be 
ten y <!ars-not three or five years. Be-
.!l:Iuse, it is not possible to' recover 
the complete capital (not only of the 
vehicle but also of the repair faCilI-
ties and other things) within three or 
five years. 

Shrl Lal Bahadur Shastri: You 
don't want fifteen years? 

Shrl T. S. Santhanam: I do not 
suggest fifteen; I suggest a minimum 
of ten years. 

Shri R. P. Sinha: In the South we 
have a large number of both pas-
senger and goods vehicles, that is 
trucks and buses. Now, the expan-
sion was there and has been taking 
place every year. Do you think that 
the expansion of the bus and the 
trucks during the last five years. dur-
ing 'the course of the First Plan per-
iod. was of the same order as the 
expansion which took place, say, ten 
years prior to the beginning of the 
First Plan~ 

Shrl H. P. Saksena: It was war· 
time. You cannot make a compan 
son. 



Shrl B. P.' SlDba: The average per-
centage. 

Shrl T. S. Santhanam: I will give 
you the percentage figures. For 
Madras and Andhra, immediately after 
the cessation of war, in 1945, the total 
number of buses operating was 3,600, 
I am giving round figures. In Jan-
uary 1956-it takes months to get the 
statistics-the combined operational 
figure for Madras and Andhra was 
over 7,000. So, if you take 1946 and 
compare it with 1956, in the period of 
ten years, the total number of vehi-
cles has increased by 100 per cent. I 
am referring to passenger transport 
vehicles. That is unit-wise. But the 
unit-wise comparison is not a proper 
comparison.' The criterion should be 
the number of seats made available 
for the passengers to travel. The 
average seating capacity of a bus 
immediately after the cessation of 
war in the South -because we have 
taken pains to collect these in our 
part-was roughly under thirty; it 
was between 24 and 25. The seating 
capacity now, in 1~:;~, according to 
the Government's ~xation figures, is 
between 35 and 36. So, there has been 
an increase of 50 per cent in the seat-
ing capacity of the buses. Therefore, 
in actual fact, the effective increase 
in travelling accommodation is about 
300 per cent in the last ten years. 

Sbrl R. P. Sinha: So, you mean 
that the Motor Vheicles Act, as it 
stood, did not stand in the way of the 
progress of the road transport? 

Shrl T. S. Santhanam: Not in pas-
senger transport. But with regard to 
passenger transport the people always 
complained, whereas with regard to 
goods transport the goods unfortu-, 
nately didn't! With regard to passen-
ger traffic, the Government have been 
much more sympathetic and the in-
crease has been three-fold. 

Shrl R. P. Sinha: In the case of 
goods transport? 

Sbrl T. S. Santbanam: In the case 
of goods transport, till recently the 
expansion was very poor-I should 
say right up to 1951. It is only after 
" 

a great deal of agitation that the State 
Governments have agreed or rather 
condescended to increase the number 
of vehicles. It is only in the last 
vear, 1955, and in 1956 they have said 
that they will increase the number 
oy 25 per cent every year. In the 
past the rate of expansion of goods 
vehicles has been poor. 

Sbrl R. P. Sinha: In the period of 
the Second Plan, with the new Act 
coming into force, you think the rate 
of expansion will be maintained as in 
the last ten years? 

Shrl T. S. Santhanam: Much more, 
Sir. 

Sbrl Dabhi: You want that for 
contravention' of any provision of this 
Act, only one specified officer of the 
company should be punished or held 
liable. Suppose the driver drives 
recklessly? You want that the res-. 
ponsibility of the driver and conduc-
tor and managers etc. should be done 
away with and one specified officer 
should be held responsible. 

Sbrl T. S. Santbanam: I am only 
suggesting about the officers of the 
company. 

Shrl Dabhi: It comes to that, that 
the driver etc. will not be held liable. 

Shrl T. S. Santhanam: I did not 
mean that. 

Chairman: You see, with regard 
to a company all the directors are 
liable for any criminal act. This 
matter is often discussed on the tioor 
of the House, and the accepted prac-
tice is to introduce a similar provi-
sion in every Bill. Therefore it is 
going on, and therefore the same kind 
of amendments come in. 

Sardar Iqbal Sln&'b: In your memo-
randum you have referred to viable 
units with regard to goods transport 
a1s·0. May I seek clarification from 
you as to what type of viable units 
they should be, whether it should be 
unit-wise, and what type of orgariisa-
tion you visualize which will be 
better for the development of goods 
transport in this country? 



Shrl T. S. Saathapam: I have sUl-
gested unit-wise. I have suggested a 
minimum of ten units for a viable 
unit. 

Sardar Iqbal SIn,h: And the maxi-
mum? 

Shrl T. S. Santlut,nam: Maximum I 
have not suggested, because it depends 
upon various factors. 

Chairman: It may be 100 or 1,000. 

Shrl T. S. Santhaaam: The Bombay 
Government, for instance, runs 3,500 
vehicles. 

Sardar Iqbal SIn,h: There are mid-
dlemen who get more profit, in goods 
transport also-for instance, booking 
agencies and others. How do you 
suggest that the profit got by the 
middleman, who is neither a truck-
owner nor the owner of the goods, 
may be avoided or lowered so that 
this business may be economically 
done? 

Shrl T. S. Santbaaam: The viable 
units will help to do that. I can say 
:trom our experience. We are run-
ning seventy trucks, and we have 195 
depots in the South. I am not talk-
ing of the Association; I am giving 
an illustration of a transport com-
pany. It has its own depots and 
delivery offices. Thus they are able 
to give better facilities to the busi-
nessmen. Now many others have 
started it. They have their own 
offices at intermediate places. When 
they have units of ten or more, they 
<:lin give better service. 

Sardar Iqbal SIn,h: There are mid-
dlemen's agencies, booking agencies, 
etc. who carry most of the profit. 
For example, it something is booked 
:tor Delhi for Rs. 2, they will give to 
the truck-owners only one rupee. 
What is your suggestion to eliminate 
this middleman's profit. 

Shrl T. S. Santbaaam: My main 
condition to oflset or to' get over that 
is to have viable units of ten or more, 
so that they can have their own 
offices. It is possible. If there are 
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larler units, they can have their own 
central booking offices. In South 
Kanara, at Mangalore, they have a 
central booking agency. Four com-
panies combined together and having 
100 vehicles, have central booking. 
They can form a co-operative with 
regard to bookings only. At various 
places they, can have offices. And the 
load can be on the basis of a route 
basis. 

Sardar Iqbal SIn .. h: Have you any 
statistics, according to your company, 
about the cost of running of the goods 
carrier on the first hundred, the 
second hundred and the third 
hundred miles? Are they equal statis-
tias? 

Shri T. S. Santhaaam: I will put it 
this way. On the basis of last year, 
the average mile ton per lorry .. as 
about 220. When I say average, we 
take a calendar year of 365 days. We 
reckon a maximum operation of 85 
per cent, allowing the 5 per cent of 
20 days for repaira, break down llJld 
other things, when the vehicle will 
be off the road. It comes to 345 days 
in a year. The average is 220 miles 

and the average cost of a ton mile is 
3 annas, that is, diesel operation. 

Sardar Iqbal Siqh: In this Bill, 
we have provided for some compen-
sation if permits are not renewed. 
Do you agree to the quantum of com-
pensation? 

Shrl T. S. $allthanam: I have said 
that the compensation is rather low. 
I did not elaborate the point because 
the Association that gave evidence 
before me has gone into it in detail. 

Sardar Iqbal Sln&'h: What should 
be the reasonable compensation, in 
your opinion? 

Shrl T. S. Santhaaam: It is rather 
difficult for me to give a straight 
answer. I am not familiar with the 
profit potential of various States. If 
you ask me in respect of Madras, 
Andhra or Travancore-Cochin, these 
figures have been published by the 
Central Board of Revenue. 



C~:"You have not given, your 
thought. We want considered opinion. 

shri T. S. SuibanaDli: It would be 
difficult for me to say. 

Sarclar Iqbal Slncb: 'In how many 
years is it possible to recover the 
cost of the truck or the car? 

Sbri T. S. SantbaDam: If you take 
the investment on the truck, and 
other assets, I would put it-it varies 
from state to state-it depends on the 
operating conditions, the routes you 
ply, the region where you operate. etc. 
You cannot arbitarily fix. It depends 
on various factors. In the best of 
conditions, allowing for taxes and all 
that, it is about 7 years; the maximum 
may be 10 years. 

Sardar lqba1 Slll&'h: Seven years in 
your State? 

Sbrl T. S. Santhanam: In the best 
circumstances. 

Sardar Iqbal SlDrb: What would 
you suggest in regard to rural routes 
which are not now served? Could it 
be made obligatory on every unit to 
take up some rural routes which may 
not run on a profit? 

Sbrl T. S. SantbaDam: Compulsion 
is not the best way of getting things 
done. I would say that a carrot is a 
better thing than a stick. You offer 
him some remunerative routes and 
also some unremunerative routes. 
Compulsion will not be conducive. 

Chairman: Thank you. 

(Witness then withdrew) 
W. The Beponal Motor Operators' 

Union, Kanpur. . 

(Please see their memorandum at 
Appendix III) 

Spokesman: Sardar Manohar Singh. 

(Witness was called in and he took" 
his seat.) 

Chairman: You have given us 
a memorandum. If you like, you 
may add to what yoU have already 

stated there or state the new points 
if shy, which you" have not merttioned 
there. Members have discussed the 
general principles with the other 
witnesses. You may refer to particu-
lar points if you have any. 
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Chairman: Tomorrow, we shall' 

examine witnesses from the follow-
ing four associations: 

The All India Motor Union 
Congress, New Delhi, 

The Western India Automobile-
Association, Bombay, 

The Automotive Manufacturers~ 
Association of India, Calcutta, 

The West Bengal Lorry Syndi-
cate, Calcutta. 

We shall try to finish takin~ 
evidence by 1 P.M. tomorrow, so that 
we may avoid, if possible, sitting in 
the afternoon. 

I believe the memoranda submitted 
by these associations have already 
been circulated to hon. Members. I 
would request them to persue these 
memoranda and confine themselves to· 
asking questions on the relevant facta .. 

We shall try to avoid the afternoon' 
session it possible, but not at the cost. 
of getting the necessary information 
from the witnesses. We shall try to· 
make the best use of the time, in: 
the morning itself. If, however, we 
are not able to finish, then, we have-
to meet in the afternoon. / 

(Witness then withdrew) 

(The Joint Committee then adjourn-
ed.) 
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(lhairmlUl: Now, we have the repre-
sentatives of the All India Motor 
Unions Congress, New Delhi. Let us 
begin. 

Gentlemen, you have submitted 
your memorandum and all the mem-
bers have got a copy of it. You 
mostly deal with the general prin-
ciples except a few particular sections. 
You have also stated that at the time 
of giving evidence you will add to 
what you have stated in the memo-
randum. Do you wish to say any-
thing over and above what is con-
tained in it? 

Sbri K.wuIaa Lal: Before we begin, 
I would like to thank you for this 
opportunity given to us. As I shall 
presently try to put before you, we 
are the persons who are interested in 
this enactment in more than on~ way. 
We are interested in it just because 
we are citizens of India and we feel 
that the object of this B111 is the deve-
lopment of road transport. 

Secondly, we are the people whom 
this Bill is loing to affect in the long 
run - because,- as has . been estimated 

. by the PlanniDl Commission, we pro-
vide today the entire goods transport 

Shri Ajit Singh· Dhamrait. 

in the country and about fths of the 
passenger transport services running 
on the roads in India. I can show 
by statistical information that lor 
another two decades our numerical 
superiority is going to be there both 
·in goods trBDliportand passenger 
transport services. 

The present Bill seeks to amend a 
number of sections of the existing Act 
aftectingboth matters of policy and 
detail and also ~lUlation. We have 
to submit something .on each and 
every clause of the Bill. It affects us 
in the operation of the day to day 
services, not only in the long-term 
policy but also in the event of the 
notionalisation because it is our exist-
ing services that are sought to be 
nationalised, our existing permits are 
sought to be terminated by way of 
cancellation or by refusal to renew. I 
would, therefore, request that you 
may be pleased. to allow us to eluci-
date some of the points that we have 
submitted in our memorandum. It is 
for the simple reason that we might 
.not have I been able to express our-
selves as eompletely as we wish to. 

The Bill, as we see it, is going to 
defeat some of the objectives that we 
have in view-at least feel that we 
have in view-for the overall economy 
of the country. We understand that 
there is no difference of opinion that 
there is going to be a definite increase 
in the traffic of the men and material 
for the Second Five Year Plan, as a 
result of so many schemes that we 
have in hand and as a result of the 
increase in the level of income and 
many other reasons. We feel that the 
only way to· cater to the traffic is to 



increase the number of motor vehicl .. 
on the road. I would submit, with 
your perrruSSlon, that the amend-
ments that we are going to make 
would not achieve the purpose of 
bringing in more vehicles on the road. 
Therefore, my fears are that instead 
of really developing road transport to 
the· extent it is desired, we might 
have some difficulties in the real 
implementation of our Plan. 

There are so many things which 
will affect the bringing in of new 
vehicles. We can divide them for the 
sake of argument into rlift'erent cate-
lories; first goods transport and the 
second passenger transport. I do not 
consider pasSenger traffic in any way 
to be less important than goods trafllc 
although much emphasis is being laid 
in the newspapers and in the repre-
sentations that are being made from 
time to time for the expansion of 
lacilities lor goods transport. Of 
course, as a result of our increased 
emphasis in the Plan on industrialisa-
tion, we have worked out certain 
targets and we have worked out the 
capacities also. We have also tried to 
assess the shortfall that will be there. 
I would submit that in working out 
the targets we have made a serious 
omission. That is. we have not taken 
into consideration the secondary trans-
port. What I mean by secondary 
transport is this. We may have 
worked oq,t what we are gOing to pro-
duce in the factories; but, we have 
forgotten that production will have to 
be processed and many things will 
have to be moved. I will take the 
example of cement. When we say 
that a certain quantity of cement u 
to be produced in the Second Five 
Year period. We forget the fact that 
it is not cement alone' that is going 
to be used. Therefore we have to 
calculate our targets including the 
sapd-4 times of cement-that has to 
be used and all that. It may be that 
they have to be moved for shorter or 
longer leads. The railways are doing 
their best and it is possible that there 
may be much more improvement than 
webave imagined or anticipated. But 
still we say that the railways cannot 

do the whole job. They can do thoir 
best but they have their own limiLa-
tions also. In that context. it is neces-
sary to give the railways the neces-
sary help. I would again submit that. 
that help could come only from road 
transport than from any other trans-
port. That is how I see this problem. 

So far as passenger transport is con-
cerned. the Railways are visualising 
a certain percentage of increase. I 
think they have calculated it at 3 per 
cent. per annum; and, in 5 years, it is 
going to be 15 per cent. There is 
already overcrowdin. on the rail-
ways. If there is going to be 15 per 
cent. increase, the railways will neces-
sarily have to devote some of their 
money and attention to increase 
passenger transport facilities also. In 
the same way, we are anticipating 
there is also going to be an increase 
in the amount of passenger transport 
by road. Moreover, we are going to 
have 10,000 miles more of roads. We 
want to put some vehicle on every 
mile of our roads. We want to make 
the best use of the roads and, to that 
extent, there is going to be definitely 
an equal if not more increase in the 
passenger transport by roads. M)" 
opinion is that our immediate objec-
tive should be-and I would say that 
it should be the national objective-
not to view it as one of road trans-
port or rail transpo~ur objective 
should be to take whatever steps we 
can to increase and step up the exist-
ing facilities. In this context, I would 
like 16 submit that this Bill, in the 
form in which it will come out after 
amendment, will belie at least 'some 
of the hopes that we are having. 

About goods transport, we have been 
told that that will not be nationalised 
during the Second Five Year· period. 
It is very welcome news and a very 
welcome assurance. But, I would 
submit that we find that there is only 
the assurance and not the necessary 
climate for it. The Bill, as it is going 
to be, brims with danger. As goods 
transport has been included in the 
definition of transport services, if 
any State Government wants to 
nationalise it can come up· with its 



:scheme to the Centre and the Cl!ntre 
may agree to it. This cannot be 
avoided unless there is going to be 
some specific provision in the Bill that 
nationalisation of goods transport will 
not be done.· If in spite of the ins-
tructions from the Planning Commis-
sion or the Central Ministry of Trans-
port, if some State Government wants 
to go ahead with the nationalisation 
()f goods transport, it has got all the 
powers under this Bill. That is one 
thing which I want to submit. You 
have given the assurance that it has 
been decided and it has been accepted 
by the States that there will not be 
any nationalisation of goods trans-
port during the Second Five Year 
period; when it is so. we can delete 
that clause which empowers the State 
Government to prepare schemes for 
nationalising this. If it has been 
decided by the Central Government 
and if it has been agreed to by the 
State Governments, I do not know 
what reasons compelled them to 
include this provision in this. This 
deletion will have a more assuring 
effect on the people than the assur-
ances. 

Chairman: You have the statement 
()f the policy by the Minister and the 
Government and you have also the 
assurance that the States .have agreed 
to this that no nationalisation of goods 
transport will be taken up within 
these five years unless with the per-
mission of the Central Government. 
You are not satisfied with this and 
you want· it to be in the Act itself. Is 
that what you are urging? 

Shri Kundan La.: I would submit 
that it is very difficult for me to say 
that I am not satisfied with the assur-
ances. What I mean to say is that 
it would be only fair to incorporate 
that in the Bill and not rely merely 
upon assurances with the provision 
existing in the Bill. It may be that 
owing to certain circumstances and 
for some reasons the States may not 
like to faU in line with the pOlicy of 
the Centre and it may, perhaps, 
happen, for some reason or other, 
that after a year or two the Centre 
too might give in. Certainly. there 
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will be an amending Bill and there 
may be an opportunity for us at that 
time to put our views. That will be 
possible only if the power is not there 
now. If. as you say, there is the 
policy of the Centre and the agree-
ment of the State Governments, I 
personally feel that it would not be 
difficult to delete the clause. That, I 
think. would have much more assur-
ing effect than the assurances them-
selves. 

Sbri Lal Bahadur Shastri: Since the 
Government of India-the Transport 
Ministry-and the Planning Commis-
sion tendered the advice, the State 
Governments have so far not taken to 
the nationalisation of goods transport. 
I do not think that the State Govern-
ments will go against the spirit of the 
advice given by the Transport Minis-
try. In these circumstances, I per-
sonally feel that it is perhaps advisa-
ble to retain it in this Bill. 

Shri Kundau Lal: I would not like 
to enter into any sort of controversy 
with the hon. Minister who has been 
very considerate to us in the past and 
whom we expect to be so in the 
future also. I would submit' that 
there have been occasions when we 
have had to rush to him and request 
him to persuade the State Govern-
ments not to do certain things. I would 
only like to save him from all this 
trouble. I would only request him to 
glve this as a parting gift of the pre-
sent Ministry, that for 5 years at 
least there will be no trouble. That 
lS all what we want. 

Chairman: You and your organisa-
tion believe that it would be better if 
it is part of the legislation itself 
rather than an assurance. That is all. 
Whether the States would like to 
embark upon some scheme or whether 
the Central Government would give 
permission and many other things 
have to be taken into consideration 
later on. You only mean that it 
should be part of the legislation. Is 
it so? 

Shrl Kundan Lal: Yes. I would 
only submit that we have to make· 



this suaestion because of Our past 
experience with the State Govern. 
ments and assurances. Our experi-
ence Is that we get an assurance 
today and after 3 months or 6 months 
or eV«1n after three years we have to 
remind them that they had given '18 
an assurance and that they are 101111 
against that. We do not want LO 
have that repeated. 

Shri Lal Babadul' Shdtri: Not in 
the case of goods transport services? 

Shri Kundan Lal: It has not started 
as yet. We want that history should 
not repeat itself-in the case of ,oods 
transport also. 

I come to another point. It has 
been suggested that more transport 
facilities should come to the re.cue of 
the trade. It has also been suggested 
by some that the number of trucks 
shoul.:i be increased and so many new 
permits should be issued and there 
should be liberalisation of permit 
rules etc. I would submit that when 
YOU are ,oin, to develop road trans-
port, the objective of development 
shoul·j be efficient and economic 
transport. But I find that there are 
certain amendments in this Bill whose 
effect would be the contrary. On 
account of those there would be diffi-
culty and the efficiency WOUlfl ,"I 
down and our objectiVe would not be 
reached even if we increase the 
number Or liberalise the tenns. In 
regard to the portions where we are 
going to restrict the operation of 
trucks. where we are going to put the 
provisions of the Code in an indirect 
way in the provisions of the Bill, and 
wnere we are increasing very 
meurely the payload capacity of the 
trucks and where we are still carry-
i~ on the machinery of relCulation in 
the same old form which hal com-
pletely failed in the pa'st to rise equal 
to the situatiOn 88 BDd when it 
aemanded. I would say just a word 
on each of them. There has been a 
restriction in the area of operation 
and a limit of 150 miles is imposed. 
From my own experience of the busi-
ness tor so many years, I would say 
that it is not at all an economic limit 
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unless you allow us to do about 300 
miles a day, which in our opinion is 
the minimum necessary. I do not say 
this in any bargaining sense. If you 
put a limit of 150 miles, it cannot be 
economic in the sense that if the cost 
of operation continues to be as at pre-
sent.. we cannot perhaps redUce the 
rates-really people want cheaper 
rates-and I would submit that by 
cheapening the rates, we are not 
thinking of entering into any conftkt 
Or competition with the Railways. 
The conception during the last decade 
and a half has been that it has not 
benefited the Railways in the lea",t 
but it has harmed us most. Railways 
have got a specific role to play which 
we cannot 'do and similarly we cannot 
do what the Railways can do. There-
fore, we are doing what the Railways 
r.annot do. These are two distinct 
lIeld!,> in which road transport has to 
play its own part and the Railways 
thei.. own part. These two areas 
border each other, no doubt, an·i 
there can be sometimes a conftict as 
well as there can be sometimes an 
ancillary help from one to the other. 
At the time the 1939 Act was passed. 
WI' were afraid of a conflict between 
these two. 

Cbairmaa: There it an awakening 
DOW and the feared competition 
between these two sectors' is not !.o 
much a reality now. The policy is to 
make it as far as possible liberal, 
except keeping the power, in excep-
tional cases, to control it. . 

Sbri Kundal Lal: Thank you; I 
would not take up the time of the 
han. Members on this point, because 
that is exactly what I was going to 
say. 

Havins accepted this proposition and 
having stated this policy, which your 
good self has stated, I find that in the 
name of liberalisation we are getting 
more restrictions in the· amendme~t.l 
of the Bill. Here we have been 
stru,gling hard in our own humble 
way that the Code should not be 
implemented. and perhaps the Code 
has not been implemented as such In 
many States. It may be that here or 
there certain restrictions are imposed. 



but onCe it ,ets Into the Bill, perhap'i 
our position Will become more difH-

cult. That is why We submit that th'! 
present time is not opportune to res-
trict the operation of goods trBftle a'ld 
let the status quo remain. If more 
liberalh;ation cannot be put into Ule 
Bill now. at least let there not be anv 
clausell which go against this poUry, 
let them not be PUt in there. The 
150 mile limit and other restrietio!1s 
noW sought to be made were never 
present in the 1939 Act. They were 
contemplated in another doeument-
the Code of Principles and PractiC'ei 
-and it was circulated and discussej 
every year by the Central Govern-
ment, and the State Government3. 
There is only one point on which we 
have the support of the State Govern· 
ments and perhaps they also resisted 
its implementation. On other points 
we were fighting the State Govern-
ments, but here they were heiping us; 
they are with Us on this point that at 
least this thing should not be don~ 
because it would render it unecono-
mic. When we started the discussb'l 
about 150 mile limit and about th:s 
Code, with regard to the price fac~o!" 
of the trucks and the period in which 

We were going to take them, thin~3 
have changed in such disprolKlrtion 
that all our old conditions do not hold 
good today. Secondly, we have star-
ted on the assumption that we are re-

quired to do something more in the:!e 
five years and we shall do it. But 
certainly we should be given a freer 
hand to do it. We do not want t.u 
give the impression that road tra').;-
port has failed to discharge its duties. 

Therefore, I would request that there 
should not be any restriction on mile· 
age like 150 mUes as sought to be 
imposed now. If there are any fe'lra 
that by liberalising the area of ope~n
tion we will come into conftct 3nd 
there would be any trouble or loss for 
the Railways, then there are :t 
hundred an·d one means of achlevln!j 
the object whIch Government has 1'1 
mind. 

Chalrmaa: That point is covercri 
noW. 

6I 
S11rl lQaadaa Lal: Seeondly, we 

have a very good P!'ovision in the Bill 
about the inter-State Transport 
Authorities. This good point, how-

ever, bas been compromiseJ in an 
anxiety to have it included in the 
BiU. We once learnt that the sn,-
gestion was that the Central Govern-
ment was going to have the power 
of regulating inter-State transport 
becaUse it can do so under the Cun· 
stitution, because inter-State trans-

port, as in the American Constitution, 
has been interpreted to mean inter-
State commerce, which I think is 
covered by the present Constitutiou. 

But it has been said that they WOUld 
be only permissive powers, permissive 
in the sense that when t.wo State 
Governments cannot come to an egrt'e-
ment and one of them approaches the 
Central Government. the Cent.'sl 
Government will set up an inter-State 
Transport Authority. I woult:l submit 
that this is a question which deserv~ 
your very careful consideration. Sup-
posing I am St8'te A and I know ~hat 
by my representing the case that I 

would not be able to come to an 
agreement or I haVe not been able to 
come to an agreement with an adjoin-
ing State, the unfettered inter-State-

Authority is going to dominate on Dl'. 
Therefore, I woul"d think a hundred 
times before approaching the Cenl:nl 
Government. Therefore. this prl)vi-
sion would remain a dead letter. 

Shri Sbree Narayan Da.s: The pre-
sent p1'lOvision does not prevent tblt 

setting up of an inter·State Authorlt, 
by the Centre. They can do it in 
consultation with the State Govem-

ments and they can also do it other-
wile. 

Shri La1 Bahadur Shastri: It ~aYl 
"on a request received in this behalf 

,from -a State Government or other-
wise ....... . 

Chairman: In the mem.Jrandum 
they have specifically referred to it 
and feared that it can be only on a 
reference by a State and theref'Jre 
the public haVe no place. But I wl)uld 
like to point out that the word 
.. oth erwise" . is also used thf're. 



8brJ KUJUIaa Lal: I do not know 
whether I shoUld submit this point 
before you or not, but I think that 
the present wording of the provision 
is vague and more in favour of the 
'State Governments. We could cer-
tainly delete this clause "that the 
"Central Government shall constitute 
:an Inter-State Transport Authority ........ 

Sbri Shree Narayan Das: What do 
you mean by saying that the pre-
sent provision is in favour of the 
State Governments? 

Shtt Lal Bahadur Shastri: Your pur-
pose is served without offending the 
State Government. 

Sbri Shree Narayan Das: The State 
Government also represents the peo-
ple and therefore they cannot go 
against public interests. 

CbaIrman: The policy is that the 
States and the Centre in a matter of 
.such importance must go with good-
will towardCJ each other rather than 
get into a struggle for havine exclu-
.ive powers one way or the other. 

Sbri Kundan LaI: I am sorry if my 
remarks have carried that meaning. 

CbalrmaIl: No, no. 

ShrJ KuudaD Lal: On the other hand 
it is more with State Governments 
that I have to deal with than with the 
Central Government. But what I was 
going to say is this. Supposing two 
State Governments come to an agree-
ment. The agreement is arrived at 
between the two officials of the res-
pective Transport Departments and it 
is ratifled by the respective Ministers 
of the States concerned. I can quote 
instances existing today where the 
agreement made by the Governments, 
State Governments, is not in the in-
terests of the public-I am not speak-
ing of a situation when there will be 
no agreement. They arrive at it from 
the PIDint of the public interests, but 
"I look at it from the point of the 
view of the consumer, the user of the 
transport, the supplier of the tranS-
port. Maybe there is a difference of 

oplDlon. It is stated here that n 
should be at the request of a State 
Government or otherwise. The word 
"o'herwise" should be amplified by 
saying that if the users of the trans-
port feel, those who provide the 
transP9rt feel, that the existing agree-
ment arrived at between the two 
State Governments is not satisfactory, 
then .also the Central Government 
should come forward and constitute 
an Inter-State Transport Authority. 

Cbalrman: We will consider that 
aspect. 

Sbri Kundan LaI: Another point 
about the goods transport is that we 
should be given greater payload. The 
laden weight of the vehicle should be 
increased from 18,000 lb. to 18,000 lb. 
axle weight-that is the mlrumum 
that we want. I would not like to 
compare India with any advanced 
country in the world and conditions 
that exist in each country are dif-
ferent. But almost in all countries 
the trend is towards going in for a 
higher payload, because the more the 
payload, the greater is the effect on 
cheapening the operational cost. 

Sbri La! Bahadur Sbutri: This 
matter was referred to yesterday. 
Had Mr. Mathrani been here now, he 
would have explained this point to 
you. But we are prepared to consider 
this problem. 

CbaIrman: We have been consider-
ing this matter yesterday, consistent 
with the safety and the condition of 
the bridges and roads. The general 
impression of the Committee is that 
the laden weight may be increased, 
except that In particular areas or 
States where the roads may not be 
capable of bearing the load some dis-
cretion may have to be given in the 
matter of decreasing it. 

Sui Lal Bahacllll' Shastri: Even on 
certain national highways the posi-
tion is that they cannot take too 
much load. If the roads and bridges. 
are such that they can take that 
much weilht, we are prepared to «0 
up to 27,000 lbs. 



Shri Kundan Lal: I have nothing to 
say except one more POil;t. All that 
""c are considering' is the safety of 
th~ roads and bridges. If in this Bill 
some provision is made for encoura-
ging the truck-trailor . combination, 
then we can achieve our ob.iect 'of 
gE;tting mar::! payload without damag-
ing the roads. Secondly, the Act, as 
now going to be amended, contains a 
provi!'lion for restrlrting the use of the 
vehicle in II cel'tain area and on cer-
tRin rout~s. If that provision is 
there .... 

Chairman: Let us have II minimum 
imd a maximum. 

Shri Kundan .Lal: That would be 
better. 

Chairman: Putting a smaller mini-
mum and then giving discretion to 
increaSe may be more difficult. In-
stead put a higher minimum. That 
matt~I' will be considered by the 
<":ommittee. 

Shri Kundan Lal: It would be in-
creased by 50 per cent; it will not 
be douhled if we are permitted to 
increaS2. 

There are two points about goods 
transport. The wearer knows where 
the shoe pinche" and so we know it. 
We h3V::! the report of the Study 
Group and it has said that there is at 
the present moment some unused 
capacity, that is, that some capacity is 
lying unused and it has also said 
something with regard to thE: develop-
ment of road transport. 'rhere .are 
certain things with which we are in 
entire agreement. There are certain 
E'vils which are at present prevalent 
in the trade. We had emphasised this 
point long before the Planning Com-
mission brought out their First Five 
Year Plan. They had said that the 
·only way of tackling the problem is to 
encourage the oganisation of viable 
units.! do not mean to say that 
viablt! units should have a complex 
Capital structure. The best . way icJ 
to organise them on a co-operative 
basis and that will. also, fit in.with t~e 
socialistic pattern, of society ·that we 
have .ad.opted. Whether you give. one 
'man a permit or one family a permit. 

all that I say is that if we expect him 
to ma'intain '1 certain basic standard of 
saf:oty, of good operation, of economic 

-cperation and all that, then the only 
('ourse left open to us is to force him-
persuasion here will not be enough-
to r,rga'nise himself into a viable unit. 
It should be left to the State Govern-
ments to do that. I am afraid during 
the last five years the directive-I 
won't call it a dir2ctive, it is rather 
the wish-of the Planning Commis-
sion has been ignored by the State 
Governments. 

Shri Lal Bahadur Shastri: What will 
be the viable unit? 

Shri Kundan Lal: This will again 
depend on different areas and so I 
will not mention any number. But we 
had discussed with the Study Group 
and we said that 20 would be advis-
able if more cannot be done. As I 
navP. already submitted. this a!lsocla-
tion has no idea wnether joint stock 
companies should be preferred or 
co-operative soci('ties should be prf>-
ferred but in consonance with the 
policy of socia1istie pattern of SOCiety. 

perhaps. it would be better if 
we organise them on a co-ope-
rative basis.· But I submi:. 
as I have submitted to the Study 
Group. if you are expecting that the 
initiative will come from th2 op~ra
tors' side, it will never come not 
because that they don't want to 
organise but because the regional 
transport authorities and the State 
transport authoritie~ have been fol-
lowing different policies' at different 
times, may be in the public interest-
I don't deny it-which have been con-
trary, contrary in the sense that at 
one time they have refused to _give 
me a permit because I have already 
got one permit and the next time 
they refused to give me a permit be-
cause I have no experience and permit 
is given only to experienced opera-
trirs. There were so mllll7 mstances 
like this in Punjab. I \Vill cite one 
example. .In Punjab there were so 
many individual bus operators and 
they -Were running the services until 
1941, all .. individuals. I was also one 
of theqperators since 1931 .. All .Of 
a "(sdde,,, .• e were forced to' join into 
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a viable unit and, as it is admitted 
everywheret bua. service in Punjab is 
definitely sUl)J!rior, of course leilVing 
some areas in the South,-In Panjab 
after they had received instructions 
from the Planning Commission that 
viable units should be encouraged. So, 
some were split up into fractions, 
sometimes 4, 5 and 6 and that policy 
continue, today. Therefore, I would 
submit that, this Bill, which you are 
going to amend here, is an opportunity 
for implementing this recommenda .. 
tion if you take it seriously-and I 
have no reason to doubt that we do 
not take it seriously-when you are 
amending section 47, factors that 
should be taken into account when 
granting a permit. I say that when 
you grant a Permit to a new indivi-
dual this should be the policy of the 
State Government. When you grant 
a permit make it a condition that the 
grantee shall join one of the so many 
viable units, leaving the choice to him. 
He will not run it independently. If 
you grant a public carrier permit an.d 
you expect him to have storage facI-
lity insurance of the vehicle, insur-
anc~ of the goods and certain 
other facilities, he may not be able to 
provide all of them. Therefore, it 
should be made a condition of the 
permit. There are certain vested 
interests-they are always everywhere 
-who have got a pull and who will 
manage it themselves. Therefore, it 
should be made a condition of the 
permit, a condition incorporated in the 
licence itself, if we w.ant viable units 
to be formed. quickly. Unless viable 
unit'l are formed and standardised, 
operation will not improve. I don't 
think I can lay any more emphasis on 
this point. 

Shri La! Bahadur Shastri: Yester-
day one of the associations suggested 
that we should start with ten. 

~ Jf.1III4M. ~: ~ Delhi State 
Governme~t 'started with five. But I 
would not like to enter into a con-
troversy about' numbers. But I will 
enb. say that. it,. there. are onl7 
tWo or thn:~ it will not .~ an econo-
mic tipit ,,~. a 'tf,qf~':~~ ~~!e unit. 
~r~~~ l~ ~e, ~ sO.1XW ~1,l~ 

and some maximum because we de 
not want big monopolies either here. 

Shri Lal Bahadur Shastri: There 
are individual operators who are 
keeping their" vehicles in perfect con-
dition and they are giving necessary 
facilities also to the travelling public. 
Why do you insist on that? I am just 
asking for my personal information. 
For example, in U.P. t I am told, the 
Government have decided that one 
family should not get more than one 
permit. Their idea, perhaps, is that 
by that they will be giving employ-
ment to more people. The individual 
initiative is there and the workshops 
cue there in every big city. They can 
take the help of private workshops 
where those vehicles will be properly' 
looked ~fter and maintained. So, 
why do you object to this kind of 
system and why should you insist on 
a viable unit? 

Shri KUDdan La.: I am in perfect 
agreement with the hon. Minister that 
there are certain individual operators 
who are giving very good service. 
But I would like to point out for your 
information that they are working 
under various handicaps. Supposing 
there is an organised unit which 
wants to conform to the law and do 
everything as desired by the law. He 
begins doing it and then he has to 
meet uneconomic competition of those 
who do not want to observe them. 
He is at a disadvantage and it is onb 
for his name's sake that he is doing 
everything. If you will allow me. I 
will give one example from U.P., in 
the hill areas of Tehri and Garwal the 
R.T.A. has issued an order that no 
permits should be issued to fresh 
entrants when they should be made 
to join the rest of u~. If the hard-
sl)ips are removed, there are great po_ 
tentialities of employment in the road 
transport, and more rapid . develop-
ment is going to come. Therefore~ 
w~t I "!ubmit is, whether it is Tehri 
Ga.-w,l Or some other place, you make-
a condition that if there is an existinl" 
o~r,.tqr, all tl)~ ~rmit holdefS who 
are <w.~~a,Un'. sho~Ici ' . P9~1 tJleir r.-
s9,'A~e" an,~ the)' I~O#1d loin on, -..0-
~~;,9A . 



Sbri La1 1lahad1ll' Sbutrl: To help 
the associatron? 

Sbrl KundaD Lal: Not to help the 
association. 

Sbr. Lal Dabadur Sbastri: When-
ever the association have met Gov-
ernment representatives, they have· 
always said that whenever permits 
~re given, the parmit-holders should 
be asked to join one of the associa-
ti.ons. In order to help. the association, 
Government has been taking this 
attituda, but as a matter of general 
policy whether they should take it or 
not is the point. 

Shri Kundan Lal: May I submit 
that. this procedure helps the indivi-
dual permit-holder more than any-
body else? As your goodsalf were 
saying, there are private workshops, I 
don't deny that. But suppose I have 
got one bus or one truck and that 
goes in for repairs and is kept in the 
workshop for 10 or 20 days. My 
business for those days is totally lost. 
Then. suppose the State needs the 
vehicles for emergency purposes-we 
have got some-times fiood and all 
that--we cannot keep reserves for 
other needs. Therefore, the indi-
vidual permit-holder certainly is 
benefited more by coming into the 
viable unit. If we generally accept 
the principles, we can have the num-
ber of 20 or 25 or a unit for each diS-
trict. 

Sbri Lal Babadur Sba .. ri: The 
quantum of income is divided. 

Sbrl Kundan Lal: My emphasis is on 
another point. Do we or do we not 
want. that the standard of services 
should improve? If you want, there 
is no other way. If we want a bUll 
service, there should be enough of 
passengers, there should be amenities 
to the passengers, there shOUld be 
sheds and other conveniences and 
the work~rs should get better wages. 
All these things you cannot provide 
unless there is a viable unit. 

Chatr ..... : All these thintl could 
be done by the association. 

8Iu1 1t1UUlaa LaI: In other countri. 
peeple ara.·. ;U8Odation-minded and 
..... -.: '.: • ,I 

Govts. are also association-minded. 
But, unfortunately, the people and the 
Govt. are not so here. 

Sbrt Lal Babadur Shastri: Can you 
. compare the conditions obtainin,· 
here with the conditions in other 
countries as compared to the popu-
lation and other things? 

Sbrl Kundan La!: I cannot cnmpare 
~t all and that is my difficulty. If I 
can compare, I would not have come 
here. Now I have come to you to seek 
your kind help in seeing that there 
is no uneconomic competition any-
where. If we were association-mind-
ed, there was no necessity for me to 
rush up here and seek your he.p. 
We in India have got uneco-
nomic competition which you 
know very well and to prevent 
it and to give an opportunity to 
us to Improve ourselves, it is very 
nece ,sary that we should get your 
help and we think ,that the help 
should be given to us in the form of 
some statutory provision, whether it is 
in the rule-making power or is em-
bodied in the Act itself, because it 
may be that even if you desire to help 
us, your directives and other things 
may be carr it'd out too late or not ir: 
the way in which we wanted. 

Then ther~ is one minor matter-
minor in the sense it is coming last; 
but it is an important matter. There 
is a class of middlemen working bet-
ween the users of tha transport and 
the providers of the transport. It is 
too well-known to SO'lle 01 us who art' 
deAling in this business that it, I'e-
quires not even an investment of 
R~. 50 or more to set up a goods book-
ing and forwardIng agency. AU that 11' 
required is to have a table, get a 
receipt book printed, and a chair and 
sit on the road side and say we are 
goods booking and forwarding agents. 
That has to be dOl"e bc!('ause tlterr 
are not enough transport companies 
and there is a man who has got a 
truck who cannot go and find full 
truck load!;. He has to depend upon 
them for the procurement of the goods 
and the consignor has to depend 
upon them for he has not enough 



goods, to ,book "a to:uck. Therefore 
these people, have a position which 
i; indispensable, for the trade, I mean 
this trade of road transport and ama-
zingly ''thelle people have got no x:egu~ 
latiollsabsolutely. We have been 
urging em the Minbtry of Transport 
as also on the, various State Govern-
ments and some of the State Govern-
ments agreed with us but they said 
that they h .. ve no powers under the 
Ao:-t to do anything. I am glad that 
the power to make rules have been 
given in the amendment but I would 
submit that it h not enough and this 
will agam not lead us anywhere be-
cau<e this 'is a very dilatory method. 
I would only say that f;ome elaborate 
provisions for the regulation of these 
middle class men should be provided 
in the Act for the guidance of other 
people for merely leaving it to the 
rule-making power will not serve our 
'purpose in this matter. 

Chairman' Just a m:nute ago you 
said that a' provision should be made 
in the Act or in the rule-making 
pow~r. Now why do you insist on it 
being provided in the Act itself'? 

Shl'i Kundan Lal: When I ~ubmitted 
that I was referring that there were 
no powers ~.ithcr in thE' Act or il) the 
rule-making' power. 

Chairman: I undersland you to say 
that the control of this intermediary 
01' agency may be in the rule-making 
power or in the Act. Do you want it 
in t~e Act itself? 

Shri Kundau Lal: It would be much 
better if it is in the Act. 
, Chairman: We' will consider that. 

Shri Kundan LOll. No,'" I C',m( t:., 
the must import3nt ana blJII1:ng a.lle~·· 
tion of this Act. that is about the 
n:ltiol1:llbJ.tion of pa::l3enger tran:;port 
and the compensation that you are 
goling to pay us when you are going 
to bring aboud; that nationalisation. 
Having mad.e qty submiP!ion, part!-
cularly on Chaptet' IV, I ,will now, 
with your permission" say .!lo.metblnl 
on Chapter IV -A, that h, WIth regare: 
.to the. nfl~ionalisation of, PlUiser.,~r 
tr.an~port " servic~. , 
, Cbalrman: _te"o1 going into 

."aenera1 metters for' consideration 

about nationalisation and compensa-
tion and the principles or detaUs as 
to how compensation should be fixed 
to be paid, you may offer your re-
mark, and opinion;; only on a few 
aspects which are included in this 
Bill. For instance, the Act provides 
that compensation shall be payable 
only if a permit is cancelled or if it 
is restricted and not tor refu~al to 
renew them for a further period. That 
is point No, 1. Your memorandu~ 
says that refusal to renew the licence 
al<;o must be an item for compensa-
tion. The second point is that compen-
sation must be paid also for the 
vehicles and other assets of the opera-
tor. Tho;e things to be acquired 
may not b~ of any practical use at all. 
That is another item of dispute. 

Is there any other point'.' 
Shri Kundan Lal: These are the 

main two points. 
Chairman: So far as the first item 

is concern~d, we have already said 
that if a refusal to renew a permit is 
motivated because a particular route 
or area of operation is to be res:'rved 
for the State, that will be another 
consideration. These are the only 
points. , .. 

Shri Ku~dan Lal: And the quantum 
of compensation. 

Chairman:. ,Instead of covering these 
three points in detail, you simply 
mention some important aspects of 
the';e as to what you would like to be 
done with respect to them because our 
purpose is to unUcr3i.and your point 
of view. 

Shri Lal Bahadur Shastri: Because, 
th::! general question of compensation 
is acceptable to all. 

Chairman: And throughout the 
country the cry is it is not satisfactory 
and it is inadequate. We have to 
consider the· legal aspect of it. 

Shrl Kundan Lat: I.would like 10 
draw your kind attention to only one 
sentence in my, memora!1dum wherein 
we have said that of all the people we 
are di'>criminated against you your-
self have '·been kind erioutrh to· say 
1bat enrywhere there, is dissatiaf*~-



tion on thi~ issue of compensation. 
My case is quite different :from every-
body i~ the sense that my complaint 
is not that it is inadequate or insum-
cient; All that has been done to 
me and sought to be done to me 
are unfair. ~ do not take the legal 
point so much. I have nQt come here 
in connection with any legal aspect 
of the issue. I have come here to 
demand justice and I was told that 
justice on this issue will be done by 
the Legislatures and not by the 
Courts. Therefore, I am not discus-
sing the legal sid·e of the question. 

Chairman: Come to the point. 

Shri KIIDdan Lal: I was saying that 
nationalisation of transport has been 
done in a way whcih is quite dis-
similar and rather in a unique fashion. 
The process that is followed in the 
case of nationalisation of other indus-
tries was not followed here in the case 
of road 'transport industry. In other 
cases what was done is to take an 
existing concern and according to cer-
tain rules to fix the compensation and 
there will be valuers. Here, I would 
like to bring to your kind notice cer-
tain things. The Central Government 
took over one existing concern of 
road transport in Delhi. The Mysore 
State Government has taken over a 
concern, namely, the Bangalore Trans-
port Company. In these cases, the 
same principle as was followed in the 
case of nationalisation of insurance 
companies, etc. was followed. The 
word 'nationalisation' and the process 
of nationalisation have started earlier. 
There was this process in the State 
Governments. It started when the 
State Governments found that it was 
not advisable for one reason or other 
to give permits to private road trans-
port and they refused them permits 
and almost created a monopoly to 
earn more .... 

Chairman: You are going into cer-
tain details. What exactly is it that 
you want to urge in addition to the 
fact that compensation must include 
thl~ refusal to renew permits, etc? 
You are saying that in other places, 
this was done like this, that, and so 
on. It is justice that you plead for 

lYnder the Constitution, they have 
provided; as you have rightly said, 
that the principles of compensation 
must be settled by the l..egislature. 
It is so. What is it that you have to 
say now? 

Shrl Kllndan Lal: 1 will try to be 
more to the point as directed by your 
goodself. What I say is that the 
tying up of the compensation with 
the permits is wholly unjust. Permit 
is regulatory in character. If a 
vehicle is fit enough to be on the 
roads, you give it a fitness certificate. 
If I am considered fit enough to run 
a vehicle, you give me a permit. The 
main point is that, in whatever form 
it may be, you are stopping my busi-
ness and stopping me from putting my 
vehicles on the road. It is for this 
cessation of business that compensa-
tioh should be paid. I do not know 
wheth~r you will do ,>0 by cancella-
tion of my permit or refusal to renew 
my permit or by modifying its terms. 
The object is to allow the Govern-
ment to come there. In the matter 
of compensation, not only I want that 
you should be fair to me but you 
should be rather' generous to 
me because, after all, I have done 
something at a time when the Gov-
ernment was not in a position to do it. 

Shrl Lal Bahadllr Shastri: In the 
U.P. they have done this and in the 
matter of fixing the existing rate ot 
compensation· did they r;:onsult your 
association or some of your? 

S!hri Kllndan Lal: We'represented. 
Consultation is quite a dhlerent thing. 

Shri Lal Bahadur Shastri: What 
happened then? Did you agree to the 
rate of compensation? 

Shri Lal Bahadllr Shastri: Abso-
lutely not. 

Chairman: There are other CL'flSI-
derations. All the assets should be 
acquired on nationalisation and there 
are 100 types of vehicles in all States 
and it will be a junk and it if' some-
thing useless ..... 

Shrl Kllndan Lal: In this connection 
I would like to quote an instance 



which is quite relevant tllough it may 
not be sp::!cific. The Government of 
India took over the Gwalior and North 
India Transport Company and a ('om-
mittee of valuers was ~ppoiuted to 
assess the value of the a:,lsets of that 
company and those assets had to be 
auctioned at 10 per cent value within 
one year. Then it was said that this 
would be a junk and so on. I would 
only submit to you one t:Jing and t.hat 
is when a vehicle is road-worthy Hnd 
we can make profitable uSe (If it for 
lome more years, it is only then taat 
we go in for renewal of permit. It is 
not proper to replace a vehicle six 
months before it becomes unfit. If 
my vehicle is not on the road for one 
day, you. will cancel my permit and 
for that reason your valuers cctnnot. 
say that my vehicle is not road-
worthy. That is the esst'nce. It nlay 
not be road-worthy for those people 
who are only accustomed' to run new 
vehicles, that is, perhaps the read 
transport undertaking, without casting 
any aspersion On them. It. it i<; de-
clared as not road-worthy, will it not 
be a national waste? Is it not unfair 
to judge such a vehicle as 110t road-
worthy whereas I can put it on t.he 
road for another five years? 

Chairman: Another aspect is this 
that something must be paid for the 
things which are considered to be of 
no use to you. 

Shrl Kundan La1: Let them take the 
market value. 

Chairman: There are other consi-
derations, no doubt. 

Shrl La! Babadur Shastri: 1'he 
Public Accounts Committee has criti-
cised already .... 

Chairman: The point is tltat you 
want your assets also to be a matter 
for consideration in including com-
penB8tion. That is the substance of it. 

Slarl Kundan Lal: I want them to 
be taken over at a value to be fixed. 
Incidentally I would like to mentior, 
With your permission ·whatthe Public 
Accounts Committee has said, as it 
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has come in. The Public ACCoudta 
Committte has criticised the Mer-
valuation of the assets and not for 
taking over them. Here, I do not 
want my assets to be over-valued. 

Chairman: What happens is. CllCf3 
the question of the vaiuation Ci)Dlf'i in, 
there must be an agency (or that and 
there will be some final scttlem£'nt 
and so on. All those thin~s will C'lme 
in. That is another mlitter 

Shri Kundan Lal: VI. ill you permit 
me to say one thing more? I am re-
ferring to the U. K. Transport Act. 
There, though the condition ill quite 
different .... 

Shri La) Bahadur Shastri: You can 
clarify that point if any question is 
put to you on that. 

Shri KundaD La): Government of 
India agreed that this question sho"..Jld 
be settled in accordance with the 
U. K. Transport Act and actually a 
draft had been prepared on that line, 
It is only when it turnf!d intn a legal 
fight that we lost and we were pena-
lised for having gone to the legal 
side. Please forget those things. 

Chairman: You have referred to 
the need of having an agency fur 
fixing the eompensation. Would you 
be satisfied with a tribunal or an exe-
cutive agency? 

Shri KUDdan Lal: We have no ob. 
jection if there is an independent Tri-
bunal from which appeal should lie 
to the High Court or Supreme Court. 
If it is purely executive, sometimes it 
will be difficult. 

Shri La) Bahadur Shastri: What 
about a. judicial tribunal? 

Shri Kundan ~: But there should 
be right of appeal. 

Shri Lal Bahadur ShastrI: If it is a 
one-man judicial Tribunal~ 

Shrl Kundan La1: Even then there 
should be the right of cippeal. In 
that case. I will be contented with the 
judicial tribunal. 

I would also like to say that period 
of a permit should be extended from 
3-5 years to 5-8 years aathe 
present price ot vehicles is very hl,h. 



The private operators or their repre-
sentatives should be given representa-
tion in R. T. A. etc. The penal provi-
sj~ns incorporated in Chapter 'A' are 
very good. But they havs beer:: made 
very prohibitive and there is no 
clarification as to who will be punished 
for the crime because under the pre-
sent procedure the owner is punished 
for nothing when the d!"iver is at 
fault and at times the driver i& puni-
shed for nothing when the owner is &t 
fault. In other words, both of tl'em 
suffer. There should be a clear provi-
sion incorporated at least in the Act 
to this effect so that the man respon-
sible alone is punished. I would like 
to go a step further and say that 
increased fines etc. will lead to corrup-
tion. Therefore it ,<;hould have been 
better if for succe.:;sive offences these 
were morz deterrent punishments, like 
cancellation of the licence Ill" permit, 
etc. whereby nobody will be able 
to do anything in their favour by 
corrupt methods .... 

Cbalrman: In other Word'!, you ar'e 
suggesting that for the first .)fi"ence 
there should not be severe punishment 
but for subsequent offences tlwre may 
be severer punishments. 

Shrl Kundan Lal: In the first as well 
as the second offence. You can be 
liberal in small offences. . 

Chairman: In other word;;, you ar~ 
suggesting to have a scale accf)rding 
to the number of repeated offences. 

Shri Kundan Lal: There is one more 
minor point and that is a·bout insu-
rance. YOU! are appointlng a Tribunal 
and the Tribunal will award the 
damages and we welcome that. Some-
times it so happens that some insu-
rance companies p:ut up certain tech-
nical objections before the Tribunal in 
the ca~e of -certain private operators 
who are illiterates and say that the 
insurance is wrong and as such they 
cannot undertake the liability. I 
would, therefore, submit that before 
the insurance, this insurer he should 
satisfy from the RTA records or in 
anyway that whatever 1'1 given by the 
applicant in the proposal is correct 
and nothing should at the late hour 
when it come to the question of pay_ 

ment spoil the poor transport opera-
tor's case just because he cannot 
write. 

tball'blan: In other words, you 
want the insurer to ensure him-
self that there is no legal detect or 
misrepresentation. 

Now, some of our friends would 
like to put questions to you. 

Shri It. K. 'Mookerjee: Please turn 
to page 4' of the memorandum. I 
wish you to explain the meaning of 
your 'di,mal' figures which you have 
quoted there. You say that while 
the general production' in the country 
increased by 35 per cent. between 
1951 and 1953, the registration of 
motor vehicles increased only by 
four per cent. Then, you say that 
"since the start of the First Five Year 
Plan, there has been less than half of 
what it was in the 15 preceding years 
and almost one-fifth of that for the 
period 1920 to 1936". I wish you to 
understand the economic significance 
of these dismal figures, as you call it, 
and you must explain how it is that 
instead of making any progress, there 
has been this appalling rate of deterio-
ration in this sphere of private enter-
prise. 

Shrl Kundan Lal: I might submit 
one thing. I have retrained from 
quoting figures in the memorandum. 
This is unfortunately one of the few 
figuores which I have quoted there, 'and 
which I have crept into the memoran-
dum. What I mean to say by these 
figures is, I do not say that the number 
ot motor vehicles has not increased. 
But I say that the effect ot the Motor 
Vehicles Act has been that this in-
crease has been very nominal. It is 
at least not as much as what happen-
ed in other sectors of economy, the 
general progress, and all that. 

Shrl R: K. 'Mookerjee: You say 
there is a steady decrease. Am' I not 
justified in a'J8uming that it shOws 
only the very appalling stage of in-
efficiency so tar as the private indus-
try is concerned? Why do you 1.,. 
the blame at the door of the GoVenl-
ment? 



Shri Kundan Lal: I have not said 
anything about the Government trana-
port. 

Shri R. K. Mookerjee: 1 would like 
you to explain the basis of this decline 
in thi!; industry. 

Shri Kundan Lal: What I have said 
is that the number has not increased. 

Shrl K. K. Mookerjee: You say that 
the number has decreased. You say 
it.is just one-fifth now. 

Shrl Kundan Lal: It is one-fifth of 
the number which should have been 
there. There is an increase, but it is 
only 20 per cent. 

Shri K. K •. MookerJee: Since 1920, 
you say that there has· been a steady 
deterioration in the growth of this 
private enterprise. You say that it is 
only due to law that has been made. 
Why could you not examine this pro-
blem from the point of view of effici-
ency of private. enterprise. 

Shrl KUDdan Lal: It is a very perti-
nent question, and I shall answer that. 
FOr example, in 1947, the number of 
the stage carriage permits in Punjab 
-I am mentionJne it only by way of 
example, and not for anything else. 

Chairman: You may say, "in one 
State". 

8bri Kundan LaI: Yes; In a State, 
it was 1,100. Ten years have passed 
and except for Ilome aervir.es which 
that Government have run for them-
selves-that also juring the last two 
or three years-not a sinele permit 
was issued and not a single route was 
opened, just because, well, if 1 men-
tion that, 1 may be transgressing. 

Chairman: You may mention the 
facts. 

Shri Kundan Lal: Not a single route 
has been opened and not a single 
permit was given just because the 
Government were anxious to nationa-
lise the industry and they did not 
want to i-;sue permits to the private 
operators and then pay them compen-
sation and all that. Thus, stagnation 
has. come about in this industry, and 
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that is. ex;actly what 1 am saying. 1 
am not apportioning the blame to the 
Government, but 1 am saying that be-
cause of th~s fact-we have been 
caught in the midst of road tran~-

. poi'! nationalisation-there has been 
no progress. I might say this. 
Nationalisation or no nationalisation. 
the position i.; that road transport is 
not developing. I say this with full 
knowledge. Unless permit is granted 
to Us so that we cannot come out with 
the buses-transport permits have 
been given to the industries in the 
goods transport service-there will 
not be much improvement. Ther.e is 
much le'i~ increalle in the passenger 
transport service. There have been 
400 permits which the Government 
has been considering to allot on Kacha 
routes but though so many years have 
passed they have not done it. 

Chairman: In other words, what 
Shri Kundan Lal is saying is thltt the 
reduced rate of increase in the per-
mits given to the vehicles is, as he 
thinks, due to the Government refus-
ing to give permits. And the hon. 
Member, Shri Mookerjee, says that 
proper things have not been placed 
before the Government for is'3uing a 
larger number of permits. 

. . 
Shrl Amar Nath Vidyalankar: But, 

did the total number decrease? 

Chairman: It has not increased, as 
much as we had hoped. 

Shrl Amar Nath VidyalaDkar: It has 
increased, I hope. 

Shri Kunan Lal: It has increased 
at a lesser rate than it should have. 
That is the point. 

Shri R. K. Mookerjee: My point is 
this. You think that law is responsi-
ble for this steady deterioration in 
the growth of this private business. 

Shri Kundan Lal: It is not only law. 
but there are other factors also. 

Shri R. K. Mookerjee: You must 
explain them. But you say that it is 
law and law alone that is responsible 
for this state of affairs. 



Shrl Kundan Lal: There are certain 
other factors also. 

Shri R. K. Mookerjee: What factors 
there are, must be examined, if you 
have any interest. in the private 
enterprise. 

Shri Kundan La): Whereas the Gov-
ernment has thought it fit to provide 
loan-; and other financial assistance to 
all sorts of industries, such as the 
cottage and small-scale industries, we 
have been left at the mercy of the 
private investors for whom we have 
been paying interest. In spite of our 
repeated reque,ts, nothing has been 
given to us by the Government. 

Chairman: That means, private 
capital is shy and is not coming. 

Shri R. ~. Mookerjee: What are the 
other factors connected in the work-
ing of the bus trade? 

Shri Kundan Lal: As i said, on ac-
count of the fact that there have been 
different policies pursued at different 
stages, the position has become what 
it is. We have been working on tem-
porary permits. I would like to say 
here for the information of this Com-
mittee that for the last ten years, in 
one State, we have been issued per-
mits, every time, for four months only 
and never even for four months and 
one day. For ten year'!!, there have 
been these permits. I have refrained 
from saying all this in the memoran-
dum. 

Chairman: That fact has been found 
out by the Study Group also. 

Shri R .. K. Mookerjee: Please turn 
to page 9 in the memorandum where 
renewals have been mentioned. What 
are the conditions that you propose 
for renewals of permits, and what are 
the difficulties in the present Act and 
what do you want in this matter? 

Shri Kundan Lal: In sertion 58(2) 
of the present Act, it has been laid 
down that an application for a re-
newal shall be considered as an appli-
cation for a fresh permit provided 
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other things are equal. An applica-
tion for renewal shall have reference-
over a new application. That has. 
been construed this way, 'and rightly 
so. I would be granted a renewal 
permit, unless there are legitimately 
or rightly Or lawfully some allegations 
against me such as breach of contract, 
or something like that. In fact, re-
newals have been granted to me right 
from 1939 up to now. At the time 
when the Act was framed, there was 
no possibility of any State coming 
into the picture. Now, when the 
State, came into the picture, the 
States started amending the Act in 
their own way. In the proposed Bill,. 
you are taking away the proviso-sub-
section (2). Therefore, when I come 
for a renewal, I will be just consider-
ed as an applicant from the' private 
side; naturally, I feel that the State 
should also be considered as an ap-
plicant. Other things will not be 
equal in all cases, and I would not 
get a renewal. 

Chairman: So, in other words, you 
want your previous permit to be a 
ground for having a renewal auto-
matically. 

Shri Kundan LaI: Not automatical-
ly, but there should be no trouble. 

Shri R. p. Sinha: Supposing the' 
amendment is made in such a manner 
that in the case of your application 
vis a vis a State application, your ap-
plication will not be considered, but 
that your application vis a vis another-
application for a private applicant, 
will get a better chance for renewal, 
will you not agree? 

Shri Kundan Lal: That is the most 
relevant point. If it is the policy 
that my permits will not be renewed 
when the Government decide that 
transport i'!! to' be nationalise, I can-
not insist on getting a renewal, be-
cause that will not help uc;. 

I would again try to clarify it. 
Either my permit is not renewed Bnd 
a permit is granted to say. X, Y or Z 
or a permit is given to the State 
Transport undertaking. Jf it is: 



panted to a State Transport under-
;taking, the question of compensation, 
... cquisition, etc., comes in. Suppos-
ing, the renewal of permit is. not 
;made in my case, then, there will be 
;a constant danger to me, namely, 
-Ioling my' business. Therefore, I 
:plead that the existing sub-section 
'should be retained as such. Or, at 
least, it should be retained so long as 
there ill no applicant from the State 
:undertaking. 

Shrt B.. K. Mookerjee: Please turn 
do page 11 where you have referred 
,to the goods services and the mono-
.poly of goods transport· on any road 
,or road,. If it is said that for the 
period of tile second Plan, no mono-
poly of this sort should be given will 
it satisfy you, or do you want a 
longer .J!E!riod? 

Sbrl Kunclan L'al: I submitted al-
_ready that the monopoly of the goods 
_ transport should not be there for 
sometime. It ha-; been considered by 
the Government that for the next five 

· years, there is not going to be any 
nationalisation. I have also said that 
there is no need to do it right now. 

" After five years, we can review the 
condition and decide on nationalisa-
tion. To put it right now is not 

· necessary. 

.Sbrl R. K. MookerJee: Is it your in-
,tention that the period of' five years is 
not sufficient to make progress? 

Sbrl KundaD Lal: I have said that 
the period should be raised. It 

· should be at least ten years. 

Chairman: That is, he wants that it 
shol.lld wait till the third Plan is com-

. pleted. 

Shri B. K. Mookerjee: Your point 
· is that from the point of view of in-
vestment, the minimum period of 

· assurance for this purpose should be 
-I-ten years. 

Sbrl KUclu LaI: I say that ftve 
I y~ars is not sufBcient. Ten years 

would be ,ooel. 

.', ., , ~ '; I , " I . 

Shri R. It. MOokerjee: I come to the 
last point. That is about the fitness 
certificates. What is the alteration 
that you propose there? Should the 
period be extended from three to six 
months? 

Sbrl Kundaa tal: It is already six 
months. 

Sbri R. K. Mookerjee: What is 
your suggestion? 

Shrl KuDdan LaI: My .suggestion is 
that the minimum period should not 
be changed. 

Chairman: The minimum should not 
be reduced to three. 

Shrl B. K. MookerJee: What is the 
harm if the period in respect of the 
certificate of fitness is more rapid? 

Sbrl Kunclan La1: Artually I f('el 
that the vehicle should always be fit 
for the road. The number is grow-
ing and I find that the bus or the 
truck remains idle 'for over a week. 
If you make it more frequent, we will 
be losing some of the working days. 

Shri R. It. MookerJee: There is the 
point of v~w of public safety. 

Sbri Kundaa Lal: So far DS that 
point is concerned, we find that the 
vehicles from the Disposals are now 
far less, and I think that public safety 
will be served by reducing the maxi-
mum and not by reducing the mini-
m.um. 

Shri R. K. MookerJee: It is assumed 
that the present rule has not worked 
well from the point of view of pub-
lic safety . 

Sbrl Kundaa Lal: The fault should 
lie with the man who inspected the 
vehicle and not with the vehicle. 

Chairman: There is no use discus9-
hlg this point further. The whole 
queltion is this: whether frequent 
inspection for fitness should be lood 
for public safety or whether it would 
only increase the work and also ,ive 
great or more trouble. 



.1 Kundan Lal: I am not the less 
;anxious about road safety. I only lay 
'that the vehicles should not be made 
to remain idle for a long period, on 
this ~ore. 

8hrl T. B. Vittal Bao: I would like 
,to know the nature of the difficulties 
·experienced by the operators. 

Chairman: He referred to a week's 
idleness during which period, they 
have to go in search of the authority 
who grants certificates of fitness. 
We know that if an officer has to be 
appointed frequently, it means fre-
-quent trouble for all concerned. That 
:is ,the thing. 

Shrl R. K. Mookerjee: What have 
you to say about the propo'lal to have 
licence for conductors? 

Shrl Kaadan La): I have got nothing 
to say against it. 

Shrl S. N. Das: In paragraph 13 of 
your memorandum you have stated: 

"The whole procedure of pre-
paration of a scheme by State 
Transport undertaking and its 
approval by the State Govern-
ment is unfair." 

You want that there should be an 
independent, impartial machinery to 
scrutini~e and approve the scheme. 
When it has been decided in the pub-
lic interest that certain routes should 
be nationalised, then schemes are 
prepared and they are approved. 
You say the scheme should not be ap-
proved by the State Government, but 
it should be approved by an impartial 
machinery. What is your idea of this 
impartial machinery which would 
scrutinise the scheme and approve it 
before it is put through. 

Shrl Kundan La): This whole idea 
of preparing the scheme and getting 
it approV'ed has been borrowed from 
the British Transport Act. It is 
there in the case of passenger trans-
port, and this process is at present 
operating only in one State. I would 
not mention the name of the State. 
My experienCe is that the scheme is 
prepared by the department, and the 
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objections are also heard by the same 
department generally and in that ca,e 
there are some snags in 'it. Public 
interest is one question. The legis-
!ature or the Government is com-
petent to decide it. 

Chairman: The whole point of his 
qUE-stion is: how do you think the 
same authority considering the 
:scheme in the State will not be in-
dependent. 

Shrt La. Bahadur Shastri: May I 
put the question more positively? 
Do you want any change in the com-
position of the present regional trans-
port authority? The R.T.As. are the 
bodiE'S which iasue pennits and they 
have got other powers too. So, do 
you suggest any change in their com· 
p01ition? 

Shri Kundan La): Yes, Sir. 

Shri La) Bahadur Shastri: What 
. change? 

Shri Kundan LaI: Presently there is 
very little attention given to the deve-
lopment side of transport. All that 
they do is from the regulatory point 
of view. If we haveso~e persons 
who are specialists in transport on the 
transport authority .... 

Chairman: You want representa-
tives of business. 

Shri La) Bahadur Shastri: Do you 
want any judicial officer to be there? 
At present the Chainnan of the R.T.A. 
may be a Government officer. The 
.Judicial Officer is also a Government 
officer, but he has an independent 
position. So, do you suggest that the 
R.T.A. shbuld be presided over by .a 
judicial officer, and will that invoke 
greater confidence? 

Shri Kundan Lal: It will certainly 
invoke greater confidence. We have 
always been pressing for the right of 
appeal, if you cannot appoint a judi-
cial. 'officer, to the courts and not to 
the prescribed authority. 

Cha1rman: The Minister's questiun 
was if you would like to bave a jucii-
cial officer preside over these thinp. 
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Shri Kundan Lal: Yes. 

Shri S. N. Das: My question has 
been answered only partly. Having 
accepted the principle that certain. 
routc~ should be nationalised, if some 
schemes are prepared by the depart-
ment, why should they go to an im- . 
partial machinery to be approved by 
it? 

Shri Lal Babadar Shastri: He will 
not like to insist on that. It is just 
an exaggerated demand from that 
side. 

Sbri Kundan Lal: No, Sir. 

Chairman: He will only adduce 
more arguments in favour of it. His 
point is that, examination of the 
scheme ultimately -means a permit 
being given which means loss of per-
mit to some other man doing busi-
ness. From that angle he Says let it 
be independent. 

Sbri S. N. Das: It appears that he is 
prejudiced against some States. After 
all, the State Government represent 
the people. When the principle has 
been accepted, nothing should stand 
in the way of the State putting 
through the scheme. He wants that 
everything that the State Government 
does to nationalise should be scrutinis-
ed by independent tribunals, thereby 
imposing restrictiom. 

Chairman: Hi., point of view and 
your point of view are contrary. 

Shri S. N. Das: There is no question 
of holding views. There is a ques-
tion of propriety underlying his 
making the statement. 

Shrl Kandan Lal: I do not want the 
impression to be created that we want 
to ob.,truct the scheme. I have no-
where suggeo;ted that an impartial 
tribunal should come' from abroad. It 
is for the State Government to set up 
such a tribunal. Certain schemes 
are prepared with vindictiveness. It 
is there, you cannot deny it. There-
fore, the best thing is to have a 
tribunal. It is the State Government 
that is going to set up such a tribu-
nal,. and if the tribunal thinks it is 

in the public interest, their decision 
star:ds and not mine. 

Shri S. N. Das: In pal'agrapb 14 it is 
stated: 

"The mandatory nature of the 
Clause 68F (Chapter IVA) takes 
away whatever was left of the 
judicial or semi-judicial charac-
ter of the Regional or State 

Transport authorities." 

The clause reads: 
"Where, in pursuance of an ap-

proved scheme, any State trans-
port undertaking applies in the 
manner specified in Chapter IV 
for a stage carriage permit or a 
public carrier'$'"permit or a con· 
tract carriage permit in respect 
of a notified area or 'notified 
rDute, the Regional Transport 
Authority shaH is~ue such permit 
to the State transport undertak-
ing, notwithstanding anything to 
the contrary contained in Chapter 
IV." 

Why do you object to this? What is 
the point in saying that whatever 
power Was given to the regional 
authority is being taken away by this 
provision? 

Shri Kundan Lal: The regional 
transport authorities have to take cer-
tain point~ into consideration when 
granting a permit, like efficiency and 
economy of transportation etc. II 
we are going to believe that the 
nationalised transport will always be 
efficient and economic, then why not 
completely do away with the R.T.As. 
so far as today are concerned, why 
have this formality that they wiIJ 
apply for a permit and it shall be 
granted. You are not trusting the 
regional and transport authorities and 
are merely reducing them to agencies 
to carry out the orders of the State 
Government. The non-official ele-
ment associated with them would not 
be to any purpose if they have only to 
carry out the order when the scheme 
has been approved. Even after the 
scheme i'5 approved, it is for the 
R.T.A. as constituted at preseht to 
see whether the nationalised service 
provided il: efficient and economic. 



Shri S. N. Das: When the private 
owners are operating, it is necessary 
that there should be an authority, but 
when the State itself takes upon itself 
the responsibility of running the 
bu~iness, what is the necessity of hav-
ing an authority standing in the way 
of the scheme being put through by 
the Government. 

Shri Kundan (,al: That is exactly 
what I said. If you do not want your 
n::tionalised transport undertakings to 
come under the scrutiny of another 
authority then do away with this 
clause absolutely instead of keeping it 
and saying that they ',hall grant. 

Shri S. N. Das: When We have ac-
cepted that there should be nationali-
sation, there should be no other autho-
rity to prevent its execution by the 
Government. 

Chairman: The point is this. He 
has given his reaction. It is for us 
11) consider it. 

Shri S. N. Das: Befor,~ we take deci-
si,m,; We should know what is their 
idea. 

Ch:1irman: I am not objecting to 
youI' que;;tion. I only said he has 
given his reaction. It is for us to con-
sider whether his view should prevail 
or the other con~iderations should 
prevail. 

Shri S. N. Das: My mind is open 
just now. If I am convinced of his 
idt:'a, we can put it through in the 
committee. 

With regard to representation, what 
do yuu think should be the method, 
manner and strength of representation 
.on these regional and State transport 
authorities? 

Shrl Kundan Lal: May I answer the 
first que ,tion first? We have accept-
ed the principle that there should· be 
nationalised transport undertakings, 
but wehavp certainly not accepted 
the principle that they should be in-
eft! 'ient· or uneconomic or not properly 
working. Therefore, the scrutiny 
should be done by the R.T.As., and the 
8:T.As. >·There should be nd manda-

. t'ory 'power. 
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Secondly .. ~. 

Shri S, N. Das: I have no knQw-
ledge of it, could you tell me whether 
the present regional transport autho-
rities in the various States are expert 
bodies or they have no expert know-
ledge and they just administer this 
permit business? 

Shri Kundan Lal: The composition 
or the nature of the regional trans-
pOI·l authority should not stand' in 
the way of this scrutiny, I would not 
like to pass a general remark, 
but as I have stated earlier, 
the regional transport au'tho-
rity should be made competent, and 
once they are made competent it , 
should be under their purview to con-
SIder the pros and com of nationali-
sation schemes so that they are 
efficient and economic. 

Shri S. N. Das: hl the present set-up 
as we know. the regional transport 
authorities are operating in the 
various States. Suppose certain 
schemes are put through, it is for such 
an, agency as a Government depart-
ment OT the Tl'8nsport Corporation to 
see whether the schemes are economic 
or good or bad. 

Chairman: I think We have ,pursu-
ed that matter sufficiently. 

Shri Kundan Lal: I would not like 
to prejudice the chances of my get-
ting representation, by suggesting 
anything. But it should ~ in 
proportion with the representation 
which may be given to other provid-
ers of transport, such as the railways 
and others. and it should be quite 
fair also. 

Shri Shree Narayan Das: Who 
should be represented, the users, the 
con;;umel'S or the providers? 

Shrl Kundan Lal: The users and 
consumers are already.represented as 
public representatives on these bodies. 
It is the providers who have not been 
so far represented, and I am uldn, 
f,or their representation. 
. Chairman: That is, for the owners 

91' the operators? ' .. 
Sbrt KUIldaa Lal:' Yes: 



Sbri Shree NuaJaD Baa: You have 
~uggested that the distanoe Umit· of 
150 miles should· be increased to 300 
miles. Have you any calculations 
with you to show what would be the 
profit earned. when a certain given 
unit is permitted to run up to 150 
miles only. and what would be the in-
crease in profit. if it is permitted to 
run up to 300 miles? 

Shrl KaDdaD Lal: I have no statis-
tical··figures to offer in gist, just now. 
But 1 can say from experience that it 
is not economical in the sense that we 
cannot make any income, if the 
vehicle lies idle. A road transport 
vehicle is not like a fixed plant. So, 
if it· remains idle, we have still to 
spend on overheads. maintenance etc. 
So, if we have to make it economical. 
then, asl submitted earlier. we have 
to increase the area of operation to 
300 miles, because a vehicle of the 
present value and of the present 
technical nature must not do. over a 
year, anything les! than 50.000 mile'!, 
be=ause otherwise. we cannot just 
earn the money back in less than five 
or six years. I have made some cal-
eulatian!, and if I am permitted, I 
shall place them before the Commit-
tee. "but they are not with me at the 
moment. 

Shn Shree Narayan Baa: You have 
<;;uggested·that the units should be 
viable, ·and for that purpose, there 
should be some condition, while grant-
ing the permit to a person, that he 
should join some viable unit. I would 
like to know whether, if this sugge.'!-
tion is put through, the small owners 
will not be oU'3ted by the big owners. 

Sbri KuudaD Lal: I have submitted 
at the very outset, that personally 
speaking, and as far a~ the association, 
which I am representing here, is con-
cerned, I would prefer that they are 
organised on co-operative lines. If 
they are so organised, then there 
would be less dancer of their being 
exploited or beine turned out. My 
own preference is that they should 
not be exploited, and they should not 
be turned out by the· bigger owners, 

•. J. 
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and therefore, the only remedy for" 
this is that they should be organised 
on a co-oprative basis, so that thi~ 

sphere itself will not exist. 

Shrl Shree Narayan Oaa: May I 
take; it that there is some provision 
in the present Bill, which would give 
encouragement to co-operatives? 

Shri KUDdan Lal: There are none: 

Shri Shree Narayan Oaa: May I 
know whether you. want that there 
should be some provision for that? 

Shrl Kandan Lal: Yes. 

Shrl B. K. Oas: It has been sugge'3t-
ed at page 12 of your memorandum:: 

"We suggest that the Govern-
ment of India should have full 
control over the inter-State trans-

port." 

Of course, you have evplained cere. 
tain things already in regard to this: 
matter. 

It has been laid down in proposed 
section 630 that the Central Govern-
ment will have every power regard-
ing the making of rule I in connection 
with the functioning and duties of the 
inter-State transport authority. 
'fhere is also a provision for appeal 
against the decisions of the inter-
State transport authority. What else 
h necessary, '10 that there may be a 
full control? 

Shri Klladan Lal: My only aim in 
writing this was that the powers 
should not be permissive, but they 
Rhould be implemented. The powers 
that are there in the Bill are quite 
adequate, but the inter-State .trans-
p.,rt authorities c;hould be set up 
automatically without any reference 
coming from any source. This clause 
should be made the operative 
clause at this Bill, and it should not 
wait for implementation simply be-
cause one State Government has not 
requested, 01' one State Government 
does not think it neeellary, and 10 on. 

I have suggested that the inter-
State;:transport mould. be controlled 

"i 



by these inter-State transport autho-
rities to be set up by the Cent~al 
Government, which would, of course, 
be jointly administered by the States 
and. the Centre. But they should be 
set. up by the Centre, and their set-' 
ting up the~ bodies should not await 
any representation which might come 
from this State or that State. or. as I 
submitt,d earlier, on a settlement of 
the question whether t,he representa-
tion should come from the operators 
or' t~e ·users. . ' . . 

My main stand is that they should 
be set up automatically. 

Shri B.o K. ~as: That point has al-
ready been 'explained. But you have 

• not said anything about the function-
ing of these authoritie:;? 

Shri Kundan Lal: So far as the 
function, are concerned, we are quite 
satisfied, because they have not re-
vealed anything whether they are 
adequate or inadequate. 

Sbri K. L. More: At page 13, in 
para 14 of your memorandum, you 
say: 

"The mandatory nature of the 
clause 68F (Chapter IV) takes 
away what i> left of the judicial 
:;r semi-judicial character of the 
ilegional or State Transport 

Authority." 

In the light of the provision in sec-
tion 680, how do you account for this 
statement? There, sufficient oppor-
tunity has been given for agitating 
any point. The State Government 
must publish the scheme in the 
official gazette, and then invite objec-
tions, if any. So, there is sufllcient 
scope provided for already, and there 
is a 1ufficient procedure. It is only 
after the scheme is approved by the 
State Govern,ment that it can be put 
through. So, hoW' do you say that 
this would take away the judicial or 
semi-judicial character of the relional 
or State transport authority? . 

8Iu1 KandaD La1: The question is, 
~ftef the whole scheme has been ap-
proved, 'what' is the neCesSity of refer-
ring ii to the Relional Transport 

" J. . 

Authority to see whether the schemtf 
is all right, and so on. I have al-
ready answered that point, and I shalf 
an'Jwer it again. The whole approval 
of the scheme and the preparation of: 
the scheme is in pursuance of an 
objective, which has got two opera-
tive clauses. The fitd is that there' 
should be a nationalised transport,. 
and secdndly, there should be an effi-
cient and economic' transport. 

When the sc:!hemes are made, they 
are made jut because there should: 
be nationalised tramport, and they 
are approved because there shoulQ. 
be nationalised transport. But I am· 
aHo a user 01 transport, and I have' 
gJt as much right as anyone else to-
say that the nationalised transport 
fun:tion, well, without coming under 
the immunity from supervision by the' 
regional or State transport authority; 
theSe authorities must supervise and; 
see that the nationalise transport also' 
runs efficiently and economically, and 
they follow the procedures that have 
been laid down in the Motor Vehicles 
Act. When Government descend to' 
run a commercial undertaking, they' 
must do so in accordance with the' 
law, and the law 'Jhould be the same' 
for me as well as for Government. 

Shri K ..... More: At page 16, in 
para 21, you have stated that any in-
crease in the fines and enhancement· 
of punishment would increase corrup· 
tion and would aooolutely fail to' 
minimise the offences. Will you kind ... 
ly elaborate this point? 

Shri If.a~n Lal: This is something: 
which I would not have liked to 
answer. All the same, now that the' 
question has been put, I would answer 
it. Generally, when we are bein,: 
chalaaned and fined Rs. 25 we barter' 
for Rs. 5; when the tine i, Rs. 500, we 
will barter for Rs. 100. because the 
other man will not accept Rs. 5. And 
the punishments are so deterrent that 
there would be every effort in thill 
direction. After all, we are huma., 
beings, and there will be an effort em 
the part of everyone tG barter Uk. 
tlit .. · .. -- ' 



Chairman: In other words, you are 
:Suggesting that the people who are 
-concerned with the pro';ecution of the 
oOffenders are liable to be silenced. 

Shri Kundan Lat: Yes. 

Chairman: That io; the fear. As.a 
businessman, you know it. 

Shri P. C. Mitra: You are against 
na tionalisation? 

Shrt Kundan Lal: No. 

Shri P. C. Mitra: Are you definite 
that the private sector can meet the 
growth in the demand .for ~ransport 
facilities, in proportion to the growth 
·of production in the next five years? 

Shri Kundan Lal: I would submit 
·that the States cannot do it alone, and 
:the private sector also may not be 
.able to do it alone. So, there is need 
'for both, and not for one only. 

Shri P. C. Mitra: When carriage of 
goods traffic is prohibited in this 
manner, by the refusal 10 renew the 
permit, yoU claim that compensation 
should be paid. Now, what are the 
means to be adopted, when people 
want tu nationalise this business? 

Shri Kundan Lal: The Second Five 
Year Plan gives you money, with 
which you can put only 5,000 vehi-
des on the road in the next five years. 
.And the requirement for goods trans-
port as well as passenger transport 
during these five years can best be 
put at 50,000, if not more. Therefore, 
the only means is that you should 
give us tbese 5,000 vehicles, and en-
courage us to bring in the rest that 
is, 45,000 vehicles. 

Shrl Lal Bahadur Shutrl: Have you 
drawn up any scheme? Have you got 
any idea of the number of new vehi-
cles you can put on the roaa, in the 
course of' the next five or three years, 
profitably'! .' 

Sbrl KuDdul Lal: That sclte~e' is 
conditioned by SQ many thin .. ; the 
,F,eparatioJ1. of. tbe sclleme pow :would 
be of no purPose. If I could kriciw.· t,ile 
mind of the Minister,.,. . 

'. . 
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Sbri LalBahadur Sbulrl: I would 

like to know whether you could give 
us some idea, both for gooas trans-
port as weI! as for passenger trans-
T)Ort-l am 1Iot so particular about 
pus~enger service, but 1 am keen about 
goods servict'-Qf the number of new 
vehicles that clm be put on the road. 

Sbri Kundan LaI: That is condition-
ed by one or two things. We can 
brmg in quite a large number of 
"ehirles in the next flve years. That 
scheme can be worked out. It is not 
difficult. 

Sbr1 Lal Bahadur S'hastrl: When 
l'an you live that scheme'~ 

Sbri Kundan Lal: In a week's time. 

Shri Lal Bahadur Shastri: We might 
(,ven like to help you in that .... 

Shri Kundan Lal: I can give it to 
you in a week's time. 

Sbri Lal Bahadur Shastri: .... even 
10r capital investment, 

Shri Kundan Lal: Thank you very 
much. 

Sbri H. P.' Saksena: In the course 
01 his eVidence, the witness was very 
hard on those intermediaries, who, by 
their m,enuity, have devised a new 
means of livelihood, by sitting up a 
booking-house in a street corner with 
a table, and a piece of cardboard as 
a signboard, and are earning their 
livelihood by registering the trade and 
passing it on to the operators. They 
get some commission out of this, and 
they earn their livelihood by this. 

I would Uke the witness to explain 
why he was so hard on them, How 
do these persons disturb the trade of 
the operators themselves? Why was 
their ingenuity of discovering a n~w 
method of. earnin, their Uveliho.OcI 
.not admired? 

Sbrt· ltuadaD i.~I: .I ';';;ouid 8uhnut 
there 'is rio inBenuity; it k brokerage. 
We' would like to ~ncourale touriSm, 



because they are only doing that job. 
I only reQuest that there should be 
regulation. The present malpractice 
is bringing a bad name to -all of us 
for -which we are not responsible. I 
only want that there should be some 
regulation and J do not want that 
they should be completely ousted. I 
only say that U.e practice should be 
regulated by law. 

Sbrt R. P. Sakseaa: I would like to 
know if he has got any Instances to 
show that some such people are indul-
ging in malpractices. 

Sbrl KUDdaD LaI: We have been 
able to show to the Delhi State Gov-
ernment a number of such Instances 
and there have been a number of 
polIce cases registered. The Delhi 
State have provided for all this in 
their rules. If the hon. Member wants 
and it the Chairma!l gives me 
the permission I can Provide him with 
a number of instances from the 
police diaries ot several thanas. 

Shrl R. P. Sakseu: What is your 
plan? Is it that the practice should be 
stopped altogether statutorily't 

Chairman: He says that it should 
be organised and regulated. I think 
the hon. Member would have listened 
to the evidenCe tendered yesterday in 
answer to the qustions put by Shri 
Vittal Hao in this connection, whether 
these agenCies should be run by peo-
ple who have nothing to do with the 
operation ot these services or whether 
it should be by llersons who are run-
ning as viable units. That was the 
whole question. If a third person with 
only a box and aboard does it, it 
would be a burden on the consumer. 
So, the witness was not hard upon 
these people. 

Sbrl R. P. Sabeaa: U you do not 
mind, I may submit that the Railways 
do the same thing in broad daylight 
in big cities by establishing booking 
agencies where tickets are sold during 
the day and people purchase the 
ticket and go to the station just in 
tIme ...... . 
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CbaJrmaD: It is not for commilsion. 

Shrl B. N. Misra: These bookint 
offices something different. 

_rI R. P. SabeD&: Please do Dot 
taKe the trouble of explaining thlnlJ 
to me. I know more about them. 

Chairman: We Can discuss these 
matters some time later. 

Sui KUDdaD Lal: I forgot to teU 
one thing. 'rhe hon. Member wal 
referring to malpractices. One of 
them is of Sales tax. A huge amount 
of Sales tax is evaded by these bogus 
companies by issuing fictitious re-
ceipts. I do not want that they (the 
agencies) should be turned out. But, 
if they are just regulated, the Gov-
ernment will save a lot; they would 
not lose a lot of income which other-
wise they would lose. There are 
many things which I would like to 
point out in these malpractices. 

Sbrt R. P. Sabena: I am thankful 
to the wltness for the reminder th,at 
he has given to Government that It la 
unmindful of its duty and that it 
should be more alert and active. 

Sbrl KUDdaD Lal: I thank you very 
much. 

Sbrl Dabbl: In regard to the non-
renewal of permits, what should be 
the basis of compensation in your 
opinion? 

Shrl KundaD LaI: I would like to 
flubmit that I do not want an,. com-
pensation for non-renewal at permits. 
I want compensation only for the 
cessation of business. I should like 
that the compensation should be fair 
and equitable. That would depend 
upon what I am making out of the 
business or what the other part,. Is 
going to make out of that business. 
These are the general rules govt'!mlnc 
compensation. 

Sbrl Dabbl: You want the minimum 
period of validity of a fitness certifi-
cate should not be less than six 
months. Do you think there Ihould 
be no DecelSlty for lnspectl~l" 



Shrl Kwulaa Lal: I would submit 
one thing. 11 the vehicle is q,uite new 
and all that. you are going to fix a 
maximum -period of one year and 
like that. We want that the vehicles 
that we put on the road should 
be good. The putting of a statutory 
period may not serVe the purpose. A 
vehicle may go out of order in on~ 
day Or it may 6e in order even for 
more than nine months. You can 
expect the private operator or the 
Government in State Transport ser-
vices also to show or exercise some 
due care. My only objection is that by 
restricting it to 3 months, it will cause 
considerable delay and undue difficul-
ty. There may be some idle days !or 
the buses and, trucks which we want 
to avoid as much as possible. 

Cllalrmaa: Do you expect a vehicle 
to be perfectly sound for six months? 

Shrl Kundan La1: I do not say that. 

Shrt Dabll': The State Governments 
have pointed out that the oft'ences 
under the Motor Vehicles Act are on 
the increase. Do you agree with 
that! 

Shri Kundan Lal: I have no statis-
tics to contradict it. 

Shrl Dabbl: Supposing the ofTences 
are on the increase, what do you !lug-
gest? 

Shrl Kandan Lal: There should be 
deterrent punishment for subsequent 
otrel\C1!!s. 

Shi'l R. P. Stnha: You have stated 
that at present there is no apprehen-
~ion or rail road competition because 
there is plenty of goods available for 
botll. !Sut there Is another aspect of 
competition. That is, the trurks carry 
away the high-rated goods and leave 
the low-rated goods for the railways. 
Can yOu suggest some. rI:1ethod by 
which there can be an equitable dlS-
tribution both of th£' high-rated and 
low-rated goods for both the raUways 
and th~, road transport? 
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Shrl Kundaa Lal: My submission Is 

that if viable units are formed and if 
booking agencies are regulated, we 
can work out some sort of a sound 
rate structure and See that it can be 
enforced so that these things do not 
stand I.n the way. I would rather 
agree to such restrictions on me than 
this restriction that I should not go 
beyond a certain mileage. 

Shrl R. P. Sinha: Would take up 
long distance haulage of coal? 

Shri Kundan Lal: I would not like 
to say, 'Yes' on the present railway 
rates. Nothing is impossible if certain 
conditions are there. Coal and cer-
tain other things can be carried on 
quite economic rates which can be 
worked out after careful study. I 
would not be able to say offhand what 
the rates should be. At present 
because the rates which we have 
to pay on our vehides, I mean 
the taxes, amount to more than 
the railway rates, it has not been 
possible. If the taxes are reduced we 
can give more help to the railways. 

Slhri R. P. Sinha: .Would you like 
the abolition altogether of the 
Regional Tr~nsport Authorities and 
have only the State Transport Autho-
rity? 

Shr. Kundan La.: If they are as they 
are at the present moment the lesser 
the better. But if you can make them 
more efficient, I think there should be 
no objection to their retention. 

Shrt R. P. Sinha: Will the operators 
In the districts ftnd it more incon-
venient to apply for permits to a Cen-
tral authority? 

Shrl Kunclan Lal: It all depends 
upon the number of authorities in a 
particular State. In the U. P. it may 
be more than one and in small States 
one can do. 

Shrl R. P. Sinha: Regardinl( com-
pensation, will you accetlt that Instead 
of giving any cash compensation you 
may be given an alternative route' 



Shri Kundo LaI: That is better it. 
my business can continue. Instead of 
winding up the business altogether 
I woulp like to continue it. But the 
route should be such that it exists. 1 
should not be made to cut the trees 
and make the road. Instead of going 
out of the picture I would eertainly 
like to stay for some time more. 

Shrl R. P. Sinba: H they are rural 
routes? 

Sbrl Kandan Lal: The State has lot 
resources and they are trying to 
do everything in the public interest. 
We do not say that we are doing 
everything in publlc interest ...... 

ShrJ. R. P. Sinha: Would you ex-
chanie for rural routes! 

Sui Kandan Lal: If nothing else is 
possible I will accept it. 

Shri R. P. Sinha: If a long period 
is given to you would you accept the 
rural route? 

Chairman: Supposing an undevelop-
ed rural route Is given to you for It 
period of 10 Years, will you Kccept 
It! 

Shrl KUDdan Lal: Certainly I would 
prefer to accept it. 

Shri R. P. Sinha: Is it the rural 
ro~te or the road that is objected to? 

Shrl Kandan LaI: Both sometimes. 

Dr. Dube: I am askinl( a straight 
question whether it is ,the rural route 
that is objected to by you or the 
road that is objected to by you. 

Chairman: He has said that It is 
the road that he is objecting to. 

Sbrl R. P. Siuba: You are askin" 
for representatiq~ ,~n ~h~ ,different 
bodies . ." What would you sUigest for 
representation i.f there is no re,ular 
organised body in the field and if 
there is difficulty in selecting the 
operator? 

Sbrl Kuftllan La.: This difficulty has 
not ;stood- in 'giVing representation on 
vanoua other commfttefs. I do not 
know why this difftculty should stand 
In our way. 
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Sbri R. P. Sinha: Would youaLlCept 

nomination of the representative., by 
Government? 

lIbri Kundan lAb AI a democrat,lc 
principle, the most representative 
operator is to be nominated. 

Sardar Iqbal Sinl(h: In how many 
years will the cost of a lorry or trans-
port be recovered? 

Shrl KundRn Lal: .I would Uketo 
maKe a very cautious statement. A 
lorry If it is allowed to do 200 miles 
a day can recover its cost, at·· its 
present price. in five years, and not 
less than five years. The same Is the 
case with the bus. Of course. there 
may be good roads and bad' roads. 
but on an averue. I would say that 
five years are needed. 

Sardar Iqbal'SiDl'h: What 'is your 
opinion about the parallel runninJ( of 
a State bus with aprlvate route? 

Sb" Kundan Lal: My personal 
opinion Is that there should be a 
healthy competition, there should not 
be monopoly for anyone. whether it 
be 11 private operator or a State. 'If 
there Is healthy, competition, We-'would 
certainly achieve better results and 
our national objective would be gain. 
ed. I ,would not like to say anythirie 
about the Government here. 

S .. rdar Iqbal 8InA'h: In what mener 
you suggest the new agencies shGuld 
be regulated? 

Shri Kundan Lal: We have examin-
ed this question in lome of the State 
Governments. and if viable unitl are 
formed and organised on .. co~per.
tive basis, then there will be no neces-
Sity for any body to be set up. ' We 
want even the oreRent lloertlitn,a,en-
eies to be regulated but that would 
t.ke some time. 

Sardar Iqbal Sillt'h:, At 'pre&ellt 110 
permanent permits are glveRanei 'pet-
mits for one, two or three months ape 
given. W9,uld, ypu, sUlirges~ ,that the 
permits should he' for 3. '4 or 5 years 
and that special permits should be 
given, say,' fOr three months?' 



8hri KundaD La1: We have already 
objected to temporary permltl and 
perhaps we have done away with them 
In the present amendment. About the 
.pedal permits, you are referr1n" to 
inter-regional permits for tourism. I 
would welcome them if they are given 
for exhibitions, fiood relief work, etc., 
to public carriers also. 

Sardar Iqbal Singh: What is your 
opinion about private carriers! 

Shri Kundan Lal: There is a general 
complaint from several quarten that 

. private carriers, when they are issued 
such permits. misuse them. But we 
would only say that this liberty should 
be ,iven subject to the condition that 
tbey are not used to the disadvantage 
of the public carriers. 

Sardar Iqbal Sinrh: What obout 
the permits to be issued fer deli-
very vans etc. 
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Shrl KundaD La1: The question 
arose about the enforcement of the 
conditions. If that can be done, we 
have no objection to the iSsuing of 
more permits for delivery vans etc. 

Sardar Iqbal SiD&'h: In what .'!'I.an-
ner would you suggest that appeal 
should lie against the decision of the 
R.T.A.? Should it be with the High 
Court or with the Commissioner? 

Shrl Kundan Lal: Preferably some 
Judicial Commissioner or the High 
Court. 

Shrl B. N. Misra: You have saId 
that the present provisions are meant 
to enhance the punishment and you 
are objecting to enhancement of the 
punishment. Today the background 
is that if the quantum of punish-
ment is enhanced, that is, in the 
case of Rs. 50 it would be increased 
to Rs. 200, then one would like to 
go away with paying a fine of Rs. 5 
and pass off. If I am a person who 
has already been punished twice, lor 
the t.hird offence, I may have to pay 
much more and therefore, .... 

8hrl KundaD Lal: It is difftcult for 
me to answer this, but I am for the 
strict observance or enforcement of. 

the Motor Vehicles Act. I would 
suggest that some via media iiihouid 
be found and if a man is successively 
going about making offences, he must 
not be allowed to escape punish-
ment. I cannot answer it straight-
away. 

Chairman: The witness concedes 
that this question was never in his 
mind. 

Shri KundaD. La1: Deterrent pun-
i ,hment should be either cancellation 
of licence or disqualification. I 
never meant that after two offences, 
the third offence should not be de-
tected. 

Chairman: The point simply is 
about the increase or enhancement 
of punishment. The witness says 
that this higher punishment for the 
second or subsequent offence was 
never in his mind. 

That is all. We thank you for 
the evidence you have given before 
this Committee. Please remember 
that any evidence which you have 
given before us, including the memo-
randum, is confidential, and it is the 
business of the Committee to consider 
whether the portion of your evidence 
should be published. Therefore, 
please see that no matter that you 
have placed before us here goes out 
as a thing that you have stated be-
fore the Committee. 

(Witnesses then withdrew) 

II. The Western India Automoblle 
AS8OCIaUon, Bombay. 

(Please see their memorandum at 
Appendix V) 

Spokesman; 

(1) 8hri M. B. Mad,avkar. 

(2) Shri K. G. Subramaniam. 
(Witneslles were c~ned in aT',d the1l 

took their seats) 

Cbalrman: You have liven us a 
memorandum in which you have 
detaill d clause by clause what you 
would like to have either by way of 
furth~· consideratkm. of amendm .. "" 



or dropping or rectifying or modify-
ing. The Committee is to cover other 
witnesses also, and therefore it will 
not be proper that you repeat any 
things .that you have already stated 
in your memorandum. The whole 
matter will be considered carefully 
by the Committee. If you want to 
add anything new to what you haVp. 
already stated, you might only con· 
tine yourself to that portion. 

Shri M. B. Madgavkar: At the out-
set we would like to express our deep 
gratitude to you for inviting us to ex-
press our views on this question. We 
are a body of private car owners and 
not transport in the Western India 
Automobile Association, Bombay, and 
we have therefore restricted our-
selves only to a few sections and to 
the amendments proposed thereto. 
We have not touched on other points, 
which, however important, will be 
dealt with by other interests. We have 
no axe to grind and we do not seek 
to take up your time. 

With regard to the points that we 
have mentioned, in our memorandum 
there are one or two which I 
would like to enlarge, if I may. 
One of them is with regard to 
licences. We have suggested a longer 
period of validity. If you will permit 
me, I would point out countries 
where the period of validity of 2 
driving licence is for more than tive 
year, and some countries where the 
period of validity is for life-in 
Austria, Belgian, Congo, Ceylon, 
French, North Africa, France, Ger-
many, Greece, Luxembourg, Madagas-
kar, Portugal, South Africa, Southern 
Rhodesia, Sweden and Uganda 
(British East Africa), tI.c! licence is 
valid for life. The object in suggest-
ing a longer period is to save a cer· 
tain amount of red tape or eftort 
from the point of view of administra-
tion as well as simplying the matter. 

Shri La! Bahadar Shastri: But you 
have not mentioned it in your ml!mo-
randum. 

Shrl M. B. Madgavkar: We have, 
but we have not cited the countries. 
My object is not to repeat what I have 
stated in tile memorandum because 1 
do not want to take up your time. 

83. 
Chairman: Please refer to the parti-

cular item so that the hem. Minister 
may note it. 

Shrl M. B. Madgavkar: Item 9, that 
is, the second item. If you like we 
will submit to you the names of the 
countries. Countries where the period 
is 5 years are: Finland, Netherlands, 
Norway, Denmark and Canada. Coun-
tries where the period is more than 5 
years are: Spain (upto the age of 65); 
Spanish Morocco (upto the age of 
65); Argentina (10 years when the 
age is not more than 45 and after 45 
upto age of 70, 1-5 years accordjng 
to physical condition). 

One point which we have not taken 
up in the memorandum is item 80 
dealing with section 110 of the exisr-
ing Act. That is about the constitu-
tion of the Tribunal. One suggestion 
that I would like to make is that the 
period within which a claim shou1.d 
be lodged should be extended to 90 
days and should not be 30 days. II 
a person dies as a result of an acci-
dent, in order to obtain Letters of 
Administration or to constitute legal 
representatives, an application has to 
be made to the court and a legal repre-
sentative cannot be appointed within 
one month. Not that he cannot be so 
appointed by law, but in practice you 
don't find legal representation grant-
ed as early as within thirty days so 
that when a person dies, the heirs of 
the person dying would be placed at 
a considerable disadvantage. 

Shrl Lal Rabadar Shastri: We wi!] 
consider that. But do you want the 
period to be extended to threo 
months? 

Shrl M. B. Madgavkar: Yes, 90 
days. 

Shrl Lal Babadar Shastri: You 
want three months or any other 
period? 

Shrl M. B. Madravkar: If it is six 
months, it would be better still. 

Shri Lal Bahadar Shastri: If it JO 
two months? 

Shrl M. B. Madpvkar: It is not 
practical. 



· cw ....... : ,I may just mention that 
ill the, 'Civil- ProoedunaCode and the 
Limitation Act the period for bring-
ing in legal representation is one 
month, subject to further extension. 

Shri M. B. Mad,avkar: We appre-
ciate your point of view. Bu~ in 
practice what happens is if a pe~son 
dies as a result of the accident, t.lere 
is' a certain period of mourning. So, 
it takes time. 

Then, as regards the personnel of 
the, tribunal, if I may crave your in-
dulgeooe, you have a Judge of the 
High Court or a district judge or a 
person qualified for that appoint-
ment or a practising advocate of 
not less' than ten years stand-
ing. B~t ,we would respectfully 
place before you this aspect ,that 
since the Judge will be sitting In 
judgment on accidents in which 
motor vehicles are involved, a per-
son, in order to be qualified for 
appointment on the tribunal should 
alio have a driving licence or should 
know the, subject because there are 
many technicalities about motoring in 
regard to which a person, hOI.'·ever 
eminent he may be as a jurist and 
whatever be the deJ,lth 01 his kIlO\\,-
ledge or the extent of his experience, 
may not be able to appreciate a 
motorists' point of view and, there-
fore, with great respect to you I will 
submit that a person to preside over 
this tribunal should have personal 
experience of motor driving. 

Shri Shree Narayan Das: Would 
you like to -appoint assessors? 

Shrl M. B. Mad,avkar: No, not 
necesaarib' . 

Shrl La! Bahadar Shastri: He can 
have an assessor who will be a tech-
nical man who may have a driving 
licence. You can have assessors in 
the nature of jurors. 

Shri M. B. Madgavkar: Not neces-
sary, that becomes a bIt unwieldy. 

Shri ShreeNarayan Da1l: The as-
sessors are there to advise the judges. 

Cball'inail: It may bedi8lcult to 
find both legal experience and other 
experience. Therefore, he can be 
assisted by an IlB8essor. 

H 
Shrl M. B. Mad,avkar: It does hap-

pen that sometimes some of these 
appointments do not inspire con-
fidence. 

Shri La! Bahadar Shastri: Suppose 
we want to appoint a Judge to 
enquire into a railway accident or 
something like that? 

Chairman: The difficulty is to ftnd 
judicial experience as well as this 
practical experience in the same man. 

Shrl M. B. Mad,avkar: Most of the 
Judges in Bombay at least, I know, 
have been driving cars. 

Shh La! Bahadur Shastri: What 
happens in the case of a railway 
accident? They should know how to 
drive an engine? 

Shrl M. B. Madravkar: I am very 
gl'ld that you put that question to 
me. I will try to answer that. In 
the case of a railway accident, there 
is an enquiry held by a regular com-
mittee of enquirers for the purpose of 
ascertaining what factors led to the 
accident. In the case of a motor 
accident there is no such enquiry. 

Shrl Lal Babadur Shastri: Recent-
ly, you might have read in the pape ... , 
Parliament were very very keen that 
a judicial, enquiry be held in the 
Hyderabad accident. So, sometimes 
we may have to hold an enquiry 
through a judicial officer into railway 
accidents. There also, the same rule 
will apply. 

Chairman: He is only pointing out 
the scope to be extended to other 
things also. 

Shrl M. B. Madl'avkar: In the case 
of a motor accident, there is no 
enquiry. Actually. there are many 
factors which contribute to motor 
accidents. It is not merely the negli-
gence of a driver ... 

ChaInnan: Contributory negligl'nca. 
Shrl M. B. Madravkar: In fact, we 

very respectfully submit that Wp are 
in entire agreement with your amend-
ments with regard to the penal pJ'Oo 
visions but there is one aspect which 
we would beg of you to bear in mind 



and that is that these accidents are 
as much due to lack of knowledge of 
traffic rules on the part of other 
road users-I won't say, only pedes-
tria»s because on the highways you 
can see bullock carts going from left 
to right and right to left. 

Chairman: So, you would like to 
have some qualifications? 

Shri M. B. Madpvkar: Yes, if it is 
possible. 

About the notification of repairs, if 
a person desires to effect certain 
alterations to his car, he has to 
make an application specifying the 
repairs and then wait for seven days. 
It constitutes a hardship to the owner. 
So, I would suggest that if a person 
wants to make repairs or alterations, 
he should be allowed to do so, and 
he can notify them within a perlod. 
of 14 days after the alterations r.re 
made. The existing provisions would 
meet the situation. It does not aeed 
any amendment. 

8hri Lal Bahadar Shastrl: Are we 
making the position more difficult? 

Shrl M. B. Madgavkar: I am afraid 
so. 

Chairman: The point is that r..atty 
repairs might be excluded. 

Shrl M. B. Madgavkar: 
repairs are not notified. Now 
colour is changed, we have to 
it. 

Petty 
if the 
notify 

Then, I will not refer to the penal 
sections. But you will appl'e('iate 
that traffic safety can be achieved by 
education and propaganda and not by 
deterrent punishments. Unlike other 
offences, motoring offences are not 
pre-meditated. A motoring offence is 
not due to lust, revenge or jealousy 
or any such thing. There is no means 
rea. I will not elaborate it. 

Chairman: But the consequences of 
Ihese acciden~9 are more serious. 

Shrl M. B. Madgavkar: They are 
due to a variety of circumstances. 

Cbalrman: As you say, education is 
the best way of preventing all such 
flcl;ld.mtH. 
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Shrl M. B. Mada'avkar: For exam-

ple, take the case of the police con-
stable on duty. He may not be accu-
rate in the waving of his hand. But 
the penalty for a breach of traffic 
signals appears to be drastic. I am 
not touching on it because we have 
already submitted it. 

We have not touched item 5 iJ'l oLlr 
memorandum. In the proviso hi sub-
section (6) of section ?, the expres-
sion used is "recent experience" and 
it may be that people called upon to 
administer this Act may vary in .heir 
interpretation of the expression 
"recent experience". If you will 
kindly clarify it, that will solve the 
problem. 

Chairman: That will be considered. 

Shrl K. O. Subramanlam: If it 
means that the applicant must have 
twelve months' valid licence at the 
time of applying for this exemption, 
that is, he has to hold a current 
licence, then no question of exemp-
tion from Part I of the test arises. 

Shrl La! JJaJwlur Shastri: Suppose 
you omit the word "recent", will it 
serve the purpose? 

Shrl K. G. Subralnanlam: Sub-
clause (?) will be redundant in that 
case. 

Chairman: 'The whole reference to 
licence is to a previous licence .... 

Shrl IL G. 8abramaalam: 'The 
whole object is to facilitate grant of 
exemption. But in the case 0.:. an 
applicant coming from anati-er coun-
try and who has also a licence issued 
by a foreign Government, then the 
licensing authority may exempt that 
licensee from Part I of the test. 

Shrl M. B. Madravkar: Furthf'r, our 
attempts are to encourage tourlSm. 

Chairman: The first 'licence' JS a 
foreign licence. It appears there is 
another possibility. Supposing cl rnan 
has a licence and he did not renew it 
and therefore it happens to be nnt 
correct. His experience nevertheless 
will be there. 

Shrl JL O. Sabramanlam: What 
clUf\R the term 'recent' m~T 



ChaIrman: Whether it requires to 
be there or not has to be consIdered. 

8hr1 M. B. Madpvur: If you ldnd-
ly clarify that point, it will be all 
right. 

Shri K. O. 8ubramanlam: The 
trouble will be this: A person might 
have experience of 12 months at any 
time but at the same time b.e may not 
have 12 months' immediate past 
experience in drivinr and in such 
cases ..... . 

Chairman: The witnesses' point is 
that this matter should be clarified. 
We will look into' this. 

Shrl M. B. Madravkar: The idea is 
to avoid different interpretations by 
different regional officers. 

8hr1 La! Balladur' Shastrl: Thia 
consists of only motor cycles and 
motor cars. 

8hr1 M. B. lladravkar: This is 
rendered necessary becaus~ of people 
holding foreign licences coming to 
India by car and motor-cycle and 
travelling here. 

8hr1 K. G. 8abramanlam: There is 
one other point and that is regarding 
item No. 28. 

Chairman: Are you referring to 
JOur memorandum or the nE'v,- pro-
posed amendments? 

Shri It. G. Su1tramanlam: I am 
referring to the proposed Amend-
ment Bill. 

Shrl M. B. Ma4pvur: It is at the 
bottom of page 15. 

ChaInnan: What i. your proposal 
here? 

8hr1 K. O. 8abramaDlam: There, it 
is provided that the authorIty can 
call upon the motorists to pro:!uce 
the registration certificates for 
noting particulars of the colour of 
the vehicle, etc. I believe the object 
of this amendment is to see that in 
the case of taxis and public service 
vehides for whiCh certain speciftc 
coloUl'l are allotted, they ply ollly 
with thOle lpeciflcations. If that is so, 
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then this should not be made appli-
cable in the case of private motor 
cars because periodically colours ot 
these cars may undergo change3. 

Shrl H. P. 8aksena: May I know 
the page? 

Shrl M. B. Mad,avkar: Page .7, 
clause 32A. 

Chairman: It says: 
"Where a State Govemment is 

of opinion that the particulars 
relating to the colour ;;,r C!clouL'S 
of the body, wheels clnd fl'ont 
end of any class of motor 
vehicles registered befl)l'e the 
commencement of the Motor 
Vehicles (Amendment) Act, IP55 
should be entered in the certi-
ficates of registration relating to 
such vehicles, the State Govel'll-
ment may, by notificatlo.1 in the 
Official Gazette, require the 
owners of such class of motor 
vehicles to produce their c~l'titl
cates of registration before the 
registering authority within such 
time as may be specified in the 
notification" . 

Here, the point is this: If already 
in the existing certificates the colour 
and other particulars have not been 
mentioned, then the authol'ity would 
call upon the motorists to enable the 
authority to note down the3e parti-
culars. 

Shrl K. G. Sabramaniam: Suppos-
ing the colour of a vehicie under-goes 
changes? 

Chairman: If it has alr':!ady wldt.!r-
gone a change, the changed colour 
would be noted there. It does not 
require permission to change the 
colour. But once it is entered into 
the register and if the motorist has 
to change it again, then only ~his 
comes in. There is no trouble. It is 
only at the subsequent stagt). 

Shrl Shree Narayan Das: This sub-
clause (4) is applicable to all. He 
says that private owners should not 
be asked to go to the authority 
whenever they make changes in 
their cars. 



Chalrman: I may tell you that this 
evidence you have given before the 
Committee is confidential and if the 
Committee feel it should be publish-
ed, it will be published. You are not 
to publish anything. Now, our friends 
would like to ask you something. 

Shrl R. P. Sinha: You have sug-
gested in paragraph 2 of your memo-
randum dealing with the definition of 
a motor vehicle that some of the 
roads and bridges are not strong 
enough to withstand the increased 
weight. Do you want that the old 
definition should continue? Is that 
your idea? 

Shrl K. G. Subramanlam: Our 
object is to see that before this new 
restriction is enforced, the authorities 
satisfy themselves that the bridges, 
culverts and the roads are in a posi-
tion to carry the increased weight. In 
fact, there is another clause some-
where later on in which the State 
Governments are given powers to issue 
notifications making this restriction 
applicable to particular roads for 
particular types of vehicles. Under 
this clause, our point has been cover-
ed. Our object is only to emphasize 
that safety conditions should be taken 
into consideration. 

Shri R. P. Sinha: As an automobile 
manufacturers association, could you 
tell us ..... . 

Shrl M. B. Mad,avkar: We are not 
manufacturers. 

Shri Lal Bahadar Shastri: Perhaps, 
you are thinking of Mr. L. P. Misra. 

Chairman: They belong to the 
Western India Automobile Associa-
tion. 

Shrl Dabhl: You say that it would 
be wrong to charge the driver or the 
owner if a vehicle is unsed in an 
unsafe condition. Is it not strange 
that none should be responsible even 
t.hough the vehicle was used in a bad 
condition? You do not want to make 
anybody responsible. 

Shri K. G. Subramanlam: The point 
is that when an aC'cident takes place, 
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it does not mean the vehicle is in a 
bad condition. The vehicle may be 
in safe condition before the accident 
and it is quite possible that as a 
result of the accident, the vehicle 
may go wrong. In such cases, how 
can an owner be taken to task? It 
often happens that as a result of an 
accident, the brakes go out of order. 
If the brakes were not in good condi-
tion before the accident, the vehicle 
would not have been taken out on 
the road. 

Shri M. B. Madpvkar: The brakes 
may go out of order as a result of 
the impact. 

Shrl Dabhl: You merely say that it 
will be wrong to charge the owner 
or the driver even though the vehicle 
was found to be in an unsafe condi-
tion. 

Shri M. B. Madravkar: Lack of 
safety condition may be due to the 
impnct, as I said. 

Chairman: The authority that has 
to decide this question will have to 
consider whether the condition of a 
vehicle becomes unsafe after the 
accident as a result of that accident 
or even previously. 

Sbri B. p. Saksena: I want to 
\mow one thing. Before that, I wish 
to express my complete agreement 
WIth th~ suggestion that they have 
Illade, namely, that the period dur-
mg which a claim should be laull-
ched should be extended from 30 to 
~u days .... 

Chairman: Our agreement will 
com!! later when we sit as a Com-
mittee. Now, they do not know our 
nunds but we are trying to know 
their minds. 

Sbrl H. P. Saksena: This is wllat 
t feel. But I do not understand the 
witness when he says that the pre-
Siding officer of a Tribunal ..;ho'Jld 
Itnow driving .... 

Sbri M. B. Madravkar: We said 
that if possible- this should be made 
't condition. 



Sbrl H. P. Saaen&: It comes to 
this: If a Judge has to decid~ a point, 
for instance, whether a wall was 
constructed 10 years before 0.1 5 
years before. he should have some 
knowledge of architecture. It is 
just like saying this. I cannot un-
derstand this. I would, therefore, 
like him to explain that point fur-
ther so that I may be able to 
understand him what he means by 
saymg so. Another thing which he 
says is that deterrant punishment is 
not the remedy. Then. what is the 
alternative? 

Chairman: ...... Education. 
Shri B.' p. Saksena: I was coming 

to that. I hope the motorists are 
educated people and know the me-
thod of driving, and the manner in 
which the pedestrians and other peo-
ple behave on the roads. Meau-
while. there is no other alternative 
left to the authority but to punish 
those who fail to follow the law. 

Chairman: His point was that mere 
enhancement would not bring about 
lessening of the offences. but that 
the problem has to be attacked by a 
p:'ogramme of education also. It is 
not that punishment should be taken 
away. 

Shri B. P. SaDena: Meanwhile, 
what has to be done? The law will 
operate as it has been operating till 
now. 

Chainnan: Certainly. 

Shri Amar Nath Vldyalankar: I 
understand that your emphasis is on 
the modification of the penal sections 
of the Act. I admit that the fault 
is not always with the driver. It 
may be that often the users might be 
at fault. and there might be other con-
ditions too which will have to be 
laid down. My point is that, as 
things stand today, the users are not 
all educated, and sometimes so many 
things happen On the roads and may 
be the policemen is also at fault. In 
the circumstances, is it not neces. 
Iary-I want to put the point the 
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uther way about-that we should 
make the drivers more efficient and 
we should ask the owners to keep 
the vehicles in a better and more 
efficient condition? Is it not neces-
sary that we should put empasis on 
this aspect, because, the people would 
not become educated so soon? There-
lore. is it not necessary that the 
penal sections should be more tigh-
tened so that the users and drivers 
and the owners should be more cal"eM 

ful? We cannot just educate the 
people at once. 

Shri M. B. Madcavkar: I greatly 
appreciate the question, because it 
gives me an opportunity to place our 
point of view a little more clearly. 
What we want to submit is that how-
ever drastic you make the penalties 
you cannot eliminate accidents merely 
by making the punishments strong 
or the penalties deterrent. 

Shrl Amar Nath Vidyalankar: My 
point was that we should place higher 
standards for the drivers and for 
the vehicles. We must prescribe 
higher standards for the drivers and 
the vehicles. 

Shri M. B. Madgavkar: The higher 
deterrent measures are something 
different fro.m higher standards of 
driving. 

Shri Amar Na,th Vidyalankar: If the 
standards are not kept up, the penal-
ty clause comes in. 

Shrl M. B. Madgavkar: But that is 
on the assumption that there is no 
other cause for the accident, than 
the defect in driving. 

Shrl Amar Nath Vldyalankar: Just 
for the sake of clarity. I may put the 
question. Is it not possible for 
associations like yours to participate 
in the matter of public education on 
theSe matters. 

Shri M. B. Madravkar: In fact, we 
have always contributed in the 
shape of documentaries. Many of the 
accidents are met with on the 
highways where bullock-carts or 
cattle are .involved, and these could 
have been easily avoided if a certain 
amount of tramc sense or duty was 



brought home to the users and there 
are a variety of users of the roads. 

Chairman: We thank you very 
much for having helped us to go 
through the business. 

(Witnesses then withdrew) 
m. The Automotive Manufacturers' 

Association of India, Calcutta. 

(PZease see their memorandum at 
Appendix VI) 

Spokesman: 
Shri L. P. Misra 

(Witness was called in and he took 
his seat) 

Chairman: Mr. Misra, we have the 
memorandum that has been submit-
ted by your Association and the mat-
ters that are found in it will be care-
fully considered by the Committee. 
If, in addition to what you have 
already said in the memorandum, 
you wish to add anything or elabo-
rate or clarify-in fact, elaboration is 
not needed so much as clarification-
you may clarify. The pOints made 
in the memorandum and the prob-
lems connected with them are all 
seized by the Committee and we are 
anxious to find only matters which 
would help the Committee in decid-
Ing the points. So, kindly tell us 
anything that you wish to add and 
which has not already been included 
in the memorandum. 

Shri L. P. Misra: At what time do 
you adjourn for lunch? 

Chairman: You may take your 
own time. If anything is left over, 
we shall have to take it up at a later 
time. If you could assist us in finish-
ing it soon, that would be good. 
There is no restriction on time. The 
restriction, if any, is on -the materials 
that have been placed before us 
already and there is no restriction 
on any further material which you 
would like to enlighten us upon .. 

Sbl'l L. P. Misra: As far as my 
Association is concerned, we are not 
so much interested in what the law 
is, but as to how it is administered. 
We are very anxIous that the provi-

89 
sions of the new Act should be such 
that there should be a reasonable 
prospect of its being administered in 
a manner which is fair to all intere~ts 
concerned and which may lead to 
the development of road transport to 
such an extent that might meet the 
requirements of the country. 

We feel that at present the rail-
ways carry more than 96 per cent. of 
the ton miles of the burden placed 'on 
them through our second Five Year 
Plan. It is rather so heavy that there 
are very great misgivings as to 
whether they would be able to carry 
all the traffic which is offered to 
them. I need not repeat the whole 
detail of the Plan in this regard. The 
Plan provided for about 180 million 
tons lift by 1960. The railway claim 
was cut down but assuming that it 
will be restored, and they have 
intended to take up a lift of 180 mil-
lion tons, and they are making a very 
vigorous effort the like of which has 
not been seen before-and we are all 
sanguine that they will certainly be 
able to improve the efficiency in the 
next three years and may be able to 
carry up to 200 million or even 210 
million tons by the end of the Plan, 
if their present propaganda for effi-
ciency leads to some success-my 
Association has a doubt. We find 
that the lift resulting from the second 
Plan will be in the neigqbourhood of 
250 million tons. Whatever efforts 
the railways might make, there will 
be a gap of about 50 million tons, 
because, after all, the law of 
diminishing returns begins to oper-
ate, however serious the effort is 
towards achieving efficiency. 

The problem before the country 
today is, how to devise ways and 
means to deal with this lift of about 
50 million tons which will be in defi-
cit by 1960. As far as we can see, 
the water transport has not been 
developed and it may not be able to 
take up more than about 10 million 
tons even in the most favourable cir-
cumstances. The problem before the 
country today is either to jeopardize 
the success of the Plan through trans-
port bottle-necka or to put the road 



transport in such a position that it 
may be able to meet the demands of 
the country. 

Shrl Lal Bahadur Shastri: What 
was the figure that you gave for 
inland water transport? 

Shrl L. P. Misra: Inland water 
transport is carrying about 5 million 
tons. It is supposed to be the limit. 
But I am becoming optimistic be-
cause, with the vigorous action which 
our Government is taking in all 
directions, they will be able to double 
it; but after all, it is a thrust in the 
dark, and I feel that there will be a 
deficit of about 50 million tons lift, 
as a result of the Plan. These 50 
million tons have to be provided for 
'Uld the only possible chance which I 
can see is that we will have to fan 
back on the roads and remove most 
of the restrictions which have 
hampered the development of motor 
traffic on the roads in the past. 

We enacted a law which may have 
certain restrictive clauses, but like all 
Government Acts, it was fairly 
reasonable and sensible and would 
have worked well if the administra-
tors had taken it in the spirit with 
which it was to have worked. There 
is a section there--a code of princi-
ples-in which we get what is called 
reciprocity. I may tell you that 
today, Calcutta supplies most of the 
requirements through imports. Bihar 
is the hinterland of Calcutta port. 
West Bengal has got 23,000 trucks 
and they will not allow more than 
200 permits to go to Bihar and in 
each permit the man is given one 
trip. He cannot go more than two 
miles beyond the road specified in 
the permit, and he must complete the 
journey in 15 days. 

Now, in regard to reciprocity, the 
Bihar Government say, "We do not 
give more than 200 because we do 
not want more than 200". 

These are between two State 
Governments and one can understand 
a certain clash of interests, but when 
you go down further, in Bengal you 
find there are 14 regions and each 
region has adopted the code of 
principles and reciprocity. For ins-
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tance, from Murshidabad to 
Calcutta not more than a certain 
number of vehicles can be permitted, 
although the district may be starv-
ing, and the same article may be 
available in Calcutta. This sort of 
difficulty exists as between the 
regions, within the State and between 
States. 

In the Act you have provided for 
an Inter-State Transport Authority 
and you have also provided for a 
Central Transport Authority, but it 
appears to me that the provisions 
under which they will function Ilre 
rather nebulous, and the fears of my 
committee are that it is quite possible 
that they may lead to a little more 
chaos, detention in the issue of the 
permits etc., unless they are worked 
out in greater detail so that their 
functions become more or less man-
datory rather than advisory. But un-
fortunatel)-, the mandatory aspect of 
these committee~ is out of question 
under the Constitution. 

My submission is that the import-
ance of transport for the success of 
the Plan has not been adequately 
appreciated in the country. It is true 
the Government is getting seized of 
it, but even they do not adequately 
realise what·· demands are being 
made for transport. The progress in 
the country is coming like an aval-
anche. Production is rising all over, 
and unless we remove these bottle-
necks we shall find ourselves in a 
very difficult position in about four 
years' time. Therefore, whatever 
you may do, please see that these 
inter-State and Central Transport 
Authorities as far as possible become 
real, effective institutions in solving 
the problem for those who want to 
take up operation of vehicles. 

You have heard a good deal about 
taxation, the nature of the permits 
issues etc. You know all about it. I 
need not put it up to you. Road 
transport has become like the Hindu 
society, suftering from self-imposed 
disabilities. Everyone from the top 
to bottom is anxious to see that there 
is no bottleneck, but the clash of 
interelts between the Centre and the 



atates and the States and the regions 
has been such in the past that it 
actually throttled road transport. 

I give you one instance. There is 
an advisory committee to the Trans-
port Commissioner in Bengal. It was 
supposed to advise him. There was 
no meeting held for two years, and 
there was a very serious agitation. 
Then after 11 months they held one 
meeting. In other words, the Secre-
tary and the Chairman of this autho-
rity practically run the whole trans-
port. Whatever the system, you have 
to provide that a person who wants 
to hire a lorry 18 not forced to aban-
don the scheme, but is encouraged to 
take it up and contribute his own 
small mite to the national economy 
at this stage. 

Shri La. Bahadur Sbutrl: You 
said something about the Central 
Transport Authority? Do you mean 
to refer to the State Transport autho-
rities or .... " 

Shrl L. R. Misra: As far as I can 
gather, in the Act you are providing 
for a Central Transport Authority 
which has to deal with inter-State 
transport, but the trouble is it must 
come from the inter-State level to 
the Central level. Otherwise it be-
comes rather an ineffective body. But 
there is something more. At the 
inter-State level also, unless the 
States refer it to that body, there too 
the same disease remains. So, the 
prime necessity at present is that you 
must have some means by which the 
licences are issued as a matter of 
course, or rather as a matter of 
policy, because the persons applying 
for the licences are mostly compara-
tively poor men who want to make 
an honest living. Previous to 1939 it 
used to be a sort of cottage industry. 
The members of a family took up a 
truck and ran it and it gave them a 
steady income of Rs. 200 to Rs. 250 
a month. In India during the last 10 
years there was an increase in the 
number of motor vehicles at the rate 
of 15 per cent. or so, but in the last 
1hreeyears lt was. only 3 per cent., 
it has gone down. It is not that, .. tl:J.ere 
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is no transport in the country. The 
Commerce Ministry have got their 
own figures as to what the railways 
have failed to carry, and the rail-
ways have got their own. The rail-
ways have increased the carrying of 
goods from 83 million to 116 million 
tons. So you cannot accuse the rail-
ways, but the fact remains that a 
large amount of traffic remains un-
carried. In this, my submission is 
that it is unfortunately the under-
dog that suffers. Big associations 
approach through the Chambers of 
Commerce and they get redress, but 
whenever there is a shortage of 
wagons, it is the man at the roadside, 
the poor cultivator or the small trader 
who gets it in the neck and his pro-
duct remains uncarried. It is true 
that an effort is being made by the 
railways to provide for it, but the 
fact remains that about 15 per cent. 
of the traffic remained uncarried dur-
ing the last Five Year Plan, and with 
all the improvements which they are 
effecting, with all the drive for effi-
ciency, there is the seriousness of 
this percentage increasing in the next 
Five Year Plan. Unless you remove 
the restriction on road transport even 
as a temporary measure, you will 
find very great difficulty in coping 
with it. The country is determined 
with the national Government to see 
the Plan through and all of us hope 
that it will be a success, but where 
will the success be if the product is 
not carried to where it is required? 
Therefore, my appeal to this com-

'mittee is to see that we cast off our 
old ideas. 

After all, there is a tremendous 
possibility for increase of. railway 
earnings. I myself envisage an 
income of about Rs. 500 crores for 
the railways in the next three years, 
and I have got my reasons for it. If 
you ask me, I can give them. Therp 
is no chance whatsoever of road 
traffic at this staJe taking away any 
substantial part ot' the railway traffic. 
We have to cast off that fear. I am 
bold enough to say it before the 
Transport Minister becanse he knows 
all about it. The goods income from 
the railways at present is about 



Rs. 205 crores. On a population of 
837 crores, it is not even Rs. 6 per 
head. Therefore there is no cause at 
all for alarm so far as railway reve-
nues are concerned that they will be 
reduced by road competition. What is 
required at present is the develop-
ment of internal combustion engines. 
Roads and railways are no longer in 
competition, they have become com-
plementary. There is a certain kind 
of traffic which can best be carried 
by road and there is a certain kind 
of traffic which can best be carried 
by rail. 'l'he requirements of society 
are now increasing daily, both in 
variety and complexity. Therefore, 
the policy, so far as transport is con-
cerned, for the next five years should 
be such as to keep it untramelled to 
develop to the maximum extent 
possible. 

An argument may be advanced 
that the railways may suffer serious 
loss of revenue. To that I say that 
after all, five years is not a very long 
period. If you really find that your 
worst fears or even your mild appre-
hensions are materialising, you can 
easily bring forward another law and 
keep motor transport in its proper 
place. But for the sake of this fear 
you should not restrict motor trans-
port to such an extent as might com-
promise the success of the Plan. 

CbaIrman: So far as this general 
assessment of the situation and the 
needs of the country for increased 
transport are concerned. the Govern-
ment is aware of it, as also the com-
mittee; the present amending Bill 
is all meant to tide over and then 
permanently solve this problem. The 
fear of rail-road competition which 
was behind the 1939 Act is not there 
now. What are the broad details of 
the liberalisation of the permit and 
other considerations that will succeed 
in bringing more private vehicles on 
to the road? VVe are more concern-
ed with these details than with the 
general aspect of it. 

8hrl L. P. Misra: I have got a few 
suggestions to make in that connec-
tion. One of the suggestions is that this 
distance is at present a various 
handicap. 
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Chairman: It bas to be in(·reased. 

or it has to be abolished? 

Shri L. P. Misra: It has to be 
abolished. 

Chairman: No restriction on dis-
tances at all? 

Shri L. P. Misra: Probably you know 
that the average tax per ton·mile on 
road traffic comes to 23 pies, nearly 
two annas. 

Chairman: So, what woul'd yOU like? 
You feel that the 150 miles restrlc. 
tion is very embarrassing. Therefore 
you do not want any restriction. 

Shri L. P. Misra: I would call it a 
very severe handicap. There should 
be no restriction on the distance. 

Shrl Lal Bahadur Shastri: What 
about the pattern of traffic? Is it 
possible to make some adjustment in 
regard to that matter? For example, 
these vehicles carry only the high· 
rated traffic and the railways are 
allowed to carry the low-rated traffic· 
Will you find out some alternative to 
adjust this? Probably it might go 
against the railways in case they are 
only permItted to carry low-rated 
traffic. 

Shri L. P. Misra: This objection I 
raised about ten years ago and with 
some success. My submission in this 
connection is that the railways will 
have so much high-rated traffic to 
carry that even if they give up 6 to 8 
per cent. of their traffic, it will leave 
no impress at all on the finances of 
the railways. 

8br, Lal Bahadur Shaftrl: Why did 
yOU suggest this before? 

Shrl L. P. Misra: Because the raIl-
way revenues had come down to Rs. 86 
crores at that time and the posltton 
was Wt! were not paying for our 
depreciation. That was hardly the 
time when we could allow any traffic 
of the railways to be diverted. But 
now the position has completely 
changed. 



Shrl L. P. MIsra: As you are aware, 
we swallowed during the depression 
period aU our depreciation fund, and 
we had to borrow from Government. 
That period was very 'difficult. But 
now the positton is different. 

Even take the case of high-rated 
traffic. How much of it can road trans-
port ca·rry away? Even at that time, 
if you would read the Acworth Com-
mittee's report, you will find that the 
raflways had been robbed of about 
Rs. 4 crores, and that was at a time 
when the lorries were plying absolute-
ly uninterrupted, and unrestricted in 
the country; and the maximum dent 
WhIch they coul'd make On railway 
traffic in higher-priced commodities 
was to the extent of about Rs. 4 
crores. 

Now. even if we suppose that they 
take away Rs. 13 Or Rs. 15 Or Rs. 16 
or Rs· 20 crores, there will not be 
mUch damage, because your Jncome is 
gOing up by leaps and bounds, by 
nearly Rs. 50 to Rs. 60 crores each 
year. In 1939, the maximum income 
was Rs. 115 crores for the railways, 
but now it is Rs. 345 crores, according 
to your esttmates. So, even supposing 
the unexpected happens, and the roads 
take away Rs. 10 crores out of it, the 
railways will not be hit to that extent. 
which is feared. 

It is also a mistake to imagine that 
the lorries will take away only the 
higher-rated traffic and settle on that. 

Shri La) BahadDr Shastri: Generally 
they do that. You say that the gap 
will be about 30 per cent., and it Jrt.ay 
be up to 50 per cent. 

8hrl L. P. Misra: Not as far as that. 
I reckon a deficit of 50 million tons. 
But with that deficit of 50 million tons, 
the railways are carrying on now. 
Recently, I had been to Naini Tal, and 
I found that even timber for fuel was 
being carrfed by trucks. 

Shrl Lal Bahadar Shastri: You know 
those figures. What wou1:d be the ex-
tent of the high-rated traffic, out of 
the total traffic being carried by the 
railways, which would be taken away 

93 
by the roads? Can you give the per-
centage? 

Shrl L. P. Misra: It is absolutely a 
guess. It is very difficult to give it. 

First of all, we have not developed 
road transport wen. So, at present 
it is very difficult to get an idea, be-
cauSe these vehicles are not operating 
in a natural manner; there are so 
many restrictions on them. So, it is 
very difficult to say what is the maxi-
mum damage which they can 'do to 
railways, if they were unrestricted. 
But my own impression is that when 
you are thinking of railway earnings 
of the order of Rs. 500 to Rs. 550 
crores, the time is not ripe for you to 
think of this fear. 

Shrl Lal Bahadur Shaatrl: I quite 
appreciate it. My only point was this. 
If the goods trucks aTe able to carry 
30 million tons-of course, in course 
of time-and most of it happens to 
be high-rated traffic, then the posit!on 
of the railways Is bound to be affected. 
But I am taking an extreme view. 

Shrl L. P. MIsra: That is what I said. 
After all, Government control the 
transport in the country, both road 
as well as rail. If at any stage, you 
find that your apprehensions are 
materialising, it is easy for you tCJ 
stop this. 

Shrl Lal Bahadar Shastri: My fear 
is that it might be very 'difficult to 
retard the step later on. Naturally, the 
operators' vested interest is there, and 
their difficulties have also to be taken 
into account. 

Shrl L. P. Misra: On the operators, 
you can put down some restriction in 
regard to high-rated traffic. 

Shrl Lal Bahadur Shastri: That was 
precisely my point. 

Shrl L. P. Misra: But I had advisedly 
refrained from suggesting it, because 
in my opinion, it will not be a practi-
cal step, for this reaSOn namely, that 
it is easy to lay down a law, and tell 
the lorry operator that he should sub-
mit a return, but as practical men, 
we know .... 



Shri La! Bahadur Shastri: You mea" 
t.hat fraud may be committed and so 
on· 

Shri L. P. MIsra: When I had a good 
deal to do w!th the operators in 1932. 
the amount of high-rated traffic which 
they were carrying was not much. As 
a matter of fact, I saw even bullocks 
and buffaloes being loaded. They 
started from Peshawar and went up 
to Calcutta, and whatever they could 
get for 20 or 40 miles they loaded and 
unloaded. So, it was just a composite 
mixed train carryina whatever was 
offered. They did not stop at anything. 
but the high-rated traffic which was 
going on roads really did not come 
too much. 

Now, leave 'aside Calcutta. So far 
9S the mofussil towns are concerned, 
when these people are going for 200 
miles Or 250 miles, they cannot fill UP 
all the trucks that are going there. 

Shrl Lal Bahaclur Shastri: So far as 
short 'distances are concerned, we do 
.,ot mInd. I am ape~ here on 
behalf of the railways. So far as 
short distances are concerned. I do 
not mind. But if we remoVe the res-
triction of 150 miles, and the trucks 
are allowed to carry traffic from Clll-
cutta to Amritsar Or from Calcutta to 
Madras, than they will naturally like 
to concentrate on carrying high-rated 
traffic. r am very doubtful whether 
they will carry coal from the collieries 
to Bezwada or Madras. 

Shri L. P. Misra: As a matter of 
fact, there is a great apprehension on 
this score, because some people hold 
that the trucks will not be able to 
carry low-rated traffic. But road trans-
port in India has not yet been 
developed. As a matter of fact, we 
can work out a scheme whereby we 
can provide a trailer of 4 tons capa-
city. A five-ton truck can easily take 
a trailer of about 4 tons capacity, and 
the cost of operation goes down imme-
diately to about 60 per cent., if that is 
done. But nobody has thought of these 
trailers. 

Chairman! Other witneses have sug-
IJested it. 
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Shrl L. P. Misra: As a matter of fact, 

we have been discussing this trailer 
idea amongst ourselves. In America and 
other countries, they use these trail-
ers. But in OUr country, the 'develop-
ment of goods traffic has not received 
serious consideration. either from the 
operator or from the others because 
formerly there Was no need for it· 

Now that the necessity is there, we 
have to look at it from a new angle . 
of vision, and we have to make cer-
tain arrangements. Unless we do that, 
we shall find the position rather 
difficult. And please do not forget also 
that a truck has to pay about Rs. 5,400 
per year by way of taxes. The 
maximum it can earn, if it is worked 
throughout the month efficiently, will 
be in the neighbourhood of about 
Rs. 20,000. There is such a little margin 
left over, after taking into account 
depreciation, replacement costs, cost 
of repairs, insurance charges and 
others, that unless you can make it 
worth the while of an operator to 
make a decent living out of it, he will 
not be encouraged to take to it. 

At present, what is happening is 
that sheer necessity compels the peo-
ple in presidency towns and other 
pllices to resort to it, and they would 
give it up a~ soon as the necessity is 
gone. 

r have been thinking over this pro-
blem of high-rated traffic, and I 
would appeal to you with all the 
earnestness at my command that in 
the present stage of development of 
transport, both by rail as well as by 
road, this fear will tum out to be an 
unfounded fear. 

Shrl R. P. Sinha: Out of the 30 
million tons, how much of high-
rated traffic would the trucks carry? 

Chairman: He has already said that 
it is very difficult to give the per-
centage. 

Shrl IL P. 8lnha: He can give us 
some estimates. 

Shrl L. P. Misra: The deficit of 30 to 
40 million tons is all over the country; 
it will occur in mountainous tracts, in 
agricultural tracts and also in indus-
trial tracts. And the people ma, 



find it much more paying. I quote 
just one instance. In, 1949, there 
were no trucks available in adequate 
numbers, with the result that potatoes 
were selling at Farrukhabad at four 
ann as a seer, while in Calcutta, they 
were selling it at Rs. 1-2-0. If the 
trucks had been available, the agri-

. culturist would have got a good value 
and the rate in Calcutta would also 
have gone down to about As. 12 or 
As. 13 a seer. 

What I am asking is for the elimi-
nation of the restriction Oll distances. 
If I ask you to reduce the taxes, I 
know that it will be a counsel of per-
fection, because who will listen to me. 
If the Centre asks the States to 
reduce the taxes, they are not gOing 
to listen, because they are trying to 
collect as much as possible. 

Chairman: Your point is that even 
if the limitation on distances is 
removed, the fear that you are trying 
to disabuse from the mind of the 
Minister will not be there, that is to 
say, that even if high-rated traffic is 
carried by the trucks, its effect on the 
railway income will be very little, 
just about ten to twelve 'per cent. 

Shrl L. P. Misra: Yes, it may be ten 
to twelve per cent. And the railways 
will be making it up in so many 
directions, by the development of 
traffic all over the country. 

CllaIrmlWl: So, you think that the 
railways could make it up in other 
ways. It is more that aspect of it 
that the Minister has to consider, 
once the fear is removed that the re-
moval of restrictions may affect the 
national income; for, after all, the 
railways are our national assets, and 
you are interested, and everyone of 
us is interested in seeing that they 
are administered smoothly and etft-
ciently and economically. 

Shrl L. P. MJsn: Now, let us con-
sider this case dispassionately ...• 

Start B. P. 8iDJIa: It f. time for 
lunch now. It ia nearly l.30. P.M. 

9S 
Chairman: Then, we shall adjoum 

and meet again at 3 P.M. 

(The Joint Committee then ad;oum-
ed for lunch and reassembled at 
3 P.M.) • 

Shri L. P. Misra: I was just dealln,g 
with the point why there should tit' 
no restriction in the licence on the 
distance. This is a very difficult ques-
tion, rather a controversial one. 

At present a truck, on an average, 
does not earn normally more than 
Rs. 20,000 a year. Out of that, 
Rs. 5,500 has to be paid by way of 
taxes and about Rs. 3,000 to Rs. 3,500 
by way of depreciation on a truck 
costing about Rs. 18,000 to Rs. 19,000. 

Chairman: Now they say 1.t costs 
Rs. 40,000. 

Shri L. P. Misra: I am telling you 
of a truck for the poor man and not 
for a rich man. If it is a diesel truck 
it is about Rs. 24,000 and if it is a 
petrol truck it is about Rs. 18,000. I 
assume Rs. 21,000, the average, to be 
the price of a truck. With Rs. 3,500 
a year as depreciation one would be 
able to take back the amount in 6 
years. 

That leaves about Rs. 9,500. Gener-
ally, in Calcutta the tyres are gener-
ally changed twice a year and out-
side Calcutta, in the mofussil, they 
are changed thrice a year. That 
means another about Rs. 6,000 again. 
Unless a man gets about Rs. 3,000 net 
profit over an investment, it becomes 
very diffieult for him to take to this 
business. The only way to dOl it is 
to keep him fully occupied through-
out the 12 months of the year. 

With this restriction of 150 miles, 
leaving aside the Presidency towns, 
there are very few places where a 
truck can be kept fully occupied 
throughout the 12 months of the 
year. These places are very few and 
far between. Therefore it is essen-
tial for a truck to go just beyond that 
limit to wherever traffic is offering. 
There may be a potato crop or a 
chilly crop. Wherever there is dearth 
of transport or there may be a restric-
tion on the railways, they should go 
and relieve not only the pressure on 



railways but also keep themselves 
employed throughout the year. That 
was my main object. 

In case you find that the complete 
removal of restriction is not feasible, 
I would suggest that the limit in the 
licence should be over the inter-State· 
areas; that is to say, a man may be 
able to go to al'lother place whe're 
traffic is offering whether it is in the 
State or in the connected States. That 
is my humble suggestion for your 
consideration. 

Shrl R. K. Mookerji: You have not 
calculated the hire purchase charges. 

Shri L. P. Misra: What happens is 
this, Generally those who are sensi-
ble enough used to mortgage their 
property and buy a truck and pay 
it back, If one goes for hire purchase 
the price may be a little more be-
cause the interest charges at present 
are about 10 to 12 per cent. Even 
providing for 10 to 12 per cent. 
charges, if the traffic is available 
throughout the year, my impression is 
that he would be able to earn a small 
livelihood for his family out of the 
proceeds from this operation. 

The other point' in this connection 
is that the Government of India have 
already laid down in the Ministry of 
Transport that licences for goods 
traffic should be issued for the whole 
period of the Plan. 

Shrl La) Bahadur Shastri: ~es. 

Shrl L. P. Misra: That solves the 
problem of the operator very much 
because this is the advice given by 
the Ministry of Transport to the 
States and it is for the States to carry 
it out. If they are going to give 
licences for the duration of the Plan 
period, most of the difficulties and the 
uncertainties at present existing 
would be removf>.d 

Shrl R. K. MookerJI: On this point 
there is another view that the period 
of 5 years is too small to make the 

• proposition economic. 

Shri L. P. Misra: When I came to 
put my views before this Committee, 

I told my coinmittee that I would 
like to go only on one condition and 
that is that wherever I find the views 
of my committee are not in the inter-
ests of the country I should be allow-
ed to put my view. I am glad to 
inform you that they fully authorised 
me to put my views before the Com-
mittee. Naturally, from the opera-
to~'s point of view, he would like to 
have 8 or 10 years. If I were an 
operator, I would myself have asked, 
for 10 years. But my difficulty at 
present is that we are asking the 
Government for so many concessions 
for the operator that it is hardly 
desirable for us to open our mouths 
too wide. 

Shrl R. K. MookerJI: Make your fill 
all at once. 

Shrl L. P. Misra: I have never 
believed in that. I think moderation 
always carries conviction. 

The third and the most important 
point is that in the existing Act it is 
said that the authority issuing the 
licence will be guided to a very great 
extent by tne traffic offering, by the 
prospects of development of other 
forms of transport and it was put in 
such a manner that it gave complete 
power to the Regional Transport· 
Authority. '. But I am sorry to say-
and it has been acknowledged by the 
Study Group-that frequently licen-
ces were denied on extraneous consi-
derations, considerations other than 
the interest of traffic. My submis-
sion in this case is that to avoid such 
a thing recurring there must be an 
appeal against the refusal of licences 
and this appeal may best be heard by 
the Inter-State Transport Authority 
envisaged in thE." Bill or by some re-
presentatives who have no interest in 
the transport of the province. 

What happened in the firs\. 5 years 
is this. The Transport Commissioner 
who was also the General Manager 
of the nationalised transport was the 
Chief Officer for the administration of 
the Motor Vehicles Act. The difftculty 
was they had high ambitions and 



they were promised by the respec-
tive Governments liberal funds to 
develop traffic right through the 
States. Like all human hopes they 
were only partially realised. But 
during the 5· years that this was hap-
pening, a large number of persons 
who could have developed transport, 
both passenger and goods, were 
denied the opportunity of doing so, 
leading considerably to the economic 
loss of the country. Therefore, there 
should be some sort of app,eal against 
the orders. Under the existing Act 
the appeal lies to the Transport Com-
missioner but, in practice, it has led 
to nothing. In fact, in the State from 
which I come, there is even a sub-
committee of the Ministers to hear 
these appeals. But, unfortunately, no 
appeals have been made and they 
have naturally remained defunct. 
Just as you allow us to have a car or 
a bicycle, I think, it would be desir-
able that men should be encourag-
ed-persons who can put some 
Rs. 20.000 or so-to keep a truck and 
develop what turns out to be a sort 
(If small-scale industry. Each lorry 
gives employment to about 8 or 10 
persons apart from the three who are 
there. If you put in 100,000 trucks 
on the roads, you will have given 
employment to about 11 to 12 lakhs 
~f people. And, taking 3 depend-
,ents for each it would provide for 
'about 33 lakhs of people or a propor-
~tioncif 'lin 1GO. 

'8hrl H. P. ~aa: Would you like 
~is appeal to be allowed even 
against the refusal to renew licences? I 

Shrl L. P. Misra: What I am con-
,cemed at present is the issue of more 
·licences. At present because of the 
.development of traffic that is taking 
'place, generally, all the States in 
·their own interests will not eSsily be 
refusing licences or the renewal of 
'licences. \lnless they are gOing to 
·take it up themselves. The Ministry 
·of Transport have cleared the PO!lt-
-tion and the States have been asked 
·to define or lay down what routes 
. will be taken up by them . in the 
·course of the year. The principles 
:Iaid down and the instructions issaed 
by the Transport Ministry are more 

than enough in this respect to pre-
vent the States running them. 

Shrt T. B. Vittal Bao: You say that 
if we put- one lakh of lorries on the 
roads it would provide employment 
for 10 to 11 lakhs. Could we know 
how this figure was arrived at'! To-
day we have already 75,000 or 80,000 
lorries and buses on the roads and 
we have got only 3,50,000 employed. 

Shrl L. P. Misra: What about the 
garages and workshops in which they 
have to attend to these vehicles? 

Chairman: The other day another 
witness told us that each vehicle gives 
employment to about 6 to 7 people 
including the conductor and driver 
and other part time employed people 
also. That was another estimate made 
by another witness. 

'Shrl L. P. Misra: Washers, clean-
ers and fitters. We found in the case 
of one aeroplane, for one pilot on the 
plane during the last war, they had 
to employ 13 ancillaries. 

Chairman: Loading and unloading 
itself would generally take about 4 
to 6 people. 

Shrl L. P. Misra: An average of 10 
men per lorry over and above the 
driver will be quite reasonable. 
After all, these are guesses. 

Shrl T. B. Vlttal Rao: Today, in 
the whole road transport system-the 
whole thing is nationalised-the 
number of employees in buses as well 
as taxis and lorries come to about 
3,50,000. By putting one lakh lorries, 
you say that 11 lakh employment 
potential is there. How is it calculat-
ed by you? 

Chairman: It may be that many of 
the owners themselv~s act as part of 
the employees and they do not regis-
ter themselves as such. 

Shrl L. P. Misra: My idea of deve-
lopment of road transport in the 
country is that it should be develop-
ed into a small scale industry. Before 
thP. Act came into existence, there 
\\"ere many ov.~er-drivers and they 
used to bring their relations in the 
lorry and some remained outside and 
\hey looked aft~r th~ !orrr~ 'P\, 



only diftlculty which the Krilmess 
and Mitchell Report found and which 
was taken up by the other Commit-
tees of Railways in 1936 was that 
they had not bothe'red about the 
repair and the safety of the trucks 
which they were operating. To a 
certain extent that opinion was cor-
rect. Because they were men of 
small means, they did not bother 
about it. But if you put a large 
number of lorries in the district, I 
have no doubt that the demand will 
create the' supply and people will 
come up to open workshops to repair 
them. There will be repairing and 
other facilities opened up. It is the 
demand which creatt!s the supply. 
There will be no difficulty; probably 
the only thing that we will have to 
do is to stiffen our inspection and see 
that the lorries are roadworthy. But 
here too my exPerience has been that 
the treatment meted out to private 
operators, where nationalised trans-
port is in operation, has been very 
stepmotherly. I came across cases--
I won't mention names-in the States 
where the lorry that came for inspec-
tion had to wait for 8 or 9 days before 
it was attended to. There are some 

. places in which instructions had been 
given to the EnfOl'cement Squad not 
to take up cases of breaches of rules 
of the nationalised transport, but to 
concentrate their attention on others. 
The whole trQuble arises from the 
fact that the Moto1' Vehicles Act, :with 
some restrictive clauses, like other 
Government measures, is intended to 
be worked as capable of being work-
ed satisfactorily-and it did work 
satisfactorily up to a limit. The 
licences refused were only in cases 
where they were actually competing 
with the traffic that is likely to be 
taken away by them from Railways. 
But unfortunately once the national-
ised transport came in, they did not 
want to create more interest. Every 
possible human ingenuity' was exer-
cised to keep down the operators, to 
deprive them of what they had 'and 
discourage them in all possible ways, 
which bad a very very serious effect 
on the intending parchasers and ope-
rators of lorries at large. If you 

want that the road t~ansport deve-
lopment should help you in the 
Second Plan, this matter will have to 
be taken up. My suggestion is that 
if you feel so handicapped by the 
Constitution that you cannot possibly 
have some Central directiori, it is 
absolutely necessary, rather urgent, 
that the person who is to administer 
the Motor Vehicles Act must not be 
under the Ministry of Transport in 
that State. I apologise for saying 
this, but my reason is this. The 
development of this traffic is vital for 
the development of industries and 
commerce in the State. If the ad-
ministration of the Motor Vehicles 
Act is put under a new Ministry, the 
Ministry of Commerce and Industry, 
for instance, the viewpoint of that 
Ministry will be quite different on 
the controls over nationalised trans-
port. What we want is that as the 
nationalised transport has come to 
stay-whether we say good or bad 
about it, it has come to stay-it 
should not be worked in such a man-
ner as to lead to a dog in the man-
ger policy, particularly when Ruch a 
policy leads to a very serious disloca-
tion of the State economy. If this 
has to be done, and if tbe Constitu-
tion is such that nothing, else can be 
done, . then I would SUbmit for your 
consideration that this work should 
be pU,t under the Ministr.v of Com-
merce and Industry or the Ministry 
of Agriculture which may be prima-
rily interested in the development 'of 
transport in that part of the area and 
which may not be guided lj)y the 
pound, shilling and pence whith the 
nationalised transport may earn. It 
is necessary not only that justice is 
done but justice should appear to be 
done. The general impression is that 
the Transport Commissioners in the 
States have to look at it and there is 
a different atmosphere and a differ-
ent angle of vision. Therefore, the 
issue of licences Idlould as far as 
possible' be done in such a manner 
that the Centre has some hand in it, 
but if the Centre cannot have a hand 
in it, it must belong to a Ministry 
where it is completely judged on th. 
lnerits of the caM. 



Shrl T. B. Vlttal 8&0: I was not 
quite clear about what he said on high-
rated and low-rated traffic. He said 
that only about 10 to 12 per cent. of 
the high-rated traffic of the Railways 
may be taken away by the road 
transport. But today, the position is 
that on account of the subsidy the 
(:ost of ha ula,e of coal is less than 
the 'cost of coal. Will it be economi-
cal for 'the road transport to haul the 
coal from the collieries over small 
distances like 100, 200 or 300 miles? 
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Shrl L. P. Misra: I am very ,rate-
ful to the han. Member for raising 
this question because I could not ela-
borate it earlier. There is a serious 
apprehension among people that the 
development of road transport will 
(:arry away much of the high-rated 
railway traffic. Even now, when the 
t9.xes are almost two annas per ton 
mile, coal is being taken by road 
from Asansol area to Calcutta daily. 
If anyone of you happens to be there, 
you will see that it is not an excep-
tional phenomenon-coal is being 
carried, cement is being carried by 
road. The general impression is that 
once you remove the restriction, 
practically all the peopie will ftock 
to Calcutta for conveying piecegoods, 
umbrellas, etc., and distribute them 
all over the COURtry. There could not 
be a greater misapprehension than 
this. This shall not happen for the 
obvious reason that people will try 
.and secure the maximum traffic they 
can in the nearest places rather than 
venture far out. I told you that the 
total diversion that the Railway Com-
mittee found was about Rs. 4 crores. 
'With greater development of road 
trafflc, it may be a little more, but 
the Railways have got no cause for 
apprehension. Even in respect of 
coal and low-priced articles, there 
are certain kinds of traffic for which 
the Railways cannot be a substitute. 
If it is a distance of, "ay, 150 miles 
from the colliery to the factory, there 
might be many persons who would 
'Prefer to have their coal sent out by 
road. I may give you one instance. 
'There was a large accumulation of 
diesel engines and Aurangabad want-

ed a very large number for agricul-
tural operp.tions and no wagons could 
be had. I was in Poona and I knew 
this. There was an enterprising ftrm 
which went up and secured a licence 
and it booked for one month all the 
useful diesel engines right from 
Poona to Aurangabad, and it came to 
about Rs. 6 extra per engine. All the 
people gave that amount most will-
ingly because they could get the 
engines in time for the crops. The 
result of it was that both were happy, 
and the work was done to the satis-
faction of both. Occasions may arise 
when there is a railway block and 
cement may have to be carried by 
road, and other things may have to 
be carried by road. We have 
hundreds of -commodities to be car-
ried by railways. A truck working 
in a particular area-particularly in 
an undeveloped area-will have to 
concentrate on traffic which is readily 
available. My submission is that the 
Railways are providing livelihood for 
one in sixty today, that one million 
are directly employed and half a mil-
lion indirectly employed in the pur-
chases which are made by the Rail-
ways. Providing three dependants 
per head, it means that we have got 
about 60 lakhs directly depending on 
Railways. No person interested in 
the welfare of his country will ever 
recommend a scheme which is likely 
to interfere with well-being of Rail-
ways. If I have the slightest fear 
that this sort of thing is likely to 
arise, I will not have put it up to 
you. Therefore, you should have no 
apprehension whatever in this mat-
ter. As I said in reply to the hon. 
Railway Minister, when your earn-
ings have increased from Rs. 115 to 
Rs. 345 crores and are likely to be 
Rs. 500 crores now, a few crores this 
way or that should not matter much. 
But what is the alternative to this? 
If you do, not give adequate facilities 
for the development of roa'd trans-
port, you know what will happen to 
your -Plan. Would you like to say 
"Take so much and do this, and eame 
back afterwards" or would you let 
the Plan fail on account of trllDlPOl1 
bottlenecks? 



8llrt T. B. Vlual RaG: Out of the 
10 million tons of coal produced in 
Bengal, how much is transported by 
you? . 

Shri L. P. Misr~: Whatever is 
urgently required is transported by 
us. Coal is transported by trucks not 
because they would like to do it but 
because they have to do it. You will 
come across instances all along the 
Railways when necessity arises at 
which money is no consideration 
when a thing has to be transporteci. ... 

Shrl T. B. Vlttal Bao: I just want 
to have an idea of the coal carried 
by road transport. If the figures could 
be given, it would be better. 

Shrt Lal Babadur Shastri: It must 
be very small. Mr. Misra does not say 
that the quantity would be much. 

Shri L. P. Misra: We are watching 
progress from year to year. 

Shrl Lal Sahadur Shastri: You 
will be surprised to know that during 
the last two months they were not 
able to load about 800 wagons. In 
fact, for two months about 800 wa-
gons were kept idle. Then I drew the 
attention of the Production Ministr) 
to the fact that these wagons could 
have been untilised elsewhere. 

Shri L. P. Misra: These are bound 
to occur when you are dealing with 
three lakhs of wagons. 800 wagons 
or 200 or 300 wagons are at times 
bound to be kept idle. We could 
never have hundred per cent efllci-
ency. This will happen and I am 
even prepared to go further and say 
that there may be greater diversi.on 
than what may be apprehended. But 
are you going to jeopardise the suc· 
cess of t\1e Plan? 

Shri Lal Bahadur Shastri: You 
have to keep another thing also in 
mind. I do not know what the recom-
mendation of the Rail-Sea Co-ordina-
tion Committee is going to be. But, 
suppose the rates were made reason-
able by that committee-they suggest 
certain rates--by which the carrying 
of coal through sea becomes cheaper 
or more economical thE!n most of the, 
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coal will be carried by ships. In that 
case the trucks will haye less of heavy' 
goods to carry and the fear, which hu 
just now beeR expressed, that it is 
just possible that the high rated com-
modities would be carried more by 
the trucks than by the railways will" 
be there. 

Shri L. P. Misra: I am glad that 
this question has been put to me 
because at present we are carrying. 
about 39 million tons of coal. Your 
programme is to increase the produc-
tion by 23 million tons more. If you. 
feel that the 23 'million extra will 
not be sufficient burden on railways-
even if they are carried by sea, then. 
I am afraid there is a miscalculaticm .. 

Shrl Lal Babadur Shastri: I am· 
prepared to accept that when we-
carry coal by sea the railways have-
still to function because from the 
port to the destination the railways 
have to carry it. Suppose it is unload-
ed at Visakapatnam or Madras and if 
you want to take it to Bangalore' or-
other places, then railways have 
again to carry whereas if trucks 1I.1'e 

to carry heavy goods, they will gOo 
from one city or one market to the-
other market. 

Shri L. P. Misra: There is a defi-
nite limit to the motor transport 
because of the taxation That is your 
best safeguard. If you are charging, 
an average cost of 11.1 pies per ton 
mile the tax on one ton mile of road 
is 23 pies, So, it is in your pocket. It 
is such a good deterrent to thE' rj.:s-
patcher of consignments that he is. 
not likey easily to just come up and 
say: here are the goods, you just 
carry them. 

Sbri T. B. Vltta) Rao: The railways. 
are transporting coal for their own 
use by sea and because of that they 
are losing Rs. 2 crores. Otherwise .. 
they could have carried the ('oal by 
themselves .... 

Shrl L. P. Misra: .... and starve-
the country generally. 

Shri T. B. Vlttal Rao: But just to 
assist the industrialists with a low 



&trice, they are themselves foregoing 
nearly Rs. 2 crores annually. 
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Shrl·L. P. Misra: My reply to that 
is when you nationalise the transport . 
organisation, the nation aSilJmes a 
very serioUS responsibility on its 
shoulders. Now what is happening on 
the railways? It cannot be one way 
trafllc. If you nationalise the raH-
ways, you have to assume ttle res-
ponsibilities of the welfare State 
because it carries more than 9R per 
cent of the ton miles in the country. 
After the First War, Germany lost all 
its coal mines. But they said: we are 
guaranteeing to each consumer the 
'lame calories which they were: get-
ting before the 'war. The railways 
were nationalised and arrangements 
were made by the State, irrespective 
of the loss or gain, to provide each 
consumer with the same calories that 
he was getting before. The railways 
cannot function like a commercial en-
terprise when they ha\re been na-
tionalised. They must be prepared to 
lose if it is in the interest of the 
development of the country, the long-
term development of the country, and 
there is no harm in doing so. You 
are making so much money over this 
and it will not matter if you make 
a little less. But the point at present 
is this. The railway earnings arc in-
creasing and they shall continue to 
increase and as such it gives you no 
cause for anxiety whatever. But if it 
does not and my anticipation turn out 
to be wrong, in 1958 you can bring 
up another Bill. But would you jeo-
pardise the Plan? 

Shrl T. B. Vital Rao: We want a 
co-ordinated plan. 

Shrl L. P. Misra: I have heard this 
word "co-ordination" for about 50 
years of my life and I tell you, the 
less we talk of this, the better it 
would be, particularly in the matter 
of transport because what we want 
is precise figures, precise statistics 
that will help the industry. If there 
b; no problem in the country, there 
will be no need for Government, no 
need for police and no need for en-' 
forcement squad. But that is not the 

state of affairs. Therefore, for the 
time being, we have to take things as 
they are, provide for the needs of the 
country in the best manner possible. 

Shrl T. B. ·Vlttal Rao: We are 
planning for 130 to 140 million tons 
of coal. Our major difficulty in step-
ping up the production . of coal is the 
transport. So, could you suggest some 
way of co-ordination? 

Shrl L. P. Misra: Why do you feel 
that railways will always be failing? 
As a matter of fact, the way the rail-
ways have worked during the last 
year or 'two is a very great encour-
agement arid we can hope that they 
will deliver the goods, if you . pro-
vide them With sufficient {acilities. 
What is the' position of lORding to-
day? Toda.y we are loading 19,000 
wagons in the whole of India-I am 
speaking subject to correction by the 
hon. Minister. In Germany, in one 
division, the Eastern Division, on 
the Chrismas day, 27th 27,000 wagons 
were loaded 25 years back and their 
average loading is 42,000 wagons a 
day and we load in the whole of 
India about 19,000 wagons. Now, are 
our railways under the impetous given 
by the Second Plan, with a popular 
Government at the Centre, going to 
continue to work in the old grooves. 
What is our work at present on raH-
ways? What we are doing is not a 
flea bite compared to what the rail-
ways are capable of achieving and 
what they shall do if you give them 
sufficient facilities. The great mis-
take that our legislatures are making 
at present is-it has been the experi-
ence in Russia and other countries--
though we have to find at least .0 
per cent of the expenditure on total 
development for transport, the 
amount required for transport has 
not been adequately realised. We put 
up a plan for Rs. 1,450 crores. That 
has been reduced to Rs. 1,125 crores. 
Now the railways retaliated and said 
we will carry 165 million tons. But 
they are making a very desperate 
eft'ort--and I hope a successful effort 
-to give you not only 160 million 
tons but 190 or 200 million tons. But 



what is 200 million tons for a country 
like India? 

Shrt T. B. Vittal Sao: We are pre-
pared to develop our rail transport. 
But we cannot spend so much money 
on it. Not only the money, but we 
have to depend on foreign countries 
for many parts. We want to restrict 
that. Suppose we spend an equal 
amount on road transport. Suppose 
Rs. 100 crores are spent on road 
transport, how much of it will go to 
foreign countries? 

Shrt L. P. MIsra: I am glad you 
put this question because this is a 
reftection on what was said some 
time back that the railways will 
need. My submission is that when the 
improvement ,that the railways are 
making in the efficiency of their or-
ganisation, if it persists for two years, 
they will be able to give you at least 
30 to 40 per cent increased earnings 
with the same equipment 'and this 
amount will carry very much fur-
ther if you allow the railways to re-
tain this. But my fear is that you will 
not allow them to retain this. Our 
country should take a chance for be-
coming self-sufficient. Suppose their 
income goes up by Rs. 100 crores it 
will go a long way and now out of 
the purchase of Rs. 100 crores, only 
Rs. 80 crores are spent here and Rs. 20 
crores goes outside. But that is not 
going to continue for ever. So, let us 
not think so. Let us have expansive 
ideas on the subject and see how 
much other countries, small countries 
like Grellt Britain, are spending. We 
are working the whole Plan with 
370,000 wagons. You shall read 
by the end of 1960 for railways to deal 
with normal traffic about 500,000 
wagons and 500,000 wagons is nothing 
for a country like India. Therefore, 
don't despair and be optimistic. Our 
transport has got a very bright fu-
ture before it as long as the Gov-
ernment continues to provide the in-
aptratton that is being given in the 
Second Plan.' - -

'BbrI-•• P. SIDha: Do you think that 
iD the near future there will be a 
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possibility of reduction in the price 
of commercial vehicles? 

Shrl L. P. Misra: If you develop it 
well, the cost will definitely come 
down. There are two reasons. There 
has been a very great misapprehen-
sion about the cost of motor vehic-
les. When the pound was devalued 
the cost of an American article be-
came 50 per cent more. India deals 
with only American trucks and na-
turally the cost of a truck which was 
less before devaluation has increas-
ed. 

Shrt Ii. P. Sinha: I am talking of 
Indian trucks. 

Shrl L. P. Misra: I would not like 
to blow my own trumpets but I 
would like to tell you that 66 per 
cent of the parts of a truck are al-
ready being manufactured in the 
\!ountry and in the course of another 
year you will see that so far as a 
truck is concerned, 80' to 84 per cent 
will be manufactured in the country. 
The Swadeshi content will be 80 to 
84 per cent. 

Shri R. P. Sinha: Will the prices 
come down? 

Shrt L. P. Misra: Naturally. The 
firms which are producing 2000 and 
2500 vehicles, if they produce 20,000 
or 25,000 vehicles, the overheads and 
other incidental charges are bound to 
go down. 

Shrt R. P. Sinha: Our target is 
40,000. 

Shrt L. P. MIsra: I don't believe in 
it. You will not be able to reach 
your Second Plan targets wjth 40,000 
extra vehicles. 

Sbrl R. P. SInha: What is your 
suggestion? 

Shrt L. -P. Misra: I have suggested 
from house tops 100,000 trucks. That 
is the minimum. 

8m B. P. Slaha: Have 
capacity' to manufacture trucb' . /' .,-_. 

you the 
100,000 

.... l 



Shrl L. P. Misra: If you read the 
-report of the Tariff Commission of 
the Development Wing, they say 
there is capacity for 59,000 trucks 
""th one shift in the country. With a 
second shift, from 59,000 to one lakh 
is nothing. 

&ardar Iqbal SiDch: May I know 
the reasons why there is only little 
shortage of some of the makes and 
why the prices of some makes have 
gone so high, for instance, Mercedes 
truck? 

Shrl L. P. MIsra: I would not say 
that the price of Mercedes has gO.ne 
up. What is happening is this. At pre-
sent there is a very serious and heavy 
tax on petrol. Diesel oil and petrol 
are imported at Rs. 1-3-6 and 
Rs. 2-11-6. So, there is a difference 
of Rs. 1-8-0 in petrol. The result is 
that the owner of a public carrier 
with a diesel engine finds that he 
can save about Rs. 25/- per day. 
Naturally, there was a great demand 
for diesel trucks. 

Now, in the case of diesel trucks, 
there are two companies permitted 
to manufacture them. One is in Bom-
bay and the other in Madras. These 
two companies were told in the begin-
ning that they should prepare them-
selves to manufacture 2,000 to 2,500 
diesel engines. We find that 50 to 70 
per cent of the trucks must have 
their diesel engines. So the I'eason 
for the scarcity of trucks was the 
scarcity of diesel engines. Govern-
ment did not pemiit US to import 
them. Now they are permitting and 
after some years the shortllge will 
disappear. 

8ardar Iqbal SlDch: Some diesel 
trucks which have fixed prices of 
about Rs. 26,000 are nOw selling in 
the market at Rs. 31,000 or Rs. 32,000. 

Shrl L. P. Misra: This is to a cer-
tain extent not correct. But there 
were some occasions when there was 
a little black-marketing in these 
trUcks becaUl, the other AmerieaD. 
tr;W:ks with dieIel: eoSines were Dot 
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available and the Commerce and in-
dustry Department went into this 
question and they are t\'ying to live 
free import licences for these diesel 
engines and therefore this di1Iiculty 
will shortly disappear. 

CbatrmaD: Thank you. 

(witness then withdrew) 

IV. The West Bengal Lorry Syndlcate, 
Calcutta. 
(Please see their memorandum at 

Appendix VII) 

Spokesmen: 
(1) Shri S. K. Banerjee 
(2) Shri S. K. Chatterjee 
(3) Shri Ajit Singh Dhamrait. 

(Witnesses were called in and thev 
took their seats) 

Chairman: We have with us your 
memorandum and everything you 
have stated therein will be carefully 
examined. But if you wish to add 
anything that is not contained in that 
memorandum, you are welcome. 

But, I may just bring to your. 
notice that we have been discussing 
the broad aspects connected with this 
affair with a number of witnesses so 
far and the general atmosphere and 
the real situation in the country, the 
need for improvement of road trans-
port and all such things no longer 
require to be argued b.ecause they 
have been argued. That has been 
practically the whole weight of the 
argument. What is required now is 
this: On the proposed amendments if 
you have any particular suggestions 
you may. offer them whether they 
are for further 8%nendment or for 
adding some portions to them. 

Shrl S. K. Baaerjee: What we have 
stated in our memorandwn is very 
concise. We have also submitted to 
you our Brochure for circulation 
clause by clause which we think is 
absolutely necessary to be discussed in the interests of the transport, 
especially goods transport. I believe 
you have with you a copy of this. 



Cbalrman: Yes. It is, therefore, I 
say that anything that is contained 
therein need not be re-stated. If you 
want to add anything more, you may 
do that. 

Sbr:i S. K. BanerJee: The first thing 
that I want to impress upon the Com-
mittee is that the existing restrictions 
that are in force should be done away 
with. We say this especially in res-
pect of the clauses which we have 
referred to in our memorandum. 
clauses 37, 42, 48, 49, 50 and 56 are 
the most dangerous ones and clause 38 
dealing with the composition of rthe 
authorities for guiding and controlling 
the transport should be recast. First, 
this is the only thing at least of our 
primary concern. 

CbairmaD.: How should this recasting 
be done? We ~ould like to go into 
that aspect. 

Start S. K. BaDerjee: We have sug-
gested also measures. We have sug-
gested that operators should have a 
voice in the fOrmation of these autho-
rities including the Transport Advi-
sory Council. 

Chairman: That has already been 
placed before the Committee. 

Shrl S. K. BaIlerJee: Our next point 
is this: Transport being a concurrent 
subject, even what is contained in 
this Amendment Bill is unfair and 
unless there is a specific command 
from the Centre-or the Centre takes 
it as a central subject, which we also 
hold has a special bearing on this 

. point--States cannot proceed with 
nationalisation ... 

Chairman: There is a limitation. 
This is a State subject and therefore, 
except with regard to the inter-State 
transport, the Central Government 
cannot step in. Therefore, it must be 
done persuasively and with the co-
operation and co-ordination of the 
States. Therefore, we cannot scrap the 
State agency and then substitute the 
central Government in that place. 
That is the Constitutional difficulty. 

Shrt S. K. BaDerjee: But the diffi_ 
culty has been that they are passing 
laws,', Some States, I think most of 

the States, have nationaJised some of 
their transport and in Bombay they 
have nationalised even a part of the 
goods transport. But we say that 
the whole Act should be repealed in 
the sense that the Centre'sheuld take 
away all the powers from the States: 
and bring in legislation themselves 
because we feel that the States are 
not competent to utilise the Act be-
cause, as it is, transport is a concur-
rent subject. They cannot do any-
thing according to their liking. 

Chairman: As i told you the trans-
port within the States is the State's 
responsibility and the question of na-
tionalisation-when it does come--
comes exclusively within the pro-
vince of the States. Therefore, all 
that we may consider now would be 
about the safeguards that can be sug-
gested to the States and not taking 
away their powers. 

Shrl S. K. Banerjee: Again I appeal 
to you that though transport matter 
is a concurrent subject, the Act which 
was enacted by the Central Govern-
ment, its preamble, its aims and 
objects can be twisted according to-
their own liking .... 

Chairman: So· long as the Centre 
gets into the province of the States~ 

it has to be done with their consent. 
You cannot ask us to take over every 
power of the State Governments. 

Shrl S. It. Banerjee: What we mean 
is that in the present context of the 
Act which is now being worked, the 
position should change. The hon. 
Minister has stated that this Bill is 
being introduced only to safeguard 
the cause of nationalisation that has 
already been done in phases by vari-
ous States. If that be the case, then 
the existing Act, I say, is not compe-
ten t to administer. 

Chairman: There is some mil-
apprehension. The Statement of 
Objects and Reasons does not say 
that the Act is. amended only to 
safeguard nationalisation although 
nationalisation is a fact because that 
is being undertaken and the Constitu-



tion is also amended accordingly. 
Therefore, the Motor Vehicles Act 
must also conta~ some provisions re-
garding the same. Not that the Act 
is amended only to safeguard nationa-
lisation. In the existing Act certain 
prOVISIons are contained about 
nationalisation also and State Gov-
ernments have been exercising that 

"power. They have put some strings, 
because it has now to be done with 
the" consent of the Central Govern-
ment. 

Sbrl S. K. Banerjee: Again the same 
question comes up. If that is the 
object of this amendment Bill, then 
there must be some instrument or 
something for thi-s. Chapter IVA does 
not say specifically that they will 
have tlhe power to nationalise trans-
port. What will be instrument 
through which this nationalisation 
will take place? 

Chairman: Do yOU mean to say 
that Chapter IVA that is now sought 
to be added, does not specifically say 
anything about the powers for na-
tionalisation? It only provides for 
certain aaencies that arise out of the 
nationalisation. That is your point? 

Shri S. K. Banerjee: Yes. 

Chairman: I WOuld only ask you 
to consider this matter. Nationalisa-
tion is a policy. It is a power vested 
in the State Governments also. No 
policy will be legislated upon. Policy 
will be put into action. The question 
is when Ii particular thing is to be 
nationalised, if anybody is thrown out 
of employment or if anybody is injur-
ed what is the compensation to be 
paid? Such things require legislation. 
Therefore, this Chapter is added. 

Shrl Lal Ba.badur Shastri: By imple-
menting nationalisation in a State 
what we want to achieve by me~s 
of a legislation is that the private 
operators should get a fair deal, a 
square deal. That is our purpose. In 
fact, this amendment should lead to 
private operators getting a square 
deal as far as possible, in regard to 
the passenger service. As regards 
goods transport, we announced that 
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no State will go in for nationalisa-· 
tion in the next five years. There-
fore, the private operators or com-
panies or co-operatives, whatever 
they may be, are being given full 
latitude to carryon their trade or 
business and if the State Govern-
ments want, they can issue larger 
number of permits. 

Sbri S. K. Baner~: You have said 
that there should be a fair deal to 
the plll:lsengers. There also, you have 
done injustice. You have mentioned 
only the unexpired period and that 
period will be compensated in the 
shape of Rs. 100 per mensem. 

Shri La) Babadur Sbastri: You can 
say that compensation is inadequate. 

Sbrt S. K. Banerjee: It is no compen-
sation at all. 

Sml Lal Bahadur Shastri: You can 
then say that it is no compensation 
at all and that it is a mockery! You 
can deal with point after point, one 
after the other. 

Chairman: The idea is this. The 
attempt is to legislate certain princi-
ples, because the Constitution re-
quires it. It is open to you now to 
urge that the compensation proposed 
is inadequate or it is not sufficient 
and that other aspects also must be 
taken into consideration in fixing the 
compensation. All that is certainly 
within the scope of the discussion. 

Shri L~ Babadur Shastri: Will you 
suggest any other rate of compensa-
tion? If you have got some idea in 
your mind, you can suggest it. 

Dr. R. P. Dube: You have said in 
your memorandum that under item 4 
also, the compensation is inadequate 
"in consideration of the following 
facts", etc. Would you like to give us 
an idea about it? . 

Shri S. K. Banerjee: In matters con-
nected with the decision of compensa-
tion, the death duty also must first be 
taken into consideration. If a man 
dies leaving a car, according to death 
duty, his property should be assessed 
and the value of the property should 



be taken into consideration in decid-
Ing the compensation. 

CbairmaD: You point out that death 
,duty can also be an item of compen-
sation and that we should consider it. 

Shrl S. K. BaIlerjee: Perhaps the 
Members have misunderstood me. 
You have to consider what should be 
the fair compensation. If you have 
to judge what a fair compensation 
should be, then you will have to take 
certain data into consideration. .' 

Chalrmaa: So, your poJnt il that 
something like the death duty payable 
should also be taken into considera-
tion. 

Shrl S. K. BaDerjee: How much 
income-tax one pays should also be 
taken into consideration. 

CbairmaD: How can income-tax 
come into the question of fixing com-
pensation? You mean that income-tax 
that a person pays on the strength of. 
a particular route will give you an 
idea of the income that he was earn-
ing and that therefore it may be 
taken into consideration in fixing 
compensation. 

Shrt S. K. Banerjee: Yes, Then, the 
method in which compensation is to 
be decided is not by the Department 
but by a tribunal or the question 
should be referred to a body con-
sisting of eminent persons such as 
judges and businessmen. 

Chatrmaa: So, it is not the executive 
body but it must be a judicial body 
that must go into the question. That 
is your suggestion. 

Shri S. K. BaDerjee: Then there is 
the question of licence. The licensing 
policy should be considered. 

Ch&irlll&D: That must be liberal-
that is what you mean to say. That 
is how you have put in the memo-
randum. 

Shri S. K. BaDerjee: But there lire 
many restrictions which have been 
put. The first and foremost thing, 
especially if road transport is to be 
aaved, is road haulage. 

ChalrmaD: What do YOU ftx? 
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Shri S. K. Buaerjee: No limit. 

Chalrmaa: Without limit, yOU wanl 
that the trucks must be permitted to 
ply. 

Shn R.P. SlDha: Have you con-
sidered the competition that is com-
ing from the railways? What have 
you to say on that point? 

Shrl S. K. BaDerjee: There is no 
need to consider the competition 
from the railways. The railways are 
big things, and their godowns are· 
so full that they cannot carry even 
one-third of the whole merchandise. 
At present they carry something like 
34 per cent. or so. 

Shrl R. P. SIDha: Will 
low-rated traffic by road? 

" you carry 

Shri S. .K. Baaerjee: Even bil-rated 
traffic, if there are facilities such as 
good roads, etc. We never say that 
we shall take only low-rated traffic. 
We take also the high-rated traffic. 

Shrl H. P. SaIuIeaa: Are yOU pre-
pared to take low-rated traffic. 

Shrl S. K. Banerjee: We are pre-
pared to take it up. 

Chairman: If you have got any 
specific scheme by which without 
restriction on the mileage limit, you 
are prepared to carry low-rated com-
modity like coal and other thing .. 
you can give us some details of the 
scheme, and the Ministry will be 
prepared to consider it very sympa-
thetically and give you all facilities 
to carry that commodity. The idea is 
that you are anxious that the coun-
try's interests must be served. The 
Government are also of the same 
anxiety. Only it must not injure some 
other thing, and when everybody is 
permitted to take the lorry anywhere 
he pleases the operator himself will be 
the first man to complain I So far 
as restrictions are cOhcerned, do you 
want to take away the limitation on 
road mileage? By all means, it has 
been urged before us. You are also 
cOmmodity. So, your organisation 



might give certain details and the 
Committee will consider them. 

Shrl,B. P. S ..... : Your syndi-
cate is in charge of lorries und has 
nothing' to do with buses? 

Sbri 8. K. CbaClerjee: Perhaps, n1y 
friend has failed to make an impres-
sion on you. What he means to 
say was this. He referred to chap-
ter IVA regarding compensation, 
which do. not contain sections corres-
ponding to the sections provided in the 
United Kingdom Act of 1947. In 
fact, in 1946, another Bill was intro-
duced in Parliament. That passed 
through a Select Committee and in 
that Committee, it was suggested 
that reference should be made in 
certain sections to the U.K. Act as 
well. when you want to fix compen-
sation. 

There is no thing added in this 
Act, but I am not going into those 
details. What I mean to say is that 
compensation should be considered 
Ilnd judged and weighed by a Tribu-
nal. That Tribunal must be headed 
by a judge, with two other persons-
One of them being a man Ilpecially 
trained in. Finance and one being a 
representative from the operators' 
side. There must be the right to 
appeal in case of dissatisfaction about 
the compensation. 

~balrmaa: There is one thing 
which you will please remember. 
The principle which should guide the 
measure of compensation cannot be 
lett to a tribunal or an:!, executive 
body. It must be decided '.lOly by 
the legislature under the amended 

• Constitution. Therefore, the princi-
ples must be embodied in an Act. 
The application of the principles and 
the amount to be determined in a 
particular case may be a subject-
matter to be dealt with by an inde-
pendent ju4ee and appeal may be 
provided. There is nothing against 
such a provision being made. 

Shrl S. K. Chatterjee: Unfortuna-
tely, we see from this Bill that no 
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appeal has been provided. It hai 
been clearly put there. We are 
speaking against that provision. 

Cbairman: So, you say that an 
appeal should lie. When vou say 
that the compen.c;ation must be de-
termind only by an independent 
judge or a tribunal. do you mean to 
say 'that the principles must not be 
laid down in the Act itself? 

Shrl S. K. Chatterjee: Some-' 
clauses must be added at the end 
of this Bill, providing for the tri-
bunals defining the constitution of 
the tribunals, their functions and any 
other relevant matter. We want that 
provision to be embodied in this Act.. 

I 'would now invite the attention' 
of . the Members to clause 56 of the-
Bill. that is section 63 of the original 
Act. 

Chairman: They have now dispen-
sed with the counter-signature. I 
think it is a distinct improvement in 
yOW' favour. 

Shri S. K. Chatterjee: It is detri-
mental in this way. When you have' 
a Motor Vehicles Act which is an 
all-India Act, why should there be a 
necessity for counter-signature which 
depends on the sweet will of the 
regional transport authorities of the 
particular area concerned? 

Chairman: That is a fundamental 
principle of the Constitution. It is 
said i,n ,the Constitution' that the 
State can permit or refuse to permit 
any vehicle to move about within 
cel'tain limits. If you say that it 
should not be so, because this Act is 
called dn all-India. Act, and that the 
States cannot have jurisdiction, it 
would be very difficult. 

Shri S. K. Chatterjee: Unfortuna-
tely, our hon. Minister in charge of' 
Transport has said in the preamble 
to the Bill that this is intended to . 
result in uniform legislation through-
out India, and that for that reason. 
he has brought forward this Bill. 



Chairman: That is so far as inter-
:State trade and traffic are concerned. 

Shri S. K. Chatterjee: He has not 
clearly said that. 

Chairman: If you will read it, you 
will know it. It is made clear. 

Shrl B. P. Samna: No Central 
Act can take away the powers of 
the States. 
L 

Cbairman: Nor did the Minister 
intend it. So far as the States are 
concerned, it is merely recommenda-

. tory so that matters like the inter-
State tribunals may not be put. So 
far as inter-State trade is concerned, 
the Centre has taken more powers. 

Shri S. K.. Chatterjee: In my as-
sumption, they have proposed to 
take powers. But then, I must say 
that this is permissive legislation. 
Only when the States so desire, the 
Centre can interfere. Otherwise not. 

Chairman: It is a matter of prin-
ciple in the administration. When a 
particular State is autonomous, the 
Centre cannot over-ride, but may 
persuade it. It cannot be made a 
measure of strength. In the matter of 
inter-State trade, the Centre has 
absolute power. That is what they 
have said here. 

Sbrl S. K. Cha.tterjee: What is the 
position of the railways? In res-
pect of railways, are not the States 
consulted? 

Cbalrman: The railways are not a 
-Central subject. If you go to 
. the fundamentals of the Constitution 
. and put questions to me, it is diffi-
.cult. Simply because the railways 
are a central subject, it does not fol-
low that roads also should be cen-
·.tral. 

Shrl Cbatterjee: Therefore, the 
Constitution has got to be changed, 
and road transport has to be t;I~
lar.ed a Union subject. 

Chairman: That is beyond the 
competence of the present Com-
mittee. 

Shri Chatterjee: If it is the real 
intention of the hon. Minister that 
the Act should be given effect to in 
all corners of India, then it has got 
to be a central subject. The States 
have promoted separate legislation 
to serve their own purposes. Whet'e 
is the guarantee it -will be uniform? 

Chairman: I do not wish to go 
into all these questions because it is 
half-truths that you are mentioning. 
The Minister has simply said that in 
the absence of legislation about 
nationalisation, different States ha'le 
taken and exercised their power 
under different Acts and now he 
wants to have a uniform policy for 
all the States so far as the princi-
ples that should guide nationalisa-
tion and compensation are concern-
·ed. That is what he has said. ,He-
has not said that the Bill will be 
administered by us. 

Shrl S. K. Banerjee: In clause 56(a) 
of the present Bill a discrimination 
is made which is not in the original 
Act. Private carriers are given cer-
tam privilages and rights 'over the 
public carriers. 

Chalrman~ Private carrier permits 
are within the competence of the 
State. 

Shri S. K. Banerjee: In the existing 
Act there is not this difference. 

Chairman: So· far, we have heard 
other witnesses. Everybody has 
welcomed this, has appreciated this 
additional privilege so far as private 
carriers are concerned. They only 
wanted the same privilege to be 
extended to public carriers also 
within the State. 

Sbrl S. K. Banerjee: Yes, that is 
what we want. 

Chairman: Then, say so and do not 
. flbject to this provision. .. 



Shrl S. K. Banerjee: Then there is 
the question of the penal sections. 

Chairman: You are against the 
.enhancement? 

8hri S. K. Banerjee: Yes. 

Chairman: 'Ilhat will be considered 
because other people also have ur-
ged rather strongly about it. 

Shrl' B. K. Das: In the memoran-
dum in page 11 it is said that the 
provisions for the formation of the 
regional, State, and inter-State 
.authorities as also the Trans-
port Advisory Council do not con-
tain a provision for the representa-
tion of the transport operators. Is 
there a definite sClheme about that 
as to how they can be given repre-
sentation? Is there any specific pro-
posal? 

Shri S. K. Banerjee: In all these 
organisations there should be propor-
tionate representation. I cannot give 
the actual number, because I do not 
know the strength of these bodies, but 

'GIPD-LSI-J764LS-ll-I 1-56- 900. 

at least one-third must be the repre-
sentation given to them. 

Shrl B. It. D .. : Will it be done by 
nomination or by election? 

Shri S. K. Banerjee: There are ass0-
ciations of the operators recognised 
by the Government. They will ~ 
taken into confidence. 

8hn B. K. Das: But there are as-
sociations and individuals also. How 
can that be done? Is there any 
scheme about that? 

Chairman: This question will be 
always there. We shall discuss it. 

The evidence that you have given 
is a matter of confidential. You 
please do not publish anything you 
have said here. The whole matter, 
if it is decided to be published, will 
be available to Parliament. 

(Witnesses then withdrew) 

(The Joint Committee then ad,;oum-
ed.) 
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TIle IIuIIan .......... TraDaport Development Assoclatloll L~., D.omb_,.. 

In presentinlour views on the above bill we like to conftne ourselves to 
Chapter IV which .deals with restrictive provisions on motor transport and it, 
nationalisa.tion. 

BacJcgroutld 

2. In regard to its restrictive provisions on road transport the )4:otor Vehicles 
.Act of 1939 was largely the result of the depression during· the thirties ftom 
1931/32 to 34/35 when the railways su1!ered a loss in their eamin.s. The Weqe;' 
wood Cemmittee of 1936/37 es~ted that a part of this loss CaboutRs. " Crol'e' . 
p.a. out of an average of about Rs. 13 crores p.a. in the ranway peak earnirica 
during the period 1922/23 to 3a/31) was due to road compe1ition and, tl1erefor~, 
it was natural that in the circumstances this aspect should have inftuenced sub-
stantially the regulatory provisions of that Act. 

3. However, today the conditions have changed entirely. As a result at 
increased production during the period of our 1st Plan more freight is now 
offering than can be handled by the railways, who, therefore, are in need of 
relief. The per cent increase in production in the 2nd 5-Year Plan is estimated 
at over 3 times that in the 1st and it has been estimated that by 60/61 the rail-
ways will be short of capacity to the extent of about 33 million tons. The 
Planning Commission are unable to provide for the railways more than Rs. 1,125 
crores, which by itseU is a substantial allotment being about 25% of the outlay 
on the Public Sector of Rs. 4,800 crores and while the need to expand water trans-
port is undoubted the extent to which it can relieve the railways is limited since 
its 54/55 capacity was only about 5 million tons and, therefore, even if its capacity 
Is doubled the extra capacity available will be only about another 5 million tons. 
This will be oftset by a number of additional imports since decided upon and in 
addition there is a proposal to increase our food production. Therefore, the 
estimated gap of about 33 million tons in the railway's capacity will still stand, 
if not actually increased by 60/81. 

4. On the other hand, our investment on roads is not being fully utilised and 
including the truck-equivalent of our bullock-carts we have only about 2 vehicles 
per mile on our roads against a density of from 31 to 221 vehicles per mile in 
other countries. Thus, there is room for at least twice the present number of 
vehicles on our roads. The pre-plan investment on our roads is estimated at 
about Rs. 300 crores at old rates of materials. During our two Plans over Rs. 400 
crores more will have been spent making in all about Rs. 700 crores, of which at 
least half the amount lies unutilised at present. There is no doubt that before 
incurring any additional expenditure on any other transport service steps will 
have to be taken to make the maximum possibie use of our investment on roads. 

5. Fortunately, the country is in a position to do this as we have now our 
automobile industry which is developing progressively and tor which the 
Planning Commission has set a target of quadrupling its truck output trom 
about 9,500 1n 1955 to 40,000 vehicles in 1960. The industry has a capacity t. 
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exceed this output if a demand is created. Then, the development of the road 
transport industry does not need any special technique and the industry is more 
labour-intensive than other forms of transport. 

6. Therefore, whereas the position in 1939 may be said to have been such as 
to require measures to restrict road transport to a certain extent (not practically 
whole-sale as happened after the M. V. Act of 1939) the 1956 position definitely 
requires measures to expand it and we feel that this position is bound to continue 
in our subsequent Plans also since production will increase more in geometric 
than in arithmetic progression. However, it is necessary that this expansion is 
carried out without creating conditions of unhealthy competition with other 
forms of transport, principally the railways, which are our largest single nation-
alised undertaking. In the proposals we are submitting we are bearing in mind 
this important point. 

La.d'en Weights 

7. Our first suggestion is that the limits of laden vehicle weights should con-
form to practice in other countries, the recommendation of the Indian Roads 
Congress, and the specifications of vehicles authorised by Government to be 
manufactured in the country and which are being actually manufactured. In 
1949 the Indian Roads Congress evolved a specification for road vehicles for use 
in this country, after taking into consideration current practice in other countries 
and our own conditions and among other things it recommended an axle-load 
of 18,000 lbs. and certain speed limits. (P. 32 to 34, I.R.C. paper No. 138, Specifi-
cations and Standards Committee.) The suggestion about speed limits has been 
incorporated in the Eighth Schedule of the Amending Bill but that about the 
axle-load has been altered to a "laden weight" of vehicle in the proposed clause 
(9) in section 2 of the original Act. 

8. We request that this should be corrected since a laden vehicle weight of 
18,000 lbs. as proposed in the Bill means a rear axle-load of only 12,000 lbs. 
against 10,600 in the 1939 Act, which is no great improvement in the light of 
developments in automobile technique during the past 15 years. Also this limit 
is uneconomical as the greater the load carried the less is the cost of operation 
of a vehicle. Further, it will affect the -use of trucks which have been authorised 
by Government to be manufactured in the country and which have an axle-load 
of 18,000 lbs. We may mention that the Indian Roads Congress specification for 
vehicles has given a range of from 32,000 to 73,000 Ibs. of maximum laden 
weights and has also visualised the possibility of permitting by a special certifi-
cate "weights in excess of the maximum limits herein specified" (App. 1, I.R.C. 
paper No. 138) while the laden weight of a vehicle with an azle-Ioad of 18,000 
lbs. is about 27,000 lbs. Therefore, our suggestion to classify under heavy motor 
vehicle's trucks of axle-loads of above 18,000 lbs. is in conformity both with the 
I.R.C. recommendation and the specification of vehicles manufactured in the 
country and should therefore be accepted. 

9. We may mention here that the adoption of our suggestion" will not automa-
tically lead to the unre,tricted use of vehicles of axle-loads of 18,000 lbs. every-
where irre .. pect~ve of the conditions of some of the old bridges in the count.rv 
since section 74 of the old Act confers on States an overriding power to "pro-
hibit or restrict" the driving -of motor vehicles or any specified class of motor 
vehicles, etc., in a specified area or on a specified road". We are in favour of 
retaining this overriding power till all old bridges are strengthened but to 
ensure that such prohibition or restriction is based on one uniform standard of 
design in all States we are of the opinion that there should be a provision for 
prior consultation with the Centre which is responsible for standard 
designs and suggest the addition of the words "with the approval of 
the Government of India" after the words "prohibit or restrict" in line 6 of this 
IeCtion. The effect of our suggestion will be that except where the bridges are 
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weak all the types of vehicles produced in the country will be normally free to 
ply anywhere but not everywhere while the effect of limiting the laden weight 
to 18,000 Ibs. as proposed in the Bill will be nonnally to preclude vehicles above 
that limit even where the bridges are capable of carrying them. The ditference 
betwetm the two, from the point of view of cheapening transport, is obvious. 

Restrictions 

10. Our second suggestion is that constantly with the ptesent background 
of our transport pOSition the import of Chapter IV should be so altered as to 
emphasise the need to develop road transport and not to restrict it by using such 
words as "prohibition", "restriction", "limit", etc., and by referring to the need of 
"preventing the deterioration of road suTfaces". As we have mentioned earlier 
the country's need from now onwards is not to prohibit, restrict or limit road 
transport but to expand it without harming other forms of transport. Hence, the 
use of these words as' also a differentiation between long-distance and other 
traffic is not in tune with the times. Secondly, the experience of the past 15 years 
has shown that a liberal use of these words has created a very unhealthy atmos-
phere for the proper development of road transport. During discuSsion on this 
Bill, in the Lok and Rajya Sabhas most of the members who participated in it 
emphasized that the need of the moment is to expand road transport while the 
Deputy Minister of Transport has mentioned on the ftoor of the House that com-
petition between the railways and roads was now a closed chapter in the country. 
Against this background any provision for prohibiting or restricting any form 
of transport is not only inconsistent with the consensus of opinion in the country 
and the declared policy of Government but definitely injurious to the successful 
implementation of our 5-Year Plans. We also suggest that the period of a permit 
under section 58 (1) of the new Act should be not less than flve and not more 
than eight years. Vehicle prices today are about 4 times their pre-war level while 
the purchasing power has not increased in the same ratio. Hence, a longer period is 
now necessary than in 1939 (when it was from 3 to 5 years under the old Act) 
to spread the depreciation allowance of vehicles. 

Road/Rail Competition 
11. A$ between road and railway transport the main points are two:-

(a) Possibility of road transport taking away from the railways any of 
the traffic which they are capable of handling. 

(b) Possibility of such diversion being mostly in railway's high-rated 
commodities. 

All the restrictions in the 1939 Act have arisen from these two points but the 
experience of the past 15 years has shown that their effect has been to so cripple 
road transport that it is not in a position to meet demands even when the rail-
ways are unable to cope with them. This is most injurious to national develop-
ment. In our opinion it is possible to meet both the points mentioned above 
without producing the present conditi~s. Our suggestions are as follows:-

(i) The Planning Commission may so fix the targets of production of 
trucks that after meeting the requirements of feeder and passenger 
traffic and the estimated normal renewals of old trucks in the 
country the balance available shall be adequate for the anticipated 
traffic without prejudicing other modes of transport. This will 
automatically ensure that without having any recourse to any res-
trictions on motor transport no form of transport will suffer from 
unhealthy competition. Side by slde, there should be a provision 
in the proposed Bill that the fares and freights to be fixed for road 
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transport under the proposed section a (1) (i) should be such that 
in the case Of n.ilway's low-rated commodities carried by road, the 
minimum shall in no case be below the average rililway freipt. 
Such a course wlll ensure an orderly development and a balanced 
cO-ordination between the two forms of transport based on the 
country's overall requirements. The procedure of putting in res-
trictions as in the M.V. Act of 1939 throws too much responsibility 
on, State Transport and Regional Transport Authorities, who, by the 
nature of theq- work, will not be in a position to assess the country's 
overall transport requirements. 

In regard to high-rated commodities we suggest that an all-India 
-.chedule of such commodities should be drawn up in consultation 
... ith all trailaport interests concerned a,nd ~eir carriage by road 
')1ltside a State should be proportionate to the overall capacities of 
:ailways and road transport at railway rates. This also will have 
the same eJ!eet as No. (i) and meet the railway's point of view. We 
are of the opinion that these measures will ensure the development 
of principal forms 01. transport on healthy lines commeRsurate with 
1Ife country's requirements not only during the 2nd but· during all 
subsequent Plans without creating conditions of unhealthy competi-
tion and without requiring any restrictions on any form of transport. 

Road Surfaces 
12. In reprd to road surfaces in 1939 when the M. V. Act was framed our 

main sOurce of income for road development and improvement in addition to 
such small amounts as could be spared by States was a 21 anna tax on motor 
spirit which yielded in 1989/40 only about Rs. 0.258 crores. Against it we shall 
have speRt between 51/52 and 60/61 over Rs. 40 crores annually on development 
and improvements, i.e., the amount available now is nearly 150 times that in 
1939/40! The extent of improvement now is on such a scale that during the lst 
Plan about 14,000 miles of existing hard-crust roads were improved against about 
10,000 miles newly constructed. An appreciable mileage of modern surfaces has 
also been provided and a further mileage has been projected till 60/61. There-
fore, the condition of our roads today is definitely incomparably better than in 
1939 and needs no protection against deterioration. Lastly, a road surface is not 
an end in itself but a means. the end being the transport requirements of our 
successive Plans. Hence, to prevent the necessary transport development of our 
country by saving roads is like, for instance, not utilising a steel or any other 
factory for fear of its deterioration! We submit humbly that this phrase "pre-
venting the deterioration of road surfaces" is most uncomplimentary to our 
enac.tment al)d should be' removed from it and further that no permit should be 
refUsed on the ground that a certain road is not fit for traffic. In extreme cases 
where this may not be' possible a permit having to be refused should be automa-
tically valid after six months which period, 'excluding the monsoons, sheuld be 
sufficient for a road authority to put it in order. . 

The Code 

13. Lastly, we would like to refer to the Code of Principles and Practice which 
is believed to have been prepared to define the various restrictions on motor 
transport imposed in Chapter IV of the M. V. Act of 1939. The proviSions in this 
Code in regard to the J;'egulation of motor transport by distances are such that 
so far no State except Madhya Pradesh has accepted them. Nevertheless, it is 
believed that the principles underlying the Code have been to a large extent 
inftuencing the ~tates in practice. In 1950 the Motor Vehicles Taxation Enquiry 
Cominittee found it necessary to recommend the suspension of the Code for 
3 years. Alter the ~erience of transport shortage in the country during the 
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let Plan this Association pressed for the withdrawal of the Code during the 2nd 
Plan in a deputation to the Hon. Transport Minister on 9th September, 1955. At 
the next meetinc of the T.A.C. in February 19156 Government asked States 
whether they would like the Code to be suSpended.. They have asked for time 
to consider' th,ig and that is where the matter stands at presertt. According to 
our information Bombay State is not in favour of enforcing the Code and Madhya 
Pradesh which was the only State to have accepted it 10 far has been reconsider-
In. the issue. Other States may not have sent in their views. All this shows 
that the Code is still in the consideration stage. Yet we notice in the Amending 
Bill provisions fer regulating motor transport by distances, which provision did 
not appear in the 1939 Act but which was sought to be imposed lily the Code, 
whose suspension is under consideration by States ahd which, according 
to the statement of the Deputy Minister, Transport, the Centre is prepared 
to withdraw, if necessary. Apart from the fact that in our humble 
opinion it is not proper to include in a legislation a matter which is still under 
consideration we humbly submit that these provisions are inconsistent with the 
statement of Govemment's policy and the country's present requirements. We 
respecttully but emphatically request the Committee to remove from the Bill 
these previsions which have been proposed in sub-section (1) (li) of section 43 
of the old Act, in the second proviso to the proposed section 56 ( 1) in the new 
Act and in sub-sections (3), (4) and (5) of the same section in the new Act. 

Other Suggestions 

14. Other suggestions are as follows:-

(i) Fitness Certificate: In the proposed sub-section (2) of section 38 of the 
principal Act the effective period of the certificate of fitness of a 
vehicle is -proposed to be reduced from "not more than 3 years or 
not less than 6 months" to "nat more than one year or less than 
three months". While admitting the need for frequent inspections 
of transport vehicles we are of the view -that the proposed intervals 
are both unnecessary and impracticable. They are unnecessary as 
more new vehicles are now available than before and also the 
number of 'disposal' vehicles now available in the country is small. 
Therefore, hereafter, the country's fleet will consist of more and 
more new vehicles not requiring frequent inspection. Secondly. 
with an appreciable increase in the number of vehicles in the 
country, as is bound to -arise, it will be impracticable to inspect 
them oftener than 6 months. Therefore, we suggest the retention 
of the present period but if this· is not found acceptable then the 
maximum should be reduced from 3 to 2 but the minimum should 
be retained. 

(ii) Lignt Delivery Vans: It has been mentioned in the Notes on Clauses 
(P. 649) that "In principle there is no great justification for denying 
to the private lorry-owner the freedom that is enjoyed by the owner 
of a private motor car" and, therefore, the Bill provides that a 
private carrier:s permit shall be valid throughout a State without 
counter-signature. We suggest that for the same reason a private 
carrier should be exempted from the need to take out a permit if 
the gross laden weieht of his vehicle is the same as that of a car 
carrying 7 persons and a trailer with a laden weight of 1,700 lbs. 
as proposed in section 42 (3) 0), so that the two will be the same 
in all respects and, therefore, one should be free to travel anywhere 
in India like the other without a permit. We feel that this will 
encourage a greater use of private carriers in the country, a desi-
deratum stressed by the Study Group. We may mention here 
that in 1947 the then Select Committee recommended the 
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exemption from permits of all light goods vehicles but we are sug-
gesting that it should be confined to private carriers only with a 
laden weight not exceeding 6,000 lbs. This will mean that permits 
will be necessary for private carriers with a laden weight of over 
6,000 lbs. Therefore, we suggest the following two amendments: 

(a) In the proposed clause (i) in sub-section (3) of section 42 of the 
. principal Act, add (i) "and any llght motor vehicle not plying 
for hire or reward". 

(b) After the word "one or more vehicles" proposed in line 2 of section 
52 of the principal Act add "not being a light motor vehicle". 

(iii) Private Camers: Section 53 (1) of the Principal Act provides that 
the vehicle or vehicles for which a private carrier's permit is applied 
for shall not be used "except in connection with the business of the 
applicant". While the intention of this condition is clear cases have 
arisen in the past and may arise in the future as to the meaning of 
the term "business of the applicant". For instance, the carrying of 
building materials or stores or furniture for own use has been held 
as not constituting "the business of the applicant". This is an hard-
ship since it means that a factory having its own transport cannot 
employ it for aU uses in connection with its own business but has 
to hire transport for carrying certain materials. This is unneces-
sarily expensive and is one of the reasons preventing the devel~ 
ment of private carriers. Consistently with Government's policy to 
encourage private carriers we suggest that the present ambiguity 
about the expression "the business of the applicant" should "be 
removed by substituting the word "for carrying goods for hire .or 
reward" for "except in connection with the business of the appli-
cant" in the last two lines of section 53 (1) of the principal Act. 

(iv) Special Permits: The proposed sub-section (6) in section 63 of 
. the principal Act provides for the issue of special permits for pUDlic 

service vehicles for the use of a vehicle as a whole without stopping to 
pick up or set down passengers along the line of routes, such permits 
being valid in any region or State. In our opinion this most welcome 
improvement is necessary both in the case of contract carriages and 
goods vehicles. 

(a) Contract Carriages: At present taxis are not available outsicie speci-
fled regions and further they cannot be hired for a whole day or 
a part of a day. This has led to the unauthorised use of private 
cars to a certain extent. To cater for this demand and thus avoid 
unauthorised use of private cars the Bombay Government has 
created a type of permit like the special permit proposed in this 
sub-section. This fact will show that there is need for such 
permits for contract carriages and that unless it is met it will not 
be possible to check effectively the use of private cars for hire. The 
remedy suggested in the proposed ,clause (ii) of sub-section (1) of 
section 33 of the principal Act, viz., to suspend the certificate of 
registration is only a palliative. The real solution is to include 
contract carriages. in the proposed sub-section (6) of section 63. 

(b) Public Carriers: In regard to the inclusion of goods vehicle in tllis 
section the case Is still stroneer as the maiPl congestion is in goods 
and it is most essential to have Goods Expresses by Road like 
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Railwa) . Goods Expresses. That there is a demand for such ser-
vices is proved by the fact that applications for long distance-
travel are being made and rejected. If this is the case at the 
beginning of the 2nd 5-Year Plan conditions by 60/61 can be 
easily imagined. Therefore, in our opinion, inclusion of goods. 
vehicles in the cateiory of special permits is absolutely essential.. 
We suggest the addition of the following words in this sub-section: 

Add "contract carriage and public carrier" after the word "public 
service vehicle" in line 5, and Add "or goods" after "passengers'" 
in lines 6 and 9. 

N ationalisation 

15. In regard to nationalisation our suggestions are:-

(i) that in view of the Dy. Ministers' statement in Lok Sabha no sueD 
scheme should apply to the transportation of goods unless it is· 
approved of by the Government of India. 

(ii) that in regard to passenger transport the basic aim of nationalisatioDt 
should be to extend transport facilities and not to restrict them. 

The railway's inability to cope with the estimated passenger transport has been, 
admitted and the 2nd 5-Year Plan mentions specifically that passenger transport 
by road will have to be used to a greater extent than before. In keeping with 
this objective our suggestion is that all new State schemes of nationalised 
passenger transport should first commence with those areas only where there· 
are no services at present and that none of them should be extended to the other 
. areas till the permits of present holders expire. In effect this will mean that 
the nationalised and non-nationalised sectors will be complimentary and will 
lead to an expansion of facilities. 

16. According to the Deputy Minister of Transport about three-fourths of' 
passenger transport is at present in the hands of private operators. Naturally, 
these people will be most interested in developing this line wherever there is 
demand. But that does not mean that no demand can be created in other places, 
smce the bulk of our population has at present practically no means of transport. 
Considerable mileages of earth roads are being constructed under our 5-Year 
Plans and they are bound to be metalled sooner or later .. It is here where there 
is considerable scope for the development of cheap services which it should be the-
primary duty of our States to provide as the limited ·resources of individual opera-
tors will be insufficient for that purpose. Therefore, our suggestion is to add 
the words "in areas where there are no transport services at present" after "road 
transport service" in line 3 of the proposed seCtion 68C. We also . suggest the 
nddition of the following proviso to this section: "Provided that no such scheme 
!=hall apply to the transportation of goods unless it is approved of by the 
Government of India". 

17. Where it becomes necessary to take over any of the existing services after 
the expiry of their periods of permits the Regional Transport Authorities should 
refuse applications for renewals as provided for in section 68 F(2) (a) but shall 
have no power to cancel or modify any permit or to curtail the area or route cover-
ed by a permit. Therefore, we suggest the deletion of sub-clauses (b) and (c) of 
section 68 F(2) and sub-gection (3). In regard to compensation wherever due 
our view is that it will not be' fair to fix it by specified amounts as contemplated 
in section 68.G(4) and (5). It should be referred to a tribunal to be set up 
under the Act tor this purpose. Our reason for this suggestion is that matters 
like compensation affecting the livelihood ot individuals should not be disposed 
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GIl in the same manner as, tor instance, ftnes but should be baaed on the meriti 
Gl each cue as uaesaed by an independent tribunal. S1Ib-HCUons (4) and (5) 
4f section 88G should be amended accordingly. 

.,. 

18. We enclose a summary of the above and a detailed list. of oW' suggestions. 

SUMMARY 

In summary our suggestions are as follows:-

(i) In view of 
(a) our rapidly changing eeonomic develo~ent 
(b) consequent need for transport facilities on a large' scale 
(c) the impracticability of providing funds for the railways on a scale 

disportionate to ~lotments on product(ve projects 
(d) the paramount need to avoid even the slightest congestion in the free 

movement of passengers and goods, particularly the latter, and 
(e)' the need to develop a healthy Automobile Industry the objective of 

the Motor Vehicles Amendment Bill should be to encourage a free 
development Qf road transport and its co-ordination with other 
forms in such a manner that there will be no unhealthy competition 
either among the various operating units of road transport or among 
various fonns of transport. (paras 3, 4, 5 and 6). 

o(ii) Unhealthy competition in transport arises primarily from two causes:-

(a) Vehicle production, whether of the railways, road or water transport 
in excess of requirements. 

(b) Lack of co-ordinated. fares and, freights particularly in regard to 
high-rated commodities.' • 

If steps are taken to avoid these causes, no restriction of any kind will 
be necessary on any form of transport. 

-(iii) In regard to (a) our suggestion is that the Planning Commission should 
assess the transport requirements of each Plan, in consultation with 
the transport interests concerned and fix the number of railway 
rolling stock-other than that required for renewals-within the allot-
ment it can spare for the railways in each Plan. To the extent to 
which the carrying capacity of this number falls short of the country's 
over-all requirements (and it is bound to fan short as there is a 
limit up to which funds from the Public Sector can be spared for 
one service) traffic should be allocated to roads and water transport 
in addition to their respective requirements of feeder traffic and 
renewals. . This will determine the number of their vehicles and 
ships. [para 11 (1)]. 

'(iv) In regard to (b) our suggestion is to draw up in consultation with the 
interests concerned. an All-India schedule of rates of high-rated. 
railway commodities and regulate their traffic by each form of trans-
port according to their respective carrying capacities as per (a). 
[para 11 (ii) ]. 

(v) Subject to these provisions, there should be no restriction of any kind 
on motor or any other form of transport. \ 

(vi) Other suggestions are:-

<a> Vehicles with a rear axled-Ioad of 18,000 lbs. and under should not 
be classified. as Heavy Vehicles. (paras 7, 8 and 9) . 



121 
(b) Deterioration of a road surface should not be a condition for granting 

road permits. (para 12). 
(c) No provision based on the Code of Principles and Practice should be 

embodied in the Bill. (para 13). 
(d) The tenor of the Bill should be to create a desire among State Trans-

port and Regional Tru8port Authorities for encouraging the 
development of road transport and not restricting it as at present. 
(para 10). 

(e) Present high prices of motor vehicles require a longer period for 
spreading depreciation allowancesj hence the period of a road 
permit should be for not less than 5 and not more than 8 years. 
(para 10). 

(f) Miniplum perod of the certificate of fitness should not be less than 6 
months. Maximum may be reduced to 2 years if 3 years are 
considered too long~ 

(g) Private carrien under 6,000 Ibs. should require no permit. 
(h) Like public service vehicles. contract carriages and public carriers 

should be given Special Permits for Express Services. 

(vii) No State should embark on a scheme for nationalised goods transport 
except with the concurrence of the Centre. (para 14). 

'(viii) Nationalised passenger services should be started first in undeveloped 
areas and then extended to others, if necessary, but only after the 
operator's permits expire. (para 15). 

(ix) Till an operator's permit expires it should not either be cancelled or 
modified or altered in any way to make room for nationalisation. 
(para 15). 

(x) Compensation should be decided by a tribunal. (para 16). 

SUGGESTIONS 

NOTE: Figures in brackets refer to paragrar"" in the Memorandum. 

Section 2(9) New: Substitute "axle load" for "laden weight" (paras 7 and 
8). Please see also section 74. 

Section 38(2) New: Substitute "Two years" for "one year" and "six months" 
for ''three. months" (14). 

Section 42(3) (i) New: Add "and any l'ight motor vehicle not plying for 
hire or reward" (14). 

Section 43(1) Old: (c) Delete. 

(i) Substitute "regulate" for "prohibit or restrict" and delete "long 
distance goods" . 

N.B.: The object of these suggestions is as follows:- , 

(i) To delete reference to road surfaces (para 12). 

(ii) To eliminate the words "prohibit, restrict" etc. for reasons mentioned 
(p.ra 1.). 

(iii) To avoid differentiation between long-distance and other goods traffic 
as it is unnecessary in today's conditions and also in the future 
(para 10). 
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Section 43(1) New: (i) After "public carriers" add ".in such a way that 
in the case of railway's low-rated commodities carried by road the 
minimum shall in no case be below the average railway freight" 
[para 11 (i)]. . 

(Ii) Should read as follows:-

"regarding the development 01 road transport and its co-ordination with 
other means of transport" (para 10). 

~iii) Add after the word "the" in the 5th line, "Co-ordination of motor 
transport with other means of transport" (para 10). 

Section 47(1) New: Either delete (f) or if it be necessary to retain it, add 
after "area" in (f) the following:-

"provided that.a permit refused on account of the condition of roads 
shall be automatically valid after a lapse of six months after the 
monsoon" (12). 

Section 47(3) New: Substitute "increase or decrease" for "limit" in line 2. 
. (10): 

Section 52(2) New: After the words "one or more vehicles" in line 2, add 
''not being a light motor vehicle" (14). 

Section 53(1) Old: In line 3, substitute the words "the requirements of the 
area to be served" for ''the condition of the roads to be used" (12). . 

. Also in the last 2 lines, substitute the words "for carrying goods for hire 
or reward" for "except in connection with the business of the 
applicant" (14). 

Section 55(1) New: Either delete (f) or if it be necessary to retain it, add 
after the word "area or route" "provided that a permit refused on 
account 01 the condition of roads shall be automatically valid after 
a lapse of 6 months after the monsoon" (12). 

Section 55(2) New: In line 2, substitute "increase or decrease" for "limit". 

Section 56(1) New: Delete the second proviso. This proviso does not 
appear in the case of stage carriages in Section 48 indicating the 
acceptance of the need to develop passenger transport.. The need. 
for the expansion of goods transport also has been accepted. There-
fore, this proviso is unnecessary. Moreover from the point of view 
of the implementation' of the second plan, goods transport is more 
important than passenger transport (13). 

Section 56(2) New: In (iii) add ''beyond specified quantities when railway 
facilities are available". 

Re-word (iv) as follows:-

''That specified goods shall not be carried outside a State at rates below 
corresponding railway rates". The railway argument has always 
1:l!en that unless road transport is restricted it will carry all their 
traffic in high-rated commodities. To avoid it they want all sorts 
of restrictions like prohibiting road transport beyond 150 miles and 
prohibiting the carriage of goods of specified nature except at 
specified rates. But these suggestions over-look two facts:-

'ti) That there is a certain amount of low-l'!lted traffic which the 
railways cannot move. Therefore, a distance regulation wilJ 
lead to c.ngestion. 
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.ii) That there have been occasions and there will certainly be more 
when on account of more pressing demands due either to imports 
or the needs of basic industries the r~ilways will not be able to 
move high-rated commodities on account of priorities. This 
also will lead to congestion. These contingencies have to be 
considered and have been provided for in the three suggestions 
we have made above, viz., the deletion of the second proviso in 
Section 56(1) and the amendment of sub-sections (iii) and (iv) 

,in Section 56(2) [see para 11 (iv)]. 

Section 56(3), (4) and (5) New: Delete. These sub-sections intrOduce 
regulation by distance like sub-section (1) and also define the places 
connected by railways. Both are provisions of the Code which being 
still under consideration should not be incorporated in the Bill. (para 
13). Moreover the stipulation that in the case of a continued line 
a mile-and-a-half of a railway should be considered as equivalent 
to a mile of road is thoroughly undemocratic as it will force people 
to travel 50% more than necessary. 

Section 57(3) New: Delete the proposed proviso. We have suggested under 
Section 47(3) and 55(2) that the word "limit" should be replaced 
by "increase" or "decrelUje". Consistently with that suggestion the 
proviso to sub-section (3) should also be deleted. (para 10). 

Section 58(1) New: Substitute ''five'' for "three" and "eight" for "flve". 
Vehicle prices today are about 4 times their pre-war level while the 
purchasing power has not increased in the same ratio. Hence, a 
longer period is now necessary to spread the depreciation allowance. 
(para 10). 

Section 60(3) New: In line 6, specify the sum in terms of permit fees 
instead of saying "a certain sum of money". 

Section 63(6) New: Add "contract carnage and public carrier" after the 
word "public service vehicle" in line 5 and also add "or goods" after 
"passengers" in lines 6 and 9. (14). It is necessary to extend to 
taxis and goods vehicles the same facility as to passenger vehicles. 
In respect of goods vehicles in particular to have two classes of 
permits one regional and the other throughout a State since with 
an increase in production the demand for transport in both areas will 
increase and a special State-wise permit will facilitate the free flow 
of goods throughout a State. [para 14 (iv), a and b]. 

Section 63A, Band C New: ,Provision should be made in the composition 
of Inter-State and Central Transport Authorities for a representation 
of recognised. transport interests as according to a recent statement 
of the Deputy Transport Minister about three-fourths of passenger 
transport and nearly all goods transport is in the hands of private 
interests. It is obvious that the exclusion of a large body like this 
from the deliberations of these Authorities will deprive them of 
opportunities to see \fhere the shoe pinches. Moreover, in a demo-
cratic age, it is very desirable to provide for as wide representation 
as possible. At present such l'epresentation is granted on State 
Transport Authorities. 

Section S8C New: After the word "transport service" in third line, add: 
"in areas where there are no transport services at present". 

I 
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After the Section, adel ~ f~llowing proviso:-

''Provided that no such scheme shall apply to the transportation of goods 
unless it is approved of by the Government of India" (18). 

Section 88F(2) New: Delete (b), (c) (i), (il), (iii) and, (3). (1'1). 

8ection 8$0. New: Put in a new Section referring to a tribunal all questions 
. rela~g to compensation· arising out of non-renewal of a permit. 

8eetlon '74 Old: Add "with the approval of the Government of India" after 
the words ''prohibit or restrict" in line •. (para 9). 
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The Motor Vehlcles and AllIed Mereu.fa AaocIatiOD, Madras. 

SectiOD 1(8): Explanation is deleted. This deletion will entail hardship_ 
rrom the reasons liven for such deletion it appears that there is consideration of 
• car being used as a taxi. We submit that the other aspects fiowing tram 
the existence of this explanation are lost sieht of. For example, ( 1) a special 
purpose. vehicle like a Grader, a Tipper etc., may be hired for temporary use in 
Construction Projects etc. (2) A public carrier may be hired for house construc-
tion, for brick and sand transport for a specific period. (3) People who travel 
by train to hill stations and places of pilgrimage may require the use of car for 
luch hill stations and pilgrimage. 

In the above items, (1) and (2), it is not economically possible to buy these 
very costly vehicles or even a lorry at about Rs. 25,000 for a specific period and 
tor a specific purpose. As such, we recommend that the specific purpose vehicle 
usage must be legalised by retention of this explanation. We also submit that 
the misuse of a car, as a taxi, is well taken care of in the subsequent amendments 
by which the registration certificate can be cancelled for such misuse. . 

Section 1(18): The words, "or used solely upon the premises of the owner" 
are now deleted. In their place the words "a vehicle of a special type adapted 
for use only in a factory or in any other enclosed premises" are substituted. We 
submit that this substitution is unfair. 

Because (1) a tractor-trailer used solely on the private firm, (2) Fork Lift 
Truck used solely in the premises of a private factory, (3) a tipper truck used 
solely in a private farm ot large acreage etc., will come under the definition of 
motor vehicle and hence come under the obligation to be registered under 
Section 23 of the Motor Vehicles Act. This necessity for registration, and hence 
perhaps taxation, is unfair when the vehicle is used on private property and does· 
not operate on public roads. Hence, we submit that the original words must 
stand in order to ease the position of vehicles operating in private premises, or 
on private land. 

Further we submit that there is no vehicle which is "adapted for use only in 
a factory or enclosed premises". Such a type of vehicle is not made. 

In all these definitions, running to nearly 35 items, there is even now no 
definition of Caravan, special-purpose vehicle, articulated vehicle, pick-up etc. 
What we mean by Caravan is a type of motor vehicle with body enclosed and fit 
for travelling with personnel luggage and towed by a tractor or any other motive 
power. In these days ot pilgrimage to the great projects of India-Projects which. 
are called Temples of prosperity by our Prime Minister-the usage of such 
Caravan must be supported by the least confusion in definitions and taxation. 
There is also much confusion about articulated vehicle, tractor-trailer etc. These 
types of vehicles should be classified properly under proper definitions. We 
hope to take this up when we tender personal evidence. 
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CHAPTER II (A) 

Section 21(j)(2)(e): We suggest that for the words "their function and the 
-conduct", the following words "their functions, DUTIES and conduct" may be 
substituted. We suggest the inclusion of the word "DUTIES" because we feel 
that it is the duty of conductor to ensure that the vehicle is properly loaded as 
,per the permit condition and not· over-loaded. 

CHAPTER III 

Se'ction 24(3): We suggest the following amendment. At the end of that 
;sub-section, substitute 'five' for 'four' and add the words "in serial order". This 
-we suggest, because the populatiQn of motor vehicles is increasing, especially in 
-cities and in areas contiguous to :Project areas. For example, the city of Madras 
is now running from MSC, MSP. MSZ and MSY meaning that more than 3x9,998 
-vehicles have already been registered. That is why we suggest that the number 
.should be of 'five digits' and not 'four'. 

We also suggest that, for statistical purposes, these registration numbers should 
'be in serial order. But if the owner is desirous of having some fancy number, 
like 2222, 444.4 etc., such number can be allotted only on payment of extra fees, 
provided such number is not ahead of the running number by more than 100. 

Section 25: Since "other prescribed authority" may register a motor vehicle, 
'there should be proper provision for rule making powers under Section 41, so that 
the "other prescribed authority" may maintain correct and complete details of 
'temporary registrations. 

Section 32(a): This Section empowers the State Government to enter parti-
culars of the colour of body, wheels, front end of any clause of motor vehicles. 
'We are not quite sure if the colour of tlle vehicles and front end will serve any 
purpose. We submft that it is enough if the colours of the body and bonnet 
alone are entered in the registration certificate. 

SecUOD 38: This section [under sub-Section (1), proposed] dispenses with 
-form 'F' as well as schedule VII of the Motor Vehicles Act. 

We are very much in doubt if it will be possible to specify in relltion to each 
make.and model of a transport vehicle the maximum laden weight of such vehicle 
and the maximum axle weight of each axle of such a vehicle. If it be a problem 
()f fixing such laden weight of the makes now manufactured in India, then we 
will have to confine ourselves to less than 10 makes of transport vehicles. 

But Section 36(5) commands a revision of details of the already registered 
vehicle under SUb-Section 3. Hence it will be a laborious task for the State 
Government to specify the laden weights and axle weights of more than 100 
.makes and of more than 15 years of manufacture. 

Further if the State Governments are given the· freedom to specify such laden 
()r axle. weights, there may be 14 different kinds of such specified weights, for 14 
States, from 1:-11-1&56. These different weights will cause confusion in the case 
()f inter-State operation, an operation which is attempted to be eased by the 
mstitution of Section 63 in the amended bill. 

Hence we suggest that, so far as the registration of new vehicles are concerned, 
the form 'F' may be retained for purposes of refer~ce and also because, it is 
ESsential that the Government and the consumers must be aware of the limita-
tions imposed by the vehicle manufacturer on laden weight as they are the people 
who should certify what their chassis can bear in laden weights. If this fixation, 
()f responsibility on the manufacturer, is deleted by the deletion of form 'F' then 
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the consumer will not have the beneftt of the warranty as the manufacturer may 
turn round and say that the vehicle was over-loaded and the chassis or the axle 
broke because of such .over-loading. 

In order to obviate this escape from warranty of the manufacturer it is essen-
Ual that form 'F' should be retained. ' . 

Regarding Schedule VII, it is correct to note that it was codified nearly ] 8 
years ago. During these 15 years and more the size, ply, quality and make of 
tyres have changed' and improved. So it is necessary that· the Schedule VII should 
be recast in consultation with the tyre manufacturers, the vehicle manufacturers 
Associations and consumers, so that there may he a uniform schedule of lade~ 
and axle weight as per tyre size. Such a codification of schedule VII will assure 
an All India Policy of laden weight and axle weight and obviate any inter-State 
confusion in such weights. We hope that the Select Committee will approve of 
our suggestion and retain form 'F' and recommend a recodification of schedule 
VII. 

Section U (I): This clause of hire contract should be retained in view ~ our 
remarks to Section 2 (clause 3). . 

CHAPTER IV. 

Section 42(3) (l): This clause is now amended to confine the non-necessity for 
permit to a two-wheeled traile~ with a registered laden weight not exceeding 
1,700 lbs., drawn by a motor CAR. 

First such a trailer of the stipulated laden weight is not possible, as even a 
Jeep Trailer with 600/16 tyres on single axle has a laden weight of 2400 lbs., as 
per the present schedule VII. 

As we pointed out before there should be room for a tractor or any other 
motive power to draw a Caravan without the necessity of obtaining permits under 
Chapter IV. As such, this suggested amendment, should be deleted and the original 
clause must stand. 

There should be an addition of clause (j) which will exempt pick-ups and 
other types of vehicles whose unladen weight is less than 6,000 lbs.,-the types 
of vehicles now classified as light motor vehicle. 

We suggest such exemption because these light motor vehicles and pick-ups are 
powered by motor car engines. If legislated for increasing the usage of such 
vehicles, it will help foster the automobile industry in the first instance and 
secondly will help the quick moment of goods as also help use of break-down 
vans in the case of fieet owners, electrical undertakings, Project areas etc. 

We feel sure that this should be done even if it be to assure an increasing 
market to the incipient automobile industry. 

This classification should be clear, as otherwise the State Government, in their 
fiscal distress, will bring these vehicles under heavy taxation if there is a neces-
lity for permit. 

Section "He): This clause is now amended, deleting the stress that is laid 
on "the operation of unremunerative services." We feel that this deletion is 
harmful because it should be the declared objective of the Government to open 
up new routes and prevent crowding, round the so-called paying routes. 

If this deletion stands, the~ there will be no incentive for operators to o~r~te 
on the unremunerative routes thereby leading to a sizeable gap in the prOVISIon 
of road transl)Ort. Hence we S~ggest that clause (e) should be amended to include 
&be consideration, in particular, of the- operation of unremunerative services. 
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. Section f8 (Ix): At the end of the proviso, it should be added "in consultation 

wIth the operators Or any association, representing persons inter~ted in the 
provision of road transport facilities recognised in this behalf by the State Gov-
ernment". Under the same Section in sub-Section (xv)-it should be made clear 
that the conditions to be specified are conditions imposed by Regional Transport 
Authority and not by Postal Department. 

This is essential because the Postal Department have refused to redraft their 
agreement for such carriage of mail even though the draft of such agreement is 
more than 70 years old. 

Section 5 (1) (b): After sub-clause (h) and the narration thereafter, there 
should be provision to consult associations, representing road transport operators, 
even as it is in Section 47. 

Beetion 58 sub-Clause (1): Here the length of the route is restricted to 150 
miles. In our vast land, the route mileage should not be less than 400 . 

• Section 56 (5): Thi!! sub-Clause attempts to define p!aces served by railway. 

We feel that this is an unfortunate definition, especL1lly sub-clause (b) which 
will automatically eliminate all urban centres from being connected by road 
transport operation. Hence we plead that this sub-clause (b) is entirely deleted. 

In addition, it is said that where two places are connected by different gauges 
and rail distance is equal to the road mileage, then those places are deemed to 
be served by railways. This does not stand to reason as there is loss 'in handling, 
when the gauges differ t leading to transhipment by human or mechanical means. 
In this connection, it should be observed that Sections 49, 51, 54, 56 are amended 
to permit free flow of operation of public carriers, a severe restriction is imposed 
by Section 56 (5). We strongly urge that this element of introducing railway 
transport as one of the causes leading to restriction of road transport, is not 
fair in the light of the Second Five Year Plan which demands more of all forms 
of transport. It is accepted on all hands that railways cannot carry all the traf8c 
generated by the progressive implementation of the Se~ond Plan. That is why we 
suggest that this Section 58(5) shall be deleted, restricting operation to 400 
miles only. 

Section 58(8): In proviso to this sub-section there should be room for opera-
tor who opera: es the major number of trips on a particular route, wRhout confin-
ing this proviso to only the monopoly operation of a route. 

Section 58 sub-Clause (Z): The proviso to this sub-Clause is now deleted. 
This proviso confers a preference to the already existing operator, PROVIDED 
OTHER CONDITIONS ARE EQUAL. Now it is attempted to delete this provision. 
We submit that this is unfair as it is the purpose of the present amending bill 
to build up viable units throughout the country for better serving the public. 
Even if the permit is granted for a period of five years, the enormous amount of 
money laid out for vehicles, servicing equipment, garages etc., cannot be paid for 
in a period of five years. Hence it is that this proviso shall stand and not be 
deleted. 

Seetlon 59(Z): Should be amended to suit the present type of motor vehicles 
for replacement. As it sta:nds, the words, "nature and capacity" are wide of the 
mark, as "nature" has altered because of dieselisation and "capacity" is increased 
because of longer wheel-base. 

Hence we suggest, "nature" is deleted and for "capacity" read "a capacity of 
not more than 175 per cent of the replaced vehicl~." 
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Section 8S(A) (I): We feel that an inter-State Transport Authority should 

be constituted, whether there Is any request on this behalf from a State or not. 
Then only it will be possible to ease the flow of inter-State operation as now 
India is divided only into 14 States. 

Section 83(B): Here again we feel that the Central Government should consti-
tute a Central Transport Authority to co-ordinate and regulate the activities of 
inter-State Transport Authorities. 

CHAPTER IV (A) 

Section 88: This Section comprehensively deals with the acquisition of routes 
for efftciency, adequacy; economics and co-ordination. 

Nowhere is there any mention of the taking over of the assets of the displaced 
operator. We feel that the absence of this provision.is highly dangerous as the 
road transport operators, without the permit, will be left with vehicles on 
which they have sunk a lot of capital. Such a capital loss will be a :national waste 
as these vehicles were bought at considerable foreign exchange expense. That 
applies equally well to the quipment. It is not beyond the wit of the Government 
to formulate a plan by which these assets, provided they are serviceable, can be 
bought over in the event of nationalisation. We feel that one of the fair methods 
of such taking over of assets is by a reference to the audited balance sheet, of 
the displaced road transport operator. 

Section 106: This section is amended by addition of a sub-Section (2-A), where-
in it is mandatory for the driver of a TRANSPORT VEHICLE to carry, the certifi-
cate of insurance. This, we feel, is hard on the driver because insuring "the vehicle 
is a responsibility of the vehicle owner, especially in the case of transport vehicles. 

Sections 102, 121, 122, 123, 124, 125 have been amended to intensify the penalty. 
We submit that this increase in the quantum of ftne, is very rigorous and should . , 
be toned down. 

Sectlon 12'7: Another clause 127(a) is added to take care of offences by 
companies. We feel that this is too sweeping in sub-clause (1) in fixing the respon-
sibility on the driver, the conductor Or the legal manager and in sub-section (2) in 
flxing the responsibility direct or indirect on the Director, Manager, Secretary or 
any other officer of the Cpmpany. 

We feel that this two sub-sections of 127(a) should be amended to fix the 
responsibIlity on the specified offtcer of the company-an offtcer who shall be 
specified by the Company for answering and be responsible for such contravention 
of the provisions of the Act. 

FORMS 

The driving licence application forms, under Section 7 (2) in form 'A' 

There are three sections and the third section of declaration compels a minimum 
standard of education to understand the provisions of sections 81 to. 85 and the 
tenth schedule of the Motor Vehicles Act. But we do not ftnd any inslsumce on a 
minimum educational qualiflcation for obtaining a driving licence. We feel that 
such a minimum educational qualification should be insisted on, if form 'A' is to 
be true and honest. 
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The BerlODal Motor Operators' UDlcm. KaDpur 

With reference to the Motor Vehicles Act (Amendment) Bill 19S5 (No. 157 of 
19155) which has been referred to you for consideration, we have to say as under 
for favour of your sympathetic consideration and request that a:n opportunity may 
kindly be given to us to represent our case before you personally before you ftnallse 
your report. 

Apparently the Bill has been drafted to facilitate all the States to take up 
the so called nationalisation of Road Transport !?y ousting the private operators 
as early as ~ssible. We may submit for your kind information that in the next 
Five Year Plan, numerous ,new routes will be opened and the Country will need 
passenger and goods traffic in a far greater number. But the proposed bill' do~ 
not contain any clause which may bound the States to offer an alternative route 
to a private operator when the existing route is taken over from him under 
the gazetted scheme. As ,such it is necessary to provide a clause in the bill ac-
cording to which vacancies on all the new routes may go to the displaced opera-
tors flrst. 

2. In the interest of goods transport, it is obligatory 'for the Government to 
make such provisions in the proposed bill so as to discourage different unautho-
rised transport companies in the Country who are responsible for the failure of 
goods transport on the whole. We suggest that some hard and fast rules may 
be made for these transport companies so' lhat they may not extr»rt as much 
freight as desired by them and as much commission as they like from the truck 
owners. Each transport company should get a licence from Government, should 
deposit sufBcient amount of security to safEguard interests of traders and should 
charge prescribed rates of freight from the traders and commission from the 
truck owners. Only a li~ited number of licences should be issued for this 
purpose in each town and no individual truck owner should be allowed to pick 
up goods of his own accord from the' market other than from the licenced 
transport company. 

CIW'TZR IV(A) 

C14uae 3 of seenon 68F. This clause should be omitted as there is no 'juatift-
• cation in snatching away the rights of appeal. 

Principles " method 101 detenn.i"~ CompeM4tion. 

SeetleD 88 (G) (1): This section should be as under:-
"Where, in exercise of the powers conferred by clauses (a), (b), or (c) of 

section (2) of section 68F, renewal of any existing permit is refused, a permit 
is cancelled or the terms thereof are modified, there shall be paid by the State 
Transport undertakings to the holder of the permit compensation the amount 
of which shall be determined in aceordanee with the provisions of sub section 
(4). 
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lub-secUon (3): It should be omitted. 

SUb-secUon (4): It shoujd be as under:-

"Where, in exercise of the powers conferred by clause (a), (b) or sub-
clauses (i), (ii) and (iii) of clause (c) of section 68F, renewal of 
Imy existing permit is refused, a permit is cancelled Or the terins 
thereof are modified the compensation- payable to the holder of 
the permit for each vehicle affected by refusal to renew, cancellation 
Or moc:liftcation shall be computed as under:-

(a) For every complete month or a part thereof.-Rs. 100. 
(b) In the case where renewal is refused.-Rs. 1,800 in all 

Provided that the amount of compensation shall, in no case be, less than 
as. 1,200. 

Clause (5).-The proposed clause should be replaced with the following 
clause:-. 

"That the State Government will constitute a Board represented by a 
representative of the Private Operators, to calculate the value of 
the assets of outgoing operator. At the recommendation of the Board, 
the State Transport undertaking will be bound to purchase aU the 
assets of such operator on pllyment of the cost Foposed by the 
Board in addition tg the compensation of permit admissible under 
clause (4). 

Using vehicle without registTation or permit. 
123(1) 

The words punishment may be deleted from this sectian. The second 
paragraph of this section which is an encroachment on the Judi-
ciary should not be retained. 

The clauses (a) and (b) of sub section (3) of section 123(1) may also. be 
omitted. 

A perusal of amendments in other sections of the principle Act would reveal 
that -punishments have been enhanced to great extent which is sure to make. the 
private operators impossible to run their business in a peaceful atmosphere. 
We would therefore request that the Committee may kindly consider over it 
as well before accepting the proposed ame!lldments. . ' 

Chapter IV A of the proposed bill is giving vast powers to the States to 
snatch away the busil'less of the private operators and it would be gre~t injustice 
and hardship to the poor operators if provisions are not made for the purchase 
of their assets and payment of adequate compensation. 
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Memonndum 

by 

The AU india Motor Unions' Congress, New Delhi 

• 

The All India Motor Unions' Congress represents the private road transport. 
interests of the country. It is a federation of various State and/or Regional 
Motor Unions, which in turn are autonomous bodies, each looking after the 
interests of its member-operators within the State and/or Region. The Ct!lltral 
organisation, as such represents only on matters of specific importance which have 
a country wide bearing on development of road transport in general. 

The present amendments to the Motor Vechicles Act of 1939 had long been 
promised. As has been stated in the statement of objects and Reasons for the 
Bill, a reform in the M. V. Act of 1939 was thought necessary soon after it had 
come into ope-'tion. The introduction of the Bill was, however, delayed for 
various reasons. We understand that the initial draft of the Bill had to be 
revised probably three times, if not more. Thus it would seem that the question 
of a comprehensive study of" the Motor Vechicles Act iIi order to bring about 
tfte desired changes had been constantly engaging the attention of the Govern-
ment of India. The matter had also been discussed at three or four consecutive 
meetings of the Transport Advisory Council. These discussions as we are told 
were to win an agreement as large as it was possible on the broad 
principles underlying the amendments with the governments of the 
States. The agreement which it has been possible to achieve at, is only one 
sided, as we will presently see that even some of the basic principles have been 
compromised. In view of the foregoing, there can be little doubt about its 
importance. The changes which have now been proposed will have a far-
reaching effect on the future development of road transport in the country. As 

. peaoQl directly affected by this, we respectfully request that. we may be given 
11ft oppununity to present our views fully by appearing in person before the 
Committee, because we find it otherwise difficult to place the whole material 
before you in this Memorandum. 

2. The M. V. Act of 1939, it has been admitted, could not be given a trial 
under normal conditions because soon its enactment the war broke out. Never-
theless it did succeed in bringing about an improvement in the standards of driv-
ing and road-safety; and also in achieving some degree of co-ordination amoDg 
the competitive small owners, of transport vehicles. The necessity to bring 
forward this Bill has been felt more urgently, as we are told, because of the 
operation by some of the State governments of road transport services. We would 
have been happier to be told that the Act was being amended also to foster fur-
ther development of road transport or to increase the efficiency and economy 
of the existing road transport services. Again it has been said that with the 
completion of the first Five Year Plan, and with the second Plan now in hand, 
the trend of the development of road transport in the country has become more 
clear. Unfortunately we cannot subscribe to this, because we find there is much 
of a confused thinking about this trend. 

132 



\ 

S, 'the speech ot the Deputy Minister for Railways and 'transport, made in 
the Lok Sabha while piloting the Bill did not quite clarify the position, although 
he is reported to have said, "that with this clarification of the Government's 
policy, all uncertainties and doubts will be removed", He has expressed a hope 
that the private operators who "even now provided almost entire goods trans-
port and about three-fourths of the passenger services," "will expand further 
with confidence. and enthusiasm". We have tried to read into his speech and in 
the provisions of the present Bill as well, for this clarification, but, permit us to 
say, we find ourselves unable to share his views, much though we would have 
otherwise liked to do. 

4. There is a definite situation prevailing in the country at the present moment 
which calls for a more realistic approach to the problem of transport. There 
are hardly two opinions about the fact, that the existing transport facilities 
avai~ble to the people are hopelessly inadequate. They fall far short of oJ1l' 
present day requirements, not to speak of the great increase in· the traffic· offer-
ing, both of men and material, which may be expected as a direct result of the 
activities under the second Five Year Plan. 

5. By comparison, we find that India is not only behind most of the countries 
in its road development but its development of motor transport is much more 
backward. We find that in addition to a very low total road mileage, the number 
of motor vechicles in India for a given one thousand miles of road is compara-
tively much less than what is in other countries. Two things follow directly 
from it, namely, that where there is a great need for constructing new and more 
roads, there is an equal, if not greater need for bringing about an increase in the 
number of motor vechicles on the roads. Unfortunately this number in the past 
has not been going up at the desired speed, on the contrary the position 
has been more or less static. It has been estimated that whereas general produc-
tion in the country increased by 35' 3 per cent. between 1951-53, the registration 
of motor vechicles increased only by 4~ 1 per cent. The annual growth in the 
number of motor vechicles since the start of our first Five Year Plan has been 
less than half of what it was in the fifteen preceding years, and almost one 
fl11b. of that for the period 1920-36. These are dismal figures, but the .tory 
which these figures reveal is perhaps more tragic. 

6. The causes for this stagnation in road transport are too well-known. The 
Motor Vehicles Taxation Enquiry Committee; the Tariff Commission (in the 
course of its report on Automobile Industry); and more recently the Study 
Group appoihted by the Planning Commission, are just a few of the many bodies 
of experts (not to name the earlier ones) which have gone into the question and 
have, with an astounding degree of unanimity, diagnosed the various ills from 
which road transport was presenly suffering. We wonder if there could be any. 
other similar situation where so much unanimity of findings had resulted in so 
little action by the Government. We all know the fate whlch the Report of the 
Motor Vehicles Taxation Enquiry Committee met. Let us not forget that the 
Report was greatly hailed both by the public and the press when it was first 
published, Reverting once again to the exigencies of the present situation, it 
is admitted in all hands that although the railways have been doing remarkably 
well in the past, yet they cannot, left to themselves, deliver the goods. The 
present allocations made to them, envisage a 5 per cent. increase in capacity 
annually but we are told there is going to be a 75 per cent. increase in the load 
which will have to be carried over them at the end of the second Five Year Plan 
period. To tide over the difficulty it has been suggested in many quarters that 
road transport should be expeditiously developed to serve as complementary to 
the Railways. Doubling of the existing number of motor vehicles (approxi-
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mately 1,50,000) within the Plan period is the minimum task assigned 11 any 
serious disl '';'d ;on arising out ot a shortage ot transport is to be averted. Looking 
about the whole affair in this perspective (and where is any escape from it) 
one can fully realise the gravity of the present situation. The effect which the 
provisions of the present Bill have both on the future development ot road 
transport in the cOWltry and on the existing road transport services cannot be 
ignored without peril. It is in this context that we may examine some of the 
broad principles underlying the Bill.. ' 

7. NATIONALISATION OF TRANSPORT as the term has loosely been 
applied to rWlning of road transport services by State transport Wldertakings in 
some parts of the COWl try, regardless of some of the basic principles characteris-
tic of this philosophy of management has, we are told, 'come to stay'. We wish 
to make it clear once for all that we have no quarrel whatsoever with the 
principle of nationalisation, and on this score we only wish that there were no 
misgivings about our stand. However, the question is not so much of nationalisa-
tion as 1t Is of development ot road transport in the COWltry to tide over the 
present. difficulties arising out ot inadequancy of transport. The State Governments 
in the past 10 years or so, have been able to provide, only about one-fourth of the 
existing passenger transport services. Perhaps they had their own limitations, which 
limitations may exist even today. The whole lUfair has been more like a race in 
a blind alley. The private operators were prevented from expanding their services, 
because the nationalised transport undertakings had contemplated to set-up a 
monopoly in the long rWl. "Where was the need", as some would say, "of con-
tinuing to give new permits to the private operators and then to pay them com-
pensation out of the State fWlds when the time came to take them over." If the 
logic still holds good, as we are afraid it does, how can we go about without much 
needed expansion. At this rate, the nationalised transport undertakings would 
probably need another decade or two to completely take-over just the existing 
services of private operators. Is all further progress therefore to be stopped till 
then? What will become of, the rather pressing needs for additional transport 
which confront \IS today? In a dynamic economy, we cannot think of blocking 
all further progress. Must we, in order to help the State Transport undertakings, 
freeze the people's initiative and take any whatever little incentive which exist 
today! In our opinion, these and similar questions must inevitably present them to 
you over and ove·r again during the consideration of this Bill. 

8. If, as the Deputy Minister has called upon the private operators who to 
quote him again still provide almost the entire goodS transport and three-fourths 
of passenger transport services, to expand further with confidence and enthusiasm 
"necessary climate" will have to be created for it. And such a climate may not 
be created just in words, Qut in actual practice. 

The private road transport operators are at times greatly pained to see that 
of all they alone are chosen for a discriminating treatment. Not even one instance . 
can be given where the Gove~ent would have nationalised anything without 
paying reasonable compensation. On the contrary sometimes the Government are 
accused of being too liberal on the score; but in the case of road transport, it 
remains a fact that quite a large number of private operators had been thrown 
off, simply by refusing to entertain their applications for renewal of their permits. 
How simple, and inexpensive too, with no moral sting? The Government can say 
and in fact have always said that where no property had been acquired the ques-
tion of compensation did not arise. However, the mattex: is not so simple as it 
apparently may seem. What shall a man do with his bus and his other assets out 
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of which previously he was earning his livelihood when h. was stopped to bring 
It on the road, by refusing him the pennit? 

9. In the present Bill Govemment have tlxed the compensation which will be 
paid in the case of cancellation of a permit. This is a ridiculously low amount. 
Not only this, even this amount shall not be paid if a permit is not renewel. We 
would like to quote here the predecessor of our present Deputy Transport Minister 
who had said in this connection on the floor of the House. 

"It is not a question of merely cancellation of a permit. 
fact, there have been very few cancellations, as 
problem is non-renewal of a permit."· 

As a matter of 
such. The real 

We are sorry to say that the way in which the payment of compensation was 
circumvented in the past will henceforth continue to be adopted. In our opinion 
that what this Bill seeks to give by one hand in the form of compensation is taken 
away by the other in refusing to pay it for non-renewal of permits, even where 
such refusal to renew is with the object of givin, the routes over to the nationalla-
ed transport undertakings. 

10. There is yet another important question directly connected with compensa-
tion. No provision has been made in the present Bill about acquisition of the 
assets of the displaced operators. It had been urged on the Government times 
without number to make it obligatory on the nationalised undertaking to take 
over the assets of the private operator whose routes were nationalised. We are 
informed that in one of the earlier drafts of this .Bill, some provisions had been 
included, but during subsequent discussions in the meetings of Transport Adviaory 
Council lome of the State governments through their representatives insisted on 
their deletion. Weare constrained to l'efer again and again to the proceedings 
of the Transport Advisory Council, but we are sure if a careful study of these 
proceedings is made your goodselves will come to your own judgment on a number 
of issues relevant to our submissions. We wonder if the object of present Bill is 
to facilitate the introduction nationalised transport services without any payment 
of compensation and with no obligation whatsoever to take over the assets. In 
that case, we cannot think of anything more unfair because when the Constitution 
was being amended making the issue of compensation unjustiftable by the courts, 
it was held out that the common man would not be denied justice rather he would 
continue to receive it now at the hands of the legislature, though previously it was 
from the judiciary. May we quote here from the Report of the Select Cimmittee 
which reported on the Road Transport Corporation Bill (now an Act) in the year 
1950. 

I ••••••••••••• there may also be cases in which certain routes operated by 
private parties at present may be handed over to a Corporation by 
refusal to renew their permits. We feel that even in such cases fair 
compensation is due to the displaced operator. We note that such a 
provision exists in the U.K. Transport Act of 1947. We recommend 
that the Government should take necessary steps to examine this 
question with a view to lee that such cases are suitable dealt with 
and no unfair use is made of the M.V. Act ............ " 

11. The Government of India have definitely declared that there will not be 
any nationalisation of goods transport services during the second Five Year Plan 
period. The present Bill however seeks to give powers to the 'State Transport 
undertakings' to prepare schemes for operation of goods transport services as well. 
In the deftnition clause in Chapter IVA, 800ds transport is included in the deflni-
tion of transport services about which a monopoly can be set-up in the favour of 
a State transport undertaking by adopting a given procedure. Commenting Oil 
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the decision of the GoVernment not to nationalise ,oods tratns~rt one ot the 
leadin, newspapers had written: ' 

.......... It is not just enough to say that ,oods transport would not be 
nationalised. We have to create a suitable climate for it ........ " 

In all fairness, a definite proviso in the Bill should be added that State trans-
port undertakinp will not be ,ranted a monopoly in respect of goods transport 
services on any road or roads or else these words from the definition may be omit-
ted, if we want to create a s~table climate. 

12. Much has been made of the provisions re,arding the setting up of inter-
State transport authorities. May we draw in this connection your very kind 
attention to the financial memorandum attached to the present Bill which says 
th~t the powe~ sought are only enabling powers and may be used only if 
satisfactory rElClprocal arrangements are not arrived at, between the State 
governments concerned. In our opinion, these permissive powers life not Quite 
adequate. We suggest that the Government of India should have full control over 
the inter-State transport. Again to quote the Deputy Minister for Transport. 
who has said" 

........ from the point of the economy of the country on the whole, it 
is of the utmost importance that there should be maximum freedom 
of movement of traffic from one State to another .......... the negoti-
ations between the States have been generally of prolonged charac-
ter and have often failed (0 produce any agreement ...... " 

We understand that a suggestiO'll was actually mooted out at one of the 
meetings of the Transport Advisory Council by the Government of India to have 
full control of inter-State transport, but 'the State governments resented such a 
move. 'l'his is not a new suggestion in any way. The Technical Sub-Committee 
of the Subject Committee on Transport appointed by the Government of India 
had suggested as early as in 1943 that "goods transport on national highway! 
should be controlled by the Centre". The provision in the Bill regarding set-
ting-up of inter-State transport authorities suggests that the Government of 
India would move only at the instance of one of the State Governments. What 
if no State Government was to move in the matter. Why not road transport 
operators or the public at large feeling that the existing arrangements between 
two states were not satisfactory represent to the Government of India if they 
fail m. their efforts at State level. 

13. The whole procedure of preparation of a scheme by State Transport 
undertaking and its approval by the State Governmtmt is unfair. Justice, it has 
been said, should not only be done but it should also be seen that it was being 
done. Some impartial tribunal in our opinion and not the State Government 
(Executive) should hear the objections against such scheme. Such an impartial 
machinery consisting of the representatives both of the Gilvernment and public. 
Is likely to command more respect. 

14. The mandatory nature of the Clau'ile 68F (Chapter IVA) takes away 
whatever was left of the judicial or semi-judicial character of the Re,lonal or 
State Transport authorities. 

15 There was a demand made cotl.stantly in the past for association with the 
Regio~al and State Transport Authorities of representatives of road transport 
operators. The Technical Sub,:Committee to which we have already mad~ a re-
ference had recommended that the existing transport authorities should mclude 
representatives of road, rail, and if possible, other form~ of trans~~. Again ac-
cording to our information, in one of the dafts of Bill a prOVISIon had been 
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rnltC1e to this eirect. But it has now been omitted. Almost in every trade and! 
or industry, the. Government would seek the advice of its accredited representa-
tives before taking any major decision. But perhaps it is the solitary case of 
road transport that even this basic democratic right had as well been denied to 
them. 

16. The Planning Commission had, in course of their Report on the First Five 
Year Plan, recommended the formation of viable units of the existing individual 
small transport opertors, in order to avoid unhea1thy competition and achieve 
increased efficiency and economy of operation. The results of such an economy 
the Commission believed could be passed on to the general pUblic. None of the 
State Governments however nor even the Government of India did anything so 
far in this matter. In the present Bill even, no 'provision has been made to bring 
about a co-ordination of the competitive small owners. At one of the meeting of 
the Transport Advisory Council, the matter was discussed and the spokesman of 
the Government of India had said that the suitable time for having any such 
powers would be at the time of amendment of the M.V. Act. May we draw your 
kind attention to this serious omission, which will result in great national waste 
in case the present uneconomic competition between the small owners is not 
stopped. 

17. The study Group, appointed by the Planning Commission, had made Ii 
number of useful suggestions in course of their report for the development 
on proper lines of road transport. To implement all or some of them, there 
could not be any better occasion than the one offered now. 

18. The regulation of the so-called "goods booking and forwarding agencies" 
has been left in the Bill for the State Governments to do by making some 
rules at a later date. It would have been better if in ,the Bill itself something 
had been provided for' such an important matter affecting directly the public 
and the operators alike. 

19. The period of validity of a fitness certificate under Clause 33 is sought to 
be reduced from a maximum of three years to one, and from a minimum of six 
months to three. The issuing of fitness certificates for less than six months would 
result in unnecessary hardship to the operators. 

20. The concessions to be granted to the private Carriers under ClaUSe 56 
are welcome but the need is to extend the' same to the public carriers as well 
because when the necessity of a free inter-State traffic has been recognised, the 
transport within the State should be absolutely free, whether it is on own account 
or for the public. 

21. The various amendments to clauses relating to offences, penalties and 
procedure aim at increasing both the maximum and minimum fines and also 
awarding imprisonment as additional and/or optional punishment. In the state-
ment of Objects and Reasons, it has been said that, "several State Governments 
have pointed out that the offences relating to the Motor Vehicles were on increase, 
mainly because the penalties provided in Chapter IX were inadequate." We res-
pectfully submit that we cannot subscribe to this view. Any increase enhance-
ment in the fines or enhancement of punishment would increase corruption and 
would absolutely fail to minimise the offences. 

We respectfully pray therefore that these amendments are not desired being 
not quite necessary. In saying so, however, we wish to make it clear that we 
are no less anxious to see that offences relating to motor vehicles are reduced but 
it will happen when the ~tate Governments and ot\ler public organ.isations in~lud
ing the operators interested in road safety concentrate on educatmg the drIven 
and public on road safety and road usage. 
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22. There are a number of other changes which are of equal and vital impor-

tance to us though they may be described only as procedural. As it would be ap-
preciated, it is not possible to go on enumerating all such one by one or else 
this Memorandum will become too lengthy. Anticipating, however, that we would 
be given yet another opportunity to explain our view-point and maybe we are 
allowed to submit additional memoranda, we wish to conclude with a prayer that 
as we have already submitted. the provisions of the Bill need be examined vis-a-vis 
the social objective that we an have set before us, of development and expansion 
of road transport services throughout the country as rapidly as it is possible both 
by the nationalised transport undertakings and by private e1!orta. 
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Memorandlllll 

b, 
The Western india AatomobUe A8IOClatloa, Bomb.t. 

'The Committee of this Association has gone through the Bill to further amend 
'the Motor Vech.icles Act, 1939 which is now before the Lok Sobha and submit 
to you the following observations for kind consideration. 

Item I(e): The proposed new clause 9 defines a 'heavy motor vehicles' as 
a transport vehicle or omnibus the registered laden weight of which, or a motor 
car or tractor the unladen weight of which exceeds 18,000 pounds avoirdupois, 
whereas previously a transport vechicle whose registered laden weight exceeded 
14,500 pounds avoirdupois wu termed a heavy motor vehicle. While my 
Committee appreciate that from the point of view of meeting the increased 
transport needs of the country, a relaxation of the weight restriction would be 
warranted, they would like to point out some of the roads, bridges and cause-
ways may not have the strength to withstand the increased weight. 

Item t: The new section 10 provides that a driving licence will be effective 
without renewal for a period of three years and such licence will continue to be 
valid for a period of 30 days after its expiry. My Committee welcome the chang. 
but would suggest that the period of validity be extended to at least five years 
as that would not only add to public convenience but also lessen clerical work 
at the offtce of the licensing authority besides contributing to a saving in 
stationery. At the same .time the fee for the renewal of a five-year valid licence 
be fixed at Rs. 10/- as that would more than cover the cost of renewal. My 
Committee also suggest that where the renewal space in the licence is fully 
utilised, a new licence in continuation of the previous one should be issued free 
of charge and the holder should be asked to pay only the renewal fee. 

Item 13(a) (0): My Committee feel that the proposed proviso to be inserted 
after sub-section 1 of section 14 is ambiguous. Sub-section (1) of section 14 
states that the licensing authority may grant licences valid throughout India to 
persons who have completed their 18th year to drive motor vehicles belonging 
to the Central Government but the proviso says that the section will not apply 
to vehicles used for any commercial purposes or in connection with any com-
mercial department of the Central Government. Thus is might be construed 
that by virtue of the proviso the authorities can grant licences even to children 
under 18 if the vehicle be driven for a commercial purpose. It is therefore 
submitted that the amendment should be suitably revised so as to clarify the 
position. • 

Item 18: According to the new section 32, it is incumbent on the owner of a 
motor vehicle who wishes to carry out repairs or alterations to his vehicle 
likely to change the particulars contained in the certificate of registration to give 
notice to and secure the permission of the registering authority of the change 
or changes contemplated. If within a period of seven days after, the owner does 
not get the permission or an answer in the negative, he can thereafter go ahead 
with the work and give intimation of the changes so made to the registering 
authority within 14 days of their occurrence. My Co~ittee are afraid that this 
amendment may lead to confusion and delay for the motorist, for he cannot 
carry out urgent repairs or alterations that may be necessary and urgent without 
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previous permission and a week's int"',""al after giving notice to the registering 
authority. All these can be avoided if the owner is allowed to notify the changes 
within a specified period after they have been carried out. 

Item 83: This amendment provides enhanced penalties for petty offences like 
parking in 'no parking' area, disobeying traffic signals, driving on the wrong 
aide of the road, driving in the centre of the road, overtaking dangerously 
driving withodt lights, etc. which frequently occur in the normal course of driv~ 
ing without at times the owner himself being aware of the infringments. 
Previously the maximum penalty was Rs. 20/- for a first offence and if it was 
repeated Rs. 100/- but now it is sought to be made Rs. 100/- and Rs. 500/-
respectively. My Committee oppose the amendment for motorists come to know 
of such offences very often only when the authorities send intimations to them 
which is generally after the lapse of several days. At that distance of time the 
owner cannot recall whether or not the regulations had been contravened and 
in order to avoid trouble and inconvenience he often pleads guilty and accepts 
the punishment. My Committee hope you will appreciate that it will be unfair 
and a hardship to inflict drastic punishments in such cases. 

Item 84, new Section 113 provides that:-
1. Anyone who wilfully disobeys any direction lawfully given by any 

person or authority empowered under the Act or 
2. obstructs any person or authority in the discharge of functions which 

this person is authorised to carry out, withholds information asked 
for under this Act or gives information which he knows to be false 
or does not believe to be true, 

shall be punishable with inprisonment for a term which may extend to one 
month or with fine which may extend to Rs. 500/- or with both. Although prima 
facie it would appear that offences such as' those mentioned must be put down 
drastically, the scope of this section is so wide that even those who, due to some 
misunderstanding, are unable to comply with the directions or signals given by 
the persons authorised such as the traffic control sepoys may be brought within 
its purview. Further, notices sent to the owners of motor vehicles for the supply 
of information pertaining to the person or persons in charge of the vehicle at any 
particular time mayor may not reach the persons concerned in time for them 
to furnish the particulars available. It often happens that in the case of motorists 
who go out of station on tour or business, they get such notices only on their 
return. If in the mean time they are to be prosecuted for failing to furnish the 
particulars that would place them in a very difficult position for it is difficult to 
recollect where their vehicles were on any given day, at a given time or the 
name or names of the drivers or persons in charge thereof. In such cases there 
is a genuine difficulty in the way of the owners being able to give the particulars 
asked for. Then a,ain, certain information which they may have about their 
drivers, mayor may not be correct and there is no way for the owners to verify 
whether the particulars especially the addresses in the driving licences are 
correct or not. Again it often happens that the owner engages a driver for a 
short period and if during that time any offence is committed by the said driver 
it would be difficult and even impossible for the owner to furnish particulars of 
the driver as he may not be in his employee when he gets the notice. In such 
cases when the driver is engaged for a few hours or a couple of days it is too 
much to expect the owner to know his partic~lars such as the driving licence 
number, date of issue of the licence, expiry date of the driving licence, etc. My 
Committee suggest that prosecutions for such offences should not entail imprison-
ment which should normally be reserved for criminals alone. 

Item 87: Provides extremeiy drastic punishment for infringement of section 
88 which is mainly concerned with the furnishing of particulars of the driver who 
is assused of "any" offence under the Act. The punishment provides imprison-
ment which may extend to three months, or fine which may extend to Rs. 500/ 
or with both or for a driver previously convicted under the same aection, Im-
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priaonment which may extend to six months or with he which may extend to 
Rs. 1,000/- or with both. One cannot appreciate the reason why such drastic 
punishment should be in1licated on the owners of motor cars in these days of 
enlightenment when even for murder and other heinous offences, capital punish-
ment is being done away with. The motorist is not a habitual criminal and if un-
fortunately his vehicle is involved in an accident, it is usually due to an error of 
judgment or to reasons beyond his control and is neither deliberate nor wilful, 
Motor vehicle accidents now-a-days are due to a combination of circumstances and 
are not exclusively the result of any fault on the part of the driver. If an 
accident result of bad road conditions and other factors over which the driver 
cannot be said to have any control, how can he be held responsible for the 
accident and made to suffer drastic punishment which is normally to be reserved 
only for those who deliberately commit crimes? It is therefore a reactionary 
provision which should be modified suitably. Moreover sec. 88 covers a very 
wide range of minor offences occurring in the normal course of driving which 
the driver or the registered owner may not even be know!ng of unless stopped, 
or ~ay not be able to recollect after a lapse of some time when called upon by 
Ole authorities to furnish the driver's particulars or by that time the driver may 
have left the job and may not then be under his control. It is therefore very 
unfair to penalise the owner with such a drastic sentence as provided under the 
clause. 

Item 88, section 121: Provides for punishment for using a vehicle in an unsafe 
condition. Generally, a motor car owner who knows driving has no knowledge 
of motor mechanism and is unable to ascertain defects even though he may be 
very careful. The usual practice adopted by the police is to inspect the brakes 
of a vehicle after an accident has occurred. If it is found that the brakes were 
defective it cannot be said that the defect had existed prior to the occurrence of 
the accident. When a driver has to apply the brakes suddenly, the brakes may 
go out of order and may have a pulling effect on one side resulting in an accident. 
It would therefore be wrong to charge the owner or the driver with driving the 
vehicle even though it was in an unsafe condition. The penalty provided is too 
severe and it· is suggested that the whole of the existing section 121 should be 
retained as it is. 

Item 90. section 123:-Provides punishment for using the vehicles without a 
permit. This covers all types of motor vehicles and it Is likely that the clause 
may be misinterpreted to include motor cars used for carrying one's personal 
effects. It is noticed that of late many motor vehicle owners are prosecuted for 
using their cars for carrying personal effects or articles which are neither for 
sale or demonstration purposes under the pretext of carrying goods without a 
permit. The words "personal effects" have not been defined under the Motor 
Vehicles' Act and hence it is suggested that under the present Bill the words 
"personal effects" should be defined. Motorists have no knowledge of law and 
sometimes if they happen to carry goods thinking that small articles such as 
utensils, etc. required Whilst on picnics or some other trips would not be cons-
trued as goods, they should be treated very leniently for the .first offence which 
under the Bill is punishable with imprisonment extending to three months 
or fine extending to Rs. 1,000/- or with both. 

Moreover the punishments provided in item 90 are also applicable to the 
contraveption of section 22 of the principal Act whicb deals with the registration 
of the vehicles and the display of the proper registration marks. It is admitted 
that no vehicle should be allowed to ply in the streets without being properly 
registered but as regards the display of registration marks, there may be instan-
ces where the registration marks are not displayed in the manner in which they 
should be shown under the Act. Similarly in the case of a motorist going from 
one State to another, if he fails to display the registration mark of the State 
where the vehicle is kept for a period exceeding one year, he too can be 
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brought under the ambit of this all-embracing clause which prescribes imprtson-
ment for the oftences which may extend to six months or fine extending to 
as. 2,000/- or both. If this drastic punishment is meted out to persons who do 
not comply with the requirement regarding the proper display of the registration 
mark, it will certainly be a hardship for the offence involved is a purely techni-
cal one and does not warrant the harsh punishment 

Item 91, SecUOD. II~: Restricts the use of vehicles wherever it is felt neces-
aary in the interest of public safety or convenience on certain days on certain 
roads and for certain periods. One can understand that the contravention of this 
section by heavy motor vehicles particularly on ghat roads or bridges from the 
point of view of safety, should be made Runishable as provided but then this 
clause is so wide that even private motor cars can be brought under its scope 
The restriction on the use of the roads on the basis of public convenience is 
common on festive and other occasions when they are likely to get con,ested but 
they are temporary measures introduced often at short notice. Contravent.ion of 
the restriction seldom involves danger as it is only a technical breach of the 
rule, order or notification. My Cotr&u&.ittee do not agree that the punishmenta 
provided should be applicable in such cases. 



v 
Memorandum 

Automotive Manufacturers' Association of India, Calcutta. 

The regulation of motor transport on lines which will be conducive to the 
development of motor transport industry is important not only because it had 
been neglected in the past but also because of the useful part it can play in 
augmenting the present transport facilities in the country and its contribution to 
employment and national development. 

Industrial progress is not possible without corresponding progress in the field 
of transport. The development of the transport system must precede and not 
follow industrialisation if serious bottlenecks in transport are to be avoided and 
industrial production maximised. The transport requirements of the Second 
Five-Year Plan work out over three times the increase in the First Five-Year 
Plan according to the targets of overall production visualised by the planners. 
The inadequacy Df rail transport to carry all the traffic that will bE' offered needs 
no reiteration. The Committee has been constantly pointing out to Government 
that road transport can augment the existing facilities to a large extent. This 
view is also shared by Government and the Planning Commission. Thl" Study 
Group (Transport Planning) had also suggested relaxation by State Govemm£'uts 
of the code of Principles and Practice for the regulation of motor transport in 
order to achieve the objective in view, namely, adequate expansion 01 road 
transport. 

The Committee appreciate the recognition by Government of the im:!)ortance 
of road transport to the country but would point out that an examination of the 
restrictions imposed on it during the past 15 years clearly shows that the Motor 
Vehicles Act. the original object of which was to stop diversion of traffic from 
railways to road. has been chief obstacle to the development of road transport. 

There is ample evidence to show that right from the early years of depresSion 
the railways in India had been fu too concerned with the growing diversion of 
traffic to roads. Government appointed in 1933 and 1937 respectively 
the Mitchell-Kirkness Committee and the Wedgewood Committee to examine the 
question of road-rail competition. As a result of their investigations. the Motor 
Vehicles Act of 1940 was enacted so as to regulate competition and control the 
development of road transport. This Act as well as the Code of Principles and 
Practice which followed brought in a number of restrictions on road transport 
mainly to safeguard the interests of the Railways. However. the circumstances 
which necessitated tlae passing of the Motor Vehicles Act ceased to exist soon 
after its enactment. The Railway position started improving from 1936-37 and 
particularly with the outbreak of the Second World War. To-day the position 
is that Railways are not able to carry all the traffic offered. Therefore. if the 
success of the Second Five-Year Plan is to be assured. other forms of transport 
have to be geared to me,t the demands particularly road transport. 

The Committee understand that despite the change of circumstances. Railways 
have been asking the State Government not to give permits to private operators 
indiscriminately. Restrictions imposed by the various State Governments under 
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the Motor Vehicles Act which are continued to a great degree even ir tbe Motor 
Vehicles Amendment Bill now before the Joint Select Committee 1~~Cts the 
same old anxiety of the Railway Administration to stop diversion of traffic to 
roads. 

The Development of road transport has not been in keeping with the expan-
lion of the eountry's economy. As against the average increasE' of abo\Jt 121% 
per annum in the number of vehicles in the country at the beginnm, of each 15 
year period from 1920-21 to 1950-51 the average increase during the tour yean 
ending 1954-55 of the First-Five Year Plan has been only about 3' 5% per annum. 
In this connection, the Committee would point out that this slow progress is 
regrettable, when all over the world, particularly in all advanced countries road 
transport is being developed at a fast pace. An important feature of Arnericas 
economy is the extensive use of its highly developed road transport system. 
America's truck fleet has doubled in size during the last two decades. It is learnt 
that durin~ the period 1939-53 goods traffic in U.S.A. increased by 118% and 
when railways could increase the traffic by only 83% road traffic accounted for 
'In increase of 289%. 

The Committee feel that this slow progress is mostly due to the policies fol-
lowed by the Centre as well as by the States. The Working of the Motor Vehicles 
Act, particularly Chapter IV of the same which reStricts the area of operation of 
the transport vehicles, nationalisation policies of the State Governments, the 
weight complexities, lack of uniform and intelligent system or principle in the 
taxation of motor vehicles are some of the major difficulties that the private 
operators had and have to contend with. The combined effect of these policies 
is that it has created a feeling of uncertainty and shyed away many prospective 
transport operators from investing in road transport. The Committt!e regret to 
point out that even the amendments to the Act now proposed do not go far 
eno~gh. . 

The ny. Minister for Transport while referring the Bill to the Select Com-
mittee stated that as expansion of the nationalised sector in road transport wu 
limited by the funds made available in the Second Five-Year Plan, all uncer-
tainties and doubts should disappear and the private operators who are today 
providing almost the entire goods transport services in the country could go ahead 
with confidence and enthusiasm. This would mean that only during the Second 
Five-Year Plan period the development of goods transport Is to be left to private 
operators and natiqnalisation of these services is not contemplated. The Com-
mittee would point out that this assurance is not new as the Planning Commis-
sion had two years' back issued a directive to State Governments to hold OVE:r 
nationalisation of goods transport till 1960-61. The Committee would point out 
in this connection that it would not be possible to have any return in any new 
venture in a short period of flve years. Therefore, if assurance against nationa-
lisation is to be restricted to the Second Five-Year Plan period along, private 
operators may not ftnd it worthwhile to invest their capital in motor transport. 
During the flrst few years the operators will ineV'itably have to face with ''teeth-
ing" troubles and only after the initial period of difficulties is over they can look 
forward to their ventures paying their way. The Committee would, theretO!'e, 
emphasise that unless a period of 15 year guarantee is given to private operators 
a,ainst nationalisation there will hardly be any incentive for private operator1l 
to invest in goods transport. 

The present high cost of motor vehicle operation is a serious deterrent to 
increasing use of motor vehicles. The main factors responsible are high taxation 
and restricted laden weights. 

The Motor Vehicles Taxation Enquiry Committee had some time back drawn 
attention to the onerous burdens placed on motor transport particularly com-
mercial transport by haphazard levies by a multiplicity of authorities--Central, 
,$tate and Local-and the failure to correlate road development with a acientiftc 
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policy of encouraging motor transport. That Committee's recommendations for 
the simplification of taxation by the adoption of a uniform system of vehicles 
taxation in all the States in place of the multiplicity of the levies imposed by 
State Governments and local bodies are yet to be accepted. According to the 
same Committee, India pays the highest tax on motor vehicles in the world. It is 
stated that about 34% of the revenue accruing to the road transport industry is 
taken away by Government as against the tax incidence of 41% in the U.S.A. 
The Study Group (Transport Planning) also recommended a reduction in the 
present taxes on motor vehicles by 20%. The Committee would point out in this 
connection that the revision of the existing motor vehicles taxation is as neces-
sary as the amendments of the Motor Vehicles Act for the development of the 
road transport industry. 

Again, the present pay load limits allowed to the goods trucks are too inade-
quate. The present weight limits in various States range from 14,500 Ibs. to 
20,000 Ibs. against the optimum of 'about 32,000 Ibs. suggested by the policy memo-
randum of the Road Congress in 1949. Heavy duty vehicles are now being 
manufactured in the country and as such weight restrictions are bound to react 
unfavourably on their production also. The heavier the load carried by vehicles 
the lower would be the cost of its operation. 

The Committee understand that Government themselves have been alive to 
many of the difficulties enumerated above and have been urging State Govern-
ments to take necessary steps to create the necessary climate that would be con-
ducive to the development of road transport. The Committee, however, feel that 
the State Governments have not fallen in line with the policy indicated by the 
Central Government. 

The Committee have carefully gone through the provisions of the Bill. They 
regret to And that the Bill beyond attempting within limits to deal with s~me 
of the problems has not fulfilled the expectations to lay down a proper and 
effective policy which would encourage road transport at a time when inadequacy 
of transport as a whole is a considerable impediment to economic development. 
The proposed amendments in the Bill do not give free scope to private enterprise 
in operating road services. The control of road transport by State Governments 
under the existing Act is being further tightened up under the Bill. Even the 
light weight motor vehicles of 6,000 lbs. laden weight are not exempt from the 
necessity of taking permits. 

The Committee have given below their observations on some of the clauses of 
the Bill which particularly relate to the development of the road transport 
industry. 

Clause 49 of the Bill makes it obligatory on a Regional Transport Authority 
to consider while granting permits the adequacy of not only existing road services 
but rail, river or any other kind of services or prospective services to be carried 
on. The Committee have pointed out earlier that road services are not competitor 
to railways but that the two systems of transport have been now admitted on 
all hands as complementary and as such there is no reason whatsoever why Gov-
ernment should be anxious to safeguard the interests of railways. In the cir-
cumstances, the Committee strongly feel that there should be no retrictions 
placed on the licensing of motor vehicles and would, therefore, suggest suitable 
modification of the clause. 

The Committee have been of the view that on economic grounds vehiCles 
should be allowed to ply longer distances than prescribed under the Act but 
under clause 50 of the Bill it is stated that no permit can be granted without the 
prior approval of the State Transport Authority for routes exceeding 150 miles 
and serving places connected by Railways. The grievances of road transport 
operators have all along been the distance limits. It appears to the Committee 
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that Government have based this limit of 150 miles on consideration that road 
transport is essentially suited for short hauls and that for most commodities it 
oeases to be economical beyond 150 miles. The Committee do not agree with 
this view. 

Previous to the war, it was a common feature that goods were moved over a 
long distance of thousand miles and over through motor trucks. Road rates were 
also advertised for ~stances up to 1,500 miles. It was only after the existing 
Motor Vehicles Act was passed that long distance traffic was discouraged. The 
Committee, therefore, suggest that Government should remove the restric-
tions on distance of operation so as to allow operators to operate wherever they 
are able to find traffic. A private operator may not earn enough to defray his 
expenses if his limit of operation is restricted. 

Transport authorities have been given powers under the same clause to 
restrict movement to specified routes or areas. The Committee have always 
favoured the issue of permits on an all-India basis so that operators may be 
allowed. to move freely. Therefore, they are ()pposed to this provision. 

The Committee are strongly of the view that State Governments should not 
issue permits for short periods. In the existing Act permits can be issued for a 
period of not less than 3 years and not more than 5 years. Government are 
aware that certain States have been issuing permits for a period of one year. It 
appears that despite many States insisting on a period of one year Government 
have re-enacted this provision under clause 52. 

The average life of a motor vehicle is ten years and in normal conditions of. 
working a private operator may expect to realise the capital expended. on the 
vehicle. If a permit is given only for three years, the operator concerned would 
110t have sufficient incentive to put up large capital expenditure which he may 
not be sure of recovering back. 

The Committee are, therefore, of the opinion that a period of 3 years is too 
small to give confidence to an operator to have sufficient stake in his business. 
Further, operators will not be in a position to replace- the old vehicles for such 
a short period. The Committee would, therefore, point out that this clause 
would be a limiting factor in bringing more vehicles on the road and would 
considerably hinder the development of toad transport in future. The Committee 
would suggest. that permits should be issued for a period of not less than 10 years 
and the clause may be amended accordingly. 

The Committee find from clause 55 of the Bill that Transport Authorities 
continue to have the power to issue temporary permits. The Study Group 
(Transport Planning) set up by the Planning Commission to examine and make 
recommendations to the Commission on planning transport industry so as to meet. 
t.he increasing demand pointed out that the number of temporary permits issueo., 
were disproportionately large in some States. The chief reason for issuing such 
temporary permits is that it enables the State Governments to take over the 
routes for nationalised operation on the expiry of temporary licences without 
payment of any compensation. In this connection, the Study Group (Transport 
Planning) had observed that "in such circumstances it would not be possible 
for any operator to maintain an efficient service nor to have any stake in his 
business." They had further stated that the development of the motor transport 
industry "could have been much more substantial or that at least the replace-
ment of old vehicles would have been more satisfactory but for the uncertainly 
caused by the issue of temporary licences." The Committee regret that in 
spite of such expert views Government intend continuing the issue of. temporary 
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permits under the provisions of the Bill. The Committee feel that if such tempo-
rary permits are continued it would become difficult for road transport to expand. 
The Committee are, therefore, strongly opposed to this clause and feel that 
temporary permits should go. 

'l'he pfC)Visions of clause 56 provide that a permit issued by a Regional 
Transport Authority with the approval of the State Transport Authority shall 
be valid throughout the State. Further, the regulation to otbain counter-
signature of permits originally granted in a neighbouring State is waived. These 
provisions are welcome as they would help free ftow of inter-State traffic. But 
the Committee feel that too much discretion has been left to transport authorities 
in this matter. The Committee apprehend that in view of the past experience 
these relaxations may not be of much benefit to the operators. 

The Committee understand that despite directives from the Central Govern-
ment some State Governments are not very liberal in the issue of permits for 
inter-State traffic. For instance, it is learnt that under the reciprocity arrange-
ments authorised by the Motor Vehicles Act the Bihar Government have permitted 
250 lorries from Bengal to enter Bihar territories and on condition the same 
number of lorries from Bihar would be allowed to enter Bengal. In Bengal 
there are 23,000 lorries While Bihar has only 8,000 lorries with the result that 
they cannot get more than 250 lorries to come to Calcutta. Out of the 23,000 
lorries a very large number would like to carry traffic to Bihar if permitted to 
do so. In view of such instances, the Committee would urge that the provision 
be suitably modified so as to enable the private operators to ply their vehicles 
wherever they can find traffic particularly between two or three States. 

The Committee are of the considered opinion that generally in the matter of 
permits the law should be enacted in such a way that an operator is entitled to 
a permit to operate within a State as well as a permit to operate between two 
or more States without it being left to the discretion of the State Transport 
authorities as provided in the Bill. To ensure that bonaftde operators alone are 
granted permits a higher fee may be charged in the case of inter-State permits. 

The Transport authority at present is the one who issues the licences both 
lor the private operators as well as for State transport undertakings. The 
Committee feel that if one and the same authority issues licences for both, the 
interests of the private operators are liable to be overlooked in the interests of 
the other. The Committee would, therefore, suggest that an independent authority 
other than the one controlling State Transport Organisations should be the permit 
issuing authority. 

The Committee appreciate that Central Government under the Bill, have 
envisaged regulating measures that may be necessary for inter-State movement 
of vehicles. The provisions of clause 57 of the Bill empower suo motto the 
Central Government to set up, for this purpose, inter-State transport authorities 
for regulating the operation of transport vehicles pn the inter-State routes and 
a Central Transport Authority to co-ordinate and regulate the activities of inter-
State transport authorities. But from the expression used in the notes on the 
clause attached to the Bill, that "the powers are permissive in nature" it is felt 
that the Central Government will exercise the powers only on a request from 
State Governments. Such permissive powers may not be sufficient to meet the 
existing difficulties of restrictive transport between States. The Committee 
apprehend that such powers, permissive in nature, may not be effectively used. 
They are, therefore, of the considered opinion that the provisions in the Bill 
should be amended in such a way that Government would take the power to 
regulate inter-State movement where they themselves have reason to believe is 
unsatisfactory . 
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It is further provided under this clause that inter-State transport authorities 

would consist of a Chairman and such other members as Central Government 
may think fit to appoint. It is not clear from the provisions whether transport 
operators will be represented on these bodies. In the Committee's opinion in 
any body direCting the road transport policy of the country there should be no 
exclusion of private interests in that body as that would affect its representative 
character. In regard to road transport. the bulk of the business is still in the 
hands of the private sector and it is felt that their exclusion from such bodies 
WDuld deprive them of the benefit of the views of an important section of the 
industry. 

The Study Group (Transport Planning) also suggested that "it should be 
recognised that road transport is a highly specialised problem and that men 
controlling the industry should be specialists on the subject." The Committee, 
therefore, trust in the composition of the transport authorities the Select Com-
mittee would recommend due representation to the private operators who have 
to build up the industry. 

A new chapter-Chapter IV A-under clause 62 has been added in the amend-
ing Bill making provisions for State Government undertakings which did not 
figure in the original Act. This Section will invest upon the executive authorities 
arbitrary powers in the matter of administration of the Act. The Committee 
are opposed to this, even if the administration is liberal as it goes against the 
very principle of commercial undertakings. In their opinion these undertakings 
must have an opportunity to grow and develop through the practical experience 
obtained by those who are in the industry. The Committee, therefore, would 
suggest that Section 68B in this clause should be deleted. 

The Bill facilitates nationalisation of routes developed and run by private 
enterprise. Again, in this chapter is laid down a formula for the determination 
of compensation due to a permit holder in the event of a permit being cancelled 
or modified as a result of nationalisation. This compensation does not extend 
to the acquisition of assets of private carriers by State undertakings. Further, 
no appeal is possible against any action or order passed by the Regional Trans-
port Authority. 

The Committee are of the considered opinion that the compensation proposed 
is too low. It has been stipulated at the same time that no compensation shall 
be paid where the routes of an existing operator are taken away by a State 
on the expiry of his permit merely for the fact that his permit has not been 
renewed. The Committee would point out that this provision is completely at 
variance with the recommenda.tions of the Select Committee which reported on 
the Road Transport Corporation Bill, 1950, that fair compensation is due to the 
displaced operator. They stated, "there may also be cases in which certain 
routes operated by private parties at present may be handed over to a Corpora-
tion by refusal to renew their permits. We feel that even in such cases fair 
compensation is due to the 'displaced operator. We note that such a provision 
exists in the U.K. Transport Act of 1947. We recommend that the Government 
should take necessary steps to examine this question with a view to see that 
such cases are suitably dealt with and no unfair use is made of the Motor . Vehicles 
Act." 

The Committee are surprised that the Bill has not provided for taking over 
the assets of the displaced operators. This has been left entirely to be regulated 
by State Governments and this is hardly fair to those who had taken all the 
troubles to invest and develop new routes. The States are under no obligation 
to acquire the assets and in the event of the displaced operator being enable to 
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make use of it would mean so much of national waste. Such provIsIons can 
hardly be expected to infuse confidence in the minds of operators rather it would 
prevent their coming in. The Committee of the Association urge the Select 
Committee considering this aspect of the matter. 

The Committee have all along been impressing on the need for Governmental 
support for the development of road transport industry. The amending Bill 
besides allowiJlg freer movement of motor transport within a State as well as 
between States does not affect materially the problem of a propel transport 
policy. 

The problem of the Second Five-Year Plan is the inadequacy of transport. 
ft has been agreed. on all hands that road transport can, if properly developed, 
help the railways. Government have allowed substantially larger resources for 
road programme during the Second Five-Year Plan and the target production 
of 40,000 trucks for passenger and goods vehicles by 1960-61 has also been envi-
saged. If the construction of new roads is to be justified, conditions should be 
created to enable the private operators to come forward and put more vehicles 
on the road otherwise the construction of new roads would be futile. This 
incidentally would help the establishment,. on sound lines, of the automobile 
industry which is vital to the country for strategic as well as other reasons. The 
market for automobiles also depends a great deal on the development of road 
transport. 

The Committee would emphuise that to encourage road transport industry 
both in the manufacture and in the operating stage it is necessary to create an 
atmosphere for its healthy development by removing the obstacles retarding 
expansion at present such as distance restriction on operation, threat of nationali-
sation, short duration of operating permits, unduly low permissible laden weights, 
etc. 

The Committee, therefore, request the Select Committee to consider their views 
sympathetically and suggest suitable amendments to the Bill as would not hamper 
the expansion of road transport industry. 
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Mem0l'alUl1llD 

BJ 
The West Benpl Lorry SJDdleate, Calcutta. 

Chapter IV-A 
This has been introduceq in the Bill only to regularise Nationalised Transport 

Services by the Government. This is objectionable. If Nationalisation is the 
ailn of the Government, it should have a separate legislation for guiding and 
controlling the Nationalised State Transport Services. It will not be out of place 
to mention here, the case of U.K. and U.S.A, in this connection. India is still 
an undeveloped Country at least so far as the key industries are concerned and 
far behind even U.K. Yet, the U.K. Government could not take the sole responsi-
bility to entrust their administration with a further job of working Nationalised 
Transport Services through' their existing machineries. Moreover the statement 
of objects and, reasons as laid down therein says that the necessity to amend the 
Motor Vehicles Act 1939 is most urgent. in regarq to the operation of Road Trans-
port Services by Nationalised Agencies, although the present Bill nowhere 
'nentions the forms and procedures for forming these nationalised agencies. 
Moreover it is contradictory. The present Act contains no prOVISIon for the 
introduction and expansion of Nationalised Transport Services. It is thus clear 
the ureency for the amendment of the Motor Vehicles Act is not so much for 
the need which was felt for amending the Act with a view to remove the lacunas 
and defects revealed in practices for the development of Road Transport and 
ensuring better co-ordination of Rail and Road Transport. It is also curious why 
a Bill was introduced and passed through Select Committee stages for the very 
purpose and why it was sent to Cold Storage. The reason for all this may be 
found from the statement "that subsequent other developments like the Nationali-
sation of Road Transport by States necessitated reconsideration of the proposed 
amendment. But this is still no bet.ter position than what is stated above. The 
Motor Vehicles Act 1939 laid down its Aims and Objects that it would bring about 
improved standard of driving and road safety and great co-ordination among the 
competitive small owners of Transport Vehicles. It is nowhere stated that there 
il any scope for Nationalised Transport Services. It is difficult for us to under-
stand as how the States were competent to amend the existing Act, for no other 
purpose but for Nationalising the Road Transport Services. The authors of the 
present Act did not contemplate the Nationalisation of Transport Services. 

All amendments, therefore, to the existing Act must be within its Aims and 
Objects, as prescribed in the Act and any amendment contrary to that principle 
will be Ultra-Vires. It is true that Road Transport is a concurrent subject, still 
it is a common knowledge that unless the aims and objects of the original Act 
are changed. no State or States can have a Nationalised Road Transport Service. 
CompelllBtioD. 

Compensation as stipulated under Chapter IV-A of the Bill is also quite in-
adequate in consideration of the following facts such as State Death Duty, Succes-
sion, Assessment of Income-Tax, consideration of huge investments, payment of 
direct and indirect taxes etc. 
LlcensiDr PoUeJ. 

The next important factor that we like to place before the Joint Committee. 
is the question of Controlling and Licencing the Transport Vehicles. The 
following relevant clauses e.g., 37 to 57 of the Bill deal with the points. Although 
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in many cases we have accepted the clauses as stated therein but in respect to 
these clauses 37, 38, 42, 48, 49, 50 &; 56 and some of their Provi808 are considered 
by us as most objectionable in running Road Transport in proper and dclent 
way. It also affects ftnancial viability and incentive to the business. All these 
clauses comprise Chapter IV of the Bill. The proposed amendments have been 
made to shut out the lacunas wbich during the course of the present Act have 
been found by the operators keeping an eye on the interest of the Government 
in the matter of controlling the Road Transport. The amendments which we 
like to replace will be put before you at the time of evidence. 

Peaal 8ectIcmL 

Next to the question of licencing and controlling policy, the question of penal 
section of the Bill comes in the Chapter IX of the Act. Without going into details' 
in this Memorandum, although we like to adduce evidences before the Joint 
Committee in proper time, we want to express our objections about Clauses 83, 84, 
85,87, 88, 89, 90, 91, 92 &; 98. The severity of the clauses over the existing Act will 
pinch heavily over the operators. AlthoUJh we do not take the brief of the opera-
tors in matters of their delinquentments, yet, we can say that the increase of the 
harshness of the penalties imposed upon the offenders, will create troubles in the 
proper diachars.e of the Transport business in an effective way. In the present 
Bill penalties have been increased almost in all cases to an extent not less than 
200 per cent over the original provisions of the present Act. The reason for 
E'nhancing the penalties are feeble and requires no justification. The one grouna 
Which appears to us, the cause for increasing the penalties is to put a stop to roaa 
accidents. Even in this matter also we do not see eye to eye with the Govern-
ment measures for increasing the rigour of penalties. There have been increase 
in amount of ftnes and provision for imprisonment even in Paltry cases of breach 
of traftlc regulations. While we agree to the strict obedience of trafllc regulations. 
yet we do not subscribe that it should be the cause of depriving a man of the 
only means of his livelihood by taking his pennit or driving licence. 
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